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The Lok Sabha met at
Eleven of the .Clock

[Mr SpeAKER in the Chair]

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): Congratulations, Sir.

MR. SPEAKER: On what?

SHRI VASANT SATHE: On your
recovery,

MR. SPEAKER: With vour
wishes. Thank you.

good

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): We were worried

about your health, . = Y,
Y s

MR. SPEAKER: .1 know, you. must
be because you are a hal-dar,

W FRIIE qrd (fgaw)
qend o, § fH4qd 388 F  HTIT
ORI AT HAT F7 €T . .

% A WENGA : AET TET |

I AN W Mgy, Fgeger
&, waFeT TF gfad AT
ag AR ST QG &1 MTH AT AT
ey 2 fF oiq o zad afew &
g AIIC F g & 1 (s1447A)

wWe i AL : WET, WiET |
2482 LS—1

) QAT AEL o T
RS §HAEQG B | W9 SraN bl
T8 2 1 (viqEr)

W TS . AT ¥ ATA
w g7
q WAR™ qurE ¥ wg

dAgfesr® wrd @7 W@ g 7 oqwa<
& qEd ATd §F qENrR g, warEr
F g | (ewqugm) Heud Wy,
T AL 1@ T A |

SEIR WG4 A AT GAA A
Trgd Agt 8 4¢ WA & I(EW § )

Wl AT QT GAT WA
@ g ? AR wAlT g Sshow
FET &S w9 2 24 fF AT FAT
TE W G (RLaW) W ST R
g | W[ HERT, FIGHK AT Wy
GAG-TRIS F49 qudAl " F HRY F 1

RQAA AGIA  If@T, HIT AL
7w f&ai g

PROF.

- MADHU DANDAVATE
(Rajapur): You have been named,
Sir! '

MR. SPEAKER: Looks like that.

# wi®T Aawg g AfeT dqiE¢
BN & 9gq H WIRAIT FT 0F -
fev g s 3w & whaafa g
9T A@ F A TOFC AN AT
g & | FAR TW PN F FeLl-
fegq &, R o7 4 df &
ny &, A T F T owid €
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FAF TG oAl WA 9 1 SAH
g § gAar § AT SEF - QoA
St gaw & fag o& gar €
gatg & fau sedh Far & O THEF
qrg & 9gu 1 I FGT E O
TaAr §<r g9 F9GTE | TP AR wad
WM, SEal W@ S | S dR
g w8t G, T aF Jgar g |

Sigl oF Tewl T g, A
7 fafFez<a®a & FEa Fg |
qiSt A T TIEHE H | fww
g & %3 ¥ Agar § & wan
TF AATET AT F G §, Hqq
Fe  THT & S fF shaaardy &,
FAGE & | Sigt W v W ggdr
F1fgq, Fq T TR T FB A
g1 81 T A A N s A,
fea &, feg & o1 GEARA T
I8 WAH W AT § ! B gF w7
Y FET WeST ST O ofag
dM3 T FAH& A ST wwaT |
gt AW Q¥ S oy § q A o
ey | A X f S § v
Ag s ogwdr § 1 A SN g
A SN WEGT §, T FArS Y
S Fed g |

A,

a £ L

G TF wAd feer W oaw @
qqr ~&f frw afF ¥ A da1 @
T g S sR ¥ S g wad
FW 1M gF F AW 9T wad
FAX 1 TF R F T T F
FET & g IEn 3@ 9% )
I g AT, 89 ) A g
wrfgq, 37 fga &0 are g Tfgq |
fag sreqt & aIw S S8 & @@
wieHl TEI q, WA waw F O
WG ¥ A §Id I T OF |
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QW §H 1 AT@ FAT MGY, WA F1

E FE T8 | AT @ 7wl

SRl § | T a9 Well WERW w0
wIHT § |

W FRGA e I : (WEEIA )
R HT HGT Far Fgr 7

oA REI : HA FGAG
faT g @@ & @7 g

) ZAIA A qFAMT ¢ G
T F F TF Y AT WG
AT A< &I q0E a7 FL )

we A WA qdr WY war g
AL S A& &0

ORAL ANSWERS TO QUESTIONS

Ffegr 373 ey grategfeses o
% et

.
*231, st Wfiw fog ¢
T %t AT W : [/l
Wi e ghew W ag aom
¥ g1 w4 fw .

_ (#) T T ﬁ’m‘ﬁ ST
sfew g qog waiegfere fao
N Tq AN HIEr gET 97 |

(@) sfa &, @ ag < frady
g AR T& F940 & 0T aF A fwaar
qET gAl &, ;IR

(T) @I FIRI B9 da9 # 1
TE FAETE w1 SANT FT @ ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) Yes, Sir.

ST WA, TE-wg,  Efa-giaay
# fawarg &3 F, s 949 g
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(b) The losg suffcred during 1981-
. 82 amounts to Rs. 27.44 crores. The
accumulated losses as on 31-3-82
stood at Rs. 75.18 crores.

(¢) Indian Drugs and Pharmaceu-
ticals Limited’s performance has
been reviewed and the company has

been asked to:

(i) improve and streamline the
. marketing stralegies;

_ (ii) Re-work the production
strategy for improving capacity
utilisation based on the pattern of
demand;

(iii) make efforts 1o capture a
greater share of trade market and
reduce dependence on ingtitutional

sales;

(iv) Enforce strict economic dis-
cipline and curtail non-productive

expenditure;
(v) Remove organisational weak-

nesses,

(vi) Exercise strict control on
materialg consumption.

ot Wiw Tz : o wEeg, §
AT WEr ARRT  THAT ST
f§ 1979-80 ¥ 7.20 FAE FT
ATE AT, 1980—81 ¥ 16,80 FIT
mmqgmﬁrﬁ’rmﬁmﬁq
JAMT § 27.44 FUT AT 31-3—-82
qF 75.18 FUS FT HET ¥MOA
T g | dfeww eomedE @@
1980-81 #r fad # dwwmw 8
¥ HEL IqEr T § —

During the Year the company
achieved a turn-over of Rs. 7994
lakhs registering a growth of 1450
Per cent,

ST MNT TG FT 14.500 A
S @ TEE 16.80  F0E,
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1980~81 ¥ w@M™T TAT § |
gé wiewE g WX " W 99
TaT | qg HA AT !

=} AT QB . T HEE AT
g | Weaa @ g1, AfFT o wEa
AT AR 4i, qg Agl WT Gdl |
TYeH FE q@ TS, AfGA HIAT
¥t gem |

WoTe WENEE | FT TGI HICqaT
5 *
Q

s W fog: & ag ST =T
g 5 ot uffar =@ @ g F X
qrd AMST g7 FAST H AT
gaT ST W & | AT3ET g IqA A
g, @& fau gdfeqEsr smT &
FW AT T § A AT WA FA
T w7 @ TX A T G |
za% foag d%F @ & fao s v
ST FX W@ &7

5 qET G5 0w T B}
Frfaw & @ g ... |

St TwATE QIAFE N A%
oI !

wEIR W@y : frdve He wH
FLQRT !

Y FEG 6 . AT HET W,
facer WY S w1 FT W £ |
q% TAT | TEUE qEIEA, HTE > Fo G
UT. TF afedr TEAT g |

stoda fug
qRAT &t ?

TE FT afgar



) Oral Answers

TO%T | YT g @ W E 5 e
WUST ®T QTCAAT AT qeAr | o
TF TE FH G O aqT a5 WE
W wgT FH OEEE 16 Ad ®¢
a1 g wrvw s @ § 5 ogwdr
¥ gwifew ffar @ faqq wrer T
AR

SHRI R. R. BHOLE: Sir, It is re-
ally very unfortunate. that our hon
Minister, although he knows that
the lasses are to the extemt of more
than Rs. 75 crores gt the end of
March 1982, he is made to defend the
bureaucrats and, probably, the
management which are absolutely
bankrupt in performance a3 also in
the management,

Sir, in answer (c), the Government
appears to have delivered a very big
sermon to the management by using
the words-to improve andstreamline
the marketing strategies, improve
the capacity utilisation and also the
production strategy; they must also,
it ig said by Governmeni, make
efforts to capture the greater share
of trade market and must reduce the
dependence on institutional sales and
must curtail pon-productive expendi-
ture and remove the organisational
weaknesses, Sir, this is an exercise
in useless sermons. We really want
the public sectors to be the leaders
of industries. This is not the way
to sermonise to the management.

PROF. MADHU DANDAVATE:
The public sectors give public advice!

SHRI R. R. BHOLE: What is the
capacity of the plant? ¥ I am right,
the capacity of the Rishikesh Plant
is 80 per cent, of Durgapur FPlant is
30 per cent and of the Hyderabad
Plant is 68 per cent,

MR. SPEAKER: Put your question.

SHRI R, R. BHOLE: But, Sir, in
the private sector, it is more the
maximum, What is the reason. If
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the public sector is incapable of do-
ing it, why don't you remove the
management or the directors and do-
something else instead of sermonis-
ing....

PROF. N. G. RANGA: Why don’t
yau wind it up? '

MR SPEAKER: That iz all right.
You put your question.

SHRI R. R. BHOLE: Sir, they are
not able to sell their products. There
is a massive inventory, if I am right,
af Rs. 20 crores, There are distress
sales.

MR. SPEAKER: You put your
question,

SHRI R. R, BHOLE: I want to
know what ig the rated capacity - of
the different plants in different areas
as compared to the private gector?
Also T want to know whether there
is any imported equipment at Rishi-
kesh worth Rs. 1 crores which was
purchased some time back and it is
still lying unutilised and not fixed.

SHRI VASANT SATHE: Sir, as to
the sermons, I will accept the amend-
ment and add the sermons given by
my hon. friend.

MR. SPEAKER: That is for the
action :

SHRI VASANT SATHE: The ser-
mopn given or the discourse, if you
like, i3 for action. :

Sir, I entirely agree that the criti-
cism, howsoever, strongly worded,
will not be enough. The fact Tre-
mains that there hag been a  total
lack of proper planning and manage-
ment in the IDFL. (Interruptions)
Now, instead of crying over the split
milk, we must identify the causes and
try to remove them. That is what we
have tried to do and what we are
trying to do,

SHRI R. R. BHOLE: Sir, he has
not answered my question gbout the
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rated capacity of different plants as
compared to the private sectors.

SHRI VASANT SATHE: The figures
give by you gre more or lesg correct.
The plant has not been put into
operation because, the other plants
which are gplready provided are not
working; therefore we dont want to
add one more and see that it is not

working,

MR. SPEAKER: Responsibility
should be fixed on somebody, at
some time. They should be made res-
ponsible.

SHRI KRISHNA CHANDRA HAL-
DER: Mr. Speaker, Sir, the hon,
Minister hag just now stated that due

to unplanned planning (Inferrup-
tion) and other things (Imterrup-
tion) you may say, lack of proper
planning, this hag been happening,

Sir, when the private sector and
multinationals were controlling the
drugs and chemical concerng in the
couriry they were all earning huge
profits every year. But these public
sector undertakings are incurring
heavy losses. The accumulated loss is
Ra, 75 crores.

MR. SPEAKER: I think he has al-
ready answered on that

-~

SHRI KRISHNA CHANDRA HAL-
DER: I would like to know  this:
‘What are the causes for these heavy
losses. May 1 know whether Govern-
ment will institute an  enquiry to
find out those who are responsible
for the losses?

MR, SPEAKER: This has already
been answered by him,

SHRI KRISHNA CHANDRA HAIL-
DER: Sir, those who are responsible
for the losses must be brought to
book. Will he institute an enquiry?
He hag not said whether he will ins-
titute an enquiry. -

. MR, SPEAKER: Re-planning, he
has said.

SHRI KRISHNA CHANDRA HAIL-~
DER:; I want to know whether bLe

”
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will identify those things. 1 want
to know whether he will institute an
enquiry,

SHRI VASANT SATHE: One of
the reasons for losg in public sector
undertakings hds been this: Apart from
the management problems there has
been the lack of parity in increase of
the prices compared to the increase in
the price of inputs. The input price
whole sale was 173 in 1975-76. It came
to 276 in 1982-83. In 1981-82 it was 280
whereas the compartive rise in prices
has been only from 118 in 1975-76 to
160. If you have such a big gap
in the wholesale price and input
price what happens? In our DA
automatically there ig a linkage. If
th2re is rise in wholesa'e index there
is g rise in the DA, In the structure
that we have, there is no pari'y, there
is no automatic rise {n the price of the
end-product, compareq to the whole-
sale. This s one of the reasons. But
this is applicable to all thig is not only
applicable to >ublic sectors. (Intrrup-
tions) They are not losing; there are
other ways of gaining  other mean3s
which they utilise for which they al-
ways complain against multi-nationals
and monopolists and all that., Afiter all
the public sectorg cannot do all this;
public sector does not have those ad-
vantages put has all the other disad-
vantages of mismanagement which
are in-built in a public sector industry

MR. SPEAKER: Last supplemen-
tary.

SHRI KRISHNA CHANDRA HAL-
DER: Will you institute a committee?

SHRI VASANT SATHE: I don't
believe in ‘head-hunting’ I donot’t
believe in ‘Committee’—I believe in
action in results. Let us see what to
do, I don’t think like you, 1 don’t go
along with you, just to appoint 5 coms=
mittee and wait for 2 years!

SHRI BHERAVADAN K. GADHA-
VI: Sir, I am very much surprised
that the answer given by the hon, Mi-
nister is very brittle. In the revised 20
point programme given by the Prime
Minister it has been emphasised that
the public sector should not make los-
ses and they should be improved by
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implication the Minister in his answer
has suggested that public sector is not
viable in this respect and by ‘implica-
tion he has suggested also that there is
room for re-consideration of such
units being there in the public sector
undertakings. In the light of such ob-
servationg by the hon Minister, may
1 know whether the Minister wants t0
compromise on the basic policy?

SHRI VASANT SATHE: It is not,
for the simple reason that, as the hon.
Member himself has stated our policy
is. to see that the public sector must
be improved, and must have comman-
ding height. If there is mismanage-
ment that mismanagement must be
set right. This is what I gaid has to
be done in this regard.

MR. SPEAKER: Next question—
Mryr. Parashar. 20 Minutes are over.

SHRI H. N, BAHUGUNA: Basic
thing has been missed by the hon.
Minister.

MR, SPEAKER: 20 minutes are over.
Next question.

SHRI VASANT SATHE: You missed
it when you werg there,

SHRI H. N. BAHUGUNA: You
please read my 20-page note, [n that

note I have recorded everything.
(Interruptions)
- SHRI VASANT SATHE: Actually

the whole collapse started when you
were there.

SHR; H. . N. BAHUGUNA: Read my
papers first. (Interruptions)

MR. SPEAKER: Next question. Mr.
Parashar.

Power to0 P and T Directorate/Heads
of Postal circles for opeping/Up- -Grad-
ing Poqts Offices ‘

*232 PROQF. NARAIN CHAND PA-
RASHAR:; Will the Minister of COM-
MUNICATIONS be pleased to state:
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(a) whether the P&T Directorate or
the Heads of Postal Circles have peen
given any powers for (i) opening (i)
upgrading the Post Office in (i) rural,
(ii) urban areas, in relaxation of the
existing norms or in special circums-
tances;

(b) it so, the nature of the powers
given and the relaxation allowed indi-
cating the number of cases per year
tor which this relaxation is allowed;

(¢) whether this number jis consi-
dered adequate or there i§ any need
for greater discretion; and

(d) if so, the likely date by which
ogreater relaxaton would be allowed?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 VIJAY N, PATIL): (a) Heads
of Circles have been given powers 1o
open Post Offices or upgrade Extira-
Department Post Offices to Depart-
mental status in relaxation of stan-
dard norms.

(b) In rural areas  Post Offices may
be opened in relaxation of any of the
prescribed norms and in urban areas
in relaxation of the distance norms
in hilly, backward and tribal areas,
Extra-Departmental Post Offices can
be upgraded as Departmental offices in
relaxation of any of the stipulated
conditions.

The powers are exercised by Heads
of Circles and are limited to 10 per
cent of proposals sanctioned in each
category every year.

(c) The existing provisiong are con-
sidered to be adequate.

(d) Does not arise.

SHRI NARAIN CHAND PARA-
SHAR: Sir, may I know from the
hon. Minister  though the powers
have been delegated to  the
Heads of  circles in regard to
10 percent of cases for relaxation of
norms for opening Post Offices what
about the powers of the Directorate.
In how many cases this percentage in ¢
respeet of relaxation of norms was
applicable?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA); Sir,
there is no such percentage fixed for
the Directorate, ‘Whatever percentage
ig fixed, the Head of the circle is consi-
dering.

SHRI NARAIN CHAND PARA-
SHAR: For this 10 per cent, the
hon. Minister says that the
Head of the Circle has the
same powers as the Directorate. May
I know from the hon, Minister on
which date these powers were dele-
gated in the first instance ang how
many cases have been sanctioned
under this 10 per cent, this year?

. SHRI YOGENDRA MAKWANA.: Sir,
1 have not said that the powers of the
Directorate and the Heads of Circles
are the same. I said that the powers
of the Directorate were not fixed, In
the case of Himachal Pradesh, I can
give the particulars:

1980-81—FPeokar
Samdoh
1981-82—Demul (Simla)
1982-83—Shalkhar (Simla)
These were the names of Branch Post

Offices openeq in Himachal Pradesh in
relaxation of norms.

T IR FIW YRS : qeqe S,
et wgaw ¥ (v) 9 F sar@ ¥
TaEr g

“Heads of Circles have peen given

powers to open Post Offices or up-
grade Extra-Departmental Post Offi-

ces to pDepartmenta} status jn relaxa-
tion of gtandard norms *

¥ 4@ e ¥ g g g o
ag @ o @ A s
2\ &feT oyt e W &
G wIfew @ wifgd =9
TRz sifee & fad, s
% el ™ ¥ s g
T fediaw ¥ TR w@

ii%&w
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4%%%%& a7

ﬁ#ﬁ(ﬁm i & #;T
mﬁ?féﬁ»‘faﬂ qT ¥ AL @l
W EEa g W wved A & qarfas

HATaT WY O BIET @I §Hd
g | a1 g Tl 919 wefeded g |
T HT UK For & A F
e F9 8 FH AT qT ATET a7
¢ fog @ § 97 a1 g9 @
ST |

SHRI YOGENDRA MAKWANA
Post Offices are opened where the
norms are satisfied. * But, Sir, for that
also the Planning ‘Commission Has
fixed the target, It 7s done according
to the target fixed hy the Plarning
Commission ang according to the fin-
ances gvailable with the ‘Government

SHR1 R. P. YADAV: What are the
powers available to those Circle Offi-
ces?

. SHRI YOGENDRA MAKWANA!:
Powers are used when the financeg are
available. Otherwise, it would not
serve any purposeé, It 3ll depends
upon the resources of the country.

SHR] R. P. YADAV: Then why
should they givée the Extra Powers to
the Circle Offices if they are not = in
a position to use them? ‘

W WEWA . g e @i
Mifgd Qwrfew g AP @@t @1 qEA
g wfed | gEQ g Y o

ol DT WG W@ Ay
ofHe ¥ § W@ a Tgy @ @
o € |
It is according to the target fixed by
the Planning’ Commitsion and the hon.
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Member is interested jn knowing what
is the target fixed by the Plarning
Commission, I can give them,

SHR]I R- P, YADAV:; SIr, it js not a
satisfactory answer, Sir, are = ycu
satisfied with this answer?

WL VAN § @R ;T o%E
qFar g |

SHRI R. P. YADAV: According to
the norms laid down by you the post
offices gre not opened an\d you are
giving extra powers to the officers to
open post offices.

SHRI YOGENDRA MAKWANA:
Generally, wherever the norms are
satisfied, post offices are opened, There
can b hardly one or two cases where
it might not have been possible que {0
lack of resources.

Nl U Gisal AREAY © "
Wt A SEaw fmr g fF ol
genEt ® fifa west & o2
&F IHEAX Gi9A wgET  fawria}
TEHEAT FT Tl AgHL AW
IEHILTAT & fqd wiwgar sem &7
X 7 €, WX TN wey Saw w
ag W1 &g & & wver &at ¥
fraife ameEl § @i e wx
Wg &dl W g % quET W
T O A1fee @A & foar fada
fed s 9% &\ & seT A=mEar §
f& fusdy ad 1981-82 ¥ yevor
fal ¥ graFT IO AW I
swae  fauifta  argeel & &
IFT @ T g7

SHR; YOGENDRA MAKWANA: In
1980-81, the total numner of post offi-
ces opened is 1889, in 1981-82 it is 1601

and we envisage to open nearly 1000
post offices in 1082-1ty.
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wfte  fud@li w1 fdem

*233. 3 oA wrera g
T NA WM gwidia WAl 3 @
FT FAT 14 o

(%) 77 =lqw faaei & W
firem & &I 7% diSAr g&R &
fasnei § ;

(@) #fg g, @ qoE"er q@
ST FT g ; AR

(7) S¥ FF T FrAlfaa fFg
ST & HETEAT g 7

THH DEPUTY MINISTER [N THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR):
(a) to (c). The Industrial Disputes
(Amendment) Act, 1982 provides for
time limits for disposal of references
under Section 10 of the Industrial Dis-
putes Act and applications under Sec-
tion 33(C) by Labour Courts and Tri-
bunals. The question of bringing jnto
force the Amendment Act js under
consideration,

SHRI SATYENDRA NARAIN SIN-
HA: Is it not a fact that the Labour

Courts and Tribunals have not been |

disposing of tha2 cases within the
time limit. What special steps are
proposed to be taken to exnedita the
disposal of these cares? '

THE MINISTER OF LABOUR. AND
REHABILITATION (SHRI VEEREN-
DRA PATIL): It ig true that the
cases before the Industrial Tribunals
and Labour Courts are taking a long
time, and they are not being disposed
of expedicusly, That is why = the
Indusirial Disputes Act hag been
amended during the last session and

in the amended Act it has been saids

that so far as the disputes before the
Labour Courts and- the Industrial Tri.
bunals are concemed, Government

Oral Answers 16
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while referring these disputes to them
will spetify the pericd; in the case
of individual workmen, I think, the
period would not exgeed three months,
and in the case of individual appiica-
tions also, we have said that the
Government i§ going to specify  that
the period will not be more than
three months. We are going fo sp-
ecify the period in order to ensure
that disputes are disposed of as
expeditiously as possible.

SHRI SATYENDRA NARAIN SIN-
HA: If these cases are not disposed of
within this time, am 1 to undarstand
that the cases would be deemed to
have been decided in favour of the
workers?

SHRI VEERENDRA PATIL: When
the cases are before the Industrial
Tribunal and the Labour Court, it is
for them tg decide the case as they
deem it fit. I cannot say in whose
case it is going to be decided,

SHRI SATYENDRA NARAIN SIN-
HA: If these cases are not going to
be disposed of within the stipulated
period, the labour suffer. They can.
not afford to go on with protracted
litigation.

SHRI SUDHIR GIRI: There are re-
ports that a huge number of lay-offs,
lockouts and  closures have taken
place in various parts of the country.
I would like to know what remedial
measures have been taken by the

. Governments in such cases?

SHRI VEERENDRA PATIL: All
this procedure is laid down :n the
Industrial Disputes Act, If I remem-
ber correctly, so far as the lay_ofls
and closures are concerned, according
to the amendment that has™ been
passed in the last session they have to
seek the permission of the Govern-
ment; without that they cannot dec-
lare closure.

S TMATEATT ATEAT § SEUET ST,
wr ag a9 g 5 fafaw w@9 &
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A fafww o wfgsiial «
qe €7 deqT § w9 faare afes
98 gu &1 afagi, ar Sawr ger v
g1

N Ax Gifew : T FeT guefigga
feeqmem & aw &89 4feT 9 go
g W g I ST 1 ¥
TaMe ToeEfeme & dE} FIE,
gMETE, TR T3—120 a9 37X
6 THi®a, §gw Tarie quefigaa
foouAer 9 &Y FE, HAAE, TR
Z-150 FJF AR 25 UwTEerg,
dgo TEAde efgad frama fw
FE FFAT 3, HANE-165 HAS
WT 126 THHAW | ¥ aE
doa Az wfgme s90 e
HE, I 66 ®AF ..,

TN FEET | TG AN FTE A
WG feiez &, AT TE CFFTT A

EUS LU

W T e T A 91 @

IEHI TH FUT AT & AT qUR

4. Jj.

KT8l AGRY : g, Ww §fsw .

ol TMEGIR AT AT TG WY
o1 & f% fa¥ oAl ¥ afrag 93
§ AR wEwgTAAT w9 oar &
AR fFaa fedi & afma §)

WA @3N @l WA wErEw,
waife faa fagai & do
& arg g& A Ay fagr qr fF
afgar wfE®l &1 W g9E F®W
& fau sam dav fear smom
T wew few wg § | AfEw ww
TR # U e § 5 oo
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Wt wfgar wfast & o &9 F
99 @A aq WIS 9% Ag fear
WIEIR | WV GTHT A TAT R §A
s § e feafe seal & @
TF W Ag g @ Wi e fay
T T FIA AT G |

stqRer afeq : qF TEr /AT
2 oag oW I ¥ WY
T & | A AWAIG JEET H OH

wE wEE g1 F ow§  wfgen
SIS ) THH FT & Jgo7 THE
dq4 W8 fam wWrg @ F AA
fog v & a1 ® 3967 AW 2
SET

PROF. N. G. RANGA: I would like
to know, since the Act was amended,
if the number of these courts and
tribunals has been increased, and
whether the Governmen{ have deci-
ded to locate these courts in such

important industrial centres as Visha-
Khapatnam, Hyderabad and so on.

SHRI VEERENDRA  PATIL: We
have been time and again impressing
upon the State Governments, keeping
in view the large number of disputes
that are pending before the Labour
Courts and the Industrial Tribunals
to have more tribunals. Similarly, at
our level we are also trying to see if
more Tribunals can be appointed.

el
73!&'\'4?, qCAT THo o Tlo
gy feedl/divrs & SR

¥234. 1 AW W WS
T WAR HAl Tg A A F
=0 fF -

(%) |1 7w wRw §  wErfeaR
ﬂ’l’( q’(i"’l’[ q‘ﬁ Udo o o
g feedl Wk WO ¥ SR )
FIE AV FHR & faamqe@ g
=T
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(@) g gl @ a7 gfqer 4

% 929 QS w1 oderaar g 7
THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS

(SHRI VIJAY N. PATIL): (a) Yes,
Sir,

(b) (i) STD f{facility between Gwa-
lior and Delhi is alreday existing.

(ii) STD facility between Gwalior
and Bhopal is expected to be com-
missioned during this year.

(iiiy STD {facility from Morena to
Bhopal and Delhi is expected to be
provided towards the end of thz cur-
rent Plan period.

sRA| faaraal agaar : Fgmdig
qeY S0 SAar |Gnedr § w we
I3W F FA-RE § ARl A A
. & S giawr T o faodr
TR IS FT T8 F o7 @E |
FT GO S8 w9 F1 Y, oo
oI 9IOTa § THO &0 Fro F
SeT &1 g faw w@dr @,
FEH G 9T T gfez F fava-
fasarq wasr & 1 gz #% arwar @
A T gF IgHT e f@@r s )

Podex APIT © T T T THA

wadt fRmadl wa@m W
ag W geT f& W Ry ¥ IR
FAHT ¥ QA F WY o A
T F Ffcg foeedt otz aw &
dren a1 ® 8 ...

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): It
is a very small exchange. There is
a long list of exchanges: if you want
I can read them. For this yuestion,
I require a notice.
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fgrma w3g § graad o= @
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(@) =& wmaee w9 aF w0
FAATE! K TE & AT FYT Feqeavel
ST AT e Y% T@T SOAT
AT

(w) s& 9T &% s For g
SYg & X AT g 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI ARIF MO.
HAMMAD KHAN): (a) A low-power
TV receive-cum-relay system will bhe
set up at Simla before the Asian
Games '82. Another TV relay Centre
with a 10 KW transmitter at Kasauli
is expected to be commissioned during
the year 1984_85.

(b) and (c) A Statement containing
the details is laid on the Table of the
House,

Statement

1. Low-Power 1TV Receive-Cum-
Relay Centre at Simla.

(a) Estimated Qutlay—

Rs.18 lakhs.

(b) Range of Coverage—
12 to 15 Kms.

(c) Site located, part equipment al_
r_gad'y received.

(d) Relay Centre will be commiss-
ioned before Asian Games, ‘82,

1904 (SAKA)
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2. 10 KW TV Relay Transmitter at
Kasauli

(a) Estimated Outlay——
Rs. 127.75 lakhs,

(b) Range of Coverage—
150 Kms,

(c) P‘ossession of part of site has
been taken over and fthe rest is in
the ©process of being- taken over.
Transmiter equipment is available.

(d) The relay centre will be com-
missioned by 1984_85.

ol @O ¥ GEAWgll ¢ SAmEH
Fgr war fa fwagar & vw - fedig-aa-
feor qz< |yar e, v ofoa g ga
¥ 9§ AT {1 AITAT JIT FAE0 7
ST dex wET Wr WrOg,
qg 1984—85 H W gMT | %
T HEIRT TG TT 9, a7 Segm
gaard’ ¥ Fuaw Ryt ar & gg
FIH Soal F weal Feere wT fagr
ST | # HEr AgRY { SreAT
Trgar g f& o &= & fog faa
"l wEEr # O ggEr & 7€ 2,
gd fau s & s A TE §
A 5§ FW F #T WESAT U G

2| WE F I T @ F faU

7T Igw & fr agi 93 o dro
¥z ot gy, mfv § &rr ofowrd
adal ®1 @ g& |

gt wR wyRw Aawd §
TR wE (s G o @e WWA) ¢
TR W I F g Smr sqgw
& fe maler & el & se gEIT
geT o7 XA, IwT AT @ oA
b @@ WY & fFogr o@g oamw
g qu FT %, T aga 4
farrd oA @E g Sl § ) AEw
gt faspa siT faam & o @
gl X gaw w1 s feww fafas
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¥ | @, qg 74 SHT 69T qHT
o # e faq o & 1 g
noqt fewmd @D & 1 sm fewE
v gfe § Jg=T Q9T T AR R
wqdi gt & gAT AT § 1 "
gH Sl ¥ oI WINT WIH R
g qEAT, @ AW SR y
1984—85 &F AN FT AT X
& ST |

CURTLL BRI SRR I
wgew ¥ Fg & fv o sie & e aw
q<r & sianr 1 F osigar g fa
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NI T WATE ) HEAe GFaw,
il A Sfere waeqt &1 wfwa
a1 51 § 1 & STwaEi v g
war KW@ §, W A <-giwe §, af
AY T §aTE A W€ |

Her wgRT N W & & giw-
fa:t ofEddiz qasaq & 1 @ fae
qg W 1984~85 § FqT QT v,
FT S§ TEY A [ A fEuT S
ol § 7 g4 I fafRe nod
ofefydd) faar £T T8 9 a1 sied
FL gHT & 7

NG ®o Glo WA : WHAM
HaEF | AT FrT ST TASHIA
g ¥ 98 5 faw g7 wfer gar
FME 1GAT0 AT § A 7GR
-5 B (o) T W qram
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Expansion of Telephone Exchange
Equipmens Factory, Palghat

*236. SHRI KRISHNA KUMAR
GOYAL: Will ,the Minister of COM-
MUNICA’IjIONS be pleased to stafe:

(a) whefher Government have fin-
alised plans for setting up telephone
exchange equipment factories;

(b) whether there are any plaris to
expand the existing Factory at Pal-
ghat:

(¢) when the work will commence
on the above projects;

(d) whether tenders were invited
in this regard; and

(e) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATICNS
(SHRI VIJAY N. PATIL): (a)and (b).
Government have decided to set up
two large factories for manufacture of
digital electronic switching cquipment
with annual production capacity of 5
lakh lines each, under the Ministry of
Communications. One of the propo-
sed factorles will be set up under In_
dian Telephone Industries at Gonda
in Utter Pradesh. Government have
also decided to augment the present
manufacturing capacity of the Palghat
Unit of Indian Telephone Industries
from 10,000 lineg per annum of small
electronic exchanges to 1.5 lakh eq-
uivalent lines per annum by including
manufacture of electronic trunk . au-

tomatic exchanges, rural aufomatic
exchanges and private automatic
branch exchanges.

(¢) Construction of the  proposed

large digital electronic switching fac-
tory at Gonda is likely to.sztart dur.
ing 1983-84. As regards expansion of
Palghat Unit of ITI preliminary work
has already started.

(d) and (e). Global Tenders have
been invited for one of the largedigital
Electronic Switching Factories and for
the augmentation of the capacity of
Palghat Factory. As regards _the
Llher large digital Electronic Switch-
ing Factory, Government of India re-
ceived an offer from the French-Gov.
ernment and M/s. Indian Ielephone
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Industries have entered into an agree-
ment with M/s CIT Alcatel of ¥iance
for transfer of know-how for setlting
up of this factory. The tenqers/oﬁe:'
received in respect of the second large
digital Electronic Exchange and Pal-
ghat factories are under evaluation.

o gor AR M weas
oY, WIAAG A=l T W "
IaT ¥ Fanar g oF fefqew savq-
fag wifgr $w=Q, @ wEr F
qAIE AN HEY § IS9P TFH F
WA W AT G4 aY N1 & Feded
¥ omdz fear wgr & 0 & qradls
wat @ ¥ fraew FwAr wgw
W Wi & U waOww
TR ¥ foqar W@ # e
gAT & @ Waw gEl 1 Wl @
H’Qﬁ\%l?(ﬂ%ﬂ'rq'@mﬁ
g fsa gsagew § S 9y
2 fF sa#r ‘@7 gmr ofey feiem
4, faqar g1 gasr o g WA
frdr g &1 adl @m gar o F
' AWATT AT Weled ¥ ATHAT |TgdT
g fr w1 oz adr & fF 5 fear qoret-
faF vy, e g ame
HIE ®Y  FIOAT & 1Y Qe fear
2, TEEr o * fAu sy A
=¥ Mz fwd ¥ 7 7 ag W
wdt A far e ed TETEE AW
F AT I Y H TAEAEE  Agl
f&a1 T afew AR UF T @-
HT B & &Y & gTT QHAT
#< foqr mar ? gfg @i, @ sHer
FAT FTT g 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA):
The hon. member is under a grass
misyunderstanding. Tenders were in-
vittd and were evaluate also. It is
under examination. It is our techni_
cal matter, There are two parts of
the tender. One is a technical part
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and the other is a financial part of
the tender. The first part is almost
alreday completed and the second
part is under examination. It is a
question of two factorieg not ol one.
The tenders were invited for only one
factory; and we received the  ciler
from a Minister of the Freanch Gov-
ernment to the Minister of Communi-
cations here in the Government of
India; and the offer was quite reason-
abie and, therefore, we examined it.
There were inter_departmental com-
mittee meetings where also it was
examined and ultimately we came to
the conclusion that it is advisable to
accept this offer and, therefore, the
offer is accepted for not <nly putting
up a factory at Gonda but fnr res-
earch and development also.

M o) ymer gore AT : F AT A
q SIAAT AIGAT FOIAT 4E WG g
f6loewre dwed & vaEdEw
F S WY FIT TR W@ g, wafuw
‘dEimm & wfgwRay ¥ weEr
a7 f& ®FE FT FET § W O A
gAT & IEd I qIeHle daed W
FIC gf ATIT g THIAU IEHT UG-
qgm W1 I@F grer genr =wifedr 7
FT gz uer & & dfae ¥ =@a
sHfAU It qer fFar adifa weE
% &7 Afacew ¥ gg @ Fwg
I @ & A fewww Fwoae g,
foa® 9 wao 0 WiT SraTR & AT9-
faai st o7 IFW @« f@adIFE zuq.
gaeay  arfgx fear @1 #HiT gEr
TATT & FILOT QAR Y & 04q-
qawr & fau #emr §  2FE7 geamRe
fed @ ? =% Q19 auT ag o agr
g fF ST QW 3" MA 4 T &
YT AIAHT SfATFel FHET T Fgl
g7 f& IW H @ FI@E UF AT
ame Sra =wifgg ar S EvEE #
HTHTT ATAHL IFFT QN faama 7o
twed F fou @ A F@, -
A fer w4 Fom Wew § 7
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SHRI YOGENDRA MAKWANA: I
do not agree with the hon. Member
and the allegation which he has made
are far from the facts. They are not
-true.

Tenders were invited for the ex-
pansion of the Palghat factory from
M/s. BTM of Belgium, M/s. NEC of
Japan and M/s. Thomson-CSF = of
France. They all filed their lenders.

HRI KRISHNA KUMAR GOYAL:
.What I say is ..(Interruptions)

SHRI YOGENDRA MAKWANA: I
am coming to that. You do not hear
me. I am coming to that.

The tenders were invited but be-
cause our financial resources are limi_
ied and the tenderg were very high
we requested them to re-bid and re-
bidding also was done. That was
also examined by the ITI. Mean-
while because the French offer from
CIT was made by the Minister of the
French Government there was backing
of the French Government to this
offer—we considered it and because
we do not want many technologies in
this field we asked CIT to bid for
this and they haveé also bid. Now that
i§ under examination and a feasibility
report was prepared by the French
company and by the Indian ITI
That is also linder examination now.
No decision has still been arrived at
by the Government.

Redaction in Staff by Textile Mills in
Delhi

*237. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minster of LAB-
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OUR AND REHABILITATION be
please to state:

(a) whether several textile mills in
Delhi have reduced their average per-
manent and daily rated work foice;

(a). whether several textile millg in
Delhi have reduced their average
permanent and daily rated work
force;

(b) if so, the barticulars of fhose
milis:

(c) the number of workers affected;
and

(dy what steps Government propose
to take to protect the interest of
the workers?

THE DEPUTY MINISTER IN TIHE
MINISTRY OF LABOUR AND RE_
HABILITATION (SHRI DHARMA-
VIR): (a) to (c).According to infpr-
mation_ received from the Delhi Ad-
ministration, during the period from
1-1.1979 fto 30-9-1982, employment in
the Textile Mills. in Delhi has been
fluctuating. A stafement gziving fhe
names of these mills and number of
workers employed is laid on the Table
of the House.

(d) Workers’ interests are protes-
ted under the relevant provisions of
the Industrial Disputes Act, 1947 and
certified Standing Orders. It is the
constant endeavour of the Govern-
ment to see that fhe workerg are
aware of their rights and intervene
whenever necessary.

Statement

Statement showing nwmber of parmanent and temporarv/casual workers in textile mills in Delhi
(1-1-79 to30-9-82)

Nanse of the mill As on  Number of Permancnt Number of tempo-
. workers rary/casual workers
1 2 3 4
~r. M/s. Aindhia Textile Mills . . 1-1-79 1265 629
1-1-80 1388 389




29 Oral Answers ASVINA 27, 1904 (SAKA) Oral Answers 30

{ 2 3 4
. 1-1-81 1353 470

1-1-82 1328 310

30-9-82 1311 285

2. "M's. Birla Cotton Spinning &

Weaving Mills . . . 1-1-79 2735 632
1-1-80 2670 666

1-1-81 2793 515

1-1-82 2843 356

30-9-82 2899 21

3." M/s. Delhi Cloth Mills . . 1-1-79 5181 1993
)  1-1-80 5190 1636
1-1-81 5013 1868

1-1-82 4753 1899

30-9-82 4479 1695

{. MJs D.OM.Silk Mills . . 1-1-79 511 186
' 1-1-80 483 63

1-1-81 471 166

1-1-82 471 93

30-9-82 477 85

5. M/ Swathntra Bharat Mills . 1-1-70 di57 468
| 1-1-80 3136 565

1-1-81 3265 586

1-1-82 3142 606

30-9-82 3174 538

6. M/s.S.B.htSynthatic Mills . 1-1-79 105 €o
1-1-80 68 18

1-1-81 116 86

1-1-82 117 48

30-9-82 96 38

—_— —

Nore:—Fig ires on number of temporary/easual workers include badli workers in case of
M/s. D=1hi Gloth Mills.
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ST et gATL WHA  wWrOsr, f&esr
vefafrmm & ama ord, 39 @<
qO FTAAEr AT ST |

SHRI JAGDISH TYTLER: The
hon. Minister had just now staied
that if these things are brought to
his notice, he will do something about
ft. 1 would like to remind him that
six months ago I had raised the same
question, which the hon. Member cof
the opposition has just mow raised,
and the same answer was given. It
is true that the DCM Chemicals have
employed over 1,200 workers, but the
number in their permanent rolls i3
only 175, - The rest of the workers
are temporary for the last 20 years.
So, they are neot getting all the proper
benefits. In this House, when the

——
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Prime Minster was sitting, the Minis_
ter had replied that within two non-
ths he will give the answer. . But to-
day he. replies “I will look into it".
I would like to know whether he will
implement what he promised in this
House six months ageo about the
textile workers of Birla Textile Miils,
the Swatantra Bharat Mills, the Ayo-
dhya Mills and the DCM  Chemical
Works?

MR. SPEAKER: I don't think you
appreciate the constituency in his ans-
wer.

SHRI VEERENDRA PATIL: I do
not know what my predecessor in
office has said: I find that he has
asked about the DCM Chemicals: I
do not know anything about DCM
Chemicals. So far as textile Mills
are concerned, if there are any de-
mands or grievances, if they are bro-
ught to my notices, I will certainly
look into them. But it is not enough
to mention them to me in the House. I
must know the demands and grievan-
ces. They must bring them to my
notice in writing. Then I will certainly
look jnto them.

Transfer of Assets and institutions
created by Rehabilitation Department
to State Govermments

*238. SHRI ARVIND NETAM: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) is it a fact that his Ministry
took the decion (o transfer the assets
and institutions created by the Depart-
ment of Rehabilitation to the respec-
tive State Governments;

(b) if so, the terms and conditions of
Government of India for transfer as
per this policy decision with details;
and

(c) the measures tgken by the
Union Department and the respective
States to implement the decision so
far?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI GIRIDHAR
GOMANGO): (a) it has been the
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bolicy of the Government to normalise
administration of rehabilitation pro-
jects after resettlement programmes
for the displaced persons are complet-
ed. With this end in view, all the
residuary assets created out of the
Central Government grants in connec-
tion with the rehabilitation of.dis-
placed persons from  both East and
West Pakistan have been transfered
to the respective State Governments
wherever necessary. Recently, Gov-
ernment have decided to normailse
administration in Kondagaosn and
Paralkote zones of Dandakaranya Pro-
ject in Baster District of Madhya Pra-
desh and Umerkote zone in Koraput
District of Orissa.

(b) The assets created by the Danda
karanya Project will be transferred to
the respective State Government free
of cost. Government of India have also
agreed {0 pay for the expenditure on
making up the deficiencies in these
assets and for their maintenance by
the State Governments for such period
as may be agreed upon.

(¢) The modalities for transfer of
assets and the detailed terms and con-
ditions on which the concerned staff
would he gbsorbed in the State ser-
vices are being worked out in consul-
tation with the State Governments
who have set up High Power Com-
mittees for this purpose. Their final
reports are awaited. Action is also
being taken to redeploy the surplus
stafl against certain vacancies avail-
able under the Central Government.

SHR1 ARVIND NETAM: The whole
of the Dandakaranya Development
Authority is in Baster. It is in my
constituency and also in the consti-
tuency of the hon, Deputy Minister.
So far as the rehabllitation of the
displaced persons in this area is con-
cerned_ that work has been completed.
But the other two works. namely the
development of the tribal families and
the integrated area development are
vet to be completed. May I know
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whether the hon. Minister will assure
this House that the DDA will com-
plete these two incomplete works be-
fore transferring the assets gnd these
institutions to the State Government?

MR. SPEAKER: The Question Hour
is over, B ‘

WRITTEN ANSWERS TO QUESTIONS

Sapply of Secomd L.P.G. Cylinder to
existing Users

*229. SHRI K. MALLANNA -
SHRI G.Y. KRISHNAN:

Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that as 2
measure to obvite hardships to users
of LPG, Government have recently
taken a decision to release a second
cylinder to those existing customers
who desire to have such a facility; and

(b) if so, whether Government have
made arrangement to issue directions
to cylinder manufacturers t{oc increase
their capacity so that supply could be
made without any difficulty?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR): (a) Yes,
Sir, The oil industry has decided to
supply an gdditional cylinder to the
existing customers who seek it. This
will be done on a priority basis in the
areas In which it takes undue time to
supply a reflll due to a variety of pro-
blems which may take some little
time to overcome.

(b) Sufficient orders have already
been placed on all cylinder manufac-
turers. Even prior to thig annoucément
all cylinder manufacturerg had been
requested to increase their production
capacity to the maximum.

Installation of ‘Long Distance Public
Telephones

*230. SHRI N.E. HORO: Will the
Minister of COMMUNICATIONS be
pleased to state:
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(a) whether it is a fact that his Mi-
ristry has drawn up a plan to provide
a long distance public telephone (LDP)
within a 5 km. of any inhabitation
using the new multiacrass-radio sys-
tem;

(b) if so, the number of such long
distance public telephones going to be
installed, (State-wise); and

(c) the time py which the project is
likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir. P and T Department has
adopteg as a future planning objec-
tive, the provision of telephone facili-
ties within 5 Kms of most of the in-
habited places in the country. Multi-
access radio system will be used as
one of the means to provide long dis-
tance public tslephones to progressive
ly achieve the objective, .

(b) Studies gre in progress {o iden-
tify the number and location of nodal
points in clusters of villages for pro-
viding long distance public telephones.

(c) A preliminary appreciation indi-
cates that the programme would have
to be stretched over to the T7th Plan.

Automatisation ef Chandernagar Tele-
phoune Exchange

*239. PROF. RUP CHAND PAL:
Will the Minister of COMMUNICA-
TIONS pe pleased to state:

(a) wheather it is fact that Chander-
nagar Telephone Mxchange is being
converted into Automatic Telephone
Exchange; and

(b) if so, when the conversion js
expectej to he completed?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI YOGENDRA MAK.
WANA): (a) Yes, Sir,

(b) It is expected to be completed
during early 7th Plan.
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Production of ‘Bulk Drugs from Basic
stage by deigh Manufacturqrs. :

_ ?246, SHRI TARIQ ANWAR: Will
the Minister of CHEMICALS AND
FERTILZERS he pleased to slate:

. (a) whether it is a fact that agccord-
ing to one of the provisions of the
New Drug Policy, foreign manufac-
turers producing bulk drugs from in-
termediate stage will produce hulk
drugs from basic stage within a period
of two years; A

(b) if so, how. many foreign drug
manufacturers have - gone to basic
stage, as almost four years have
passed since the announcement of
policy, with details of bulk drugs as
well as of companies;

(¢) what steps his Ministry has
taken Lo implement this provision,
full details and what action has been
taken to stop import of intermediates
of those companies whecih hgve not
complied with this decision;

(d) if no action has been taken, the
reasons; and

(e) ig it a fact that on account of
nen-implementation of this provision
huge amount of foreign exchangs has
been wasted?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) to (e). A statement is
laid on the table of the House.

Statement

(a) Paragraph 21 of the New Drug
Policy lays down inter-alia, that
foreign companies producing bulk
durgs from penultimate stage will
have to manufacture, within a period
of 2 vears the bulk drugs concerned
from the basic stage.

(b) Of the ten foreign drug com-
panies producing bulk drugs from
penultimate stages, none has started
commercial production from basic
stages.

(¢) to (e). Many of the penultimate
stage chemicals used in the produc-
tion of these drugs are available indi-
genously. In mamy .cases, the bulk
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drugs “are reported to be produced
fromr such indigenously -available pen=
ultimates.” Ih “other cases, ‘ the com-
panies have expressed their inability
to set up basic manufacture of the re-
levant penultimate  intermediates on
account of high cost of production due
to low volume of such chemicals re-
quired by them.- ———

In the absence of any provisions
under the industries (Development
and Regulation Act, 1951 to recall
the industria] licences already issued
and impose fresh conditions thereon,
the above mentioned policy decision
can be implemented fully only after
the amendment of those said Act.
However, in cases where foreign com-
panies have applied for recognition
of installed capacity under the Sep-
tember, 1980 policy, basic manufacture
will be stipulated as a condition sub-
ject to techno-economic feasibility and
parameters of the Drug Policy like
reservation etc,

Conversion of DL2 Aminobutanol to
DL2 Aminobutanol

*241. SHRI RATANSINGH RAJDA.:
Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether Government are aware
that conversion of DL2 Aminobutnol
to D2 Aminobutanol does not involve
any chemica] change;.

(b) whether Government are also
aware that conversion of D2 Aminchu-
tanol to Ethambutol js more ‘basic
Aminobu-
tanol to D2 Aminobutanol; and

(e) if so, the reasons why special
concessiongl rate of customs duty for
D2 Aminobutanol was withdrawn in
November 1981 whereag - the same
concessional rate of custem duty is
being allowed for import of DL2 Ami-
nobutanol?
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THE MINIS QF CHEMICALS
AND FERTILIZERS (SHR] VASANT
SATHE): (a) D2-Aminobutanol s se-
parated from  DL2_Aminobutano}l by
means of optical resolution through
use of Tartaric Acid.

(b) D2. Anﬁpot;utar_xol is a Penulti-
mate intermediate for Ethgmbutol.

(c) Custdm’s duty' concession on the

import of D2 Aminobutanol was with-_

drawn to encourage production from
more basic stage of DL2 Aminobuta_

nol.

Medical Assistance for Victims of
Mine Accidents

*242. SHRI DAULAT RAM
SARAN:
SHRI RAJNATH SONKAR
SHASTRI:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Government have made
any assessment with regard to the ade-
quacy or otherwise of the existing
availability of the mobile field hospital
and specialised surgical units to deal
with the victims of the mine acci-
dents;

(b) if so_ the result thereof; and

(e¢) the steps contemplateg by Gov-
ernment to augment the existing
medical facilities for the mine wor-
kers?

THE MINISER OF LABOUR AND
REHABILITATION SHR1 VEEREN-
DRA PATIL): (a) To meet the hospi-
tal care for the victims of mine gcci-
dents, managements in the organi-
sed mining sector pave establilshed
their own hospitals, In the case of
coal, mica, iron ore, manganese and
limestone and Jolemite mines hos-
pitals have also Leen esfabilished thro-
ugh the respective Labour ‘Welfare
Funds. Where these facilities do not
exist hospitals of the State Govern-
ments are utilised, Government has
not so far found ilhose arrangements
inadequate.
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(d) and (c) Does not arise.

Notification about Free Sale Collieries

*243. SHRI ANAND SINGH: Wil
the Minister of ENERGY be pleased
to state:

(a) whether there is a standing
order from Governmeént to the Bharat
Coking Coal Ltd, to notify the list of
free sale collieries every month well
in advance for unrestricted sale:

(b) whether despite that the free
sale, coals are supplied to some bene-
ficlaries from the collieries which
art specified only in the supplemen-
tary lists issued at the elevenih

hour; and

(c) if so, what action do the Gov-
ernment propose to take for strict
implementation of its standing order
to avoig malpractices?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR): (a)
Instructions have been issued from
time to time laying down guidelines
with regard to implementation of the
policy of coal free of restrictions from
identifed mines, No such specific stan-
ding order, however, has been jssued
in regard to Bharat Coking Coal Ltd.

(b) and (c¢), Do not aris>.

Coal Production

*244. SHRI B. R. NAHATA: Will the
Minister of ENERGY be pleased to
lay g statemnt ghowing:

(a) the estimated target of coal
production by the end of the Sixth
Five Year Plan;

(b) what is its annual break up;

(c) what has been the actual pro-
duction during 1980-81, 1981-82 and

1982-83 so far;

(d) what jis the Plan outlay for
coal in the Sixth Five Year Plan; and
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(e) the gctual expenditure as per
the mid term appraisal?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR): (a) to
(e) A statement ijs laid on the Table
of the House.
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Statement

() The production target of coal
during the terminal year (1984-85) of
the Sixth Five Year Plan has been
fixed at 165 millioni tonnes,

(b) The yearwise break up of the
VI Plan target ig at follolws:

Million tonnes

1980-81 1981-82  1982-83 1983-84 1984- 85
Coal India Ltd. 108° 70 11850 132-00 144°00
Singareni Gollierics Co. Ltd. 11° 50 12-00 13°50 15°00 17-00
Tisco/IT SCO/DVC 3'30 366 4°00 4°00

ToraL . . . 113-80

124°00 135 66 15100 165°00

(¢) The actual production during 1980-81, 1981-82 and 1982-83 ia given below :

Million Tonnes

1980-81 1981-82 1982-83
{Actuals) (upto  Sept.
82-provisional)
CIL . . . : . 10095 109°61 50° 30
SCCL. . . . . 10° 10 12° 10 5°99
TISCO/IISCGO/DVC . . 295 3°19 1° 54
Torau . 114°00 124° 9O 5783

ved fort

dz During the Sixth Five Year Plan an investment of Rs. 2573 crores has been appro-
he coal industry by the National Development Gouncil.

{e\  Yeir-wise acturlexpenditure for Goal India Ltd., and Singareni Gollieries Co. Ltd.

(in full) is as follows :

(Rs. in crores)

1980-81
1981-02

1982-83 (upto Sept Hz-
provisionai) v .

ToraL

Coal India Ltd. Singareni Collicries

Go. Ltd.

355" 26 24" 30

57580 3998

274°70 16'23
120576 8o 51=1286-27
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BHEL . Row with DVC Escalates

*245. SHRI "H. N. BAHUGUNA:
Will the Minister of ENERGY be plea-
sed to refer to the news-item in the
“Busiress Standard” Jated 23 Sep-
iember, 1982 under the caption ‘BHEL
for with DV(C escalates” gnd estate:

(a) whether it is a fact ~that the
dispute between the BHEL and DVC
over the problems and commissioning
the 210 MW unit at DVC's Durgapur
power station has escalated into an
open row agnd that the BHEL has
now refused to commission the unit
unlless certain preconditions are ful-
filled;

(b) if so, the circumstances leading
to the said now: and

(¢) the steps taken by ‘Government
to ensure cooperation and gsmooth
workinyg between the two public sector
units?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR): (a) No,
Sir. The unit has already been recom-
missioned.

(b) and (c) Doeg not grise.
Telecast of Trial Games

*246, SHRIMATI KISHORI SIN-
HA:

SHRI B. V. DESAI:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether his WMinistry are satis-
fleq witp the quality of TV coverage
of the Trial Games in September 1982;

(b) whether there was any confu-
sion regarding commentators and pro-
ducers’ team: and

(® whether geparate teams of pro-
ducers, cameramen = commentators
have been constituted to cover each
of the events in Asiad?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
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AND BROADCASTING (SHRI N. K.
P. SALVE): (a) Yes, Sir,

(b) No, Bir,

(¢) Yes, Sir.

-
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Allocation of funds for Legal aid to
the poor

*243. SHRI ANANTHA RAMULU
MALLU: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleasej to state.

(a) whether Governmenn have al-
located some zmount to the States for
providing legal aid to the poor during
the current financial year; ‘

(b) if s0_ the details thereof, (State-
wise): gnd

(c) the criterion for providing legal
aid to the poor?
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) and
(b) A provision of Rs. 40 lakhs has
been made in the budget of the cur-
rent financial year for giving grants
to States/Union territories and other
voluntary institutions' engaged in giv-
ing legal aid. to poor, Na. State-wise
allocation has been made, Funds are
released for specific projects on the
recommendation of the Committte for
Implementing Tezali Aid Schemes se
up under the Chairmanship of Justice
P. N. Bhagwati, a sitting Judge of the
Supreme Court.

(¢) Under the Model Scheme pre-
pared by the Bhagwati Committee,
every citizen whose income from all
sources does not exceed Rs. 5,000/-
per annum shall pe eligible for free
legal services. This limitation as to in-
come sghall not apply in cases of dis-
putes where the <applicant for legal
aid belongs to Scheduled Castes, Sche-
led Tribes, Vimukta Jatis and Noma-
dic Tribes or is a woman or a child.

Offer of Ald by USSR for Installing
New Power Projects

*249. SHRI RAM SINGH YADAV:
SHRI R. L. BHATIA:

Will the Minister of ENERGY be

leased to state:

(a) whether during the recent visit
uf the Prime Minister to the USSR, an
offer was made to extend to Govern-
ment of India assistance for installing
new power projects; and

(b) if the answer to the above be in
the affirmative, the outlines of the
offer and the reaction of Government
of India thereto?

THE MINISTER OF ENERGY (SHR]
P. SHIV SHANKAR): (a) and (b) Du-
ring the recent visit of the Prime Mini-
ster to USSR, the possibilities of in-
stalling new power projects in India
with the help of Soviet assistance were
considered. No decision has ‘een
reached as the feasibility and the
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technical details of the projec_t_;;_-, are
yet to be discussed at the expert level.

Exploration for Oil in Tamil Nadu

2438. SHRI D. S. A SIVAPRAKA-
SAM. Will the Minister of ENERGY
be pleased o state:

(a) whether ONGC has peen making
any survy in Tamil Nadu rgarding the
exploration of oil; and

(b) if 50, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH): (a) Yes, Sir.

(b) ONGC has peen exploring for
hydrocarbons in the Cauvery basin in
Tamil Nadu since 1958. Geoscientific
surveys followed by exploratory dril-
ling were carried out in the onshore
part of the basin till 1977, by which
period 18 wells had been drilled.
Geoscientific surveys using advanced
techniques have been carried out since
then and gare being continued. Based
on these studies six independent loca-
tios have been realeased for evplora-
tory drilling in 1983.
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USSR’s Technological -Assistance and

Expertise to boost Coal

2440. SHRI ARJUN SETHI: will the
Minster of ENERGY be pleased to
state:

(a) whether it js 5 fact that the sub-
stantial USSR technological zssistance
and expertise has heen extended to
boost India’s coal to strengthen its key
economic sectors; and

(b) if so, the details regarding the
directions laig down in the protocol,
and if any, between 1India and the
USSR in this regard?
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THE MINISTER OF STATE IN-THE
MINISTRY OF ENERGY (SHRI GAR-
GI SHANK.AR MISHRA): (a) Yes,
Sir,

(b) As per the Indo-Soviet Proto-
col signed on 10.12.1980 Soviet Union
have extended 5 rouble credit of 520
million for development of jdentified
coal projects and for pro;ects in other
sectors of India.

The credit for coal sector is prima-
rily meant to be utilised for jmporting
mining equipment of Soviet origin not
indigenously avaijlable and for geologi-
cal exploration,

Disturbance in Reception of Poona T.V.
Station

2441. SHRI V. &C\iADGIL: Wwill the
Minister orf INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it js a fact that the
reception on T.V. Station, Poona is
frequently disturbed gnd pictureg from
Karachi Stalion are received; and

(b) if so, what action Government
have taken in the matter?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N, K. P.
SALVE). (a) Interference js occasional-
ly observed during pre-monsoon Sea-
son,

(b) A microwave link between Bom-
bay and Poona is being provided to
enabl, transmission of interference?
free T.V. programmes from Poona.

Relay programmes between Madras
and Bombay

2442, SHRI S, M. KRISHNA: Wwill
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether he is gware of the fact
that the relay programme that is being
dones now glternatively between Mad-
ras and Bombay is not at all satisfac-
tory;
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(b) whether it is a fact that the
Kannada-speaking people have time
and gagain urged for more program-
mes as their legitimate right; and

(c) it go, the steps that have been
taken or are proposed to be taken to
start relaying of more of such pro-
grammes?

‘THY MINISTER OF STATE OF
‘THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI N- K.
‘P. SALLVE): (a) and (b). There have
been demandg for more programmes
in Kannada language from the relay
centre 3t Bangalore,

(c) At Bangalore an interim relay
service wag started .in November, 1981
and there are no grogramme produc-
tion. facilities. ﬂx:e programme in
Kannada e.g. feat film, chitrahar
magazine programme, short films, etc.,
are being telecast from Madras and re-
layed by Bangalore transmitter. The
position will improve when the regu-
lar Television Centre at Bangalore is
commissioned,

Electronic Telephone Factory at Gonda

2443. SHRI CHINTAMANI JENA:
Will the Minister fo COMMUNICA-
TIONS be pleased to state:

(a) whether it has been decided to
establish an electronic telephone fac-
tory at Gondp in Uttar Pradesh;

(b) whether it is also a fact that
earlier it was to be locateg at Banga-
lore;

(c) if so, what are the reasons for
shifting it: and

(d) what has peen decided gbout the
exact locations of other electronic te-
lephone factories in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF A COMMUNICATIONS
(SHRI YOGENDRA MAKWANA). (a)
Yes_ Sir.

(b) Yes, Sir. The public Investment
Board (PIB) has recommended its
location near Bangalore.
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\(e¢) With a view to develop indus-
tri\hl,ly backward areas it. "has been
decided to locate the Electronic Swit-
ching Factory at Gonda in Uttar Pra-
desh. g

(d) As per the decision of the Gov-
ernment two large Electronic Switch-
ing Factories will be set up during the
current decades. One of the such facto-
ries is t0 be located at Gondg in Uttar
Pradesh. - As regards the second facto-
ry, the recommendations made by the
Sita Selection Committee zre under
consideration of the Government,

Setting up of Gas based Fertiliser
Plant in Punjab

2444 SHRI R. L. BHATIA: Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether ‘Government have by
now taken a final dlecision about the
location of the proposed Bombay High
Gas-based Fertiliser plants in the pub-
lic sector; and

(b) if so, what ang whether the case
of Punjab for peing given one such
Plant will glso be considered?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) and (b). The locations o
five of the proposed six gas-based ferti-
lizer plants have been decided. Th=
ont plant in Madhya Pradesh will ©e
located at Bijayapur (Distriet Gu-
na). The four plants jn Uttar Pradesh
will bhe located at Babrala (District
(Badaun), Aonla (District Bareilly),
Shahjahanpur), (District Sahjahan-
pur) and Jagdishpur (District Sultan-
pur). The location of the one gas-
based fertilizer plant to be set
up in Rajasthan has not been decided
so far. .

The plant in Madhya Pradesh is ex-
pected to pe in the public sector. No
decision has heen taken on the owner-
ship of the remaining gas-hased plants.

There is no proposal st present to
conider_the setting up of a gas-based
fertilizer plant in Punjab.
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Asscasment of Working of Area Mana-
ger South’'s Organisatiom in Delhi
Telephomes  District

2445, SHR] ZAINUL BASHER: will
ihe Minister of COMMUNICATIONS
be pleased to state:

(a) whether any assessment of the
working of Area Manager (South)
Organisation in the Delhi Telephones
District from the point of view of effi-
cient public service and operational
efficiency of the Telephone system; pil-
ling and prompt disposal of public
complaintg have ever been made; if so,
the outcome thereof;

(b) whether pe is aware that the lo-
cation of the office of the Arez Mana-
ger (South in two different buildings
at a distance causes considerable in-
convenience to the harried subscribers
in shuttling from one office to another
to get their grievances redressed; and

(¢) what js the annual rent paid
by the P&T Deptt., for hiring two buil-
dings for the Areg Manager’s office in
Safdarjang  Enclave and why the
P&T Deptt, has not built its own buil-
ding housing both the wings of this
office under one roof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
Yes, Sir. Action is being taken to
attend to the complaints promptly and
to improve subscriber’s satisfaction.

(b) Yes, Sir. The accounts Officer
and the Area Managers South) office
are locateg in separate building hav-
ing this inuch covered accommoda-
tion is available,

(¢) The annual rent paid by the De-
partment for the two puildings iz Rs.
6,42,879. Efforts are being made to pro-
cure land for the Area Manager(s)’s
office gnd construct a building.
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Employment to Unemployed workers
of Ayurvedic Pharmacy

2446. SHRI A, K. ROY: Will the
Minister of ENERGY be pleased to
state:

(a) number of workers, regular or
casual rendered unemployed: due tO
the closure of Ayurvedic Pharmacy
under the Coal Mines Welfare Organi-
sation. Dhanbad now under the De-
partment of Coal facts in details;

(b) number of workers regular or
casual given employment in the Ayur-
vedic Udyan started by the Coal Min-
es Welfare Organisation in Dhanbad,
facts in details; gnd

(¢) whether all the workers regular
or casual, thrown out of employment
due to the closure of the Ayurvedic
Pharmacy have peen given employ-
ment jn the Ayuredic Udyan; if so
their names; if not the reasons?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GAR-
GI SHANKAR MISHRA): (a) The
Ayurvedic  Pharmacy under Coal
Mineg Welfare Organisation was never
closed. Hence, the question of rende-
ring workers unemployed does not
arise.

(b) An Ayurvedic Udyan was star-
ted by Coal Mines Welfare Organisa-
tion welf. 15-8-1980. Two casual
workers are working in the Udyan be-
sides 9 regular wokers employed for
both Pharmacy ;nd Uryan.

(¢) Doeg not garise.

Insurance Scheme for Advocates

2447, SHRIMATI JAYANT] PAT-
NAIK: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it has come to the notice
of his Ministry that some State Gov-
ernments have introduced Advocates
Insurance Schemes:;

(b) if so, the names of the States
which have introduced such insurance
schemes for the Advocates; and
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... {e) the reaction of the Union Govern-
ment thereto?

"+, THE MINISTER OF LAW, JUST_ICE

AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) No,
Sir,

(b) and (¢). Do not grise.

Request by Gujarat for Increase in
Rate of Royalty on crude oil

2448. SHRI MOHAN LAL PATEL:
SHRI NAVIN RAVANI:

Will the Minister of ENERGY be
pleased to state:

va) whether Government of Guja-
rat hag requested the Union Govern-
ment to increase the rate of royvalty
on crude oil production;

(b) if so, when the request was made;

(¢) what steps have been taken in
this respect.

(d) what are the criteria adopted
for fixing the rate ol royalty on crude
oil;

(e) whether it is a fact that the rate
of royalty peing paid to Gujarat is
less than the rate according to the cri-
teria adopted: and

(f) if so, whether the rate of royalty
is proposed to he increased?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH). (a) Yes. Sir.

(b) In June 1981.

(c) The matter is being examined in
detail,

(d) The royalty payable on the indi-
genously produced crude oil is regula-
ted uynder the provisions of the Oil-
fields (Regulation & Development)
Act, 1948. According to the provisions
of this Act, the rate of royalty is not to
be enhanced more than once during
any perind of four years and is not to
exceed 20 per cent of the sale price of
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the mineral oil at the oil-fields or the
oil well-head ag the ¢ase may be. -

(e) No, 8ir.

(f) The matter is under considera-
tion of the Goevernment. -

Legislation on Dowry

244Y. PROF. MADHU DANDAVATE:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleaSed
to state:

(a) whether ‘Government have stu-
died the recommendations of the Par-
liamentary Committee on Dowry:

(b) if so, whether Government pro-
pose to bring Jegislation seeking neces-
sary amendments on the basis of the
recommendations of the Parliamentary
Committee on Dowry: and

(c) if so, when will such legislation
be introduced in Parliament?

THE MINISTER OF LAW JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) to
(c). The recommendations of the Joint
Committee of the Ilouses of examine
the question of the working of the
Dowry Prohibition Act, 19681 are being
considered by the Government and
necessary legislation for amendmen?® of
the Act is likely to be brought before
Parliament during the next session of
Parliament.

Development of Postal and Telegraph
Services in North Eastern Region

2450. SHRI AJOY BISWAS. Wwill
the Minister of COMMUNICATIONS
be pleased to state:

(a) what are the schemes that will
be taken up during the sixth Five Year
Plan jn the north Eastern Region for
the development of Post and Tele-
graph services; and

(b) how many villages in the region
are not covered py postal services?
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THE MINISTER OF -STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR; YOGENDRA MAKWA-
NA). (a) (i) Postal Sercices:— For
development of postal services jn North
Eastern Region Juring the 6th Five
Year Plan it is proposed to open addi-
tional post offices in rural areas of the
region, appoint extra departmental
delivery agents for strengthening daily
delivery znd clearance of lttter Lhoxes,
provide villages with mobile counter
service facilities and insta] adaitional
letter boxes. During the first two years
of the plan period i.e. April 1980 to
March, 1982, 220 rural post offices were
opened 346 extrs departmental deli-
very agents were appointed, 209 vil-
lages were provided with counter ser-
vice facilities gnd 312 additional letter
boxes were installed in the North East-
ern Region. During the current year
1982-83, it is proposed to open 85 rural
post offices, appoint 125 extra depart-
mental delivery agents provide counter
service facility to 50 villages and ins-
tal 25 letter boxes in this region. Plans
for the year 1983-84 znd 1984-85 have
not yet peen finalised.

(ii)y Telecommunications  Services:
Telecommunication services in  the
North Eastern Region are proposed to
be exlended to new places besides ex-
panding the existing services. About
155 telephone exchanges 7 telexes and
408 long distance public telephones and
telegraph offices have been planned du-
ring the 6th Five Year Plan. Multi
Access Rural Radio Systems have galso
been proposeq in Manipur and Tripura,

(b) There are 36,684 villages in the
North Eastern Region. Out of this.
5013 villages are having post offices.
For the remaining villages, postal
facilities are usually provided by vil-
lage postman/delivery ggants, Some
of these villages agre visited py rural
mobile post offices 3lso.

Expansion of Dombivali Exchange

2451. SHRI J. S. PATIL: will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that a new
3500 lines crores bar exchange is pro-
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posktop Dombivali (Dist. Thane Ma-
harashtra) ang the expansion of Dom-
bivali MIDC exchange {from 400 to 500
lines is zlso to be taken up during the
Sixth Plan. and ‘
(by if 0, when these two projects
are likely to be taken up and- comp-
leted and what ig the estimated ex-
penditure for eeach of the same?

THE MINISTER OF STATE IN/THE
MINISTRY OF .COMMUNICATIONS
(SHRI YOGHENDRA MAKWANA): (a)
and (b). Yes, Sir. The project for 3500
line crosshar exchange at Dombivali
costing Rs. 3.3 crores will commence in
1983-84 and js likesly to be completed
in 1986-87. As regards M.L.D.C. Dom-
bivali. the expansion from 400 to 500
lines has been completed in June, 82
at estimated cost of Rs. 436 lakhs.
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Nomination of persons belonging to
SCs STs omn Boards of Directors of
Public Sector Undertakings

2453. SHRI BHERKHABHAI: will
ihe Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that the
Articles of Association of Public Sec-
ftor Undertakings under his Ministry
do not have any particular clause
that debars nomination of persons be-
longing to SCs/STs as non-official
Directors on Boards of Public Sector
Undertakings;

(b) if g0, why persons of proven
calibre having faith in Public Sector
from industry, commerce, administra-
tion, trade unions or from social fields
hailng from SCs/STs are not nomi-
nated as non-official/part-time Direc-
tors:

(¢) wliether any recommendations
to nominate outstanding personalities
from SCs/STs are pending with his
Ministry if so, the decision taken
thereon; and

(d) the names of all Public Sector
Undertaliings and their subsidiaries
under his Ministry on whose Boards
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non-official/part-time Directors are to
be nominated, along with their tenure?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) Yes, Sir.

(b) Nominationg to the Board are
made in the light of the specialisation
of the individuals including those
belonging to BC/ST.

(cy A request for nominating a re-
tired official has been recently receiv-
ed. No decision has been taken.

(d) The names of al] the Public Sec-
tor Undertakings and their subsidi-
aries under the administrative control
of the Ministry of Chemicals & Ferti-
lizers gre given in the statement en-
closed.

The Boards of these companies are
re-constituted after the Annual Gene-
ral Meeting, The term of the part-
time Government and non-official Di-
rectors is till the next Annual Gene-
ral Meeting. In the case of Madras
Fertilizers Limited, which is a joint-
sector undertaking, the tenure of Di-
rectors is 3 years.

The Directors on the Boards of the
subsidiaries are appointed by the hold-
ing public sector companies and State
Government Corporations. The ap-
pointments generally are till the date
of the next Annual General Mesting.

Statement
Public Sector Undertagings

1. Hindustan Insecticides Limited.

2. Hindustan
Limited.

Organic Chemicals

3. Indian Drugs & Pharmaceuticals
Limited.

4 Hindustan Antibiotics Limited.

5. Bengal Chemicals & Pharmaceu-
ticals Limited.

6. Smith Stanistreet Pharmaceuti-
cals Limited.
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o Fertlﬁzer Corporation of India
Limited. o ;

- 8. Hindustan ‘Fertilizer' Corporation
Limited.

9. National Fertilizers Limited,

10. Rashtriya Chemicals & Fertili-
zers Limited.

i1. Project & Development India

Limiteq, A
12. Ferlilizers & Chemicals Travan-

core Limited. :

13. Pyrites, Phosphates & Chemi-

cals Limited.

14 Madras Fertilizers Limited.

15. Paradeep Pnosphatles Limited.
Subsidiaries

Y

1. Southern Pesticides Corporation

Limited.

2 Rajasthan Drugs & Pharmaceuti-

cals Limited.

3. Orissa Drugs & Chemicals Limit-
ed.

4. Punjab Maize Products Limited.

5. Utlar Pradesh Drugs & Pharma-
ceuticals Company Limited.

6. Goa Antibiotics & Pharmaceuti-

cals Company,
7. Maharashira Antibiotics & Phar-
maceuticals Limited.
5._ 8. Karnataka Antibiotics & Phar-
maceuticals Limited.

Extension of Telephone facility in the
raral and semi arbamn areas

2454 SHRI RAM VILAS PASWAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) '‘whether Government have any
proposal to extend telephone (facility
in the rural and semi-urban areas; and

(h) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
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TIONS (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir.

(b) A sum of Rs., 1023 crores has
been earmarked for development of
telecommunicationg in rural and semi-
urban areggs of the country during the
6th Plan.

(b) Does not arise,

Progress regarding construction of
Centre im Trivandrum

2455. SHR] V. S. VIJAYARAGHA-
VAN. Wil the Minister of INFOR-
MATION AND BROADCASTING be
pleaseq to state:

(a) what is the progress go far
achieved in the construction of T.V.
Centre in Trivandrum-

(b) the amount spent so far on this
project; and

(cy the likely date by which TV
transmission can be started?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRJI N. K. P.
SALVE): (a) Building construction is
in progress. Order for the equipment
has been placed.

(b) The expenditure incurred upto
September, 1982 is Rs. 173.44 lakhs.

(c) It is expected to be commissionegd
by 1984-85 In the meanwhile, a low
power TV reeeive-cum-relay gystem is
being set up at Trivandrum hefore the-
Asian Games, 1982.

Observance hy cokl workers of ‘All
India Coal Miners Protest Day’

2456. SHR] SATYASADHAN
CHAKRABORTY: Will the Minister of
ENERGY be pleased to state:

(a)y whether he is aware that the
coal workers all over the country had
observed 11 September, 1982 as the
All Indig Coa] Miners Protest Day to
protest against the non-implementia-
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tion of the last agreement, the . anti-
-working class directives of R.PF.,
arbitrary constitution of the new Joint
Bipartitr Committee for Coal Industry
(JBCCI) ang demanding early settle-
ment of the charter of demands sub-
mitted ty the trade unions; and
this

(b) if so, the steps taken in

regard?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA). (a)
Yes, Sir. Reports of demonstrations at
some collieries in different coa} com-
panies gn 11th September, 1982 have
been received. '

(b) Chairman, Coal India Iid, has
sought the co-operation of the concern
ed Central Trade Unions to attend the
JBCCI meetings but some unions have
not participateg in it. Efforts sre being
continued to persuade all the concern-
ed Central Trade Unions to participate
in the IBCCI meetings.

Scaling down of Plant Target of

Energy
2457. SHRI GADADHAR SAHA:
‘Will the Minister of ENERGY be

pleased to stale the reasons why the
original Plan target of over 4,000 MW
has been scaled down to 2482 MW for
the cur‘ent financial year?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): Year-wise
phased targets for commissioning of
additional generating capacity for each
yvear of the Sixth Plan were fixed at
the time of formulation of the plan.
The target fixed for 1982-83 at that time
was 43545 MW. Since the setting up
of power projects is a complex task in-
-volving various agencies and requiring
sequential matching of a wide variety
of inputs, the status of on-going sche-
mes for the current year was reviewed
before the beginning of the year and
a revised target of 3482 MW of com-
missioning of additional generating
capacity was set for the year 1982-83.
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'Crea.tion of new postal Division at
Karimganj

2458. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether there is any proposal to
create new Postal Division at Karim-
ganj; ang

(b) if so, ‘when it is going to be
implemented?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI YOGENDRA MAK-
VS{\ANA): (a) No, Sir.

(by Does not arise.

Changes in Press Council Act

2459. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whelher Government are aware
that present Press Council Act of 1978
does not give any effective powers to
the Council to punish erring news-
papers for violating press ethics or in-
dullging in yellow  journalisam
rapidly;

{b) whether the
Press Council has
(Financial Express, dated 27_9-81)
expressed his unappiness about this
position and has suggested that if a
newspaper is found committing same
offence thrice in three years, the Press
Council should have the power to re-
commend that Government advertise-
ment of Central and State Govern-
ments should be stopped for a stipu-
lated periog of time; ang

Chairmgn of the
very recently

(¢) if so, whether Government hgve
considered the above suggestion and
propose to bring about a change in
the Press Council Act to give this
power to them and make the orga-
nisation more effective?

THE MINISTER OF STATE
OF THE MINISTRY OF INFORMA-
TION AND BROADCASTING (SHRI

\
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N. K. P. SALVE): (a) to (c). the exist-
ing provisionsin the press Council Act,
1978 to empower the Council to warn,
adinonish or censure a newspgper,
news agency,editor or journalist or
disapprove the conduct of an editor or
journalist i the Council is satified
thal the newspaper or news agency
has offended ggainst the standards of
journalistic ethics or public taste or
an editor or journalist has ¢ mmitted
any professional misconduct. The
Council has, however, proposed that
it should also have the power to re-
commended in case of newspapers
censured thrice within gz given lime
by it, to the Centre and the state Gov-
ernments and to the Fublic Sector Un-
deriakings etc. among other things,
discontinuation of advertisements. The
is being examined in the light of the
Second Press Commission’s recommen-
dations on the subject.

Siiver Jubilee Scholarships in E.P.F.
Organisation

2460, SHRI K. LAKKAPPA: will
1the Minister of LABOUR AND RE-
HABILITATION be pleased to stale:

(a) is it a fact that Government con-
veyed their sanction for grant for Sil-
ver Jubilee Scholarships to the wards
of employees of E.P.F. Organisation
in December 1977 and thereafter Gov.
ernment conveyed their approvgl to
the incurring of expenditure in Scho-
larships in Novsember 1978;

(b) is it also a fact that Scholarships
scheme was introduced in the EP.F.
Organisation in January 1981 with re-
trospective effect from Janugry, 1980;

(c) if so, the considerations for in-
troducing the scheme from January
1980 when academic sessions of Medi-
cal and Engineering courses start from
July each year and the reasons why
it could not pe introduced from July
1979 when  Government hgd already
accorded their approval to the incur-
ring of expenditure in November 1978;
and

2482 LS—3

ASVINA 27, 1904 (SAKA)

Written Answers 66

(d) what action Government now
propose to take to implement the
Scholarship Scheme from July, 1979?

THE MINISTER OF STATE IN THE
MINISTRY OF - LABOUR AND AE-
HABILITATION (SHRIMATI MOH-
SINA KIDWAI : (a) The Govern.
ment had given iits clearance in De-
cember, 1977 for introducing a Scho-
larship S:heme but the implementa-
tion of the order was held in
abe;ance anl a fresh sanction for
introducing a  Scholarship Scheme
was issued in November, 1978.

(b) and (c). According to the E.P.F.
authorities they had to draw up a
comprehensive Scholarship Scheme,
which took time. The scheme was ulti-
mately finalised and approved in Jan-
uvary, 1980. It was, therefore, given
effect from January, 1980 only.

(d) There is no proposagl for imple.
menting the scheme from July, 1979.

Feasibility Report for Production ef
Benzene

2461. SHRI B. K. NAIR: Will the
Minister of ENERGY be pleased 10
state:

(a) whether a feasibility report for
the production of 1.55 iakh tonneg of
benzene has been drawn up and Sub-
mitted to the Government of India by
the Board of Cochin Refineries Limit-
ed; and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL~
BIR SINGH): (a) and (b). The Cochin
Refineries Ltd. was advised o prepare
a revised feasibility report, which is
expected to be received shortly,

Setting up a Viral Vaccine Plant and
Insétticide Plant in co’laboration with
Frante

2462. SHRI CHINGWANG KON-
YAK: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether it is g proposed to col-
laborate with the French Governmenf
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for selting u» of a viral vassine plant
and an insecticide plant in India; and

(b) if so, the details in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R. C. RATH):
(a) and (b). There is a proposal to set
up a plant for the manufacture of
Viral Vaccines in India. One of the
offers received for technology transfer
for thig project is from 2 IFrench Com-
pany. The French Government has
indicated its interest in such a trans-
fer of technology,

Disparily in Wages of Workers of
Doors, Terrai and Darjeeling Tea
Gardens (West Bengal)

2463. SHRI PIUS TIRKEY: Wwill
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that there
exists some difference in the wages
and firewood entillement between
Doors, Terrai and Darjeeling tea
garden workers:

(b) if so, the reasons thereof;

(c whether Government propose to
abolish the difference:

(d) if so, what measures are being
taken in this regard; and

(e) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF IT.ABOUR AND RE-
HABILITATION (SHRIMATI MOH-
SINA KIDWATI): (a) to (e). The
matter falls within the sphere of the
Government of West Bengal which
has been requested to send the requi.
site information. It  will be laid on
the Table of the Lok Sabhg as soon as
it is received,

-
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M/s. Swadeshi Mining and Manufac-
wring Co. Lid.

2466 SHRI R. L. P. VERMA: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS Dbe pleased to
state:

(a) the reason for not taking any
proceedings/penal action against
Swadeshi Mining and Manufacturing
Co, Ltd. and Swadeshi Cotton Mills
Co. Ltd. for violations and contraven-
tion of various provisions of Com-
panies Act,
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(b details of inspection report un.
der Sec. 209A of the Companies Act
against Swadeshi Cotton Mills Co. Ltd,
and Swadeshi Mining and Mig. Co.
Ltd.; and

(é) action plan, if any against the
Management and Board of Directors
of the Companies?

THE DEPUTY MINISTER IN THE
MINISTRY OF I.AW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHU-
LAM NABI AZAD): (a) to (¢). A
statement indicating the position is
attached.

Statement

The inspection o M/s, Swadeshi
Mining and Manufacturing Company
Limited revealed mainly the following
prima-facie financial irregularities/
non-compliance of certain provisions
of the Companies Act:

(i) Advancing of funds to the
holding company viz. Swadeshi Cot_
ton mills Company Limited without
approvall of the Central Govern-
ment.

(ii) Advancing of funds to certain
other parties without any securily,
and non-recovery of the amounts.

(iii) Payment of guraniee commis-
sion to the relative of a director
without the Government’s approval.

(iv) Sale f certain investment of
the company in the year 1972 at a
loss.

(v) Inadequate steps for safeguar-
ding the interest of the company in
respect of sale of certain land be
longing to the company by private
negotiations.

(vi) Non-recovery of ques from the
holding company on account of sup-
plies of coal during different years
upto 31-3_78,

(vii) Nnn-maintenance of cost ac-

counting records

as  presseribed
under the Rules. o

(viii) Deficiency in the mainte-
nance of certain statutory registers
like register of members, register of
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Directors’ shareholding ete.

In respect of the matter in Sl No.
(i)- above, prosecutions have been
launched in the court of the Chief Me-
tropolitan Magistrate, Kanpur ggainst
M/s. Swadeshi Mining agnd manufac-
turing Company Ltd. and its directors,
and also against M/s Swadeshi Cot-
ton Mils Company Limited.

On other matters, the compaay has
submitted its explanation which  is
under examination, The inspeciion
report on Swadeshi Cotton Mills Com-
pany Limited under section 209-A of
the Companies Act is awaited.

Supply of Coal to Power Station in
Gujarat

2467. SHRI DAULATSINLJI JADE-
JA: Will the Minister of ENERGY be
pleased to state:

(a what is the present annual re-
quirement of coal for the power sta-
tions in Gujarat,

(b) whether it is a fact that only 70
to 75 per cent coal against requirement
is being supplied, which effect gn
power production in the State;

(¢) if so, what are the reasons for
this short supply; and

(d) what measures are being taken
to meet the coal demand of Gujarat
State without any deduction?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). The
power stations in  Gujarat received
3.409 million tonnes of coal against the
consumption of 3.364 million tonnes
of coal during the year 1981_82 regis-
lering an increase of 16 per cent and
14 per cent respectively over the year
1980-81., During the period April
1982 to September, 1982 the pcwer
stations in = Gujarat have received
2.085 million tonneg of coal against {the
consumption of 1.979 million tonnes,

(¢) and (d). The coal supply to the
various thermal power stations includ-
ing the thermal power stations in
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Gujarat i3 peing continuously moni-
tored The Government have recently
constituted 3 2z Committee under the
chairmanship of Shri Mohd. Fazal,
Member, Planning Commission to look
into the problems of coal supply to
thermal power staticns and recom._
mend specific megsures- for improve-
ment.

Construction of RCC T.V. Tower,
. Delhi )

2468. SHRI RAJESH KUMAR
SINGH Will the Minister of IN_
FORMATION AND BROADCASTING
be plegsed to state :

(a) whether construction of a RCC
TV Tower at Pitampura in Delhi has
started; ‘

(b) if so, the progress made and ihe
time when it is expected to be ready
for commissioning; and

(c) whether it would be possible to
have the project executed earlier than
scheduled now ? '

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTNG (SHRI N. K.
P SALVE): (a) Yes, Sir.

(b) Pile foundation work is in pro-
gress. The Tower is expected to be
commissioned by 1984-85.

(¢) No, Sir.

gham s, fevge § faoed
T T

2469. 51 WY WiEdt w1
FAT WAr T LY FT T FO O
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Child labour

2470. SHRIMATI USHA PRAKASH:
CHOUDHARY: Will the Minister of
LABOUR AND RHHABILITATION be
pleased to state:

(a) whether it is a fact that chiidren
are forced to work in deplorable con-
ditions in carpet industry, road side
tea shops, fire-works factories etc; and

(b) proposals to effectivaly imple-
ment the Factories Act in these em-
ployments with details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) Government is agvare
of children working in carpet industry,
road side tea shops, fire works factorieg
etc. for supplementing their family in-
come due to the compulsion of socio-
economic conditions.

(b) The carpet industry and the fire-
work factories would be covered under
the definition of factory, if they satisty
the definition of factory, as per section
2(m) of the Factories Act. There is no
proposa: to extend the application of
the Factories Act to the road side tea
shops, which are covered under the
Shops & Establishments Act. The en-
forcement of both these enactments is
the respensibility of the State (GGovern-
ment,

Lotk-outs and closures of industries

2471. SHRI SUDHIR GIRI- Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) the number of lock-outs and
closures declared by the large indus-

trial units since 1980 todate in India.
(State-wise);
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(b) the number of employees and
workers affected by such iock-outs and
closures; and

(¢c) the measures taken by Govern-
ments (both Central and State) to re-
open those units?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR):
(a) and (h). Information regarding
lockouts is maintained in all cases of
work-stoppages involving 10 or 1more
worker; and not by size of industrial
establishments. Statement I showing
number of lock-outs and number of
workers affected due to them during
the period 1980 to 1982 (upto July) is
laid on the Table of the House [Placed
in Library. Sce No, LT-5525/82]. In
formation regarding closures, on the
other hand, is maintained in respect
of Factories registered under the Fac-
tories Act, 1948. Statement II showing
number of closures and numher of
workers affected due to them is laid
on the Table of the House [Placed in
Library, See No. LT-5525/82],

(¢) Industrial Relations Machinery
both at the Centre and in the States
is making effort to reduce work-stop-
pages due to lock-outs by bringing
about expeditious settlement of incus-
trial disputes through preventive medi-
ation, conciiiation adjudication and
arbitration as necessary under the
existing statutory provisions and volun-
tary arrangements.
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Demand of caustic soda industry

2474. SHRI HARIHAR SOREN: Will
the Minister ¢f CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government are aware
that the caustic soda industry is facing
a major demand recession;

(b) if so, the reasons thereof; und

(c) the efforts made by Government

to improve the siluation?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R. C. RATH):
(a) No complaint has been received
from any of the uniis manufacturing
Caustic Soda in the country, regarding
demand recession in the Caustic Soda
Industry. The capacity utilisation of
the Caustic Soda industry was about
73.2 per cent (pro-rata) during the
period from January to August, 1982
as against the overall capacity utilisa-
tion of about 75.3 per cent in 1981
and about 71.5 per cent in 1980. The
stocks of caustic soda as on 31st De-
cember with the manufacturing units
was 0.14 lakh tonnes in 1980 and 0.16
lakh tonnes in 1981. The stock at the
end of August was 0.25 lakh tonnes.
The installed capacity in 1982 is 8.16
lakh tonnes. Hence it cannot he said
that the caustic soda industry in the
country is facing a demand recession.
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(b) Does not arise.

(c) Does not arise.
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Import of crude oil from U.S.S.R.

2476. DR. VASANT KUMAR PAN-
DIT: Will the Minister of ENERGY be
pleased to state:

(a) how much quantity .and value of
crude oil was imported from the USSR
in India during the years 1130-81 and
1981-82; '

(b) whether a delegation of e
Petroleum Ministry had been to the
USSR to negotiate crude oil imports
for the years 1982-83 and 1983-84;

(¢) what are the details of the agree-
ment arrived at between the two coun-
tries regarding import of crude oil; and

(d) petroieum products from the
USSR to India, quantity, value and
foreign exchange-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAIL-
BIR SINGH): (a) The quantity and
value of crude oil imports from the
USSR during the years 1980-81 and
1981-82 are as follows:—

Quantity CIF Value
(Million (Rs jerores)
Tonnes)

1980-81 . . . 1-78
1981-82

(Provisional)

362- 97
185 46160

(by Two delegationg visited USSR in
1982 for the finalisation of the crude
oil import contract for the year 1982.

The contract for 1983 is still to be
negotiated.

(c) A contract was concluded on
18-5-1982 for the import of about 2.5
miliion tonnes of crude oil auring the
year 1982. The contract provides that
the crude to be supplied will be Iranian
crudes and/or suitable crudes from the
Arabian countries and/or Soviet Ex-
port Blend crude oil,
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(d) The quantity and value of pro-
duct imports from USSR during the
yearg 1980-81 and 1981-82 are as under:

Quentity CIF Value
(Million .(Rs./c1orcs)

Tonnes)
1980-81 SKO . . o-8% 24193
HSD . . 0'9y .250°28

1+ B2 492° 21

1981-82 SKO (includ-

es Jet Fusl RT) 104 31785
(Provision: 1)

HSD . . 0-76 22196

o 539°811

Profit/loss of State Electricity Boards
vis-a-vis private sector planis

2477. SHRI SURAJ BHAN:
SHRI DAYA RAM SHAKYA:

Will the Minister of ENERGY be
pleased to lay a statement showing:

(a) profits/losses earned in each of
the last three years and the current
year by State Electricity Board in each
State and Union Territory;

(b) how do they compare with pro-
fits/losses of the top five largest pri-
vate sector power plants in the same
period:; and

(c) steps taken to improve the finan-
cial health of State Electricity Boards?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (c¢). The in~
formation is being colected and will be
1aid on the Tahle of the Honse,
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Uniformity in minimum wages of bidi
workers

2480. SHRI CHITTA BASU: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether Government propose to
bring about uniformity in the fixation
of minimum wages for bidi workers all
over the country; and

(by if so, the steps already taken in
that direction?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) and (b). At a meeting
of some State Labour Ministers held
n September, 1981 it was recommended
that all State Governments should take
immediate steps to revise the minimum
wages for the empioyment in the beedi
industry in the range of Rs. 7 and
Rs. 8 per day. This recominendation
has been implemented by most of the
concerned State Governments.

Factory to manufacture conductors

2481. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government are pro-
posing to start factories to manufac-
ture conductors in view of their shert-
age; and

(b) if so, the number?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
No, Sir. This Ministry do not have any
such proposal.

(b) Does not arise.

Rajasthan in grip of severe power crisis

2482. SHRI RAM LAL RAHI. Will
the Minister of ENERGY be pleased to
state:

(a) whether it is correct that Rajas-
than ig in the grip of a severe power
crisis (TOI 15-9-1982) largely due to
transmission losses and thefts;

(b) whether it is true that the pic-
ture is alsp gloomy due tg delayg in
Kota Thermal Power Plant and Mahi-
Bajaj Hydel-Power Projects; and

(c) the steps Government propose
to take to help the Rajasthan Govern-
ment to meet the power shortage?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (c). It is not
correct to say that power crisig in
Rajasthan is due to transmission losses
and thefts, Rajasthan hag been fac-
ing temporary power shortage mainly
due to the outage of both the units of
Rajasthan Atomic Power Station for
long periods, iow generation in hydel
projects of Chambal Complex and non
availability of share from Satpura
Thermal Station. There have been de-
lays in the commissioning of Kota
Thermal Power Plant Stage I ana Mahi
Bajaj Hydel Project. Unit-I (110 MW)
of Kotah Thermal Power IPPlant is ai-
ready in the final stages of commis-
Commissioning of additional

sioning.
generating capacity would also help
in easing the power situation. Unit II

of Rajasthan Atomic Power Flunt has
recently come back in service. Unit I
of this Project is expected to be back
in service by the end of this year. In
order to meet the present power short-
age in Rajasthan, arrangements have
been made to supply additional power
to Rajasthan from Northern Grid and
Central Sector Stations to the maxi-
mum extent possibie. Efforts are also
being made to expedite commission-
ing of the on-going projects.

Opening of a Foreign Mail Sorting
Office at Trivandrum, Kerala

2483. SHRI A NEELALOHITH-
ADASAN NADAR: Will the Minister
of COMMUNICATIONS be pleased to
state:

(a) whether there was any request
for the opening of 5 foreign mail sort-
ing office gt Trivandrum in Kerala;
and

(b) if so_ the detalls of the request
ang the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 YOGENDRA MAKWANA): (a)
Yes, Sir.

(b) The request for opening of a
Foreign Air mail Sorting Office gt Tri-
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vandrum was based on the ground
that Trivandrum being an internatio-
nal airport and capital or Kerala, was
more suitable than Cochin for location
of the said office. But, after conside-
ring various factors regarding ope-
rational convenience ang availability
of air and train gervices, facilities for
customs examination quantum of mail
receiveq at Trivandrum, p limited
Foreign airmail sorting office ‘1;3 deal
with incoming air mails only, was set
up at Cochin which was found more
suitable for the purpose, with effect
from 15-4-1980. At the present action
is underway to convert this office at
Cochin into a fulfledged Foreign Air
mail Sorting Office by opening a set to
deal with outward Foreign air mail
also.

Guidelines to States to Lift POwer C_uts

2484, SHRI MANMOHAN TUDU:
Will the Minister of ENERGY be pleas-
ed to state.

(a) whether hig Ministry has sent
necessary guidelines to State Govern-
ments to lift power cuts:

(b) whether jnstructions have been
sent to Orissa in this regard;

(¢) if so, the date from which power
cut is going to be lifted in Orissa; and

(d) the total number of Industries
which will pe penefiting by the lifting
of the power cuts?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (d). Power
position in Orissa has improved.
Power cuts are imposed by a State
Government keeping in view the avail
ability and demand for power with-
in the State. Central Government have
suggested guidelines to accord priority
among the various sectors in regard to
supply of power. POwer cuts in Orissg

~on 22 industries were enforced from
8th November_ 1981. These have been
relaxed from 15th September, 1982 in
respeci of major industries,
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Exploration of 0il/Gas in Rajasthan

2485. SHRI VIRDHI CHANDER
JAIN: Will the Minister of ENERGY
be pleased to state the detailed infor-
mation regarding the progress made in
exploration of oil gnd gas in Barmer,
Bikaner and Nagaur Sedimentary
basing in Rajasthan?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): The ONGC have com-
pleted geological mapping ang gravity-
magentic surveys in the Barmer and
Bikaner-Nagaur basing in Rajasthan.
Besides, 1722 line Kms, of seismic sur-
veys have also been conducted in the
Bikaner-Nagaur basin.

One structural will (Pugal-1) has
been drilled in the Bikaner-Nagaur
basin to obtain sub-surface stratirgra-
phic and structural information. This
well gid not indicate presence of oil
or gas. Barmer area js rated as
having low prospects.

Import of Bulk Drugs

242C. SHRI N. K, SHEJWALKAR:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is 3 fact that several
essential bulk drugs which are pro-
duced in the country and whose pro-
duction can bg easily stepped up are
being imported in large quantities;

(b) what steps Government propose
to take to ensure that such imports

are reduced, if eliminated altogether:
and

(c) whether it jg 3 fact that imports
of several pulk drugs can be reduced
substentially if companies which have

the capacity to manufacture them are
allowed to do so0?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) to (¢). The Committee
on Drugs and Pharmaceutical Indus-
try (popularly known as the Hathi
Commiltee) keeping in view the es-
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sentiality of the medicines, their
neeq and availability, identified
116 medicines, which in its opi-
nion are extensively used in
medical practice both in urban and
rural areas. The pulk drugs/active
ingredients in these 116 medicines
number about 91. The cif value of
importg during 1981-82 of the bulk
drugs/active jngredients in these 116
medicines is of the order of Rs. 19.36
crores. The value of indigenous pro-
duction of these bulk drugs/active
ingredients during 1981-82 is approxi-
mately Rs. 126 crores. The various
steps taken by the Govi. to increase
indigenoug production. of ithe bulk
drug have been given in reply to the
Lok Sabha Unstarred Question No.
1478 for 12-10-1932.

Imports are allowed as per the pro-
visiong of the Import Policy in vogue.
The Import Policy is reviewed from
time to time to make suitable changes
for fuller utilisation of indigenous
capacity and keeping in view the indi-
genous demand gnd the indigenous
production. In a number of items such
as Trimethoprim, Sulphamethexazole,
Analgin, Paracetamaol, Hydrazine
Hydrate Niacin, and Sulphacetamide,
imports have been banned,

Energy Generation and Consumptionw
in Karanataka

2487 SHRI D. K. NAIKAR: Will the
Minister of ENERGY be pleased to
state:

(a) what is the total energy gene-
rated in Karnataka State;

(b) what js the energy consumed by
sugar factories cement factories and
aluminium facory respectively, in
Karnataka every year:

(¢) what is the respective total sum
paid for consumption every year by
these factories;

(d) what is the total power require-
ment of the State for both domestic
and non-domestic purposes every year
apart from consumption of these fac-
tories; and
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(e) whether he is aware that there
is always a shortage of power in the
" State and as such the action Govern-
ment have taktn to improve the power
position in Karnataka?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) The total enet-
gy generated in the State of Karnataka
during the years 1980-81 and 1981-82
was 6330 MU znd 7144 MU respective-
ly.

(h) A statement showing energy
consumed by major sugar factories,
cement factories and aluminium facto-
ries during the year 1980-1981 is at-
tached.
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(¢) The jnformation jg being collect-
ed and will pe laid on the Table of the
House.

(d) The total energy requirement of
the State during 1981-82 was 8559 MU.

(e) The power resources of the State
are entirely hydro anq availabl, energy
depends on the monsoons, During
draught years, the availability being
low, imposition of power cuts becomes
necessary. Relief to the extent possi-
ble is provided from the neighbouring
States of the Region. A number of
new generating schemes have also
been sanctioned to meet the growing
demand of the State.

Statement

Statement showing energy consumed by Sugar, Cement and Aluminiwm factories

durinc  the

year

1980-81

Name of Industry

Net generation
in captive

plant (Mkwh)

—— e iy e i e s e r— = ————— -y . .

ALUMINIUM
1. Indian Aluminium Co.
Ltd.
CEAENT
1. Bagalkot Cement Co.
Ltd. . 0.01
2. Mysore Cement Works 7.45
3. A.C.C. Lud. . . —
4. C.C.I. Ltd. ey
SUGAR
1. Indian Sugar & Rr-fincry
Ltd. . 1.86
2. Mysore Sugar Co. . 4.50
3. Godavari Sugar Co.
Ltd. . . . 3.20
4. Sh Hiranya Kashi SSK
Niyamat 10. 34
Kothari Sugar &
Chemical Co. Ltd. 2.71

Energy Energy
purchased consumed
(Mkwh) (Mkwh)

26. 30 26.30

20.2¢ 20,24
48.68 56.03
47-41 47-41
22.69 22.69

0.78 2.64
4.75 9-25
0.87 4.07
0.40 10.74
0.20 2.91
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Increase in the Price of Soft Coke

2488, SHRI AMAL DATTA: Wil
the Minister of ENERGY be pleased to
‘state.

(a) how many times ang by how
much the price of soft coke used for
domestic consumption has peen raised
since nationalisation of coal mines;

(b) have Government sdopted any
safeguard in the distribution procedure
to ensure that profiteering and black
maketing are minimised if so, the de-
tailg thereof; and

(¢) is there any procgdure for moni-
toring the shortages as different centreS
and the prices actually paid by consu-
mers if so, the details thereof?

THE MINISTER OF STATE 1N THE
MINISTRY OF ENERGY (SHRI GAR-
GI SHANKAR MISHRA): (a) Since na-
tionalisation the pit-head prices of coal
and coke have been revised 5 times viz.
w.e.f. 1-1-74 17.7.75, 17.7.79, 14.2.81 and
27-5-1982: The pit-head prices of soft
coke fixeq each time gre indicated be-
low—

Price of soft
coke fixed.

Date from which the
1 prices of coal and coke
were revised

1-4-1974 . . Rs. 86.00 per Tonne
1-7-1975 . . Rs. 86.00 i
17-7-1979 ; . Rs 110.00 ,, 5
14-2-1981 . . Rs.150.00 )
27-5-1982 . . Rs.175.00 i

(b) and (c). Distribution of soft
coke in each State js controlled by the
State Governments under the Coal
Control Orders issued by the in pur-
suance of the Essential Commodities
Act. These Coal Control Orders con-
tain privisions by exercising which
the State Governmeneas ensure
that there is no profiteering and black
marketing.

The Coal Companies are responsible
for supplying soft coke to various State
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Governments according to the pro-
grammes drawn up by thtm. The
Regional Sales Officers of Coal India
Limited ' maintain liaison with the
State Governments and if there is addi-
tional demand for soft cokegn any
State, further quantities are despatch-
ed to the State.

The supply position within 5 State
and the prices actually paid py the
consumers are monitored by the Civil
Supplies Department of the States and
in case of shortage or of higher prices,
suitable action’is taken by them,

T.V. Stations for all State Capitals

2489. SHRI NAVIN RAVANI. will
the Minister of INFORMATION AND
BROADCASTING pe pleased to state:

(a) the names of the State Capitals
which are having T.V, Centres:

(b) whether there is any proposal
under Government to have T.V. Cent-
res in all the Statie Capitals: and

(¢) if so, the target fixed and when
this facility will pe providing to them?

THE MINISTER OF STATE IN THE
MINISTRY OF [NFORMATION AND
BROADCASTING (SHRI N, K. P.
SALVE). (a) (i) State/Union Teeritory
Capitals with T.V. Centreg are Delhi,
Bombay Srinagar, Caleutta, Madras,
Lucknow, Jaipur, Hyderabad and
Bangalore.

(ii) Low power transmitters are
being set up before the Asian Games,
82 at, inter glia, the capital towns of
Trivandrum, BhOpal, Patna, Simla,
Bhubaneshwar, Gan.gtok’ Port Blair,
Gauhati Imphal Agartala, Shillong,
Kohima, Itanagar and Aizawal.

(iii) An interim service at Panajil
is expected to be commissioned before
the Asian Games_82.

(b) and (c). A perspective plan for
setting uyp TV Centreg at the Capitals
of gll State/Union Territories has
been prepared. Implementation of the
plan will depend on availbility of re-
sources,
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(7) #a1 wEHT F AT IR
fau ow\earft FaT  Feam @\
&g uF faggs @ &1} A1fF S
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NI Wy giafi HatHE d I
gal (s o) @7) ¢ (F) S, qG

(@) sx (). 7z adr % f&
gga ¥ Trdr AfF ww F4 &
EET ¥ T FIEE TE7 vATH AT
dftarfat & difes & 1 TF swAT &
fqo sOmETT TEEE &o-<@ F1 o4-
FTEIT F F o7 (57 FAFIL Fogquoy
falg & s fafEem glaamst &
Il &1 WAMREAT & T g )
78 SIOITA, T H UF IF 9|l
arat g€ v g femlaar  (ofvaw
M) H A5 FHA(AF ©TfTa fHar
T F ) OF TqTAT 7 O H (7 FLATHI &
fao aqd & @7 Fr & w@r fidv
stes wfgs A= ¥ OF 0 &dr
spfgFi For ITF of@TET F A=
# fao fafmez g #1 =wEEm
FIH 39 wETATAl ARt § g
T orefers @ AT @ 8

(a) 9g™ & &) & FEw FIAA
g, faxiaist sam & =fasr &
FoATOT AT WAFAT g | AT HET
fome Fusre  (fRdiwa & @d)
afgfran, 1966 ¥ @Fr wfaeeEi &
SAfAFT F FeGIo7 FY SFTAT F AT

A% 19 F1 wal w1 {Anfaa
FET T | 187 FEFTe Feqmm fafy
afafrms, 1976 & ITd & foor
fadra =grgar ™ #1 =mEEar @,
arfs arH wfaeet & = syfemy
F FA Al THAT F@-TE gfa-
F arewi & favemafen 29, aifz
FI agrar faar AT HF | TAHT FW@A FO;
™ aug f&dr o et gomE 92

faarr a8 fearom w@r &



99 Written Answers

Assistance to Projects undertaken by
Women [Enierpreneurs

2492. SHRIMATI SANYOGITA
RANE: Will the Minisier of LABOUR
AND REHABILITATION be pleased
be state: '

(a) whether Government propose {o
start a scheme to assist projects
undertaken by women entrepreneurs,

(b) what is the programme for
giving assistance to women (n setting
up small ynits: and

(c) whether there ig a proposal to
start training facilities through corres-
pondence for women to remove cons-
iraints on transport, housing and pre-
judices, if so_the getails thereof?

THE MINISTER OF STATE [N THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) to (¢). The Labour Mi-
nistry has no proposal to start a
scheme regarding women entreprenurs.
However the Development Commis-
sioner, Small Scale Industries has a
scheme of Fhnirepreneurial] Develop-
ment Programme amongs{ women,
The cbhjective of this training is to
assist women entrepreneurs to take
up smill industries of their own.
In addition to the entrepreneuvial deve-
lopment training for women_this orga-
nisation has also been providing tech-
nical assistance and guidance to wo-
men entrepreneurs in  identification
and selection of suitable items for
manufacture.

Manage:ial training courses pre also
being conducted for the development
of small industrialists and their senior
representatives, for which eligible

women entrepreneurs also gre select-
ed.

No training through correspondence
has been envisaged.

Financial Allocation for Qil and
Natura] Gas Commission
2493 SHR] H. N. NANJE GOWDA:
SHRI D. M. PUTTE GOWDA:
Will the Minister of ENERGY bhe
pleased to state.

(a) whether the Oil and yatural gas
Commission has sought a substantial
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increase in the financial allocation
from the Union Government for the
jmplementation of itg accelerated plans
of exploration and exploitation,

(b) if so, whether go\;ernment have
given their gpproval:

(c) if so, how much amount is like-
ly to be spent on these plans; and

(d) full details of the plan?

THE MINIS1EK OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL~
BIR SINGH): (a) Yes, Sir. The ONGC
have now sought a financia] oullay
of Rs. 7608 crores against the earlier
outlay of Rs, 4788 crores for the Sixth
Five Year Plan 1980—385.

(b) Not yet Sir.

(¢) Does not grise.

(d) Salient features of the physical
targets envisaged in the Sixth Plan
Mid-Term Review are as under:—

Drilling (‘oco Mts) 2188 .4
Wells (Nos) 926
Oil Production (MMT)  91.63

Seismic Survey :
On-shore

Off=shore

195 party ycars

120.5 thousand
standard linc Km

Progress made jn Setting yp oc Thal
Vaishet Fertilizer Complies

2494. SHRI R. P, YADAV: Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) the progress made so far in set-
ting up the Thal Vaishet Fertilizer
Complex; and

(b) how much time it will take for
its completion and the gpproximate cost
involvegy and the foreign assistance
involved jn it?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHR] VASANT"
SATHE). (a) The basic design for the
Ammonja gnd Urey plants has been
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completed. Procurement of most of
the equipments has besn finalised and
some jtems are glready under ship-
ment. Civil works on zdministration
puilding work shops, switchyard, main
sub-station_ factory roads, reservoir
and underground piping are in- pro-
gress, Work on the steam generation
plant, coal handling plant and Ammo-
nia and Urea plants js progressing.

(h) The first set of Ammonia and
Urea Plants is likely to go into com-
mercial production in September, 1984
and the second set by December 1984.
As per the latest estimateg of the Com-
pany_ the total project cost is likely to
be of the order of Rs. 917 crores with
a foreign exchange component of
Rs. 391 crores, The Revised Cost
Estimateg qre uynder examination of
the Government.

Employment Pattern {o be Followed
‘for Centrally-Sponsoredq Projects in
Assam

2495. SHRI SONTOSH MOHAN
‘DEV: Will the Minister of LABOUR
AND REHABILITATION pe pleased
to state.

(a) whether Government considered
and finalised the employment pattern
to be followed for the Centrally-spon-
sored projecis already located or being
constructed in Assam;

(b) thy norms set up by the Ministry
as regards salary slab upto which local
people ‘have to be appointed: and

(c) whether keeping in yiew the eco-
nomic backwardness of the State and
serious unempdloyment problem, Gov-
ernment propose to relax the norms for
¥he State of Assam?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMAT] MOHSINA
KIDWAI): (a) to (c¢). Under the provi-
sions of the Employment Exchange
(Compulsory Notification of Vacancies)

Act 1959, and the Rules framed there- -

~,

ASVINA 27, 1904 (SAKA)

Written Answers 102

under, all employers in the public sec-
for and thos, employing 25 or more in
non-agricultural establishments in the
private sector are required to notify
their yvacancies to the local Employ-
ment Exchange. Filling up of the
vacancies jn the public sector is, how=
ever, governed by executive instruc-
tions, According to the instructions
issueq by the Department of Person-
nel & Administrative Reforms, all
vacancies irrespective of their nature
and duration (except those to pe filled
through U.P.S.C. etc)) in Central Gov-
ernment Offices/Establishments (in-
cluding Quasi government Institutions
and Statytory Organisations) are not
only to be notified but also to be filled
through the Employment Exchanges
alone. Similar instructions have also
been issued by th, Bureau of Public
Enterprises for the posts carrying pay
scale the maximm of which does not
exceeg Rs. 800/-.

Increase in Capacity of Darbhanga
Broadcasting Statlion

2496. SHRI BHOGENDRA JHA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether g delegation consisting
of several Members of Parliament and
others on behalf of the All Indig Mithi.
la Sangp had represented and impres-
sed on the then Minister for Informa-
tion ang Broadcasting last month the
urgency for increasing the capacity of
Darbhaga Broadcasting Station of the
AIR. from 10 to 100 Kms. gnd for
news bulletins in Maithili janguage and
the Minjster had assured sympathetic
consideration. and

(b) if so, the details of the represen-
tation ang action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N. K. P.
SALVE): (a) gnd (b). A representation
had heen received from the Akhil
Bharatiya Mithila Sangh urging that
the capacity of transmitter of AIR
Darbhanga should be increased gnd
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news bulletins in Maithilj be broad-

The Darbhanga Station has even
now one Transmitier of the medium
power of 10 KW MW. Due to cons-
traints on financial resources it has
not been foung possible to include any
scheme for upgrading the transmitter.

So far as Maithili news bulletin is
concerned, the existing bulletin in
Hindi have wide listening and under-
standing among the Maithili speaking
listerers. There is, therefore no felt

need to start a geparate news builetin
in Maithili.

el &t €loed® &1 wEwET
SOl ST
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Transfer of Judges whose relativesare

practising in the same High Court

2498. SHR] BHERAVADAN K.
GADHAVI: Will the Minister of LAW,
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JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government zre aware
of the fact that in High Courts  Law-
practising relatives of the Judges haveé .
established zn impression amongst the
people that they have influence over
the Judges and whether this fact has
resulted-in more lucrative business for
them;

(b) whether Government propose to
transfer such Judges to other High
Courts;

(c) whether gny suggestions have
been received in this regard; and

(d) if so, the details thereof with
regarq to their disposal?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI

' JAGAN NATH KAUSHAL): (a) Gov-

ernment have seen certain reports to
this effect,

(b) to (d). Some suggestions have
heen received that Judges of High
Courts whose relatives are practising
in the same High Court should pe
transferred. No such  proposal iS
under consideration of the Govern-
ment at present.
Expansion of Telecommunications
9499, SHRI S. B. SIDNAL: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the details of the telecommuni-
cation expansion plans for 1982-83;

(b) the detaiis of new telephoae con-
nections, telephone exchanges, auto-
matic exchanges, public call offices
and telex exchanges to be developed
or opened during this vear; and

(c) the outlay proposed for the ex-
pansion plans?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): !
(a) The details of the telecommunica-
tion expansion plan for 1982-83 ore
given in the statement attached.
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(b) During this year it is proposed , ‘and provide 5008 new telex connec=""
| to provide 2.6 lakh new teiephone con-

: tions.
nections, open 685 new telephone ex-
changes, 2300 long distance public call
offices and equal number of telegiaph (c) The approved plan outlay for
offices, open 20 new telex exchanges the year 1982-83 is Rs. 477 crores.
Statement

Details of the telecommenications expansion plan for 1982-83

—

Component Scheme Target

——— . i) s . . e e e S e —— —— . e

1. Local telephone system

1.1 Switching capacity (lakh lincs) . . . . . . . . 3.00
1.2 Underground cables (lakh pair Kms) X5.20
1.3 Direct Exchange lines (lakh lines) . . . . . . . . 2.60
1.4 Telephones Stations (Lakh Nos.) 3.38
1.5 Tclephone Exchange (Nos.) . . . . . . . . . 6.85
2. Long Distance System
2.1 Long distance switching :
2.1.1 TAXs (Trunk Automatic Exchange Nos.) 4
2.1.2 Tax capacity (lines) 24,100
2.1.3 STD routes (point to paint) nos. 10
2.1.4 Manual Trunk boards (Nos.) 250
2.2 Long Distance Transmission Systems
2.2.1 Coaxial cables (route Kms) b
(@) New Schemes . 1,513
(b)Y Augmentation ; . . 180
2.2.2 Microwave . . . . . . . . 4,258
2.2.3 U.H.F. ‘ . . . . 1.555
2.2.4 Open Wire channels (Nos.) . . 1,250
Open Wire Telegraph
3.1 Telegraph Offices (Nos.) . . . . . 2,300
3.2 Long Distance Public Telephone (gross) . . F 2,300
3.3 Telex Exchangs (Nos.) . . . . . . %
3.4 Telex capacity (lines) :
(a) T.ocal . = . . . . . . o 5,660
(b) Transit ) 5,300
3.5 Telex connections . . . 5,000

3.6 VFT channel (Nos.) ? i " . .
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Drilling operations by ONGC at
Razole and Narsapur

JAGDISH TYTLER:

2500. SHRI
of ENERGY be

Will the Minister
pleased to state:

(a) whether the on shore drilling
operations for Natural Gas by the Oil
and Natural Gas Commission (ONGC)
at Razole and the Offshore oreralions
at Narsapur in East Godavari District
have been completed;

(b) if so, whether any exploratory
study has been made to find out the
exact position and the potential of the
reserves; and

(c) if so, what is the quantum of
reserves with details and the presant
position for further drilling?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) Drilling orperations
at Razole-1 have been completed while
those at Narsapur-2 which alspg is on
shore are still progressing.

(by and (c). The potential of the
area will be known after further ex-
ploratory drillilng and detailed testing
has been carried out.

Import of Methyldopa

2501. SHRI CHANDRADEO PRA-
SAD VERMA: Will the Minister of
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether Methyldopa is imported
in the country in huge quantities from
abroad on long terms contracts enter-
ed into by the canalising ag=ncy:

(b) whether Government are en-
tering into further long term contracls
for import of Methyldopa and have
asked the indigenous producers to get
market acceptability reports; and

(e) if so, the reasons for doing so
and the steps taken by Government to
protect indigenous production ef Me-
thyldopa for the present and future?
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THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) to (c). Methyl Dopa
is canalised for imports through the

State Trading Corporation (STC).
Since 1980, STC hag been im-
porting this bulk drug against.
a long term contract for three-
years at an advantageous price-
of US. $55 per KG. The quan-

tities of imports by the STC are de-
cided by the Government takinz into

account the indigenous reguirements.

One indigenous unit bhas started
commercial production of Methyl
Dopa. As its indigenous production
was started for the first time and as.
this is an important anti-hypertensive
drug, this unit was advised for get--
ling its product tested for standards
of quality., After getting the report
on the standards of quality in respect
of the indigenous product, STC have
been instructed to make allocations on
the stocks offered by the indigenous
unit. The indigenous production of
canalised drugs is taken inio account
before considering imports of such
drugs through STC. In the case of
Methyl Dopa also, its indigenous pro-
duction would be taken into account.
before deciding future imports.

Imparting of Vocational Training to-
Rural Women 9

2502. SHRIMATI MADHURL
SINGH: Will the Minister of LA-
BOUR AND REHABILITATION be-
pleased to state:

(a) whether Government propose to-
prepare a scheme for imparting voca--
tional training to rural women to en-
able them to self-employed; and
in regard

(b) if so, the details

thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SHRIMATI
MOHSINA KIDWAI): (a) 17 Studies
to assess training needs of women in
rural areas have been undertaken in
16 States and one Union Territory of
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the country. The methodologies end
recommendations being diverse, action
is being taken to bring out a com-
prehensive  edited document. The
question of preparation of a _schen:e
for imparting voeational training to
rural women will be decided after ex-
amination of the edited document.

(b) Does not arise.

Microwwave facilifies in Assam

2503. SHRI SONTOSH MOHAN
DEV: Will the Minister of COM-
MUNICATIONS he pleased {o state:

(a) the number of District and Sub-
divisional Headquarters in Assam con-
nected by Microwave,

(b) the plan of the Ministiry in the
next five years to develop Microwave
facilities in Assam’s district and sub-
divisional Towns which are not now
connected; and

(c) the total allocations of funds for
1981-82, 1982-83 and 1983-84?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONSE
(SHRI YOGENDRA MAKWANA):
(a) Five District Headquarterg are
connected by Microwave. Six Sub-
divisional Headquarters including Five
co-located with District Headguarters
are connected by Microwave.

(b) It is planned {o connect two
more distric{ Headquarters znd one
more Sub-divisional Headquartzrs dur-
ing the current Five Year P.an. Plan
beyond 1985 has not be2n finalised
yet.

(c) The total allocation of funds for
1981-82 and 1982-83 for Microwave
systems is Rs. 417.9 lakhs and Rs.
377.46 lakhs respectively. Funds for
1983-84 are yet to be allocat=d.

Foreign Correspondents to cover
Asian Games

2504. SHRI G. NARASIMHA RED-
DY: Will the Minister 6f INFORMA-
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TION AND BROADCASTING be plea-
sed to state:

(a) whether the Minisiry have
made any arrangement for the foreign
correspondents to come to India and
cover the Asian Games;

(b) if so, the number of such car-
respondents who wi.l be ~coming; and

(¢) whether facilities for short film-
ing the events have also been given
to foreign concerns and if so, their
number and the revenue likely to be
earned?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROALCASTING (SHRI N.K.P.
SALVE): (a) The Press Informalion
Bureau, in coordination with the spe-
cial Organising Committee of the
Asian Games, has made arrangements
to set up Press Centres at virious
Stadia in Delhi, Jaipur and Bombay
to facilitate coverage of the Asian
Games by Indian & Foreign media re-
presentatives.

(b) The exact number of foreign
correspondents who will be coming to
cover the Asian Games 5 not vet
known.

(¢) The work relating to these ar-
rangements has not so far Leen en-
trusted to the Ministry of Informntion
and Broadcasting.

Linking of Jaipur Transmitter through
Microwave

2505. SHRI JAI NARAIN ROAT:
Wili the Minister of INFORMATION
AND BROADCASTING be nleased to
state:

(a) whether for Asiad coverage Jai-
pur transmitter is now proposzad to be
linked through microwave:

(b) if so, whether Government
would also like tp extend this microw-

ave facility to Udaipur transmitier:
and

(¢) if so, the details thereof and if
not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N. K. P.
SALVE): (a) Yes, Sir.

(b) and (c). There is no proposal at
present to set up a TV centra at
Udaipur due to constraint of resourc-
€es.

Linking of Malda with INTELSAT-V

2506. SHRI AMAR ROYPRADHAN:
Will the Minister of INFORMATION
AND BROADCASTING hbe pieased 1o
state:

(a) whether it is a fact that Gov-
ernment have arranged Yor fhe lease
of one transponder on INTELSAT-V
for Asiad coverage;

(b) whether Malda is proposed to
be linked through it, if so, the details
thereof; and

(¢) whether Government also pro-
posed to extend this facility to Cooch-
behar, if so, the details thereo!
and if not, the reasons therefor and
what arrangement have made for the
Cooch-behar people?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N. K. P.
SALVE): (a) Yes, Sir.

(b) Yes, Sir. A low power-receive-
cum-relay systiem is being set up at
Malda before the Asian Games,  82.
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The range of the system would be
12 Kms. (approximately).

(c) No, Sir.

Disposal of pending cases in High
Court in Gujarat

2507. SHRI RAMJI BHAI MAVANI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact that a num-
ber of cases have accumulated in
Gujarat High Court;

(b) if so, the reasons therefor;

(c) how many of them are more
than 1,3,5, 10 and 15 years pending;

(d) when these are likely to be dis-
posed of; and

(e) what steps Government have
decided for their speedy disposal?

THE MINISTER QF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) and
(¢). The information, as furnished by
the Registry of Gujarat High Court.
is given in attached Statement-I.

(b), (d) and (e). Many complex
factors are responsible for delays in
disposal of cases and accumuiation of
arrears. No time limit can be indicat-
ed for their disposal. Steps taken to
reduce the pendency of cases in High
Court in general are indicated in the
attached Statement-II.

Statement-)

Number of cases pending in Gujarat High Court
(As on 31-12-1981)

Total Number of cases pending

24565 15513

e P—

Number of cases pending for more than

One
year

Three Five Ten Fifteen
years vears years vears

—

1994 1048 19 3
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Statement-II

Steps taken to reduce pendency
in High Courts

The following steps have been taken

10 reduce pendency in High Courts:—

(1) The Code of Civil Procedure wag
amended in 1976 to abolish Let-
ters Patent Appels from Judg-
ment of Single Judge of the
High Court in second appeal
(vide Section 100A).

(2) The <Code of Criminal Proced-
ure based on the recommen-
dations of the Law Commission
was enacted in 1973 and amend-
ed in 1978 and 1980.

((3) The sanctioned strength of the
High Court Judges has been in-
creased from time fo time.

(4) Apart from the above certain
High Courts are taking the fol-
lowing steps for ensuring bet-
ter disposal of cases:

(a) Cases involving common ques-
tions are being grouped by
several High Courts.

(b) Matters fixed for hearing bty
giving short returnable dates.

(¢) Dispensing with jprinting of
records.

(d) Dispensing with printing of
re~ards.

(5) The Government have 4also ad-
dressed the Chief Ministers of
States and Chief Justices of
High Courts in which there is
a heavy pendency of civil cases
over 3 years old to consider
appointment of retired judges
under Article 224A of the Cons-
titution exclusively for - dispos-
ing of those cases.

{(6) The Government have also ap-
pointed Law Commission (10th
Law Commission) to keep un-
der review the system of judi-
cial administration in the coun-
try. Among the terms of refe-
rence of the Law Commission
are:

{a) To keep under review ihe
system of judicial administra-
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tion to ensure that t is respon-
sive to the reasonable demands
of the times and in particulars
to secure—

(i) elimination of 1lelays spe-
edy clearance of arrears and
reduction in costs so as to
secure quick and economical
disposal of cases without ef-
fecting the cardinal principle
that decisions should be just
and fair;

(ii) simplification of procedure
to reduce and eliminate tech-
nicalities and devices fo~ de-
lay so that it operates not as
an end in itself but as a means
of achieving justice; and

(iii) improvement of standards of
all concerned with the ad-
ministration of justice.

(b) To revise the Central Acts of

general importance so as to simulify
them and to remove anomalies, ambi-

guities and inequities.

(¢) To recommend to the Govern-

ment measure for bringing the statute
book up-to-date by repealing obhsolete
laws and enactments or parts thereof
which have outlived their utility.

TAE ¥ oaerg o # wa
¥ fAdq

2508. =t YoMA Tag : wq1 Fwt
Tl gg T F1 FAT FIA &

(%) ;1 78 79 & fF soqoy
fefism o a=og fomr & fafuw
ol 97 & & fagg §

(@) 71 |/7%FT § T@ 1T F
#E Taww fwar & ; afz g, &
F4 A gl 7gt, a1 oEr F7 aw
fear stoWT; Wi

(7) 71 78 w9 % & Fma &
et # wan afe gf 8 afx g, @



115 The Constitution _

™h g 4 F 4 & fau g
FT FENH FL W g 7

waf [Fawa ¥ Tl WA (s
arit weT fax) (%) @7 (|).
AT UFE AN A W E AT AW
9zd O @ I ST |

() fgarF  27-5-1982 F
FAT  F AEAT GIH-HEET FAT
Fra Ifsar fao F #AmHr [ ®o
128.02 T =T ¥ F@T FT T
145. 90 gfa = T far =ifa-
g Fo fao F wma ®O®
136.85 Sfa @ & aFgr T ®»
154.75 9fa &7 & & T § |
o & dmar ¥afg @ Fwn ¥
nlggg® & T d——Ioriaw qrafaat
# awmt § afg,  warfol &
aagdr ¥ afg, ¥ g a1 afuw
YT T AT &1 wfgw wiv, Fifg
FHaA F e AT FT HgegaT FE
F g gw @ A oaw ™ AR
zfy AT & 9T W TR G
SERUl

gaglec  sfdayjsagles  swstaal
W A3/ YFT HT WTET

2509. ! BEWI TM WAL : AT
FAT AdT Og qQE FT O FAT FLq
& o

(%) sgfwa snfagl 5 w9-
g g sAwifaal & ST AT H7 FRT
w7 § =i a9 1980 WX 1981-
82 H 9T MT XA T A &
fau sma=w fear =7

(@) 37 mEgawami 7 &, fsq
R T AT IR @A A WAL
& T, I AT W E

[ RAJYA SABHA]
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() 9 swfaedt &1 AT AT
2 fom% gmage-9ar wd  faEmUeE
§; =

(wr) @frad TrEEa-gdl 9T
FRAAR F AT Er g °

Faf wawy ® Tew Hal (A
geanT fog) (7)) W (7). A
Frafrat gra Sra/feesge T
gy & fau Sgfosmoat & SO H
I HEEA-qdl & FSAFIT  Wiw 3
A W WA 1 TmE wiaie
Tl faumed@m gEAT UFd@ A1/
HFed FAT GHT AN qTe SEAT 2
TR S H @ AT I F AIET

A gN |

(@) d@ wwfeEl @Rr moAv
1980—81 WX 1981-82 & foT
gt & Sfe 31-8-1982 &
feu 0 5 6 61 FEAT faY Fv ra-
fogt Y9/ ¥ & 130 wSfgar
gagfaa stfaal/eggfea ot &
gAETdl & sFeard & & wE g
& faeqe faaan g 9dsy +&0
g

(a) ww gafal &, g g
i wfre § o1 wagfEa sirfa/wT-
graa sEsfa S & mEiR § a9
wrfaal gri ®e a7 fagr s
w R

Cheating of Job Seekers by Recruitivg
Agencics

2510. SHRI GHULAM  MOHAM-
MAD KHAN: Will the Minister of
LABOUR AND REHABILITATION be
pleased 1o state:

(a) whether Government .ra aware
of a large number of incidents of ex-
ploitation of emigration labour to
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foreign countries by unscrupulous ag-
encies and individuals;

(b) the number of complainis ab-
out’ irregularities/cheating in employ-
ment of labour received by Govern-
ment last year and the action taken

therebén; and

(¢c) what effective steps Government
propose to adopt to prevent exploita-
tion and regulate emigrant labour to
foreign countries?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL): (a) Some complaints of
exploitation of intending emigrants
and emigrants abroad by Indian rec-
ruiting agents and foreign employers
have been’ received:

(b). During the period from 1st Sep-
tember, 1981, when the work relating
to emigration was transferred to the
Ministry of Labour, upto 30th June,
82, 158 individual complaints alleging
exploitation cheating breach of igree-
ment ‘contract and under payment of
dues etc. were received. All these
complaints have been referrzd to the
appropriate authorities for investiga-
tion.

(c) Following stens have been taken
to prevent exploitation and cheating
of workers:

(i) A pamphlet giving the details of
living and working ccnditions in
various Gulf countries along-
with the minimum expectation
of wages and peculiar features
of the labour laws of those
countrieg has been published
and circulated to the various
State Governments,

fii) Steps are being taken to ad-
vertise a list of ‘Dos’ and ‘Donts’
for the prospective emigrants at
the Protector of Emigrant’s Of-
fice as also at the embarkation
points, so as to =ducate them
regarding their righis and
duties.
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(iii) Giving wide publicity to the

. ‘Des’ and ‘Donts’ through All
India Radio and Doordarshan is
aiso being considered,

(iv) A bill on Emigration, which
will provide adequate powers
to the Government o regulate
the activities of the Indian rec-
ruiting agencies, is in the final
stages of consideration.

Non-Implementation of Labour Laws.
in Tea Gardens in West Bengal

2511. SHRI HARISH KUMAR
GANGWAR:

SHRI PIUS TIRKEY:

Will the Minister of LABOUR AND
REHABILITATION be pleased (o
state:

(a) whether it is a fact that tea gar-
den workers in West Bengal are un-
happy over non-implementation of
Labour laws: and

{(b) whether in view of the impor-
tance of tea in the export trade, Gov-
ernment propose to take a ralional and
realistic view and ensure Lhe well be--
ing of the workers?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND HE-
HABILITATION TSHRIMATI MOH-
SINA KIDWAI): (a) and (b). The in-
formation is being collected and will
be laid on the Table of the House.

LY Bfx #fe & dag & afafa
T A

2512. St Hew HrCrGor Wl
FqT oW W gt @A 9% qETH Ey
Fur &7 fF

(®) T Faq Hife Fa9 F
foo wfer  winfe &t Fo qaew "er
w1 ¢ quT T fwed gy sEe 2
WX TEY u¥ g F W ¥
gaxr mAavifas wfaffaa #r @
q
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(@) wwfe & fadw w1 §°

oA W graty wamsa § e
@t (e wglaar fazad) @ (F)
wfafe &1 w9 g& wew FE fwar
T 7 |

(@) sw adf 3T |
QOut of Turn Gas Connections

2513. SHRI MOOL CHAND DAGA:
‘Will the Minister of ENERGY be plea-
sed to state how many persons have
been allowed out of turn gas connec-
tions by his orders during the last six

months, with category-wise detailed
break-up?

THE MINISTER OF STATE IN TIIE
MINISTRY OF ENERGY (SHRI DAL-
‘BIR SINGH): About 7450 LPG (cook-
ing gas) connections have released out
of turn during the last six months
“from April, 1982 to September, 1982.
‘Since LPG connections are not sanc-
tioned on the basis of any specific
-category, the question of furnishing
detailed break-up does not arise.

T OE Gq ¥ g A" fewa ®
faa wawtar

2514. 31 IEEIR  AWET @
T FAT §e) IE a9 FT & FO
= .

(%) 71 W™ =R wizfas 9
oIE ®F & @7 w6 F «q19
A fwrem & fAe gaatar fear &

(@) zfzt, O gerat o
1§ ; AW

(W) TAF GFEAET WA T
fpaar =9 BN F1 qETEAT 2 7

gut wawma W IET wEr (=0
gaat frg): (F) 920 | 391 vd gpfas
T owEE A ol g q domlo
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T UFEE, WER! F H19 I O
fFa g1 '

(&) TIUT HFART 120 &0
Fq1 & FUHI FT &1 FA & faw
uF 3% 9% faA™ 16-10-81 )
gAY T 77 § | 3§ gAwA &
fau, dUEas T9 FFETFT SR
IqAT  FAT, [ a% < fo,
60 HFT TS T, HFF YSANT Ja-
FIT AR Flarewa gt &1 fesray
o) sqifass fadwst &0 Far Sy
FGETT TIT FT GT & |

JIadl FFl g8 AT SEIRA AT
gifasl Sorfaal & AT FEH OB
ey § UF ga} &% 97 W faAls
4—6-82 Fi gegrere f&a wa
39 3% & geadq fafTs  wrasEardl
1 fgae fasem & fag T aifa-
aq fa@ast &1 W F N7 FyO9T
HR IqF q@ A ®i FaOA SST T
fac o FTaww gyt fwar SO

(7) wor AT F WEART AWK

P T F. FATTRY, Ik T1
g grerr gEaTfad @I w1 TES
qMaT TEX ¥ qQEl HoT 2 |

Non-Implementation of Minimum
Wages etc, in case of Inter-state
Migrant workers Employed in
Asiad projects

2515. SHRI INDRAJIT GUPTA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether he has studied the Sup-
reme Count Judgement in the public-
interest petition regarding non-imple-
mentation of statutory minimum
wages and other benefits to the inter-
State-migrant workers employed
through contractors on various pro.
jects of the Asiad Games in Delhi;
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(b) if so, his reaction thereto; and

(c) remedial and preventive mea-
sures taken, if any?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SHRIMATI
MOHSINA KIDWAI): (a) Yes, Sir.

(b) In its judgement dated 13-9-82
the Supreme  Court has enunciated
the following three  priciples which
are of an innovative nature on the
existing traditions of the Anglo_
Saxom system of jurisprudence:—

(I). Public interest litigation can
be brought before the Court by any
individual not for the purpose of
enforcing the right of one indi-
vidual against another buf if it is
intended to promote and vindicate
public interest which demands that
violatlon of constitutional or legal
rights of large number of people
who are gt a disadvantageous posi-
tions should not go un-noticed and
un_redressed.

(II). In case of violation of the pro-
vi$ions of various amenities and
facilities to the workmen wunder
different labour lawg not only the
contractor but the Government who
is the principal employer of these
labourerg shall also be held respon-
sible: and

(III). The infringement of laubour
laws shall be treated as infringe-
ment of some of the provision which
find place in the Constitution of
India and shall also be treated as
infringement of the Fundamental
Rights.

(c¢) Government are concerned with
enforecement of the provisions of the
Employment of Children Act, 1938.
The Minimum Wages Act, 1948, Con-
tract Labour (Regulation and Aboli-
tion Act, 1970, Equal Remuneration
Act, 1976, Inter-State Migrant work-
men (Regulation of Employment and

» Conditions of Service) Act, 1979 Ever
before pronouncement of the final
Judgement and after issue of an in-
terim order by the Supreme Ccurt on
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11th May, 1982 we have been issuing
instructions to all concerned authori-
ties, namely, the Chief Labour Com-
missioner (Central) gnd the Labour
Commissioner, Delhi Administration,
to bring about improvements in the

‘working conditiong of workerg by con-

ducting regular inspections of various
Asiad sites to enforce provisions of
Labour Laws and ensure payment of
statutory rates of wages to workers
direct without any deductions, They
have been instructed to ensure proper
working conditions for women work-
ers provisions of proper medical/sani-
tary facilities, creches, latrines and
other welfare measures and that the
children below the age of 14 years
are not employed. Inspections are be-
ing carried out by the competent au-
thorities to ensure that the provisions
of these Labour Laws are not violated.
It has been reported by the Chief
Labour Commissioner, (Central) and
the Labour Commissioner, Delhi Ad-
ministration that so far 139 prosecu-
tions have been launched against the
perznonsz who have violated the provi-
siong of the above mentioned Labour
Laws.

Fgefma fAuaY ® amy s

2516. * AITHE WEHEAAT: FT
gasi #WT IR AT T FqTH R
FqT T fF

(%) =1 foewi & d@<faw &
ot 1 ®21E T G Fo F7 Ao
Fq faar mr ok g g &7 @
arr fFar 1 ow@r ?; AR

(@) Swsm fm & w9

feadt foemi &  wmfosTs 9
A 87

gaAT W SENe  HEEd  ®
I /A (A qHo o qF HE): (7)
o (|) 9T H A Sevw & A
g9 @ @ Swfew  wfafm,
1952 & Suaegl AIX THE mEOdT
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arer fFa T AWl fagid & wE-
gqre #F oAy # g fagia
¥ gaaw, feewt & foa =@wi &1
oEfasas GHAT SQ1 3, Sv8 SHI-
99 WA Fd ¥ gy ger fzam
q@ £ | FwE feem §@me aw
¥ areae 3 wATa fwar war
& 7g wred fegidl &1 a4 #7@
¥ oEig a@ | 1981 ® WHIO(EA
N T 737 WA Fig¥ fEedi
¥ @ 370 foe@l § & wOOwTs
WU OTHE W F |

Subsidy to Rural Electrification Pro-
grammes questioned by World Bank

2517. SHRI XK. RAMAMURTHY:
Will the Minister of ENERGY be plea-
sed to state:

(a) whether the World Bank as a
conditionality for loans for rural elec-
trification has questioned the rationa-
lity of the States continuing to subsi-
dise the rural elecrification program-
mes; and -

(b) if so. the steps peing taken to
remove such crutches?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHR1 VIK-
RAM MAHAJAN): (a) and (b). In
the recently negotiated IBRD Credit
of US § 304.5 millions for expansion
and improvement of Rural Electrifi-
cation Programme in the country,
one of the eligibility conditions sug-
gested by the World Bank and agreed
to by the Government of India,
is for »2rogressive, reduction of the
Rural Electrification subsidy to a
‘Reasonable’ limit by the participant
States. The concerned Stateg have
accordingly heen advised to maintain
or reduce the Rural Eletrification
subsidy to g certain proportion,
prescribed for each State separately,
by the end of March, 1985,
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2518 M TG TL:  F4T
gaal W7 wWT HA gZ qAS B
FqT & f

(F) =0 ATHTL T A= ATHA-
amfl, TrEgx & feme @ qar
TEl @O ANE R W & 0§

(@) =fz &, qr 3% SE=TT F]
wift arfeal § 1w s

(W) |1 =@ AEEAT R
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(7)) =@ F= F FEAFAT T
FITA T FAT JIHAE Z 79T #4477
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T AT WG AwAr g, 5 get
IAT WRW B GEFA & A Y
o afg 9@, a1 I9F W\ s R
3 7
g

el Wit AAWT AT W
U ARl (W THo Fo gy . HFT) ¢

(F) T, 7@ |
(@) s F& Iaar |
() =i, &

(%) a7 Frorad =Ha #IX
FEfas o arqdadr § 1 I H A
T § WM SR (g gfte, derfrs
ST Ffd HR gRfve & |
gfe [dfe srimt & o oot

SACHT SIEEy ) W 2|
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TEg? § FaFE F1 AT AT
T T F f97 @ aaw S F4-
A § SFF  T§ FAAQ
gEar H F (wawr Tavig Fraai)
IR W HEE ET, FTIEED A
AEREIHT 1 T I3 F &%
NEARE H=IT A7 2 |

Imperfect Telepones Billing in Ban-
galore city

2519, SHRI T. R. SHAMANNA : Will
the Minister of COMMUNICATIONS
be pleased fo state:

(a) has it come to his notice that
of late that there are a lot of com-
plaints particularly in Bangalore city
regarding the defective working of
the defective telephone system and
imperfect billing; and

(b) Will he propose to take imme-
diate sleps set right the defective
working of the lelephone system and
imperfceet billing?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA):
{a) No, Sir. No such complaints have

been brought to the notice of Gov-
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(b) However it js the endeavour of
the Government to further improve
the quality of services always.

Tt F FEIEIT WT FTHET

2520. ! HEAL FATT : T
At F& gz gEE B OFAT FA
k3

(%) zadw & ofg a7 I=
fgaar F@ar @m @ fqg@r S[rar
g ok 2w ¥ Famar &1 a@Aw
gramgFaT f&adr g ; #WiK

(@) wa7 =@a &) W IeE]
# e H @A g¥ A A
IR FrE AIAU FTAT 8| HIT
afg g, A acEasy AT FET
2 o Frgd A7 FE F1 QI FIA
§ a7 a@R T #7 FIH ST
I A

FAl daw. A W Far (s
wwil W fam) : (F) a9 1979
80, 1980-81 HIT 1981-82
F 29 W W gaT ®@A F1 I
g #7990 1982-83 & fwa I=v-
gq wey famfefas & :—

ernment.
(Frfore 2 )
TT 198 2—83 ¥ A% /e
1979-80 1980-81 1981-82
103.95 114.00 124.90 135.66

—— e —

a1 1982-83 & faa#rax M
WA F1 WA 137.00 fH4s 27
AT AT 2| gg WU A AT &
T AN FESE ¥ AR AE-
EET = wEH T At T FEAr
T 99 & W )

[
&

(') @t =@M ¥ BE
Ao wats  (1984-85) F I
fafesr sTa@eET @@l # HIT 168
fa, za fraffa i & =afs =3
greAr & ZWA I9TEE @29 165
fgo zw frag fear mm @ A"
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3f, T Fgy I wEAEFA
FE-RIA =26 8 FFar aw 1
FT SO |

HITFT FT IR aqH FT 3fee
¥ e HWG § ATG(AF ICNEA [E
FT T AT @ @IAT AT @2 HIT
FAAE @M T B A S owar
¢ aIfF TH S| qAT Wy STHEar
et FY OAET QA & STEE | I
gEaNta qrwAT Fafg @ &9 FE
#FA ARG WU ORI IAA
SIAYAT H FTE HA=a< gl 2 |
National Programme on all India

Hook-up

2521, SHRI NIREN GHOSH: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) what is the time allotted for
national programme on All India
hook-up;

(b) what is the language used;

(c) the reasons why only the offi-
cial language is used;

(d) whether other national langua.
ges are used;

(e) if not, the reasons therefor:

(f) have the States protested again-
st the time allotment for this prog-
ramme?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N. K. P,
SALVE) (a) 1-1/2 hours from 8.30
P.M. to 10.00 P.M. daily.

(b) to (e). The National programme
is not a single language orogramme
It consists of programmes in various
languages.

(f) The proposal fcr Nalional pro-
gramme was discussed in the con-
ference aof State Ministers of Informa-
tion lield on 3rd July, 1982 and the
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apprehension that the telecast time of
regional programmes might be redu-
ced was laid at rest by clarifying that
available time for regional procgram-
mes would not be affected. The tim-
ings of the National programme have
been fixed at 8.30 P.M. to 10.00 in or-
der that out of the primme viewing
time of two hours (7.00 P.M.—9.00
P.M. 1} hours uare made available for
regional programmes of the respec-
tive Doordarshan Kendras,

Automatic Telephone Exchange at
Bhagalpur

2522. SHRI D, P. YADAV: Will the
Minister of COMMUNICATIONS be
pleased to state whether there has
been a proposal for automatic teiephone
exchange in Bhagalpur if so, the de-
tailg thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 YOGENDRA MAKWANA):
Yes Sir. A 2000 lines ICP Cross bar
tyne automatic exchange iz planned
to be commis.ioned during 1985.

arrare fas gemss ® eaarfea
AR TFHAR B! EATLAL
2523. »it wgWsi @ T WA

AT g aarT Fr FAO FO fE o

(%) ;1 @g 59 & & =&
Harem ¥ Q¥ A § weat % fwer
qEATHA! W AT EHRE  UFE-
Jor Triaq %39 F1 faom fEar

(@) afc g, ar amarE faer
TENTE T U EEETed SATh
USRI 1 TATYAT T dE& &1 S

(7) T e oRRw
@it e Jar fFa-fFa  camet
faT Soeew gl ; W

() serare f@d & @
qIEV, FEAT, TART GF, G

sy ay
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et §, T, I, TAYR TTFIE
qied, froarmfs s/ @ T
# ¥ glawd I FAN F
far QT ERT T Fad IS AT
R & A SR W ¥ Eurad
TV T FF O AN g S
ot g @ ¥ &t ;| gl

WA WA ¥ (g jar (=
X wew) (%) A F

(@) &8 gua¥ig @ A
ATETEE ¥ Ux @9d gFgad &
SgERqT FIA FT T

(W) adr HwraaT @ fF @m-
HrFTOr g 9T HIAETE § AT
¥ wer g & fad  d@nl swaferr
AT IuA" g gEil |

(u) e fad & SuE |
F@l ¥ @ ¢ wEw/ @ @ gEas/
SEHCCUNETIIE CE1ECiCs G T
w § @< glagd wgy ¥ &
Jq@ey & | w@Ew  IwEfan ¥4
FaUaT TRW & 9@ S
mew faas "X = yonfaar
FY Iueremal qT fHT FET & |

Performance of P and T Offices
in Nalanda and Nabada

2524. SHRI KUNWAR RAM: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) the names of Post and Telegraph
Offices at Nalanda and Nabada, whose
performance is below average; and

(b) the steps proposed to improve
their functioning?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA):
(a) and (b). Information is being
collected and will be laid on the
Table of the House.

2482 LS—5
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Crime and Pilferage in Coal fields in
Bihar and Bengal

2525. SHRI KUNWAR RAM: Will
the Minister of ENERGY be pleased to
state the physical achievements of the
measures undertaken recently to check
the crime and pilferage in the coal
field of Bihar and Bengal?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): Infor-
mation is being collected and will be
laid on the Table of the House.

investment in Petro-Chemical Plants

2526, SHRI CHITTA MAHATA:
SHRI NIHAL SINGH:

Will the Minister of ENERGY be
pleased to state:

(a) whether Government propose
to make massive investment in petro-
chemical plants;

(b) whether Government have had
talks with gome foreign Governments
in thig regard; gnd

(¢) if so, the details thereof and
the names of the places where petro-
chemical plants are proposed to be
set up and the estimated cost of set-
ting up each plant?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRIL
DALBIR SINGH): (a) to (¢). A
number of petro-chemicals plants
have been identified for being set
up in the Central Public Sector.
These are: —

(i) a gas cracker complex in

Maharashtra; approximate capital
cost-Rs_ 1100 crores.
(ii) a benzene unit in Bombay

as part of the Bharat Petroleum
Refinery; approximate capital cost-
Rs. 47 crores.

(iii) a benzene plant as part of
the refinery in Cochin; approximate
capital cost-Rs. 50 crores.
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(iv) an aromaticg recovery unit
in Uttar Pradesh and some derived
chemical »lants; approximate capi-
tal Cost—Rs. 651 crores.

[ §

In addition to the above major
plants, Indian Petro-chemicalg Corpo-
ration Limited (I.P.CL.) has a plan
to set up in Baroda (Gujarat) plants
to expand the capacilty to manufac-
ture acrylic fibre, DMT, polypropy-
lene, linear alkyl benzene and xylenes
at, a total estimated capital cost of
about Rs. 256 crores. Alsp expan-
gion “of the polyester filament yarn
plant of Petrofils and addition of
nylon filament plant in Petrofils is
under consideration.

Some foreign Governments have
expressed interest in some of the
projects.

gl WX "@eY qAq W uEHT
qikdtdaEd  wwE HIAl

2527, *1\  Fewoy wAT :  FAT
v e gaate @ar 7 o A AN
FqT F fF

(%) 3a1 T@ERX IsET AR
qET QW W SUSHKIOT  TICAITATHI
F UM F AT Gl & |

(') afz &, @ =@ afaraar &
s qeEiaR fearfedt, @
grfeal o #w S @ de
feat & ; TR

(7) 3ar 7g w= g f& ST
¥ gg v Al 9« @T  SEF 3
ge< da ¥ gara fwar s wr g ?

W SR gAaia warwas § Iedd
(st frfear wamm) : (%) adaw
¥ FueERw i@ & §Ere
FAFT F§ qwa TG oF L H9E
TRHFTWY IFAITAT & dA oA ¥
frenfaa safaaat & qate &1 F9
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TAT QO BT MWT F, TA: GCHIC
a ofegren & ey g O H OSiET A
U qEHIE ST #HIX I€ET &
IAGIE S A qOTHT & |qUATT
FAM WX FUIHRWT qi@isE=T 21T
™ S % fafdg wy m ofe-
gfaal & gafgT T g
® gt & &1 fqug fEwar
%| : .

(@) 1 =g, 1982 %1 feafq
¥ AR, OOE (A whee ¥
MT 7,638 TN AR ofEml
TR 28,672 T4 NaET i@ #V
TEHW  qfgeET ¥ oSg9Er o
IF § O\ gEF wlatad, 4,161
grieaTtagl afEary &1 @ I9/ET a4r
21 T¥ @a ¥ fray wex sxfaF w1
gL FgTAT @I §

() wrafs wer waw H I0E-
FIOT  qiESAT & & W e,
AT FISENT AR IIAHIE, ¥ &1-
fra ofwwfaat #k g@mt &
qET NAW GHR W gearared fwar
W@, ST & AMAT ¥ o ¥ O
FaA  TF AN, WA SAEIT
S & afwsfaat 9 germal
1 @ gEaaikd fFar Smoom o
ST H qAFTANTIL S
FT F IRFCY QAT G
g1 @ AT AT | T AHT &
ST B T® MT H AWy FE AR
qfeaml &1 TEET AT |

qae@ ®  q@-TAMd |@aA

2528. s T wrg wfAa ) a7
FAl waT g FAN F OFAT AT
fF :

(%) #.a1 a8 ¥ 3§ f& wra
TR F R § d9 9 "
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oF W A-EEA g T F
w1 favim fFar §

(@) afz g, @ a1 g A
T8 0 @ qEen weEr
@ ga ¥ AR g o§dd AR
favig &9 qF & foar SwEm ;AWK

(W) 7@ Oa o feaar @
o F GETEAT § 7

FAT wamwma A Ima qa (A
e fog) ¢ (F) @R T A
¥ g o FEIE UE 9er-mEd
oW ggg N @A & fed
fagia &1 ¥ fauim faar &

(&) B8 dwadfa AT F
T gue W @ SANM gy &l
oAt & fa w1 smaear 9@ 8 |
I GFR A qg Swra e ar
fF @ wyaeEr #1 FFEE @R
qaT TSI FHR &GS FAN
# ' # §E fear s gwar §
T AR X fF g e
EHTE qaT [ GIHL & YA
FATF EY T IqIERT gRi | S
FTq I & fad ¥ fF Srenfirer &
T AT FS AT FTEGAT g9
FaeqT {67 S &7 Fam g |

(7) STEISET @ AT AR
730 FOE T4F ¢ |

T # faadl wr qwe
2529. H W@l WE ®Ro
g

T FAT FAY gg FAN FT FAT
a1 o

(F) aar qaTa AvEqd faoret
HE FT GHAT F [ g adT
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fer & gww sl &Y faser @M
gere A% N F FANE FH &4
# HOAT mrEwEFargar  faset @
geATe W g g wWr & #r fem
¥ greare fawsll ST AT g e
qO ANES IuASH TG | AUT AG
T g & ofommeEsy @ I9Ud
I g # W9 A § .

(@) F=7 FTER TIqd A
frat @gmar 2 W@ & dN 99
T & faoell d%e & SAA A
orr fRadl @gEar " A

(T) AT T AT FT TAT AATA
F for w1 9w N aam fF oag
TERE HATE HA {Y L

() a7 ogwr Tsat & fawet
AT H SATAAT JIT ATAGL T
faat ax & fawelt &1 @& @wms
giafema &7 sty ;o

(¥) fawreft @ g@ear 9 &4
M B AT AFE & gl
FH F AT AT I FLA AT
faare frar mar 8 7

FAT warta & Teq Hqar (=
faxm wgom) (%) qowE, 3w
A= #gar FT "rEvEEATET #Y
Qe BT ¥ QU A § g9T QT2
gafy fagw wfafegw &y soeegar %
fiT e g7 SEwr " welfaal
SRIGTER IS I E Rl A (R ks |
JUTl H®T ®7 & F I SAEIE-
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F A UST ¥ UFAE IFE F
o fagd ¥ § Healg FH QT
g1 W & GEA H a9 & faw
Ffy SuwEamEl & 15 92 faEa
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(@) s e ¥ fafww an
faga ¥ 1 < frar awm wifasaw
fage soem #= & f0F garorw
FEAFT A & |

(W) wrEmms ST A g
(7) o (¥) oa gfe=Hy
gdg fas ¥ wwg § @@ wieq
faoet @i wsal AR w0 faey
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TR, ITHT FHAAT FF T RO
M 9F F% F9 § FT FO@ @O
AT TIF FE ¥ feax qOw &
T & qWEAT §

(o) =t free wiasr & wre@qe
¥ Ry qReO @R WEET  NETIOT
¥ F GEW GO AUTAN U FE
FT F GITEAT § 5 A

() afs g, @ T gT&OA
qgaT RO v I g
aTd FEw fraw e} ¥ W W7
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N WL TWRW  HAWA |
Ty HaEl (Ao Fo Mo W)

(%) & (). g1 w7 foawr
7a a5 g

(7) =T (¥). TRE@R ¥ 10
%aﬁa'raa?rqaﬁg'fﬂm TTFHIET
I AT F e ST &
FT oSEE g1 M@y, fewt Wi}
FAFCT F drF ATSFET dlde 9T
T | TAEr ar qfdfg @ 70
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2 T e 2-10-1972 1-1-1981
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N

1 2 3 4
3. SR 26—~1-1973 STRITHS ATHTL 9
4. FAFT 9-8-1975 —gda—

5. WETH 15-8-1975 1-1-1981
6. TGS 21-11-1975 SATTHF ATHTT 9T
7. SqHT . 13—-4-1979 L

8. AR 9-11-1981 9-11-1981

9. w7 12-8-1977 12-8-1977

2. 99 gxawa for F=Et a1 sy f99+t 1982-83 ¥ wIgwiad gfwe & g

fag o= #F: d¥@EAT g |

T GEAT  Fwex FT AW dar  afey
faerrTex
1. FMAI 75
2. 52.90
3. HYTEL 65
4. Uy (seafor) 20
5. SAYR yu

Expansion of Refineries

2531. SHRI LAKSHMAN MAL-
LICK: Will the Minister of ENERGY
be pleased to state:

(a) the names of the refineries of
which expansion programme is going
on at present;

(b) since when the expansion work
started in those refineries;

(c) how many of them are expect-
ed to complete the expansion work
by the year 1985; and

(d) the progress made so far in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) to (d), statement
indicating the names of the refineries
under expansion, dates of approval
of the projects and progress made so
far ig attached, All efforts are being

made to complete all these expan-
sion programmes by 1984-85.
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Statement
Sr. Name of the refineries Date of approval Progress made
No. so far
1. Hindustan Petroleum Corpn. Ltd., refinery at December 1980 22.9%
Visakh expansion & secondary processing fa-
cilities.
2. Bharat Petroleum Corpn . Ltd.’s Bombay December 1979 25%,
~refinery expansion and secondary proccsmng
facilities.
3. Madras Refineries Ltd’s Madras Refinery ex- April’ 8o 22.4%,

pansion and secondary processing facilities.

4. Cochin refinery Ltd., Cochin

(i) expansion project September 1981 4-88%
(ii) Secondary processing facilities. November 1979 41.39%
¥ ® dWrEAr 9T et ® W (7) ¥ ud wisfaw d8 AW
SeeaR § frefafes el o s
2532, N PreArm gwarfear TH FT W]
w1 FATGA A AATT A FAT FIN 1. TR feeT
fe 2. W@ fesaT
(%) @ ag & §f% 2w § 3. foor
AT AT GWTEAT T HAl B & 4. THATETAT JATE ;
FH F FT AT F fear § 5. GUAT ;

(@) @t ag Wt &= § &

G S Aw Aw & ® qar TleTE § e &1 fq 9ed

T g ; AR Amending Wakf Act
. - 2533, SHRI S. T. QUADRI: Will

T) afe &, -, ' :

(1) g, T W Fm A the Minister of LAW, JUSTICE AND
et atﬁaa'rtﬁr#r g oI SH T4l COMPANY AFFAIRS be pleased to
F AWM T F S 9T @I FE state:

Id @I g | (a) whether 5 committee was cons-

tituted by Government in the year
1976 to suggest amendment to the

saf damma A Iww AE (o Wakf Act;

wae fag) - (F) o & (b) if so, what action has been
tﬁken by Government to implement
. the reco tions;
(G’) o i S % e mmendations;

0 ot 3% frdt A s 2 @ (c) .whecther it is a fact that the
'[';“ % .comzmttee also prepared a draft Bill
TE 3‘{ | incorporated varioug suggestions; and
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(d) if so, the reasons = why the

Bill hag not been brought  before
Parliament?
THE MINISTER OF LAW, JUS-

TICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL):
(a) to (d). No Committee was cons-
tituted for the purpose by the Gov-
ernment in 1976, However, a Com-
mittee known ag the Wakf Inquiry
Committee which wag first constitut-
ed in 1970 for suggesting amend-
ments to the Wakf Act, submitted
itg interim report in 1973 and its
final report on the subject in  1976.
The annexure to the final report of
the Committee contains a draft Bill
for giving effect to all the amend-
ments and definitions suggested by
the Commjttee in its report. Some
of the major recommendations of the
Committee such as those relating to
abolition of the Central Wakf Coun-
cil and changes in the pattern of
administration of wakfs at the State
level had given rise to sharp differen-
ces of opinion aad hence tefore tak-
ing decisions on the recommenda-
tions of the Commuttee, it became
necessary for Government elicit the
views of all concerned, The recom-
mendations of the Committee were
referred to the State Governments
and State Wakf Boardg for their
consideration and comments. Fur-
ther, a Standing Committee and a
Sub-Committee ¢f the Central Wakf
Council had also examined the re-
commendations. The recommenda-
tions were also considered at the
Ninteenth meeting of the Central
Wakf Council held at New Delhi in
October, 1980. The Minorities Com-
mission which wanted its viewson the
recommendations to be taken into
account by Government had also gone
into the matter and made certain
recommendations in  April, 1982
Since the views expressed at diffe-
rent levels have been at tlmes dia-
metrically opposed even on the basic
schemes to ensure the objective of
better administration of wakfs, it
was considered appropriate to have
the benefit of the views of the Mus-
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lim Members of Parliament on these
issues, and a meeting for the purpose
was held in September, 1981, The
Members were requested to send their
views in writing and replies have
been received from some of the Mem-
bers.

The formulation of the Bill to
amend the Wakf Act, 1954 is now at
an advanced stage.

Non-Materialisation of calls booked
for Qutstations

2534. DR. A. U. AZMI: Wil the Mini-
ster of COMMUNICATIONS be pleased
to state:

(a) whether it is a fact that calls
booked for outstations do not n.ateria-
lise in reasonable time and taken an
unduly long time;

(b) whether it is also a fact that
tele-communication staff do not in-
form the subscribers booking trunk
callg of the position of their calls and
the subscribers have tp make enqui-
ries themselveg for which their calls
are metered;

(c) whether it is also a fact that the
reply given by the exchange staff is
generally vague, unsatisfactory and
discourteous; and

(d) whether Government propose to
make the exchange staff answerable
for materialisation of a given numher
of productive calls?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA):
(a) No, Sir, However, in Ssome cases
the trunk calls get delayed due to in-
terruptions on the trunk lines or where
transit calls are passed involving
multi-links.

(b) In case of route failure the sub-
scribers are informed that their calls
are likely to be delayed, Subscribers
can alsp ring up Trunk Information
Service Nos. 181 or 188 to know the
positions of their trunk calls. These
services are non-Metered.
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(c) No, Sir.

(d) The out-turn of the exchange
staff is being monitored to see that
they give reasonable out-turn.

Machinery purchased for Lower lagyap
Project

2535. SHRI KAMLA MISHRA MA-
DHUKAR: Will the Minisfer of EN-
ERGY be pleased to state:

(a) how much major special tocls
and plants were purchased for the
Lower Lagyap Project with the cost
of each:

(b) how many hours each machinery
worked in the last five years with
quarterly details;

(c) how much of the above machi-
nery was under-utilised or not utilised
for years together;
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(d) ‘the reasons for not disposing @
transferring such machinery to other
river valley projects; and

(e) who is responsible therefore?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (e), The
major special tools and wolants pur-
chased for the Lower Lagyap Project
and their costs are given in the atta-
ched statement. While certain spe-
cial tools and plant articles necessary
for operation and maintenance of
this Project would be handed over
to the Governments of Sikkim along-
with the Project, the remaining ma-
chinery would be transferred to other
projects or. disposed off when no
longer required.

The information regarding the uti-
lization of special tools and plant arti-
cles during the last 5 years is being
collected and will be laid on the Table
of the House as soon as it becomes
available.

Statement

Statement showning th= major special tools and plants purchased for Lower Lagyap Project
with the cost of each.

- SL
No. Description
1 2

e g, S ] Y i e T i iy i S g ey ety e e . i

1. D.G.Set N 4 Nos. X 248 KW,
2. D.G.Set 2 Nos. X 27.2 KVA
3. D.G.Set 34.3 KW

4. Ford Tractor

5. Bull Dozer 2 Nos. .
(One sold to Sikkim PWD).

6. Tractor (Diesel) 2 Cylinder Model Ford-8oo0

7. Mobile Coles Crane 10/15 Ton Capacity 3 Nos. .

8. Tata Trucks 12 Nos.
9. Jeep 7 Nos.
10. Diesel Jeep

11. Station Wagon 1 No.

Amount (Rs.)

— e ot e ey e o e W et e, . e e S i e e

12,52,732

40,670
13,16,923
11,41,309

3,44,000

54,000

41,350
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I 2 3
12. School Bus 2 Nos. 3,28,000
13. Petrol Dodge 4 Nos. 1,60,000
14. Diesel Mini Bus 4 wheel Drive 2 Nos. 1,60,000
(One sold to NHPC)
15. Stone Crusher 4,00,000
16. Rolad Roller Model Jesso 2 Nos. 2,48,280
17. Core Drilling Machine & Accessories . 1,08,541
18. Kirloskar Type Rotary Air Compressor 60,000

Electricity Bills for Shalimar Bagh,
DDA Flats

2536. SHRI AJIT BAG: Will the
Minister of ENERGY be pleased lo
<tate:

(a) is it a fact that np electricity
bill has been sent after March, 1982
for Shalimar Bagh (DDA flats A/C
& A/D);

(b) if so, what are the reasons and
when these will be sent;

(c¢) whether while taking reading
Government have noticed large num-
ber of cases of malfunctiening of
meters;

(d) if so, what action has been taken
till date with full details and whether
meters have been replaced if not,
when it will be done; and

(e) in view of part (d) whether
Government propose to check all the
meters if so, when if not, reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b).
Electricity consumption charges bills
upto July, 1982 have been gsent by
DESU to the consumers concerned
under Postal Certificate.

(¢) to (e). Normally all meters are
tested before their installation. The
possibility of malfunctioning of some

meters after installation cannot be
ruled out. In the event of cases of mal-
functioning of meters noticed by the
field staff or on the complaints of con-
sumers about suspected mal-function-
ing of meters, the same are again
tested and appropriate action taken
including replacement.

Surveillance kept over by liasion
Officer

2537. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of ENERGY be
pleased to refer to the reply given to
part (b) of Unstarred Question No.
4749 dated the 10th August, 1482 re-
garding issue of licences for expan-
sion of units of man-made fibres snd
drugs and state:

(a) whether Government have at any
stage applied their mind to see how
and what are the circumsiances in
which an Assistant drawing a salary of
Rs, 620/-p.m, while seeking vcluntary
retirement to join a firm with whose
matters he was dealing had been
given a remuneration of more than
Rs. 55,000 p.a, with huge perks, chau-
flfer-driven car ete: and

(b) if so, action taken or proposed
to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
DALBIR SINGH): (a) and (b). The
Assistant in question was granted
voluntary retirement in accordance
with the rules, Officials of thig level



147 Written Answers

do not require Government permis-
sion for taking up private employ-
ment after retirement and therefore
their post-retirement occupation is
not dealt with by Government.

Highest Paid Executives of M/s. Bata
India Limited, Calcutta

2538. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of LAW_JUS-
TICE AND COMPANY AFFAIRS bhe
pleased to state:

(a) the names and designation of
first five highest paid Executives of
Bata Indig 1,jmited, Calcutta and their
remuneration;

(b) who of them are foreigners and
how much money they are permitted to

OCTOBER 19, 1982

repatriate home and what is the period
of their employment in India; and

(¢) whether the job done by them
cannot be performed by Indians and
if so the reasons for not training
Indians for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHU-
LAM NABI AZAD): (a) to (c) A
statement is laid on the Table of the
House.

Statement

(a) The names and designations of
the first five highest paid Executives of
Bata India Ltd. and their annua] remu-
neration for the year ended 31-12-1981
are as under:—

NAME DESIGNATION

Mr, D.M. Merchant
Mr.P.T.]. Knaapen
(Technical)
Mr. T.A. Kemps
Dr. Z. Kotasek Unit Manager,
Mokameghat
Mr. V.K. Lamba

Managing Director
Dy. Managing Director

Manager, Product
Research & Development

General Sales Manager

ANNUAL RFMUNERATION

®s-)
314.,1 19
213,949

(GROSS)

200,240

198,014.
146,044

S

(b) Four of the five highest paid executives gre foreign nationals and their

tenure of employment are s under:i—

p———

NAME

Mr. D.M Marchant
Mr. P.T J. Knaapen
Mr. Z. Kot sck
Mr.T.A. Kemps

These foreign executives are permit-
ted to repatriate their savings as per
guidelines and permission geccorded by
RBI.

(c¢) Progressive Indianisation in in-
dustries is an avowed policy objective
of the Government. Engagements of
foreign nationals/Technicians are ap-
proved by the Government in consulta-

TENURE OF EMPLOYMENT

1.5.79 to 30.4.84

1.1.81 to 31.12.85
16.6.77 to 16.6.84
3.6.79 to 2.6.84

—— e e e e~

tion with the Technical Authorities
when sufficient justification for such
appointments exists, While according
approvals, a condition is also stipulat-
ed that suitable Indians should be
placed on training under the technician
for preparing him zs a replacement in
due course. It js observed that M/s.
Bata India Limited have taken steps in
this direction and have replaced four-
teen foreigners by Indians since 1970.
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Industrial Committee on Plantations

2539. SHRI B, V. DESAI: Will the
‘'Minister of LABOUR AND REHABI-
LITATION pe pleased to state:

(a) whether @Government have set
up a 30-Member Industrial Committee
on Plantations to look into the pro-
blems ang prospects of the plantation
- industry:

(b) if so, whether State Govern-
ments have also been represented in
this Committee;

(¢) the main functions of this Com-
mittee and whether any report is like-
ly to be submitted by them to the
Unin Government: and

(d) if so, by what time?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) and (b) Yes, Sir.

(¢) and (d) The functiong of the
Industrial Committee in general are to
study and discuss the problems in the
labour field special to the industry
concerned. The conclusions of the
Committee will be placed before Gov-
ernment for its consideration.

Distribution of Newsprint

2540. SHRI K. MALLANNA:

SHRI RAJESH KUMAR
SINGH:

SHRI B. D. SINGH:

Will the Minister of INFORMATION
AND BROADCASTING be pleased tn
state:

(a) whether it is a fact that Govern-

- ment of India have decided to distri-

bute newsprint to newspapers through

State Governments instead of State

Trading Corporation (STC) as at pre-
sent; gnd

(b) if so, the considerations therefor
and the details regarding the arrange-
ment recommended by the State Infor-
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mation Ministers at-their 166th meet-
ing in July this year in New Delhi, in
order to eliminate the difficulties ex-
perienced py newspapers which are
located away from port towns gand
newsprint mills?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND-
BROADCASTING (SHRI N. K. D
BALVE): (a) and (b) No, Sir.

Imported s well gs indigenous news-
print will continue to pe distributed
through various depots of the State
Trading Corporation and the distribu-
tion outlets of the indigenous news-
print producing mills. The matter was
inter-alia, discussed in the 16th Con-
ference of Information Ministers held
in New Delhi on 3rd July, 1982. It
wag recommended that the existing
distribution facilities for imported
newsprint might be augmented by
utilising State Government agencies/
cooperatives, whenever feasible. This
would hel» small and medium news-
papers located away from port towns
and newsprint mills. The prpposal
is peing persued with the State Govern-
ments,.

Import of Power Generation Machinery

2542. SHRI B. V. DESAIL:
SHRI JAl NARAYAN ROAT:

Will the Minister of ENERGY be

pleased to state:

(a) whether it is 3 fact that Gov-
ernments decision to allow import of
heavy power generation machinery has
been greatly criticised by the wvarious
organisations;

(b) whether they have stressed that
the solution of power problem did not
lie in import put in strengthening and
sustaining the existing infrastructure
in the country.

(c) whether it is also pointed out
that the import of power equipment
would affect the power equipment in-
dustry’s skill and competence;

(d) whether it has also been pointed
out to Government that in no country
in the worlg except US import of power
equipment was allowed;
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(e) it g0, whether in view of this
.great criticism Government have deci-
.ded not to import power equipment;

(f) if not, the main reasons thereof;
.and

(g) to what extent the import of
power generators has improved the
power generation capacity?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (g) Primary
reliance for procurement of equipment
is on indigenous manufacturers. OQut
of the total capacity of 19666 MW en-
visaged for the Sixth Plan, the share
of import is hardly 11 per cent. Some-
‘times however, the import of equip-
ment has to be resorteq to selectively
and in a limited manner uynder special
circumstances, The equipments may
be imported where the projects form
part of the World Bank assisiance,
assistance from bilateral sources or
where credit facilities are readily avail-
able. Some specialised equipments,
which are outside the manufacturing
range of the indigenous manufacturers,
are also importeq depending on the
totality of the circumstances obtaining
in he case in quesion. Since the im-
port of equipment is currently on a
very modest scale its overall impact
on power generation cannot he segre-
gated and quantified precisely.

Visit py Soviet Experts to Assist Oil
Exploration

2543. SHRI B. V. DESAI: Wil the
Minister of ENERGY pe pleased to
state:

(a) whether it is a fact that 5 high-
level delegation of Soviet experts visit-
ed India to assist in the field of explo-
ration and drilling;

(b) if so, whether this assistance
would be under gn ggreement reached
between India and the Sovjet Union
for activating jdle oil wells swhich have
a potential of million _tonnes of oil a
yem‘;
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(e) it so, whether all the 400 idle oil
wells in India will be assisted by the
Soviet Union,;

(d) if so, to what extent the Soviet
Union has provided gsssistance includ-
ing delivery of drilling rigs and other
equipment for the purpose; and

(e) what is the progress made SO
far in oil exploration with the help of
the Soviet Union?

THE MINISTER OF STATE IN THE
MINISTRY OF PENERGY (SHRI DAL-
BIR SINGH): (a) The last high-level
delegation of Soviet experts that visit-
ed India had accompanied Mr. N. A.
Maltsev, Soviet Minister of Oil Indus-
try in November, 1981. However,
various Soviet experts keep visiting
India under different protocols signed
between the {wo countries,

(b) A contract hag been signed on
16-10-81 for carrying out work over
jobs in about 120 sick wells in Gujarat.
It js difficult to quantify precisely, in
advance, the actual quantity of oil that
could pe gvailable from these wells.
This can only be known after the re-
pairs are over.

(¢) No, Sir. The present contract
with the Soviet organization js for re-
pair and activisation of only about
120 sick/idle wells,

(d) For this purpose, the Soviet
Union is giving assistance like provid-
ing technical know-how, delivery of
two work-over rigs, 60 number of
sucker rod pumps, other capital equip-
ment and spares gnd the services of
Soviet experts.

(e) Currently, the Soviet organisa-
tions are rendering assistance to the
ONGC in the following fields:

.1 Drilling of a well in Rokhia
(Tripura).

2. Repairing of sick wells jn Guja-
rat

3. Assistance for training drillers
in the Institute of Drilling
Technology.
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4. Assistance for carrying out stu-
dies in the Institute of Reser-

voir Studies.

5. Installation and maintenance of
sucker rod pumping units in
Gujarat.

6. Seismic surveys jn West Bengal
and Tripura.

Withdrawal of Powers of Teélephone
Advisory Committees

2544. SHRI V. N. GADGIL: Will the
Minister of COMMUNICATIONS be

pleased to state:

(a) whether it is g fact that the
powers of the Telephone Advisory
Committees to allot out of turn tele-
phone connections to OYT and Special
categories have been withdrawn;

(b) if so, what are reasons for the
same:; and

(c) whether members of such com-
mittees have protested against the
withdrawal of such powers?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
Yes_ Sir.

(b) On the basis of the 11th report
of the Estimates Committee of the 7th
Lok Sabhy it was decided to review
the powers of the TACs,

(c) A few representations from the
Members have peen received in the
P&T Directorate.

Linking Bangalore with. other Towns
in Karnatakay by STD

2545. SHRI G. Y. KRISHNAN: Will
the Minister of COMMUNICATIONS
be pleased to state the names of towns
in the State of Karnataka which are
under plan to be linked by STD with
Bangalore during 1982-837

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
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(SHRI A YOGENDRA MAKWANA:
The following towns, in the State of
Karnatakg are planned to be linked by
S.T.D. with Bangalore during the re-
maining perid of 1982-83:—

1. Gadag

2. Harihar

3. Chitradurg, and
4. Karwar.

Better Communication Facilities in
Tribal Districts

2546. SHRI ARVIND NETAM: Will
the Minister of COMMUNICATIONS

be pleased to state:

(a) the names ot the Tribal districts
selected by his Ministry for installation
of Micro-wave and improved types of
machinery for providing better com-
munication facilities in such districts
during the Plan period;

(b) whether the Telecommunication
circles of these Tribal districts have
submitted a detailed report regarding
the places selected for installation of
the instruments in the districts and
other related schemes to his Ministry;
and

(¢) if so, the measures taken by his
Ministry for sanctioning the schemes
and funds to these districts in the cur-
rent financial year and the coming fin-
ancial year to executive the schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
The following 5 triba] districts have
been selected for providing petter tele-
communication facilities during the
current plan period:

. Jalpaiguri (West Bengal)
Koraput (Orissa)
Murshidabad (West Bengal)
North Lakhimpur (Assam)
5. South Arcot (Tamil Nadu)

Ao e

(b) A detailed Scheme covering all
aspects has been prepared by the Spe-
cial Rural Development Task Force set
up at the P&T Directorate.
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(¢) The Schemg is under examina-
tion of the 'Government,

Postal and Telecommunications Faeili-
ties in Tribal Sub-Plan Areas

2547. SHRI ARVIND NETAM: Wil
the Minister of COMMUNICATIONS
be Pleased to state:

(a) whether his Ministry have pre-
pared detailed schemes and program-
mes regarding postal gnd telecommuni-
cation facilities jn Tribal Sub Plan
areas of the country during the Plan
period;

(b) if not, the reasons therefor;

(c) if so, the names of the States
and the districts gng areas covered
under the Tribal Sub-plan, Circle-wise;
and

(d) the progress made by the Circles
regarding the postal and telecommuni-
cations pefore and after the introduc-
tion of Tribal Sub-Plan concept by
Government of Indiz for the develop-
met of the tribal regions

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YONGENDRA MAKWANA):
(a) Yes Sir.

(b) Does not arise.

(c) Circle-wise information regard-
ing areas covered ynder the tribal sub-
plan is given in the Annexure-I & II
laid on the Table of the House (Plac-
ed in Library. See No. LT-5526/82)

(d) POSTAL Prior to introduction
of the tribal Sub-Plan concept, conces-
sional norms were applied for purposes
of opening of post offices in greas sche-
duled as backward which included tri-
bal areas also. However no separate
target were prescribed for tribal
areas and therefore the resultant
benefits were not separately account-
ted for. After the introduction of
Sub-Plan concept, a certain propor-
tion of ‘the benefits envisaged under
plan schemes are set apart for tribal
areas.
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Under the Sixth Plan, up to 31-8-82,

- 830 new post offices were set yp in tri-

bal areas.

TELECOMMUNICATIONS —Before

" the introduction of Tribal Sub-Plan

Concept (1978) there were 78 Long
Distance Public Telephones and 384
Combined offices in the tribal areas of
the country. After introduction of
this plan additiona] 748 Long Distance
Public Telephones and 395 Combined
Offices have been opened in tribal
areas.

Representations Regarding Running of
Hospitals and Dispensaries by Danda-
karanya Development Authority

2548. SHRI ARVIND NETAM: Will
the Minister of LABOUR AND REHA-
BILITATION pe pleased to state:

(a) whether his Ministry have
received representations from the re-
presentalives of the people gnd the
tribalgs of Dandakaranya area regard-
ing the Hospitals and dispensaries run
by Dandakaranya Development Autho-
rity;

(b) if so, the main points contained
therein;

(¢) whether his Ministry have exa-
mined the points raised in the repre-
sentations. and

(d) if so, the steps taken by his
Ministry to retain the hospitals and
dispensaries run hy the Dandakaran-
va Development Authority under the
control of the Central authority in
the interest of the tribals and displac-
ed persons of Bastar and XKoraput
districts?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION  (SHRI GIRIDHAR
GAMANGO): (a) gnd (b) Representa-
tions have been received hy ‘Govern-
ment from some WMembers of Parlia-
ment gnd some organisations in Bastar
district of Madhya Pradesh demand-
ing the continuance of R. N. Tagore
Hospital st Kondagaon in Bastar Dis-
trict under the “management of the



157 Whritten Answers

»~

Central Government after the assels
and institutions of Dandakaranyas Pro-
ject are transferred to the respective
State Governments in view of the
good work done by this hospital by
bringing modern medical system closer
to the tribals and in view of the limi-
tation under which the State Govern-
ment is likely to manage the Hospital,
if transferreq to them,

(¢) gnd (d) ‘Government have decid-
»d to normalise the administration in
Kondagaon zone of Dandakaranya
Project in Madhya Pradesh and trans-
fer the assets and institutions created
by the Dandakaranya Development
Authority there to the Government of
Madhya Pradesh. This will include
medical institutions like Primary
Health Centres, Dispensaries etc. set
up by the Dandakaranys Development
Authority. However £ the views of
Government regarding the transfer of
R. N. Tagore Hospital gt Kondagaon
to the State Government have not yet
been formulated.

Gas-based plants in Private Sector
2549. SHRI R. L. BHATIA: Wil] the
Minister of CHEMICALS AND FERTI-

LIZERS be pleased to state:

(a) whether Government propose tuv
allocate the Bombay High Gas-based
fertiliser plants to private sector on
the basis of the extent of resources
the big houses are in g position to
raise their own; and

(b) if g0, which are the houses who
are in the run for starting such plants;
their location znd production capacity
ang likely time by which they are ex-
pected to go on steam?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) and (b) Tatas, Birlas,
Shriram znd M/s. Indian Explosive
Limited have evinced jnterest in taking
up-gas-based fertilizer plants. No de-
cision has been taken on the number of
gas-baseq fetrilizer plants to pe entrus-
ted to the private sector and the loca-
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tions where the plants could he set up
in the private sector.

No delailed project proposals have
been received from these private sector
Companies. It is, therefore premature
to indicate the schedule of completion
of the projects. However, capacity of
each of the gas-baseq fertlizer plants

is likely to pe 1350 tonnes per day of
Ammonia.

Rates of payment paid to Producers
for teclecasting Chitrahars

2550. SHRI R. L. BHATIA: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to <tate:

(a) the rate at which payment is
being made at present for the two
Chitrahars in Hindi and the one in
Regional language (Pradeshik) televis-
ed from Delhi to the Fiim Producers
and whether it covers the relay of this
programme at other T.V. Stations in
the country;

(b) the rate at which payment is
made for Feature Films selected for
screening on Sundays and other days
both Hindi and Regional and whether
within the same payment these films
can be shown at other Stations also
or some extra payment has to be made
for additional shows:

(c) the manner in which the sequ-
ence of the various songs played in
the Chitrahar and the feature films
are selected: and

(d) the payment made to the Artis-
tes participating in the Bombay TV’s
‘Arohi’ and ‘Phul Khile Hain Gul-
shan Gulshan’ programmes and now
the persons interviewed are select-
ed?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION aND
BROADCASTING (SHRI N. K. P.
SALVE): (a) For each 15-minute du-
ration of songs and sequences in Hindi
Chitrahar on Wednesdays and Re-
gional Chitrahar on Mondays from TV
Centre, Delhi, Doordarshan pays RS.
250/-. The second Hindi Chitrahar
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programme telecast on Fridays inclu-
des songs and sequences from lat-
est films which are offered by Pro-
ducers for whicr Doordarshan char-
ges Rs. 5,000/- per song and sequen-

ces, Thig programme is also relayed
through the relay transmitter at Mus-
soorie.

(b) The rates of payment for the
feature filmgs are given in the attached
statement,

(¢) The songs are selected by Door-
darshan Kendras keeping in view
their visual and musical contents and
their avaiabiity for telecast. The Hindi
feature films are selected bv a Centre
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Selection Committee at Delhi and the
films in regional languagts py Com-
mijttees at the respective Kendras.

(dy If the artiste participating in
‘Arohi’ is approved and graded by
AIR, he is paid the A.L.R., approved
fee plug 50 per cent thereof, Artistes
who are not approved by AIR are
selected on the basis of their popu-
larity on stage/fillms and are waid a
sum of Rs. 100/-.

In ‘Phul Khile Hain Gulshan Gul-
shan’ programme, the artiste being
interviewed is paid Rs. 100/- and the
interviewer is paid Rs. 200/-.

STATEMENT
Rates of Payment for Telecasting Feature Films on TV

(a) HINDI FILMS :

Rate of payment for tclecasting at TV Centres/Relay Centres

Category e e e e e e st e o et
Delhi & Bombay Madras, Calcutta Rest of the
With Relay Centres & Jullundur with Centres
Mussoorie, Pune/ Relay Centre
Bangalore. Amritsar,
A Rs. 20,000 Rs. 15,000 Rs. 10,000
B Rs. 15,000 Rs. 10,000 Rs. 7,500
C/Repcat  Films Rs. 10,000 Rs. 7,500 Rs. 5,000

(b) Regional films:

The rate of payment for telecast of
regional films at TV Centres in the
Region pertaining to the language of
the films as also the rate of payment
for telecasting with sub-titles at the
metropolitan centres,  viz, Bombay,
Madras, Calcutta, and Delhi, will be
the same as for Hindi films. Rates for
the remaining TV Centres will be 3s
for ‘C’ category films.

Allotment of Gas Agencies in Punjab

2551. SHRI R. L.. BHATIA: Will the
Minister of ENERGY be pleased to
state:

(a) whether any new gas agencies
are likely fo be opened in Punjab du-
ring the current year;

(b) if so, their number and location;
and

(c) the anticipated gas connections
likely to be made available to TPunjab
during the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL~
BIR SINGH): (a) and (b) Yes, Sir.
90 LPG distributorships are expected
to be put up by the oil companies
against their 1982-83 plan (tenative)
at the under noted locations:

1. Amritsar
Banga
Barnala
Fazilka
Ferozepur

oo o

i
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6. Gagroon

7. Jullundur
8. Khanna

9. Kot Kapura
10. Ludhiana
11. Malerkotla
12. Mohali

13. Muktsar

14. Nangal

15. Nawansahar
16. Patiala (3)
17. Rajpura (2)

Besides the above, 21 LPG distribu-
torships, for which distributors have
already been selected are expected to
be opened in Punjab by the end of the
current year as under:

. Amritsar (4)
. Jullundur (2)
Bhatinda (2)
Moga (2)
Ferozpur

. Abohar

. Phagwara

. Ropar '

. Batala

. Gurdaspur

. Ludhiana

. Kapurthala

. Nabha

. Patiala

15. Sangrur.

@ oo
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(¢) Oil Companies have planned to
release about 85,000 new cooking gas
connections during 1982-83 in Punjab.

Pending Communications for Reply in
area Managers Office in Safdarjang
Enclave

2552. SHRI ZAINUL BASHER; Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is the practice with
the Area Manager (South) is Office
in Safdarjang Enclave not to reply to

2482 LS—6
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any communications from the aggriev-
ed subscribers even through addressed
to the Area Manager or the Chief Ac-
counts Officer, if so, the reasons there-
for; and

(b) the number of such communi-
cations which were pending for reply
as on 27-9-1982 and how long will it
take to clear this backlog?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS): (SHRI YOGENDRA MAK-

"WANA): (a) No, Sir. According to

General Manager, Deihi Telecom., the
communications addressed to the Area
Manager (South) and Chief Accounts
Officer are being acknowledged . and
replied to, without undue delay.

(b) As on 27-9-1982, 1781 communi
cations were pending disposal, These
are likely to be cleared by 15-11-1982

depending upon the nature of comp-
laints. :

Release of New LPG connections  in
South Delhi Colony

2553, SHR] ZAINUL PBASHER:
Will the Minister of ENERGY pe
pleased the refer to the reply given to
Unstarred Question No. 689 dated the
13th July, 1982 regarding the number
of customers registered with Indane
Gas in South Delhi and state:

(a) the number of new LPG gas
connections since released :c the dis-
tributors in the South Delhi colony of
Anand Niketan or expected to be re-
leased during the rest of the current
year; and

(b) how long more will it take to
cover the February 1979 bookings?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL~
BIR SINGH): (a) Indian Oil Corpora-
tion Lid. has only one distributor
located in the South Delhi in Anand
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The listributor had been re-
leased 200 connctions during the
month of January, 1982, No meore
new connections can be ralcased to
this distributor for the present, since
the distributor has already touched
the refill ceiling limit fixed. Release
of new connections in this area is
expected to be made by the IOC with-
in the coming few months, when a
new distributor already appointed in
this area is expected to commission
distributorship.

(b) Waiting list with this distribu-
tor has been cleared upto bhooking
No. 1107 of 19th January, 1979 and the
distributor has 3135 customers an the
waiting list who are still to be provid-
ed with gas connections and these con-

Niketan.

sumers will be serviced when the new

distributor  starts operaticns next
year.
Progress in Drilling Operation in
West Bengal

2554, SHRI SANAT KUMAR MAN-
DAL: Will the Minister of ENERGY
be pleased to state the progress so far
made 1n the oil exploration and dril-
ling operations in Port Canning and
other areas in Wst Bengal?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI BAL-
BIR SINGH): Exploration for hydro-
carbons in West Bengal was initiated
by the Indo-Stanvac Peiroleum Pro-
ject in 1953, They drilled 19 wells in-
cluding Port-Canning-1 Subsequent-
ly the ONGC also carried out geophsi-
cal gurveys in Port Canning area, but
no suitable drilling pospects could be
delineated. This area is now being
explored with Soviet collaboration.

In other areas of West Bengal, the
ONGC is carrying out geophysical
exploration using sophisticate:] instru-
ments and advanced tecnique. Till
now, the Commission has drilled 8
wells, Currently, drilling is in pro~-
gress at two locations, namely, Jaguli-
1 and Naldaha-1. However, no com-
mercial discovery of hydrocarbons
has so far been made in West Bangal.
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Detailed Project Report of 2,000 MW

Thermal Power Station in Murshida-
- bad

2555. SHR] SANAT KUMAR MAN-
DAL: Will the Minister of ENERGY
be pleased to state:

(a) whether the Central Electricity
Authority/Government have received
from the West Bengal Government
detailed project report for setting up
2,000 MW Thermal power sfation in
Murshidabad district, gnd

(b) if so, how long will it take to
process it and convey sanction to the
West Bengal State Electricity Beard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN : (a) Yes, Sir,

(b) Necessary inputs such as avail-
ability of coal, water, environmental
clearance etc, have to be tied up be-
fore the project can be appraised for
techno-economic clearance by the
Central Electricity Authoritv,

Exploration by ONGC in Krishna
Godavari Basin

—

2556. SHRI ANANTHA RAMULU
MALLU: Will the Minister of ENER-
GY be pleasd to state:

(a) whether Government (Oil and
Natural Gas Commission) have fram-
ed any active programme for giving a
major thrust to iis exploration activi-
ties in both on-shore and off-shore
areas of Krishna-Godavari basin;

(b) if so, whether it is also a fact
a seismic survey has found that the
Krishna-Godavari area is ‘vey pros-
pective’ and pregnant with hydro-
carbon deposits; and

(c) if so, the details regarding steps
Government have taken to step up
the drilling operation in the off-shore
area?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHR] BAL-~
BIR SINGH): (a) Yes, Sir.

o

e
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(b) Prospectiveness of basin is de-
termined not only by seismic surveys
but on the basis of the results of dril-
ling that may be carried out subse-
quent to the identification of possible
structures by seimic surveys, As a
reult of these activities, Krishna Go-
davari basin is regard gs a prospeclive
area even though so far, no commer-

cial accumulation of Thydrocarbons
have been discovered,
(c) Presently, two rigs have been

deployed at two locations, namely,
Narsapur-2 and Razole-1 in the on
share areas of thesGodavari basin. In
the off-shore areas, one rig, namely,
Sedco-445 is in operation at location
G-13-1 where drilling is in progress.
More rigs, both on-shore and off-shore
are planned to be deployel in  this
basin.

Technology involved in production of
drugs

2557. SHRI ANANTHA RAMULU
MALLU: Will the Minister of CHEMI-
CALS AND FERTILIZERS be jleased
lo state:

(a) whether there are some drugs
to the mnotice of Government which
are being produced in India and do not
satisfy the specified criteria laid down
by the High Technology Committee;

(b) if so, the nature of technology
involved in the production of such
drugs as also the criteria laid down
by th Committee on High Technclogy;
and

(c) whether any invstigation has
heen made by his Ministry’s officers:
if so, their findings; whether any sug-
Eestion made fo the Commitftee on
High Technology?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) and (b) Government had
set yp a High Level Committee tO
identify foreign companies engaged in
the manufacture of bulk drugs not n-
volving high technology. This Com-
mittee considéred the manufacturing
Processes of 207 bulk drugs being pro-
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duced by foreign drug companieg and
found that 93 of these involve high
technologies. The remaining 114 bulk
drugs were identified by the Committee
as not involving high technology. The
main criteria adopted by the High
Level Commitiee for the purpose of
identification of bulk drugs involving
high technology produced/proposed to
be produced by foreign companies
were: —

(1) Isolalion and extraction in-
volving sophisticated processes such
as counter current liquid extraction,
repeated chromatography or ndrrow
cut fractionalisation;

(2) Fermentation processes; use
of enzymes for chemical transforma-
tion;

(3) The steps of operations in-
volved in a chemical synthesis;

(4); Regction temperatures above
250 C or below (-)30° C;

(5) Reaction pressures of 10 at-
mospheres and above;

(6) Use of potentially explosive
materials;

(7) High tiemperature vapous

phase catelytic processes;
(8) Use of toxic materials;

(9) Purification and separation by
different types of sophisticated tech-
niques;

(10) Careful on-line process con-
trols;

(11) Degree of sophistication em-
ployed to ensure health safety and
quality;

(12) New drugs discovered in
Indian involving detailed pre-clinical
laboratory and clinical trials.

(c) The High Level Committee ar-
rived at its findings based on the in-
formation furnished by the foreign
companies in the prescribed proiormae
which were analysed by the technical
officers of the Ministry,
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Directions to Coal Department by
Public Investment Board

2558. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of ENERGY
be pleased to state:

(a) whether Public Investment Board
has asked the Coal Department to BO
show in posing new projects for finan-
cial approval;

(b) if so, the reasons therefor; and

(¢) the reaction of his
thereto?

Ministry

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): ‘a) No,
Sir.

(b) and (c¢) Do not arise.

Production and consumption of netro-
leum and petroeleum products

2559. SHRI K. MALLANNA. Will
the Minister of ENERGY be pleased to
state: :

(a) what are the details regarding
the percentage of indigenous Produc-
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tion of petroleum and that of petro-
leum products to their total consum-
ption in the country; and

(b) what are the nams of the coun-
tries with whom agreements have been
made for increasing the production of
petroleum products?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SIIRI
DALBIR SINGH): (a) A statement
giving the requisite information is
attached -

(b)Indigenous production can be
increased by increasing exploration
activities and by building up more re-
fining capacity. Assistance in some of
these specialised areas is being obtain-
ed on an ag required basis from a
number of organisations in countries
like USA, Germany, USSR, Italy
Japan, South Korea, Romania, UK.
France ete.

STATEMENT
(000 Tonnes)
1g81—8a* Indigeneous Pro-
— ————————— duction as 9% of
Item Indigenous Production Consumption  consumption
1 2 3 4
| - qm- o
(a) Petroleum (Crude) 16194 30143 53.7
(b)  Petrolsum Products 28272 32325 87.5
of which
Mogas . A ; 1612 1599 100.8
Napthha 3005 2932 102.5
LPG 491 98.4
ATF 1122 90.0
*Provisional

@ Actual crude throughout
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1 2 3 e
SKO 2907 4703 61.8
HSD 9045 10739 84.a
LDO 949 1030 02.1
FO 4014 4301 93-3
Bittumen 1293 1302 99.3
Ludes 407 597 68.2
Others 3547 3509 10I.1

Note :
fractionation plant.

The indigenous production of LPG has been revised to include production from ONGC’s
Consequently the overall indigenous productlon of petroleum

products has also been slightly revised upward.

Electrificalion of villages in Gujarat

2560. SHRI MOHAN LAL PATEL:
Will the Minister of ENERGY be
plesed to state whether any target year
has been fixed by when all the remain-
ing villages of Gujarat State will be
electrified?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): Gujarat ig expec-
ted to achieve cent per cent village
electrification during the 7th Five
Year Plan period.

Pending Cases in Agartala Bench of
Gauhati High Court

2561. SHRI AJOY BISWAS: Will the
Minister of LAW, JUSTICE AND COM-
PANY AUFAIRS be pleased to gtate:

(a) how many court cases are pend-
ing in Agartala Bnch of Gauhati High
Court; and

(b) what are the reasons for the
accumulation of so many caseg &nd
what are the steps Government have
proposed to take to speed up the final-
isation of pending cases?

THE MINISTER OF LAW JUSTICE

AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) As
per information received from the

Government of Tripura, the pendency

of cases in the Agartala Bench of Geu-
hati High Court was 1760 as on
1-6-1981.

(b) Many complex factors are res-
ponsible for the accumulation nf cases.
Government have addressed the Stule
authorities concerned to consider aug-
mentation of the strength i the
Gauhati High Court to cope with tihe
arrears of the Court as a whole and
also to facilitati effective fucnition=-
ing of ijts circuit benches including
the bench at Agartala,

Demand for High Court in Tripura

2562, SHRI AJOY BISWAS: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government are aware
that there is a strong demand from
the people of Tripura to establish a
full-idged High Court in Tripura; and

(b) if so, what are the steps the
Central Government have taken . 1o
establish a High Court in Tripura and
by when it will be established?

THE MINISTZR OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL):
(a) At present the Gauhati High Ccurt
serves Assam and the States and the
Union Territories in the North East,
including Tripura. The Government
of Tripura have proposed the stab-
lishment of  separate High Court
for Tripura. z
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(b) The workload does not justify
the proposal. The Union Government
are, therefore, not in favour of esta-
blishing a separate High Court for
Tripura.

Allotment of bhitumemw for Tripura

2563. SHRI AJOY BISWAS: Will the
Minister of ENERGY be pleased to
state:

(a) the total quantity of bitumen
allotted for Tripura during 1979-80,
1980-81 and 1981-82;
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(b) total quantity of bitumen actu-
ally delivered during those periods;
and

(c) if the total quantity of the al-
lotted bitumen did not reach Tripura
the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
DALBIR SINGH): (a) and (b). The
total quantity of bitumen allofted and
the total gquantity actually sold for
Tripura during 1979-80, 1980-81, and
1981-82 is as follows:—

(Figures in Metric tonne)

Allocation Actual Sales
1979-80 2100 900
1980-81 . . . . . 2600 1300
1981-82 5000 3800

(¢c) The main reason for non-mate-
rialisation of the allocation in this
pocket is the movement constraints
and the bottlenecks encountered by
Railways in regard to moving product
via Farakka and then on the Metre
Gauge Section. For 1979-80 the entire
allocation was given to Assam Oil
Company and due to product and
movement constraints they were not
able to supply the allocation to Tri-
pura.

Allotment of Petrol and Kerosene for
Tripura
2564, SHRI AJOY BISWAS: Will
the Minister of ENERGY be pleased
to state:

(a) the total quantity of petrol
and kerosene oil allotted to Tripura

during 1979-80, 1980-81 and 1981-82;

and

(b) the total quantlity of petrol and
kerosene oil actually delivered cduring
those periods?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHR] DAL~
BIR SINGH): (a) and (b). Petrol is
available on a free sale basis and no
monthly allocation is made.

Details of allocations and sales of
Kerosene and sales of Petrol to Tri-
pura during the year 1979-80, 1980-81
and 1981-82 are given below:—

Fgures in tonnes

Kerusene allocations/Sales Petrol Sales
1979-80 1980-81 1981-82 1979-80 1980-81  1g81-82
Alloca-  Sale Alloc- Sale Alloc- Sale
ation ation Aon -
8548 7974 10832 9174 12310 11259 2000 3000 3000

Wt -

- .
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Opening of sub-pest Office at Tesgaon
Naka (Thane District)

2565. SHR] J. S. PATIL: Will the
Minister of COMMUNICATIONS be
pleased' to refer to reply given to USQ
No. 2656 on 8 December, 1981 re-
garding opening of Sub Post Office to
Teesgaon and State;

(a) whether the Senior Superinten-
dent of Post Offices. Thane has com-
pleted his examination of the proposal
for opening of Sub Post Office at
Teesgaon Naka (District Thane) as
suggested by late Shri R. K. Mhalgi,
M, P.; and

(b) what is his findings and what
dacision has been taken in this re-
gard?,

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI. YOGENDRA MAKWANA):
(a) and (b). Yes Sir. Proposal to
open a delivery sub post office at
Teesgaon hag been approved. The
Office could not be opened for want of
suitable accommodation, Efforts are
in progress to secure necessary ac-
commodation to house the Post Office.

Ceilingg on Selling of L.P.G. Cylin-
ders im Bombay

2566. SHRI J. S. PATIL: Will the
Minister of ENERGY be pleased to
refer to the reply given to Unstarred
Question No, 1497 dated 1-12-1981 re-
garding ceiling for  distribution of
L. P. G. cylinders by Bharat Gas
Bombay and state:

(a) what were the specific reasons
for fixing the ceilings on selling of
6,000 and 3,000 cylinders (LPG) per
month respectively for Bombay and
Thane dealers of Bharat Gas, and
when these ceilings were imposed;

(b). what are the grounds on the
basis of which the Thane Suppliers of
Bharat: Gag as well as the Bharat Pe-
troleum: Corporaion had recommend-
ed to Government that there should
nat be any difference in such ceilings
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between Bombay and Thane dealers
of Bharat Gas. and

(c) what are the specific reasons for
rejecting this proposal aimed at re-
moving the disparity between Bombay
and Thane dealers?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) In order to ensure
that LPG distributorships are optimal-
ly economic and viable and at the same
time maintain a size conducive to
efficient functioning, but do not be-
come or continue to be too big and
thus deprive others from the opportu-
nity of running such distributorships,
norms on the sale of refills by the dis-
tributors were established' in April,
1978. While prescribing the ceilings
the working conditions and the cost of
operations in  different areags were
also taken into consideration.

(b) The main grounds/reasons ad-
vanced for teatng Thane on par with
Bombay were as under:-—

(i) Land value, cost of living, insu-
rance premla for fire and general in-
surance, sales tax summary assess-
ment scheme etc, at Thane were re-
portedly the same ag at Bombay;

(ii) Rationing control at Thane is
governed under the same ‘eﬂ'ulatlons
as of Bombay; and

(iii) Two of the three distributors
at Thane had already reached: the
ceiling and were having large walt-
ing. lists.

(c) Once if deviations from laid
down norms were made in isolated
cases, it would have been: difficult to
reject similar requests from other
towns putting forth similar grounds.
Moreover, waiting ligst. would be liqui-
dated by establishmg more distribu-
torships there.

Delay in Building of Auto Exchange
at Shiroli Disft. Kolhapur

2567. SHRI J, 8. PATIL: Will the
Minister of COMMUNICATIONS be
pleased to refer to the reply given to
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Unstarred question No. 3850 on
15-12-1981 regarding delay in building
of Auto-exchange at Shiroli District,
Kolhapur and state;

(a) what is the progress made since
December, 1981 about the procure-
ment of exchange equipment and the
building and/or setting rented ac-
commodation from - MIDC and cable
work for the proposed auto-exchange
at Shiroli Distt, Kolhapur, Maharash-
tra; and

(b) when the said exchange is like-
ly to be commissioned?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAWANA): (a)
and (b). Rented accommodation has
been taken from WM.ID.C. Installation
work of 200 lines MAX-II at Shirolli
is jn progress and is expecled to be
completed before December, 1982.
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Rajasthan Bhil Labour Engaged in
Construction work of <Cenral/State
Governments

2569. SHRI R. N. RAKESH: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased {o state:

(a) whether it is correct that the
Rajasthani  Bhil labourers zs also
other construction labourers engaged
in construction works of Centre and
State Governments are living under
abject conditions (Hindustan Times
—21-8-1982); and

(b) whether Goavernment propose to
provide minimum and bare amenilies
and shelter and set example as an
ideal employer?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND

REHABILITATION: (SHRIMATE
MOHSINA KIDWAI): (a) On
the news item relating

to Rajasthan Bhil labourerg refer-
red to, Delhi Development Authority
have reported that a number of Bhil
families are living in an area known
as Bhil Basti in Baljit  Nagar near
West Petel Nagar which is a notified
slum and that basic amenities like
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drinking water, electricity and foot-
paths in the colony have been provid-
«ed.

(b) The Delhi Develpment Autho- .

rity have furthr rpported that their
Slum Department is proposing to carry
out a socio-economic survey of Baljit
Nagar to ascertain the extent of the
problems and their appropriate golu-
tion by providing some of the basic
amenities of life and by improving the
environment subject to availablity of
funds during the next finaucial year.

Collection of Public Deposits by
Industrial Houses

2570, SHRIMAT; KISHORI SINHA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact that all top
ten Industrial Houses are in the mar-
ket for obtaining company deposits;

(b) what isthe total amount collect-
ed by all the top ten Industrial Houses
through the public deposit scheme
during the year 1980-81;

(c) whether Government have asses-
sed the intensity of the collection
through the public devosits as against
their paid-up capital; and

(d) if so, the details thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHU-
LAM NAB]I AZAD): (a) Yes, Sir.

(b) According to the informaticn
furnished by the Registrars of Com-~
anies on the basis of returns of depo-
sits (as on 31-3-81) filed by the com-
panies pursuant to the plovisions of
Companies (Acceptance of Deposits)
Rules, 1975, a sum of Rs. 14,638.35
lakhs was collected by the companies
of top ten Industrial Houses registered
under section 26 of the M.E T.P. Act.

(c) In terms of the Companies
(Acceptance of Deposits) Rules. which
regulate the jnvitalion and acceptance
of deposits by non-banking non-finan-
cial companies, ceilings for acceplance
of deposits are reckonad with refer-
ence to the net worth, name]y, the
aggregate of paid-up cavital and free
reserves reduced by the accumulated
balance of loss  deferred revenue ex-
pendilure and other intangible assets.
The said Ruleg provide for ceilings of
25 per cent and 10 vper cent of net
worth for deposits from the public and
from the shareholders, respectively.

(d) A statement is attached,

STATEMENT

S. No. Name of Industrial House Total amount of Paid-up capital
deposits accepted :
(Rs. in lakhs) (Rs* in lakhs)

1 2 3 4

1 Tata 5489.12 1657986

2 Birla 1041.10 10143.52
) 3 Mafatlal 2922.93 7397.87

4 J.K. Singhania 865.94 2953.23
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1 2 3 4
5 Thapar . 948.76 3058.77
6 Sarabhai 533.98 2512 14
» Bangur . 561.06 2179.02
8 A.CC.. 262. 52 4363. 12
9 I.CI. 1056.93 5576.68.
10 Shri Ram 956.01 2913.43
14638.35 57677.64

-

Cutting down Production by Soda Ash
Industry

2571. SHRI K. T, KOSALRAM: will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the reasons for the indigenous
soda ash industiry cutting down the
production by about 50 per cent in
this year of Productivity. and

(b) whether any letter of intent or
licence has been given for stffing up
unitg t0 produce soda ash in the coun-
try and if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R, C.

RATH): (a) The indigenous produc-
tion of soda ash during January to
June 1982 only has been 2,98,117 MTs
and against 6,400,703 MTs during
1981. Therefore, it is not correct to
say that the indigenous soda ash in-
dustry has cut down its production
by 50 per cent during the current
year. However, ag the import of soda
ash is under Open General Licence,
the manufacturers have been represen-
ting that large-scale imports and poor
off-take are adversely affecting indi-
genous production,

(b) Details of Industrial [icences/
Letters of Intent granted in favour of
different companies for setting up
soda ash units are given in the agttach~
ed statement.

STATEMENT

Statement Indicating Details of Industrial Licences and Letters of Intent Granted for Manu-
facture of Soda Ash in Addition to the Existing Installed Capacity.

S.No. Name of the Company

Industrial Licence/

ea——

Capacity (in Tonnes per

1. M/s. Hindustan Fertilizers
Corporation Ltd.

Letter of Intent. Annum)
No. and Date.
3 4
Industrial Licence

CIL : No.L/18(1)/ 60,000 (N.U.)
6/71-Ferts.(1) dt.

27-12-1971

CIL : No.15(73) 1,40,000 (S.E.)

2 M/s. Tata Chemicals Limited.

dt.

4-12-1973
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1 2

3 M/s, Saurashtra Chemicals Ltd. CIL : No.158 (76)
dt. 8-4-1976

4 M/s. Tuticorin Alkali Chemicals CIL : No. 79(79)
d¢, 20-4-1979

& Fertilisers.

5 M/s. Punjab National Fertilizer CIL : No. 138(82)
& Chemuicals Ltd. dt.

38,000 (S.E.)

e expansion allowed was
by 1,00,000 tonnes ; 62,000
tonnes already implemented.
on 1-5-8o.

66,000 (N.U.)

66,000 (N.U.)

5-4-82

TOTAL 3,70,000 tonnes

Letter of Intent

1 M/s. Takta Chemicals limited

LT : No. 368 (79)

2,50,000 (N.U.)

dt. 13-11-79
2 M/s. Gujarat Industrial Invest- LI: No. 379 (79) 3,00,000 (N.U.)
ment Corporation Ltd. dt. 15-11-79
3 M/s. Andhra Pradesh Industrial LI : No. 828(80) 1,20,000 (N.U.)
Development Corporation. dt. 30-12-80
4 Mj/s. Indian Farmers' Fertilisers’ LI : No. 363 (82) 66,000 (N.A.)
Co-operative Ltd. dt. 31-5-82

e e ————

TOTAL : 7,36,000 tonnes

Grand Total (Licence Plus Letter of Intent)=11,06,000 tonnes,

S.E.= Substantial Expansion of existing Unit.

N.U.=New Undertaking
N.A.=New Article in an existing unit,

Telecast of ASIAD for Bihar, Orissa
and Assam

2572. SHRI TARIQ ANWAR: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to gtate:

(a) whether Government gre aware
that due to the failure of INSAT-1A,
a_large population living in Bihar,
Orissa and Assim will pe deprived
of the benefit of geeing the Delhi
Asiad on TV; ang -

(b) whether there is any proposal
for certain make shift arrangement so

that the people of the mglon may
not feel itg impact?

THE MINISTER OF STATE OF

THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(SHRI N. K. P. SALVE): (a)

and (b). It has been decided to hire
a transponder of INTELSAT to pro-
vide TV coverage of the Asian Games
to areas which were to be seryed
through INSAT-1A, including those
in Bihar, Orissa and Assam. However,
certain villages in Orissa which would
have received Asian Games on Direct
Reception Sets fed through INSAT-
1A, would not receive fthese due to
failure of INSAT-1A.
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Import of Live saving drugs

. 2573. SHRI TARIQ ANWAR: Will
“the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is g fact that the
import of life saving drugs will con-
tinue and will not decline;

(b) whether it is also a fact that in
1081-82, the drugs import totalled over
Rs. 150 crores gnd during the current
year ag well there is no hope of any
decline in imports;

(c) whether Government are aware
of the fact that the industrial units
which have been granteq licences or
letters of intent for the creafion of
additional capacity appear to be
moving slowly in implementing there
plans:

(d) whether it is a fact that the
Sixth Plan investment target in the
case of drug industry wil] not pe achi-
-eved; and

(e) if so, what are the causes and
the remedial measures, if any Gov-
ernment are going fo take?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) There is no standard
list of life-saving drugs. The import
of formulations is negligible. While
the import of bulk drugs is expected
to remain at about the present level,
the proportion of imported bulk drugs
in the total value of bulk drugs con-
sumed in the country js expected to
decline,

(b) No, Sir, The impor of bulk
drugs and formulations during 1981-
‘82 were Rs. 105 crores and Rs. 1.93
crores respectively.

~ {c) A period of two yearsg ig allow-
ed for the implementation of Indus-
trial Licences and extension of this
period is granteg only if reasonable
reaons for the delay exist. Wherever
a licensee has, without sufficient re-
‘asons, failed to implement cor take
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effective steps for the implementation
of the industrial licence, action is
taken to revoke the licence.

(d) and (e). Complete information
regarding the fresh investments made
so far in the drug industry during
the current Plan period is not yet
available, However, a study of the
Annual Reports of 20 major phar-
maceutical companies indicateg that
investment in gross fixed assets has
increased by 18.3 per cent and 123
per cent during the first two
years of the current Plan period
over the respective previous
years, Government have granted a
large number of industrial approvals
for the manufacture of bulk drugs and
formulations. The Government have
also extended the schemes for zuto-
matic growth’ recognition of installed
capacity and re-endorsement of higher
capacities based on the best produc-
tion performance to the drug industry
subject to certain conditions. The
Government would also consider any
further measures that may be neces-
sary to achieve the Plan targets.
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Malpractices of Travel Agents

2575. SHRI M. RAMGOPAL
REDDY:

SHRI SUBHASH YADAV:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state: :

(a) whether it has cme to the notice
of Government that travel agents in
Punjab, Haryanag and Delhi agnd in
some other parts of the country are
charging 2500 to 3500 to help peo-
ple circumvent immigration laws of
the countries like Canada, Britain
and West Germany by arranging
political refuge; and

(b) whether State Government
since been asked to inquire into the
matter and if so, whether any arrest
has been made and action taken by
Government against the persons in-
volved?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEREN-
DRA PATIL): (a) No, Sir.

(b Does not arise.
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Yocational Institutions to increase
Employment{ Potentially

2577. SHRI S. M. KRISHNA:
SHRI ASHFAQ HUSSAIN:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) how many vocational institu-
tions are there in the country and
at what places;

(b) how many students applied for
admission {o these institutions and
how many got admission in 1981-82;
and 1982-83 courses;

(c) whether linking of these insti~
tutions with industry is not up to the
mark; and .
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(d) whether there are nroposals o
open more of such institutions in
order to increase employment poten-
‘tiality in and outside the country?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
"REHABILITATION (SHRIMATI
MOHSINA KIDWAI): (a) There are
1084 Industrial Training (Govern-
ment/private all over the country.
State-wise details. laid on the Table
-of the House .[Placed in Librury See
No. LT-5527/82].

(b) This information is not availa-
ble ag admissions into such institutes
are controlled by the respective States
in which they are located.

(¢) All Government run Industrial
‘Training Institutes have local Advi-
sory, Committees with reprasentation
from workers and embloyers from
industry for advising on the training
requirements to be met by these in-
-s't'i,tutions_

‘{d) Proposals for opening of more
Government Industrial Training In-
stitutes are included in the Annual
Plans of the respective State Gov-
ernments. The private sector is also
free to enter the field.

Decisions taken in Income Tax Ap-
pellate Tribunal meeting at Bombay

2578. SHRI BHEEKHABHAIL: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state: '

(a) whether any meeting of members
of Income Tax Appellate Tribunal of
Northern Region was held at Bombay
this month;

) (b) what were the important items
dfscussed at the meeting and the deci-
sions, if any, taken thereon;
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(¢) whether it is a faot that the
Union Law Minister went to the extent
of saying that rigid bureaucrat ‘atti-
tude and “vested interests in various
levels” delay tax settlements; and

(d) if so, the facts in details

THE MINISTER OF LAW_ JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) No
Sir. A Conference of the Vice-Presi-
dents and Members of the Western
Zone of the Income Tax Appellate
Tribunal was held at Bombay on
September 18, 1982,

(b) The Conference was held in two
parts and the important items discus-
sed therein are given below:—

(i) Zonal Conference.

(1) How to avoid the delay in pas-
sing orders?

(2) How to increase disposal?

(3) How to formulate norms for
constituting Special Benches?

(4) How best to diseminate infor-
mation regarding jmportant
orders passed by the Tribunal
for public use.

(ii)Cnference of Vice-Presidents.

(1) To find solution to avoid delay
in tax litigation.

(2) To re-organise the Benches to
get maximum output.

(3) To smplify the procedure and
get correct norms for consti-
tuting: —

(a) Single Member;
(b) Third Member; and
(c) Special Bench Cases.

(4) How to create more congenial
atmosphere so as to jncrease
expediency in the working of
the Tribunal.
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The proceedings of the Conference
have not been formally received by
my Ministry as yet and accordingly the
question of gxamining them or taking
any decision thereon does not arise at
this stage.

No Sir. However I dia make
general observations regarding the
delay in setting the grivances when
a notice under section 80 of the code
of Civil Procedure is given.

(d) Does not arise.

- Crisis in Polyester Industry

257_9. SHR]I BALASAHEB IKHE
PATIL: Will the Minister of ENERGY
be pleased to state:

(a) whether it is a fact that the
polyestér industry of our country is
faced with acute competition ac the
foreign producers have drastically re-
duced their prices making it difficult
for Indian producers to sell in ‘oreign
market; .

(b) what is the sale price of foreign
polyestex; in India and those as com-
pared to Indian price and its impact
on production; and

(c) what action Government con-
templated to take to deal with the
situation?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH): (a) Representations
have been received from the Associa-
tion of Polyester Staple Fibre manu-
facturers and Association of Synthetic
Fibre Industry that overseas export-
ers are offering polyester staple fibre
and polyester filament yarn to Indian
Consumers at very low prices.

(b) and (c). On the basis of import
.contracts registered with the Textile
Commissioner in July, 1982, the C.LF.
price of foreign polyester staple fibre
is reported to be about Rs. 12.40 /kg;

ASVINA 27, 1904 (SAKA)

Written Answers 190

on this basis the price of imported
fibre comes to about Rs. 78/kg (in-
cluding import duty). The present
price of indigenous fibre is reported to
be about Rs. 83-85/kg which includes
central excise duty of Rs. 45/kg. The
C.I.F. price of polyester filament yarn
of 150 denier is reported to be Es.
12.45/kg. On this basis, the price of
imported polyester filament yarn (150
denier) comes to about Rs. 100/kg.
The price of Indian polyester iilament
yarn of 150 denier is reported to be
Rs. 113.50/kg, which includes central
excise duty of Rs. 61.25/kg.

The impact of imports on indigen-
ous production is being studied.

Manyfacture of harmful Drugs

2580. SHRI K. MALLANNA: Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether some cases have come
to the notice of Government that cer-
tain drugs or formulations which have
been prohibited as being harmful are
being manufactured by public sector
undertakings;

(b) if so, the names of the drugs
and formulations, which have been
proved harmful and were prohibited
under Government orders, are being
produced in public sector undertakings
presently; and

(c) if so, the reaction of Sovern-
ment in this regard and the steps
taken to stop their manufacture and
sale?

THEr MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) to (¢). The production
of Amidopyrine and Phenacetin and
preparations containing Phenacetin
which have been prohibited by Gov-
ernment have been stopped by Indian
Drugs and Pharmaceuticals Limited
(IDPL). In regard to categories of
fixed doses combinations of drugs
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which have been decided to be weed-
ed out by the Drug Control Authori-
ties, manufacturing units were allow-
ed time till 30th September, 1982 for
stopping the producion ang 3lst
March, 1983 for stoppage of sales. The
production of such drugs has been
stopped from 1-10-82, by M/s. Indian
Drugs and Pharmaceuticals Ltd., Hin-
dustan Antibiotics Ltd. Smith Stani-
street Pharmaceuticals Ltd. The posi-
sion regarding M/s. Bengal Chemicals
and Pharmaceuticalg Limited is how-
ever, being confirmed.

FPost Offices Downgraded/Closed in
Himachal Pradesh

2581. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether any post offices have
been (i) downgraded, (ii) closed on
account of financial losses incurred by
them, during the past three vears in
Himachal Pradesh;

(b) if so, the names thereof, sepa-
rately; and

(c) whether any steps are being
undertaken to restore these go as to
provide this essential facility in the
State with details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF <COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
Np post office is downgraded/closed on
account of financial loss as such.

However in the case of departmental
sub offices opened on the basis of non-
returnable contribution (NRC), if the
contribution is not forthcoming from
the concerned parties, then the ques-
tion of its downgradation to ED post
office is considered provided the post
office satisfies the norms preseribed
for EDSO/EDBO as the case may be.
Moreover, under the existing oolicy in
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rural areas an experimental post oilice,
which cannot be made permanent after
the maximum trial period of 10 years.
on account of the loss being in excess
of the permissible lmit, is to be closed..

In accordance with this policy (i)
8 post offices have been downgraded
either from departmental sub cffice to
ED sub office or from E.D. sub office
to ED. branch office. (ii) 1 ED-
branch post office has been closed in
Himachal Pradesh during the past
three years.

(b) Information is furnished below:
Downgrading from Departmental Sub:
Post Office tog E.D. Sub Post Office.

(i) Qasba Kotla in Kangra Distl.

(ii) Jangal Beri in

Distt.

Hamirpur-

(iil) Chanauyr in Dehra Distt.
(iv) Jahu in Hamirpur Distt.
(v) Bahina in Una Distt.

(vi) Tikkar in Simla Distt.

Downgrading from E.D. Sub Post
Office to E.D. Branch Post Office

(vii) Jagitnagar in Solan Distt.
(viii) Sanaura in Solan Distt.
Closed

(1) Bagli E.D. Branch Post Office
in Dehra Distt.

(c) Cases are being pursued with
the State Government for payment of
non-returnable contribution in respect
of all the above offices.

Opening of Post Offices in Rural Areas

92582. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of COM-
MUNICATIONS be pleased to stale:

(a) targets for opening of new post
Offices in the rural areas durmg the
Sixth Five Year Plan State-wise;
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(b) the number of post offices cpen-
ed during the first two years of the
Plan and the first half of the third
year of the Plan State-wise;

(c) the targets fixed for the 3rd, 4th
and 5th Years of Sixth Plan State-wise;
and

(d) whether, while fixing the targets,
care has been take to see that all pan-
chayat villages are provided at least
one post office each within its jurisdic-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
to (c). Targets fixed for opening Post
Offices in rural areag of the country
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for the first three years of the Sixth
1980-81, 1981-82
and 1982-83 and the number of Post
Offices actually opened during the
period (upto 30-9-1982 in ithe case
of current year 1982-83) in the various
States of the country are given in the
attached statement. Plan targets for
the fourth and fifth years of the Plan
are yet to be fixed.

(d) Circle-wise targets are fixed in
the light of the provision made in the
Annual Plan and taking into 2ccount
the relative postal development of the
different Circles. In anv particular
Plan year, priorities are determined
by the Heads of Circles. In this exer-
cise, due consideration is given to
‘Gram Panchayat’, villages.

STATEMENT

Plan targets fixed for opening Post Offices in rural arcas during the year 1980-81, 1981-82
and 1982-83 and the number of Post Offices actually opened during the period (upto 30-9-82

in the case of ycar 1982-83)—State-wise.

1980-81

i —

Sl Name of State/ Target

No. Union Territory

Ahieve-
ment

1982-89

e e e

Target

1981-82

Achieve-

Target Achie-
ment

vement
up o 3r-g-82

7 8

1  Andhra Pradesh 160

2 Bihar 135
10

8o

3 Delhi
4 (i) Gujrat
(ii) Diu and Daman
area ofthe Union
Territorry of Goa,
Diu and Daman.

Dadra and Nagar
Haveli

(i11)
5 Jammu & Kashmir
6 (i) Kerala
(i1} Lakshadweep
4 (iiif) Mahe area of Pondi-

cherry Union
Territory.

50
75

21

105 45

175 11

6o 45 35

50 25 4

55 15

—34.82 LS—7
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1 2 3 4 5 6 7 8

w

7 Karnataka 90 90 85 85 50 25

8 Madhya Pradesh 115 206 181 181 100 6o

9 (i) Maharashtra . 130 181 141 141 8o 48
(ii) Goa, arca of Goa, 2 4 4 3

Daman & Diu.

10 (i) Assam 50 57 50 50 ) 85 17
(ii) Arunachal Pradesh 5 5 7 7 | 2
(i1i) Manipur . 8 10 1 1 ll 22
(iv) Meghalaya 13 19 10 10 } 2

(v} Mizoram 13 13 10 10 I| 2
(vi) Nagaland 6 6 11 11 J 4
(vii) Tripura 5 5 6 6 4
11(1) Punjab . . 22 22 7 8 13 10
(i1) Haryana . 8 9 17 17 13 15
(1i1) Himachal Pradesh 8o 8o 40 40 16 11
(iv) Ghandigarh Union _— —_ 1 — _— —
Territory.

12 Orissa . . . 140 141 65 65 40 21

13 Rajasthaan . 155 157 94 94 55 34

14 (i) Tamilnadu . ]l 75 75 ) 85 ]J 85 ]‘ 40 23
(ii) Pondichery and "l i |

Karaika area of e S
Union T-rritory 3
of Pondichery. ) J J _J
15 Uttar Pradesh " 100 100 220 220 160 65
16 (i) West Bengal 1 75 74 102 102 56 17
|
(ii) Sikkim . — — 2 2 —
|
(iii' Andaman and J — 1 1) 1 — —
Nicobar Islands
17 Reserve — —_ — — 48 =
Total 1600 1889 1600 1601 1000 542
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Controlling Shares of M/s. Kalinga
Tubes Ltd., Orissa

2583. SHRI CHINTAMANI PANI-
‘GRAHI: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it has come to the notice
of Government that the management
of controlling shares of M/s. Kalinga
Tubes Ltd. Choudwar, Orissa passed
hands to M/s. Indian Metals and Fer-
ro Alloys Ltd. Orissa;

(b) if so, which year thig took plzce
in 1978, 1979 and 1980;

(c¢) if so, the face value of the con-
troliing shares in 1978 and at what
value the shares passed hand; and

(d) who had the controlling shores
in 1978 and 1979 in M/s. Xalinga
Tubes Ltd. Choudwar?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHU-
LAM NABI AZAD): (a) to (c¢). Ap-
proval wag granted by the Central
Government on 29-5-1978 under sec-
tion 372(4) of the Companies Act, 1956
to M/s. Indian Metals and Ferro Al-
loys Lid. to purchase as many equity
shares of M/s Kalinga Tubes Ltd., as
were offered by the shareholders—
each at par value. Accordingly, the
investing company informed (in Dec-
ember, 1978) that it had acquired at
par more than 85 per cent of the
equity shares of the investee company
till the last date of its offer i.e. 30-11-
1978.

(d) In March, 1978, Kalinga Foun-
dation Trust, Directors of Kalinga
Tubes Ltd. and their relatives and
dompanies (under the same manage-
ment held the controlling shares,
while in 1979 this was with Tndian
Metals and Ferro Alioys Ltd.

R.M.S. Sections Closed Down

2584. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of COM-
MUNICATIONS be pleased tp state:

(a) whether any R.M.S. sections
have been closed down during the
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past three years including the current
financial year;

(b) if so, (i) the names of the sec-
tions closed, Circle-wise; (ii) reasons
for closing them down, (iii) the aiter-
native arrangements made for sorting
of mail and, (iv) the details of im-
provement brought about by switch-
ing over to the new arrangements;
and

(c) whether any representation for
resorting these sections or complaints
about delay in sorting/delivery of
mails have been received by Govern-
ment and, if so, the nature thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
Out of 42 Sections affected in the coun-
try only one was closed down and 41
were converted from sorting to transit
sections to provide adequate space for
conveyance of closed bags.

(b) (i) A list showing names of
these Sectiong either closed or con-
verted is given in the attached state-
ment,

(ii) The reasons for closing the Sec-
tions are congestion in the RMS mail-
vuns, dimlight, nonprovision of addi-
tional accommodation in the trains
and non-supply of ear marked nail-
vang for doing sorting work.

(iii) Mails have been diverted to
the concerned mail offices where ade-
guate accommodation, bette r equip-
ment and proper lighting arrange-
ments are available.

(iv) The detention {o mails which
was being caused on account of non-
supply of mailvans, or shortage of ac-
commodation or inadequate lighting
arrangements has been avoided and
these mails are properly handled in
the mail offices.

(c) Some representations requesting
the restoration of this service have
been received. They were examined
and suitable replies were given.



199

Written Answers

OCTOBER 19, 1982

Writien Answers

200
Statement
List of Sections closed/converted
Sl. Name of Gircle  Name of Beat Remarks
No. Section
1 2 3 4 5
1 Andhra . Z—38 Kaxipct-Ballarshar Convertedinto
Transit Section
2 -do- TP-2 Tirupathi-Kathpadi —do—
3 Bihar NB-2 Darbhanga-Jayanagar —do—
4 —Do— PT-11 Patna-Gaya —do—
5 —do— U-4 Muzaflarpur-Barauni —do—
6 —do— PT-6 Patna-Mughalsarai —do—
7 Gujarat SR-12 Surat-Ahmedabad —do—
8 XKerala . GT-4 Mangalore-Cannanore —do—
9 —do— TV-17 Quilon-Shenecottaih —de—
10 —do— TV-7 Trivandrum-Eranakulam —~-do—
11 —do— EK-5 Eranakulam-Coimbatore —do—
12 Karnatka -2 Belgaum-Hubli —do—
13 —do— HB-3 Hubli-Guntakal —do—
14 —do— Q-4 Bangalore-Mysore —do—
15 Madhya Pradesh JB-10 Kantni-Bina —do—
16 —do— MP-18 Nagpur-Itarsi —do—
17 —do— RP-2 CGhhindwara-Nainpur —do—
18 —do— ID-14 Indore-Bhgpal —do—
19 —do— JB-4 Jabalpur-Allahabad —do—
20 —do— MP-4 Bhopal-Jabalpur —do—
21 North Eastern GH-4 Chhaparmukh-Silghat —do—
22 Madhya Pradesh RP-1 Bilaspur-Katni —do—
29 North Western LD-2 Ludhiana-Jullundur City closed
24 —do— I-3 Amritsar-Khemkaran Converted into
transit section.
25 —do— I-6 Jullundur City-Pathankot —do—
26 —do— I-7 Jullundur City-Saharanpur —do—
27 —do— D-g Delhi-Bhatinda —do—
28 —do— LD-5 Ludhiana-Jakhal —do—
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1 2 3 4 5

29 North Western LD-4 Ludhiana-Ferozpur Converted into

Transit Section

g0 —do— HR-4 Ambala-Bhatinda —do—

g1 —do— HR-1 Ambala-Amritsar —do—

g2 QOrissa K-2 Jharsuguda-Tata Nagar —do—

33 -—do— BG-3 Behrampur-Khurda Road —do—

34 Rajasthan . . Js Chhittorgarh-Ajmer —do—

g5 Tamilnadu T-1 Madras Egmore-Myuram —do—

46 —do— T-C Mayuram-Tiruchirapally —do—

27 —do— T-4 Villupram-Tiruchirrapally —do—

98 —do— MA-13 Tiruchirrpally-Rameshwaram —do—

39 WestBengal . . H-5 Sealdah-Ranaghat —do—

40 Uttar Pradesh . A—8- Allahabad-Kanpur —do—

41 —do— A—9g Allahabad-Mugalsarai —do—

42 r—do— A-15 Raibareli-Kanpur —do—
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Accumulation of P.F. Arrears

2587. SHRI SATYENDRA NARAIN
SINHA: Will the Minister of LLABOUR
AND REHABILITATION be pleased to
state:

(a) whether provident fund arrears
in the country are rising;

(b) if so, what is the level of ar-
rears at present: and

(c) what steps have been taken to
collect the arrears?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AN RE-
HABILITATION (SHRIMATI MOil-
SINA KIDWAI): (a) and (b). There
has been some increase in the :.ssess-
ed amount of Provident Fund arrears,
as shown below:—

Unexemp- Exempted
ted establi-  establish- Total
shments. ments,

(Rupees in crores)

Ason 31.3.81 25.93 16 .92 42.g5

Ason 31.5.82 31.37 17.91 49 .28

(¢) The Provident Fund authorities
.are taking the following steps for re-
covery of the arreas: —

I-Unexempted establishments:

(i) Revenue recovery certificates are
issued to the Distriet Collectors in
terms of Section 8 of the Employees’
Provident Funds & Miscellaneous Pro-
visions Act, 1952

(ii) Prosecutions are launched urder
Section 14 of the Act;
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(iii) First Information Reports are
filed with the Police authorities vuder
Section 406409 Indian Penal Ccde,
where considered necessary;

(iv) Damages are levied on belated
paymeni{ at graded rates in terms of
Section 14B of the Act;

(v) The Courts are approached
under Section 110 of Criminal Froce-
dure Code to bind the accused em-
ployer for good conduct;

(vi) Wherever it is felt that the
punishment awarded by lower Ccurt
is meagre and inadequate appeals
are made to secure enhanced punish-
ment.

(vii) Defaults are brought to the
notice of the Employees’ Union/Em-
ployers’ Organisation with the reguest
to use their good offices for expedit-
ing payment,

II. Exempted cstoblic! ments:

(iy Prosecution cases are launched
under Section 14 (2A) of the Fm-
ployees’ Provident Funds and Miscel-
laneous Provisions Act, 1952:

(ii) First Information Reports are
filed with the Police authorities vvnder
Section 406-409 of Indian Penal Code,
where necessary;

(iii) Penal interest at graded rates
are charged on belated transfer cf pro-
vident fund money:

(iv) Action is taken to cancel the
exemption granted.

Price of Chloramphenicol

2588. SHRI PIUS TIRKEY: Will the
Minister of CHEMICALS AND FER-
TILIZERS refer to the reply ziven to
Unstarred Question No. 3987 ou 3
August, 1982 regarding indigenous pro-
ducers of Chloramphenicol and state:

(a) what was the depreciated cost
of machinery that was taken into ac-
count by Government from time to
time while revising the retention price
of Chloramphenicol Powder IP preduc-
ed ex-Benzaldehyde;
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(b) what are the details of continu-
oug increase in the cost of each input
during these years;

(¢) whether with the increase in the
price of petroleum products recently
Government have reduced the price of
Chloramphenicoi products ex-Benzalde-
hyde; and

(d) if so, the details thereof and if
not, the reasons therefor?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) Prices of Chlormphenicol
Powder produced in the country ex-
benzyldehyde have been fixed by the
Government in the past based on the
costs of M/s. Boehringer Knoll Lid.
At the time of 1975 and 1979 Cost-
cum-Technical Study in respect of this
drug, the depreciated cost of machinery

taken into account for M/s. Boehringer -

Knoll Limited was Rs. 37.50 lakhs and
Rs. 89.61 lakhs respectively.

(by to (d). The price of Chloram-
phenicol Powder produced ex-benezyl-
dehyde was increased to Rs. 544 per
kg. on 7th October, 1980. It was further
increased to Rs. 680.79 per kg. to
allow for egcalation in the cost of
major raw materials upto August 1480.
In revising the prices of Chlorampheni-
col Powder ex-Benzyldehyde, the
increase in raw materials and utilities
which were on account of hikes in
petroleum prices as well as increascs
in the conversion cost were taken into
consideration.

for three  petro-chemical
projects

Sanction

2590. PROF. RUP CHAND PAL:
Will the Minister of ENERGY be pleas-
ed to state:

(a) whether it is a fact that Rs. 25
crores have already been sanctioned
for preliminary works in respect of
the three proposed petro-chemical pro-
jeets of our country; and

(b) if so, what progress hasg been
made wth regard to these projects
(project-wise)?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL~
BIR SINGH): (a) and (b). A provi-
sion of Rs. 25 crores is expected to be
made for an Aromatcs projects in Sa-
leempur (Uttar Pradesh) and for the
proposed petrochemica.s projects in
Haldia (West Bengal) and Gujarat, for
taking some preliminary steps such as
selection of technology and some basic
project engineering.

Site selection land survey and soil
testing work has been completed for
the project in Uttar Pradesh.

The site for the project in Haldia
is being developed, and the site for the
project in Gujarat has been selected.
The product pattern is under review.

Disruption of telephone service hetween
Chinsurah and Bhatpara and Chinsurah
and Kalyani -

2591. PROF. RUP CHAND PAL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that tele-
phone connection hetween Chinsurah
and Bhatpara and Chinsurah and Kal-
vani has been disrupted for nonths
together during the last two years;

(b) if so, what were the reasons;
and

(c) what steps Government propose
to take to improve the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir.

(b) The disrupton to telephone ser-
vice was caused due to frequent fzilure
of underground cables between the
Carrier Station and the telephone ex-
change at Bhatpara agnd Chinsurah.

(c) A Pulse Code Modulation sys-
tem of 120'channels has been com-
missioned between Bhatpara and Tele-
phone Bhavan, Calcutta, A digital
microwave system of 480 channels will
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be commissioned by the middle of 1983
between Chinsurah exchange and Cal-
cutta telephone exchange when some
junctions will be built-up between
Chinsurah and Bhatpara for provide
ing trouble free service.

Estimate power requirement in 1990

2592. PROF. RUP CHAND PAL:
Will the Minister of ENERGY be pleas-
ed to state:

(a) what will be the estimated total
power requirement of our country in
the year 1990;

(b) how the estimated requirement
is proposed to be fulfilled; and

(c) how much progress we have al-
ready made in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) According to
the 11th Annual Power Survey, the
tota, power requirements of the coun-
try in the year 1989-90 would be 53545
MW.

(b) and (c) At the beginning of the
Sixth Plan, the installed capacity in
utilities was 28,448 MW. The Sixth
Plan envisages an addition of 19666
MW to the installed capacity. Out of
this, a capacity of 4918 MW has since
been added, In addition, advance
action on a number of power projects
with benefits totalling to 19612 MW in
Seventh Plan and 1143 MW in the
Eighth Pian hag already been taken
and the works on this are under vari-
ous stages of progress.

Process of Manufacturing Isoprenaline
Sulphate and Salbutamol Sulphate

2593. SHRI TARIQ ANWAR: Wwill
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that process
of manufacture of Isoprenaline Sul-
phate and Salbutamol Suiphate involve
identical steps and also conform to
almost identical criteria laid down by
the Committee on High Technology.
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(b) if so, how Salbutamol manufac-
ture has been identified as involving
high technology whereag Isoprenaline
Sulphate manufacture has not been
classified as involving high technology;

(c) what are the reasons for such
distinction and what action has been
taken on the request of Indian inanu-
facturers classifying Salbutamol Sul-
phate manufacture as involving low
technology; and

(d) what are the common criteria
in the manufacture of the above two
drugs out of the twelve criteria in-
fied by the Committee on High Tech-
nology?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) to (¢) The manufacture
of Isoprenaline Sulphate from a penul-
timate stage by Burroughs Wellcome
was adjudged by the High Level Com-
mittee as not involving high techno-
logy. The manufaciure of Salbutamol
by Glaxo from Phenol was found to
be high technology. From the data
available on the process of an In-
dian manufacturer for the manu-
facture of Sulbutamol from Aspirin
they appear to conform to the criteria
laid down by the High Techrology
Committee for qualifying as high
technology.

(d) Does not arise.

Manufacture of Trimethoprim by M/S.
Burroughs Wellcome

2594. SHRI TARIQ ANWAR: Will
the Minister of CHEMICALS AND
FERTILIZERS bhe pleased to state:

(a) what are the steps involved in
the manufacture of Trimethoprim and
what are the gpecific criteria that were
taken into consideration to classify the
manufacture-of this drug by Burroughs
Wellcome as involving high technologv.

(b) whether Indian companies were
producing this drug from more basic
stages and even from QGallic Acid;
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(c) whether Burroughs Wellcome is
producing this drug from intermediate
stage; and

(d) if so, steps taken to classily
Trimethoprim as invoiving low tech-
nology and to compell the company to
go more basic?

THE MINISTER OF CHEMIiCALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) and (c) The criteria
differ from drug to drug and com-
pany to company for the same pro-
duct depending on the process etc.
involved. They were examined in-
<ividualy by a High Level Commit-
tee which consisted of eminent ex-
perts. The decisiong of the Govern-
ment were based on their recommen-
dation. The High Level Committee
identified the production of Trime-
thoprim even from  intermediate
stage by M/s. Burroughs Wellcome as
involving high {echnology.

(b) At the time the High Level Com-
mittee examined the process of M/s.
Burroughs Wellcome for manufacture
of Trimethoprim, no Indian company
was reported to be producing this drug
from more basic stages.

(d) There is no proposal to revise
the classification of technology involv-
ed in the manufacture of Trimethopriin
by M/s. Burroughs Wellcome. DMl/s.
Burroughs Wellcome are reported to
have developed a process for the
manufacture of Trimethoxybenez alde-
hyde, which is the intermediate on
which production of Trimethoprim is
based, starting from indigenously avail-
able Myrabolan nuts. Further develop-
ment work to achieve the perfection
of this process is being actively pursu-
ed by the company.

Extension of EPF and ESI to Brick-
Kiln workers in U.P.

2595. SHRI ANAND SINGH: Wwill
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether Brick-Kiln workers in
Uttar Pradesh have been denied hene-
fits under the Employees’ Provident

ASVINA 27, 1904 (SAKA)

Written Answers 210

Fund Scheme and the Employees’ State
Insurance Act;

(b) whether the Brick-Kiln Employ-
ers’ Association has prayed for exemp-
tion from the Employees’ Provident

Fund and Employees’ State Insurance;

(c) whether Government are agree-
able to grant exemption;

(d) if so, on what grounds; ani

(e) if not, what steps Government
propose to take to implement Em-
ployees’ Provident Fund and Em-
ployees’ State Insurance in the Brick-
Kilns effectively?

THE MINISTER OF STATE IN THE
MINISTRY OF LLABOUR AND REHA-
BILITATION (SHRIMATI MOISINA
KIDWAI): (a) to (e) The requisite
information is being collected and will
Le laid on the Table of the House.

Coal production

2596. SHRI B. R. NAHATA: Wil]l the
Minister of ENERGY be pleased to
state the target of production of each
nationalised coal company for the Sixth
Five Year Plan and the actual produc-
tion thereof during 1980-81, 1981-82 and
1982-83 (so far) year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): The
target ol production of each national-
ised coal company for the Sixth Five
Year Plan period and the actual pro-
duction thereof during 1980-81, 1981-82
and 1982-83 are given below:
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1980-81 1981-82 1982-83 1983-84 1984-85
Targ'c: Actu-] Target Actual Target  Provisonal (TARGET)
upto Sept.82

ECL 22. 50 22.70 24 .20 24 .22 26.05 9.99 28.50 31.58
BCCL 21.00 21.42 22 .50 23.02 23.75 10.23 25.50 26. 75
CCL 26.35 27.47 30.00 30.11 33.60 14.09 37.00 43.00
WCL _  28.50 28.75 31.30 31.56 34-40 15.69 40.20 41.68
NECL 0.67 0.61 0.70 0.70 0.70 030 o 8o 0.99
TOTAL

(CIL) 99.02 100.95 108.70 109.61 118.50 50. 50 132. 00 144.00
SCCL 11.50 10.10 12.00 12.10 13.50 5-99 15.00 17.00
TISCO 3.28 2.95 3.30 3.19 3.66 1.54 400 4.00
IISCO/
DVC
TOTAL
ALL
INDIA 113.80 114.00 124.00  124.90 135.66 5783 151.00 165.00

Loan factor of power projects and their
losses/profits

2597. SHRI B. R. NAHATA: Will the
Minister of ENERGY be pleased to
state;

(a) what was the power load factor
of each State, project-wise during the
last three years with installed capa-
city in the Sixth Five Year Flan;

(b) how many units were generated
in the last three years by each pro-
ject;

(¢) what was the money earned by
each project and total revenue of the
State by sale of power, category-wise
and the rate of sale of energy, cate-
gory-wise during the last 3 years; ana

(d) what are the losses of each
power project in each State indivi-
dually and collectively of the State
during the last 3 years?

THE MINISTER OF STATE IN THE
MINISTRY CF ENERGY (SIIRI VIK-
RAM MAHAJAN): (a) and (b) A
statement showing State-wise, Pro-
ject-wise details of generating capa-
city, energy generation and P.L.F. of
Thermal, Nuclear and Hydro power
stations during the period 1979-80,
1980-81 and 1981-82 s laid on the
Table of House [Placed on Library.
See No. LT-5528/82].

(c) and (d) The information is being
collected and will be laid on the Table
of the House.

Import of Microdyne sets for T.V.
expansion

2598. SHRIMATI KISHORI SINHA:
Will the Minister of INFORMATICN
AND BROADCASTING be pleased to
state:

(a) whether his Ministry has im-
ported Microdyne gets for T.V. expan-
sion;
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(b) if so, when was the decision
made;

(¢) whether these could have Leen
obtained Ilocally; and

(d) what was the price di(ferential
between imported and indigenous sets?

\

THE MINIST}ER OF STATE CF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI N.K.P.
SALVE): (a) Yes, Sir.

(b) On 30-7-1982.

(¢) The indigenous manufaecturers
were not in a position to supply the
equipment within the time-frame of
Asian Games’ 1982.

(dy Enquiries were made from the
indigenous manufacturers who did not
give any quotations for the supply of
equipment within the time-frame of the
Asian Games.

gz diw wiley v (fage) @
X weR

2599. Wo Hemaw f&g @ &
gX HAT T FATT ®T FAT HAA
&

(%) a1 g &1 faac &=
ore  wrfea, wra (feer) &
T Wad g9 &1 fa=w §
T

(@) #ar @<FTZ 7 TH Hay H
aRfryE @ S & @ A
BUU SHAIBM UIFAT Had  aAqW
w1 furg fear 87

H9X AATqg ¥ Wea  #ay (=0
AN REEHT ) o (F) BT qE
THa & fau wmwr ¥ § fawwia
A g fogd oener & fag
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qETE FT oHeEedr g ofe oW, @
T & fawx & fau sag =5«
@

(@) Buv foug SR Geaes
¥ fou soRa & a & wrafas &
F T g, qur ag war T fE
gfafea TG F7 doerd JTawEdr

T g

BT fagR & g0 o Tt (EEIT)
& watey & fa fawmily waq sT
et

2600. M- weds fog: @
dWTC HAl g 4ard &1 FUT &l
fa

(%) #ar wow & 10 € o
(Zlw) &1 Fraimy fEow F
waq ¥ 7 ;

() afz g, @& zaFr arfegw
gay fEaar g ; #iT

() Far gIEwT & fFETC TAAT
afas gaafa &1 Fa F 3z F
favmie Fm@tag @ aa &1 g 7

AAT qawE & Ty war (=i
TR FwATI) ¢ (%) S

(&) feoar  qeaiwa  Gfafa
g waa &1 fawar faatfa fear
ST W & q4T HAT aF &g fwcmEr
T fear mar & qufy, wEw &
arfas® ¥ 2500 &> Nfaarg AT g 1

(w) st gF 1 BT § Uw
fowria @ wa=a &1 fAwior
F HT TEAT g |
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ury, fage § faanitg Ssiwa
walwa & waa w s

2601. Mo Teax fag :  aar
W Hel Tg Tq & FAT HAT
fre

(%) aar =rw, fage & fawria
‘TATR I F AT BT AT
frer gaRIg @ AR a fawm
¥ IO FAAMET F wIEET O
@E F TR GO TG 99T
R

(@) =fz g, It aFR ¥ &9
TF QT FAMN AR AT TE F4T I9A
A

WAR Wardqg § Tsq qqr (=
QIR REAAT) : (F) ST

(@) 98 &d@ a5, 1981 #
gia fear war @1 aweg FAafAd
g qIT F FROT HIE OWTT AL
g | T T wrer & wreew fwar
SITQIT AR 18 "1 & Q1 &< foan
ST |

Export of language films

2602. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) the number of different langu-
age cinema and T.V. films exported
from India to other countries (men-
tioning names of countries and valua-
tion of films) during the years 1977-78,
1978-79, 1979-80, 1980-81, 1981-82 and
Jcurrent year, language-wise and year-
wise; avd
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(b) the number of different language
films imported from other countries
and valuation thereto during the above
period (mentioning names of coun-
tries from which imported)?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI N.K.P.
SALVE): (a) and (b). Information
is being collected and will be laid on
the table of the House.

Production of films

2603. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) the number of films (language-
wise) produced in India by private
producers, Central and State Govern-
ments during the years 1977-78  1978-
79, 1979-80, 1980-81, 1981-82 and the
expenditure incurred;

(b) the shortfall ¥in the productioin
of films, if any, in the country (year-
wise) and the reasons therefor; and

(c) the number of films propnsed lo
be produced year-wise during the next
three years (specifying categories of
producers)?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATIOW
AND BROADCASTING (SHRI N.K.P.
SALVE): (a) to (c). Presumably the
Honourable Member wants information
relating {o Indian feature films. The
production of feature films largely is
in the private sector and Government
have no control as such thereon. Gov-
ernment have therefore no irforma-
tion regarding the number of Indian
feature films produced, expenditure
incurred thereon, shortfall in produc-
tion and number of Indian feature films
proposed to be produced in future.
However, according to information
readly available, he language-wise
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break-up of Indian feature films certi fied by the Board of Film Censors dur-
- ing the calendar years 1978, 979, 1980 and 1981 is ag follows:—

No. of Indian Feature Films Certified By the Board of Film Censors.

Language 1978 1970 1980 1981
1 2 3 4 5
Hindi;Urdu 122 114 145 153
Assamese 6 10 7 5
Badaga __.[ — I —
Bengali 37 37 37 42
Bhojpuri 1 2 3 5
English 2 I — 2
Gujarati 32 38 34 34
Kannada 54 59 68 65
Konkani I . 2 _—
Malyalam . 123 131 99 It
Manipuri o 3 . 3
Marathi 15 19 28 27
Oriva . . 15 Ir 15 10
Punjabi 8 15 6 8
Rajasthzni . = 2 — 2
Tamil 105 140 145 137
Telugu 94 133 152 132
Tulu . 3 — = I
Nepalese 1 I = -
TOTAL : 619 714 742 737

Allotment of L.P.G. connections

2604. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of ENERGY
be pleased to state:

{a) the number of L.P.G. gas con-
nections given in the country (State-

wise, Town-wise and year-wise) since
1980 to date; and

(b) the number of such LPG connec-
tiong proposed to be given during the-
next two years (State-wise and year-
wise)?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL~
BIR SINGH): (a) Information is being
.collected and will be laid on the Table
.of the House.

(b) State-wise enrolment plan for
release of new gas connections of the
oil companies during the year 1982-83
is given in the attached statement.
Similar plan for the year 1983-34 has
not yet been drawn.

Statement

State-wrise Enrolment Plan of Oil Cogpanies—
1982-83 :

OCTOBER 19, 1982

Name of the State/U.T. Enrolment Plan

1. Andhra Pradesh 1,06,000
2. Assam* . . . . 80,000
9. Bihar . . . . 50,500
4. Chandigarh . : . 16,000
5. Delhi . . . . 1,02,000
6. Gujarat . 1,32,000
Goa, Daman & Dia . . 13,500
8. Haryana . . . 37,000
9. Himachal Pradesh . . 12,000
10. Jammu & Kashmir . . 8,000
11. Kamataka 1,22,000
12. Kerala . . . . 27,000
13. Mbaharashtra . 1,52,000
14. Madhya Pradesh 1,19,500
‘15. Orissa . . . . 36,500
16. Punjab . . . . 79,000
17. Pondicherry . . . 500
18. Rajasthan . . . 45,500
19. Tami! Nadu 1,04,000
20. Uttar Przdesh . 1,52,500
21. West Bengal . . . 52,500
TOTAL " 14,48,000

*includes North-Eastern States/U.T.
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Meeting of Chief Executives of 0il
Companieg

2605. SHRI MOHAMMAD ASRAR
AHMED: Will the Minister of ENERGY
be pleased to state:

(a) whether any meeting of Chief
Executives of the Qil Companics was
held recentiy in September, 1982 in
Delhi and whether any Minister took
part in the said meeting;

(b) what decisions were taken in the
meeting; and

(c) when Government propnse to
implement the decisiong taken at the
meeting?

THE MINISTER OF STATE IN TIIE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) Yes, Sir. The Minis-
ter for Energy presided over the per-
formance review meetings of the oil
companies held in Bombay and Dehra
Dun.

(b) A review of the progress of the
activities of the o0il companies was
made during the meetings. Important
decisions taken are listed in the attach-
ed statement.

(c) The decisions taken generally
cover areas where action is already
being taken but where more attentinn
and speed is required.

Statement

I. Oil Refining & Marketing Companies
(Indian Qil, Bharat Petroleum,
Hindustan Petroleum, Madras Re-
fineries, Cochin Refineries, Indo-
Burma Fetroleum).

1. Time schedules for completion of
various expansion and other projects
should be strictly adhered to.

2. Newer technologies for increasing
the production of middle distillates
(kerosene and HSD) should be care-
fully studied for implementation.

3. Special studies
servation schemes in
must be expedited.

on enefgy con-
the refineries
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4. Advance action should be taken
to bottle and market large quantities
of LPG that would be available in the
next 5 years.

5. To alleviate hardship faced by
LPG users, they may be permitted to
have a second cylinder according to
priority in areag where due to trans-
port and other problems that will take
time to overcome, there are backlogs
in the supply of refills.

6. Oil companies will intensify their
efforts in consumer LPG education of
safety precautions that have to be
adopted in the use of LPG.

7. Special training should he ar-
ranged for the delivery boys of the
distributors.

It wil be the responsibility of the
distributors to ensure the efficiency of
delivery boys.

8. A number of steps were identified
for checking malpractices like short-
delivery and adulteration of petroleum
products.

Agreements for supply to dealers and
distributors who are indulging in
malpractices, should be cancelled
promptly.

9. Special task foraes should ove
created to implement the recommeanca-
tions of the Petroleum Conservalion
Research Association & increase the
efficiency in the use of hydrocarbons.

10. Special measures should be taken
to recruit and train historically under
privileged groups especially SC/ST in-
cluding granting of scholarship and
special additional training.

11. Urgent steps must be taken to
expedite the commencement of busi-
ness by the 600 distributors that have
been selected in the last few months.

II. Oil Exploration & Production Enter-
prises (Oil India Ltd. & the Oil and
Natural Gas Commission).

1. ONGC and OIL to gear up and
ensure fuifilment of the seismiec and
other survey targets and drilling tar-
gets.
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2. The production of crude oil tar-
gets for the year to be accomplished
without fail.

3. Additional computer facilities ﬂ)
be established to process seismic dala
within the country.

Setting up of Coal Washeries under
B.C.C.L.

2606. SHRI K. LAKKAPPA: Will the
Minister of ENERGY be pleased to
state:

(a) whether there is a proposal
under the consideration of the Bharat
Coking Coal Limited to start eight coal
washeries with a capacity of 18.5 mil-
lion tonnes per annum by the end of
the Sixth Plan;

(b) if so, whether Government have
given their approval;

(¢) if so, how many washeries have
started functioning and how many
more are likely to gtart functioning;

(d) the purpose for which these
washeries have been sel up; and

(e) to what extent these washeries
will have an effect on the Steel Plants?

THE MINISTER OF STATE TN THE
MINISTRY OF ENERGY (SIIRI
GARGI SHANKAR MISHRA): (a)
Bharat Coking Coal Limited took up
construction of 4 new washeries, name-
ly, Sudamdih, Moonidih, Barora and
Mohuda having capacity of 5.11 m.t.
per annum of raw coal throughout
for commissioning in the Sixth Plan
period.

(b) Yes, Sir.

(c) The Sudamdih washery with in-
put capacity of 2.00 m.t. per :nnum
was commissioned in 1980. Moonidih
and Barora washery projects are ex-
pected to be commissioned by the end
of 1982-83, and Mohuda by 1983-84.

(d) The washery projects have been
taken up to meet the increasing de-
mand of clean coking coal from the
steel plants,



223 Written Answers

(e) Taking into account the avail-
ability of prime and medium coking
coal from existing washeries and six
washeries now under construction in-
cluding 3 in BCCL as also the expan-
sion of West Bokaro washery of Tata
Iron & Steel Co. Ltd., it is expected
that there will be a reduction of short-
age of coking coal at the end of the
Sixth Plan period.

Construction of auto
Samalpur

Exchange at

2608. DR. KRUPASINDHU BHOI:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the progress made so far in
construction of auto-exchange ot Som-
balpur;

(b) the amount earmarked for the
purpose during 1982-83;

(c¢) whether Government propose to
complete the construction of auto ex-
change before 1984; and

(d) if not, the reasons thereor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA):
(a) Foundation work is in progress.

(b) Rs. Six lakhs have been provid-
ed in 1982-83.

(c) Yes, Sir.

(d) Does not arise.

Jobs and compensation of injured in
Firing by Central Indugtrial Security
Force B.C.C.L.

2609. DR. KRUPASINDHU BHOI:

Will the Minister of ENERGY be pleas-

ed to state:

(a) whether 11 tribals were injured
in firing by the Central Industrial
Security Force of Bharat Coking Coal
Limited near Dhanbad in August, 1982
while they were going to demonstrate
to demand restoration of land which
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had been illegaily appropriated .,y the
BCCL;

(b) whether Government are aware
that the said public undertaking ille-
gally appropriated the land and has
not returned the same to its rightful
owners even after a court order; and

(¢) whether the tribals have Leen
demanding jobs and suitable compen-
sation, if so, the steps taken to look
into their demands and to acquire the
land legally?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): Infor-
mation ig being collected and will be
laid on the Table of the House.

Setting up of a T.V. Relay Centre at
INDORE

2610. DR. KRUPASINDHU BHOI:
Will the Minister of INFOANMATION
AND BROADCASTING be pleaed
to state:

(a) whether the Malav Develop-
ment Council has urged him for the
immediate installation of 3 mini-
transmitter tu provide for a television
relay centre at Indore before the
Asian Games as prominaed by him
in November last;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the measures undertaken for the
creation of infrastructure for installing
the necessary facility for commission-
ing the TV relay centres?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI N. K.
P. SALVE): (a) Yes, Sir.

(b and (c¢). A low-power receive-
cum-relay system is being set up at
Indore before the Asian Games, 1982.
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Opening of P. Os. in Kerala

2611. SHRI A. NEELALOHITHA-

DASAN NADAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) how many new post offices had
been opened in Kerala after 1980;

(b) their location and details;

(c) whether there is any proposal

io open more post offices in Kerala;
and

(d) if so, the details and the gction
taken in this respect?

THE MINISTER OF STATE 1N THL
MINISTRY OF (‘OMMUNICATIONS
(SHRI YOGENDRA MAKWANA):
(a) 126 New Post Offices were cpenel
in Kerala from 1-1-1981 to 30-9-1982.

(b) Information is furnished in the
Statement laid on the Table of the
House. [Placed in Library. See No.
LT-5529/82].

{c) Yes, Sir.

(d) During the current financial
year 1982-83 there are 7 proposals for
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the opening of Branch Post Offices
and two proposals for the opening o¢f
Sub Post Offices. These are being
processed and are likely to be finalis-
ed by the end of this financijal year.

New Telephone Exchanges in Kerala

2612, SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether Government are having
any plan to start new telephone ex-
changes in Kerala; and

(b) if so, the names and details and
the action taken in this respect?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA) (a)
Yes, Sir, 19 New Telephone Exchanges
are planned to be opened in Kerala
during 1982-83 subject to availahility
of necessary equipments,

(b) The details are given in the at-
tached statement,

Statement

Statement of New Exch anges proposed to be opened in Kerala during 1982-83.

Sl. N ame of Exchange Revenue Distt. in

No. which it falls. capacity.
1. Peringammala Trivendrum 25 iix;('r
2. Pattazhi. : . . - Quilon 50 lines
3. Thanncemukkom Alleppay 25 lines
4. Kuriyannoor . Alleppey 50 lines
5. Kurichikara Trichur 50 lines
6.  Thenkurissi Palghat 25 lines
<.  Noolpuzha Wynad 25 lines
8. Keezhoor Cannanore 50 lines
9. Naduvil Cannanore 25 lines .
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1 2 3 4

ro. Kalkandy palghat 25 lines
11.  Ghument Cannanore 25 lines
12.  Ancheri Telukki 25 lines
13. Pﬁdinjarapgadi . . . . Palghat 50 lines
14.  Perumpilavu . . . . Trichur 50 lines
15. Anavilasam Idukki 50 lines
16, Mammoodu Kottayam 50 lines
17.*  vallikunam Alleppey 25 lines
18.* valayar . palghat 50 lines
19.* Chombla Calicut 50 lines.

* Already opened during 1982-83

Telephone exchanges in Kerala in
Group Dialing System

2613. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister of
COMMUNICATIONS be pleased fto
state:

(a) how many telephone exchanges
of Kerala are now included in the
Group Dialing System, with details
thereof;

(b) whether Government are having
any scheme to bring more telephone
exchange; of Kerala into the Group
Dialing System; and

(c) if so, their names and details
and the action taken in this respect?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATONS
(SHR YOGENDRA MAKWANA): (a)
273 out of a total of 496 telephone ex-
changes In Kerala State are having
group dialing facility. 38 group dia-
ling centres serve the neighbouring
small auto exchanges.

(b) Yes, Sir. Subject to availability
of group dialing equipment.

(¢) Details of group dialing sche-
meg will be worked out after avail-
ability of equipment is reasonably
assured.

Price of newsprint and supply of ncws-
print to0 newspapers

2614, SHRI A. NEELAOHITHAD-
ASAN NADAR: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) what is the percentage of rise
in the price of newsprint in the last
ten years;

(b) what is the percentage of rise
in the price of the National Dailie; in
the last ten years; and

(c) whether Government propose to
supply newsprint at subsidised rate to
newspapers enabling the lower znd
middle class people to purchase news-—
papers at a lower rate?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI N.K.P.
SALVE): (a) Between April 1972 and
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September, 1982, the price of imported
newsprint went up by 349.8 per cemi
(approximately). The price of indigen-
ous newsprint produced by NEPA Mills
went up by 281.8 per cent (approxi-
mately) during the same period.

(b) The average price of big dai-
lies with a circulation of more than
50,000 per publishing day increased
by 149 per cent (approximately) bet-
ween 1971 and 1981,

(¢) No, Sir. However, small papers
do not pay the Customs duty on im-
ported newsprint supplied to them and
medium papers pay Rs. 275.00 per
tonne which is one-third of the Cus-
toms duty charged on big newspapers

Constrution and working of National
Labour Institute ,

2615, SHR] SUBHASH YADAV:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whelher Government have in-
quired into the working of National
Labour Institute;

(b) what are the names and number
of Executive Members of this Organi-
sation and its functions;

(c) whether this Institute has any
common project with Gandhi  Feace
Foundation and if so, the details there
of;

(d) whether Government have un-
earthed any irregularitieg in collection
of data particularly regarding Bonded
Labour;

(e) what is the difference hetween
the Government Report regarding
number of bonded lahourers and the
report submitted by the Gandhi peace
Foundation; and

(1) Government’s reaclion thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRIMATI MOHISI-
NA KIDWAI): (a) Yes, Sir. A Review
Committes was set up by the General
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Council to review the functioning ot
the National Labour Institute and to
suggest ways and means to strengthen
it further, The Committee was also
to examine the Memorandum of the
Association and Rules of the Institute
and suggest appropriate modifications
in order to stream-line (he lunction-
ing of the Institute. The Committee
submitted its report i» November,
1981.

(b) The number of Executive
Members as on 1st April, 1982 was
9; their names and functions of the
Executive Council are given at State-
ments I and II respectively.

(¢) At present the Institute has no
common project with the Gandhi Peace
Foundation, Earlier, the Gandhi
Peave Foundation conducted 3 Natio-
nal Sample Survey in 1978-7Y in 10
States on the incidence of bonded la:

bour.

(d) The Gandhi Peace Foundation
had conducted in 1978-79 a National
Sample Survey in 10 States i.e, Andhra
Pradesh Bihar, Gujarat, Karnataka,
Madhya Pradesh, Maharashtra, Orissa,
Rajasthan, Tamilnadu and Uttar Fra-
desh on the incidence of oonded labour,
This survey was based on g random
sample drawn from i1he total of
4,50,119 villages in the aforesaid 10
States selected for the purpose, Final-
lyv 1.000 villages from out of 4,50,119
villages were selected, Every 450th
village in census list of villages of
each State starting with a random
number was selected for the Survey.

The National Labour Institute New
Delhi, was associated with the survey
during the initial stage only.

(e) On the pasis of the Gandhi Peace
Foundation Report, estimaled number
of bonded labour was 26.17 lakhs
whereas according to reports received
from the State Governments the total
number of bonded labourers identified
as on 30-6-1982 is 1,44930.
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(2) Since the methodology adopted
by the Gandhi Peace Foundation was
not scientific the Government have not
accepted their estimates.

Statement I

List of Members of the executive Council of the
National Labour Institute as on 1st April, 198a.

1. Prof. D.T. Iakdawala,
Deputy Chairman,
Planning Commission,
Yojana Bhavan, Parliament
Street,

New Delhi-1

Chairman

2.  Shri Ashoka Mehta,
Chintanpur, Mchrauli,
New Delhi-30

Member

3. Shri Nawal H.Tata
President,
Employers’ Federation of India,
Army Navy Building,

148, Mahatma Gandhi
Road,

Bombzy-400023

Member

4. Dr. M.S. Gore,
Director,
Tata Institute of Social
Science,
Bombay-400048

Mcmber

5. Shri Radha Krishna,
Secretary,
Gandhi Peace Foundation,
New Declhi.

Mecmber

6. Prof. Bashiruddin Ahmed,
Senior Fellow,
Centre for the Study of De-
veloping Socicty,
Rajpur Road,
Dethi-6.

Member

7. Shri H. Pais,
Joint Sccretary,
Ministry of Labour,
New Delhi-110001

Mecmber

8. Shri Brij Mohan 'T'oofan,
Hind Mazdoor Sabha,
Bombay,

Member

9. Decan,
National Labour Institute,
AB-6, Safdarjang Enclave,
New Delhi-16.

Member
Sceretary,

Statement I

Function of the Execulive Courcil of
the National Labour Institute

(a) To prepare the executive detail-
ed plans gnd programmes for the fur-
therance of the objects of the- Institute;
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(b) to create such posts, appoint and
control such staff, other then those for
whose appointment specific provisons
have been made elsewhere, as may be
required for the efficient management
of the affairs of the Institule and to
regulate the recruitment{ and cendi-
tions of their service;

(c) to receive and io have cuslody
of the funds of the Institute and to
manage the properties of the Institute;

(d) to enter for and on behalf the
Institute into agreements including
those containing arbitration clause;

(e) to sue and defend all legal pro-
ceedings on behalf of the Institute;
and

(f) to appoint commitieces inciuding
Standing Committees with power to
coopt, for disposal of any business of
the Institute, or for advice in any
matter pertaining to the Institute, pro-
vided that in cases of emergency the
Chairman of the Executive Council

shall have the power to appoint such
committees:

(g) to accept the management of any
endowment trust, fund, subscription
or donation, provided that it is not at-
tended by anyv condition inconsistent
or inconflict with the objects of the
Institute;

(h) to draw up the annual pudget
of the Institute to be submitted for zp-
proval of the General Council;

(i) to prepare the annual report
and accounts of the Institute for the

consideration of the General Coun-
cil.

(j) to incur expenditure subject to

* the provsions of the approved budget;
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(k) to lay down terms and condi-
tions governing scholarships, fellow-
ships, deputations, grants-in-aid, re-
search schemes and projects; and

() to nominate a person or persons
to represent the Institute in nalional
or international conferences gnd orga-
nsations subject, in the case of confe-
rences or organisations outside India.
to the approval of the Government of
India in the Minisfry of Labour,

Madhya Pradesh Plan to set up
Power Plants During Next Five

Yeafs

2616. SHRI SUBHASH YADAV:
Will the Minister of ENERGY be
pleased to state:

(a) whether Madhya Pradesh Go-
vernment have drawn uo any plan te
set up new power plants in that State
during the next 5 vears;

(b) if so, the places where new
power plants will pe se{ up;

() cavacity of each power plant;

(d) whether Central Government
bave provided any assistance for the
purpose and if so, the details thereof:
and

(e) how far it will meet the re-
quirements of electricity in Madhya
Pradesh State?

THE MINISTER OF SIATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (¢) The
following power generation schemes
are under various stages of construc-
tion in Madhya Pradesh and are ex-
pected to yield benfits in the time
frame 1982—88;

1. Bodhghat HEP 4x125 MW

2. Satpura Thermal Proiect
(8th & 9th Units)
2x210 MW

3. Korba West Thermal Project
2x210 MW

4, Korba West (Extension)
Thermal Project.
2x210 MW
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5. Birsinghpur Thermel

Project 2x210 MW
6. Pench HEP (Staie’s Share)

166.6 MW

The State Govecrnment have alse

sent to the Central Electricity Autho-
rity 13 project reports for techno-eco-
nomic clearance,

In addition Madhya Pradesh will
receive a share of 609 MW from Kor-
ba Super Thermay Project. The State
will also get shareg from the Sardar
Sarover Inter-State project, Vind-
hyachal STFS and Kakarpara Nu-
ctlear project.

(d) An outlay of Rs, 845 crores has
been provided for ongoing ani new
power generation scheines in the Sixth
Plan of the State.

(e) It is anticipated that if the
projects are commissioned as per sche-
dule, the power requirement ot
Madhya Pradesh v:ould be. By and
large, met,

Achievement of Production Targe! for
Drugs

2617. SHR] N, K. SHEJWATKAR:
Will the Minister of CHEMICALS AND
FERTILIZERS pe pleased to state:

(a) whether the investmnet and pro-
duction targets for drugs in the Sixth
Plan will be gchieved;

(b) what is the actual achievement
so far in relation to the targets; and

(¢) the measures Government pro-
pose to take to achievo thz targets?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) and (b) The Working
Group of the Planning Commission
had estimated that the indigenous pro-
duction of bulk drugs and formula-
tions at the end of the Sixth Plan
should be Rs. 665 crores and Rs, 2450
crores respectively, The actual pro-
duction of bulk drugs and formula-
tions during 1981-82 woas estimated at
Rs. 275 crores and Rs. 1,300 crores res-
pectively, These estimates were
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based on the demand projected for
126 jmportant bulk drugs. These de-
mand projections are proposed {o bLe
reviewed during the current vea>, All
efforts would be made to achieve the
revised poduction and investment
targets fixed after zuch n review,

(¢) The Government have already
taken the following measures to in-
crease the production ¢f drugs in the
country. '

-

(1) A large number of industrial
approvals have been granted and their
implementation is clcsely monitored
and steps taken {0 resolve problems
If any, in implementation

(2) Steps are being taken to increase
the production of bulk drugs and for-
mulations in the public sector by im-
proving the cavacity utilisation.

(3) The schemes for sutomatic
growth, recognition of installed capaci-
tiec and the scheme for re-endorse-
ment of higher capacities based on
the best production performance have
been extended to the drug Indusiry,
subject to certain conditions Ad-
ditional measures, if any needed will
be taken to achieve the Sixth Five-
Year Plan targets.

Thermal Plant at Raichur

2618. SHRI D. K. NAIKAR: Will
the Minister of ENERGY bhe pleased
to state:

(a) what is the progress of the
Thermal Plant at Raichur in XKar-
nataka State;

(b) what are the difficulties faced
in completing the Project; and

(c) what is the stipulated period
within which the projest will bhe
completed and start generating power?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Raichur
Thermal Power Project comprises two
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units of 210MW each. Boiler erec-
tion of both the units is in progress.
About 50 per cent and 8 per cent
erection work has been completed in
respect of Boilers for Units I &II res-
pectively. Boiler drum of Units 1 &II
were lifted in January, 1982 and Sep-
tember, 1982, respectively. Infras-
tructural works including railway
siding have been completed. Works
on structural steel erection of TG
Hall, TG pedestral etc. are in pro-
gress. Workg on other areas such as
Chimney, Cooling tower, CW system,
Coal Handling Plant, Water Treat-
ment Plant and Ash Handling Plant
etc., are alsp in progress.

(b) (1) Slow rate of progress in
execution of civil works by the
contracting agencies.

(ii) Delay in placement of orders
for auxiliary equipments.

(iii) Delay in the finalisation of
Engineering details by consultants.

(¢) As per the latest assessment of
CEA, Units I & II of the project are
expected to be commissioned in June,
1984 and February, 1985, respectively.

Release of new gas comnections

2619. SHRI NAVIN RAVANI: Will
the Minister of ENERGY be pleased
to state:

(a) whether Government have dec-
lared that they will issue at least 1
lakh new L.P.G. connections during
the year 1982-83 per month; E

(b) if go, the number of new con-
nections released during the last six
months, month-wise and State-wise;

(¢) the number of registrations
made for new connections upto 31st
March, 1982, State-wise; and

(d) whether any target bhas been
fixed for completing the outstanding
registration before starting new
registration?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
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DALBIR SINGH): (a) and (b). Oil
industry has plang to release 14 lakh
connections during 1982-83. During
the period from April to August
1982, 473,968 new connections have
been released. Information about
releases made during the month of
September 1982 is not readily avail-
able. Information giving month-
wise and State-wise break up of
releases made during the last six
months is being collected and will be
laid on the Table of the House.

(¢) As on 31-3-1982, the number
of applicants on the waiting lists was
39,45,705, State-wise details are
given in the attached statement.

(d) Registration gn waiting listg is
open to all prospective consumers.
However, the waiting lists are being
cleared in a phased manner in syn-
chronisation to the:increasing avail-
ability of LPG.

Statemoent

State-wise waiting list as on 31-2-§2

Name of the State/U. T. No.ol applicants

Y 2 3

— -

1. Andhra Pradesh 2,63,998
2. Assam . . . 11,587
3. Bihar . . . . 60,808
4. Gujarat 535,421
5. Harvana 1,30,026
6. Himachal Pradesh . 8,340
4. Karnataka 1,59,182
8. Kerala . .o 46,000
9. Madhya Pradesh 2,10,902
10. Manipur . . . 300
11. Meghalaya . . . 323
12. Nagaland . . ; 1,006
19. Orissa - . . 26,291
14. Punjab 1,08,343
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I 2 3
15. Rajasthan . . " 65,851
16.  Sikkim . . . 150
17. Tamil Nadu . . . 2,2%,95
18.  Tripura ; : : 869
1g. Uttar Pradesh 3,93,325
20. West Bengal . . | 55,283
\2 1. Chandigarh . ; . 49,320
22. - Delli 4,14,258
23. Mizoram . g r 590
24. Pondicherry . . N 7,000
25. Maharashtra . 11,25,209
26. Goa, Daman & Diu . 36,038
27. Jammu & Kashmir @ . 11,320

ToraL : - 3945,795

Steps to prtvent concentration of
Wealth and Economic Power

2620. PROF, MADHU DANDA-
VATE: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government are aware
that the new policy of the Govern-
ment to throw the core-sector open
to industrial houses and FERA com-~
panies will adversely affect the objec-
tives to the MRTP Act; and

(b) if so, the corrective action, if
any, proposed in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI
GHULAM NABI AZAD): (a) Pre-
sumably, the reference to the ‘“‘newr
policy” is about the re-defining of
the industries listed in Appendix-I
of the Indusirial Policy Statement of
2nd February, 1973 vide Press Note
dated 21st April, 1982 issued by the
Department of Industrial Develop-
ment,
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The position in this regard is that
the M.R.T.P. and F.E.R.A. com-
pPanies have always been eligible to
participate in the core-sector jndus-
tries listed in Appendix-I to the In-
dustrial Folicy Statement of 2nd
February, 1973 provided the item of
manufacture is not reserved for the
public sector or small scale sector.
Keepng in view the various consi-
derations like technological advance-
ment changed potentiality for exports,
development of middle level entre-
preneurship  below the level of
M.R.T.P./F.E.R.A. companies, need
for establishment of adequate capa-
cities in certain industries consistent
with the level of technology and
quality standards, the core-sector
industrieg listed in the aforesaid Ap-
pendix-I were re-defined as per the
list appended to the Press Note re-
ferred to above. Re-defining of in-
dustries listed in Appendix-I ig main-
ly aimed at stimulating industrial
growth in the core-sector, as well as
in industries with export potential
or import substitution and the de-
tailed reasons for and the prcmises
under which the industrie;z under
Appendix-I were re-defined have
also been indicated in the relative
Press Note referred to above, Since
the industries listed in Appendix-I
are the core-sector industries in which
the M.R.T.P. and F.ER.A. com-
panieg had already been allowed to

participate and there is no change in
this basic policy, the re-defining of
industries in Appendix-I i¢ not likely
to adversely affect the objectives of
the M.R.T.P. Act, which is not aim-
ed to prevent industrial growth in
the country but only to channelise it
in suitable areas so as to ensure that
the operation of the economic sys-
termm does not result in the concen-
tration of econmic power to the com-
mon detriment,

(b) Doeg not arise in view of
reply to part (a) of the Question.

OCTOBER 19, 1982

Written Answers 240

Jute mills Defaulting in Provident
Fund

2621. SHRI H. N. NANJE GOWDA.:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether it is 5 fact that a large
number of jute mills in the coun-
try are defaulting in Provident Fund;

(b) whether it is also a fact that
some States’ Provident Fund defal-
cation has touched crores of rupees;

(¢) whether the Centre hag asked
information in thigs regard from all
the Regional Frovident Fund Com-
missioners in each State; and

(d) if so, full details thereof and
Turther steps taken by Government
to streamline the position?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SHRIMATI
MOHSINA KIDWAI): (a) to (d).
The required information is being
collected and will be laid on the
Table of the Sabha,

G FaT W gu
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Alloiment

Kerosene/LD0O Dealer-
ships in Delhi

2623. SHRI R. N. RAKESH:

SHRI JAIPAL SINGH KASH-
YAP:

SHRI JAGPAL SINGH:

Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that some

dealerships-general categories (handi-

| capped, etc.) for kerosene/light diesel

f‘ oil were advertised in September, 1981

by Delhj Division of Indian Oil Corpo-
ration of India for Delhj Territory;
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(b) whether it is also g fact that
four dealerships were reserved for
Scheduled Castes/Scheduled Tribes.

(¢c) whether it is also a fact that
general categories of dealerships have
been allotted in 1932 by Dellhj Divi-
sion of IOC;

(d) the particulars of the parties to
whem these dealerships were gllotted;
and

(e) reasons for not allotting the
dealerships reserved for <Scheduled
Castes and Scheduled Tribes?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) Yes, Sir. A few
were advertised in October 1981 also.

(b) Yes, Sir.
(¢) Yes, Sir.

(d) The names of the parties to
whom letters of intent were issued are
as follows: —

1. Shri Ramesh Chand Bindal
2. Shri Ram Kumar Sharma
3. Shri Brij Mohan Sarin

4. Shri Harish C. Narula

5. Shri Murari Lal Gupta

For the selection of the dealers under
the reserved ategories there were
two commiltees, Firstly all eligible
candidates were to be interviewed
first by the Screening Committee who
would classify them as ‘fit’ and ‘Unfit’
and thereafter all the ‘fit’ candidates
were to be interviewed by the Selec-
tion Committee. Hence the delay in
the selection of dealers under the re-
served categories including SC/ST
category which are now under pro-
cess.

Misuse and Pilferage of Materials and’
Power in DESU

2624. DR. VASANT KUMAR PAN-
DIT: Will the Minister of ENERGY he
pleaseqg to state:

(a) whether it is g fact that a large
scale misuse-gmd pilferage of materials
and power are noticed in DESU (Delhi
Electric Supply Undertking), if so, the:
details of the cases noticed during the
years 1980, 1981 and 1982 (September);
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(b) whether it is also a fact that
electric installations were checked to
detect theft, misuse and pilferage; if
so, how many connections were check-
ed in each of the above three years
and how many of them were found
relating to (i) excess load, (ii) tam-
pereq meters, (iii) thefts and (iv)
bogus firms;

(¢) what action in the above cases
was t&ken; and the results thereof;
and e

(d) what new steps are heing taken
to curb the above corrupt practices in
futue?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (d). The
information is being collected and
will be laid on the Table of the
House.

Setting up Floating Power Stalions
based on Bombay High Gas

2625. DR. VASANT KUMAR PAN-
DIT: Will the Minister of ENERGY b2
pleased to state:

(a) whether jt is g fact that ONGC
is considering the feasibility of setting
up floating power stations for floating
chemical plants pased on Bombay High
Gas;

(b) whether it is a fact that stations
in the sez like “R-12"7 and “B-33" are
considereq as fitting for this purpose;

(c) whether Government have exa-
mined the economic aspect of these
structures for development as chemi-
cal plant or power station; and

(d) if so, the details thereof on all
the economic matters?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
(a) to (d). ONGC had
commissioned 5 study by consultants
for identifying possible alternatives for
the ytilisation of natural gas from mar-
ginal oflshore fields, =116 purpose of
the study was to examine the techno-
eeonomic viability including that of
using mobile offshore plants, for
various alternative uses.
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The report of the consultanis has
been received and js under examina- 4
tion,

Ban on Screening of Certain Indian
Films
2626. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INFORMA-
TION AND BROADCASTING bpe
pleased to state:

(a) whether it is a fact that Gov-
ernment have banned screening of
certain Indian filmg in the country
and abroad;

(b) if o, the nameg of the films
banned for screening (i) outside
India, and (ii) inside India;

(¢) the themes of each of the above
films; and

(d) reasons fer ban on such of the .
ahove films?

THE MINISTER OF STATE OF
THE MINISTRY OF INFOR-
MATION AND BROADCASTING
(SHRI N. K. P. SALVE): (a) to
(d). The Cinematograph Act, 1052 (37
of 1952) applies only in respect of
films meant for public exhibition in
India. Government have decrtified/
suspended the exhibition of the Indian
feature films mentioned below uvnder
the said. Act during the last three
vears:

(i) In 1979 the film ‘Jadu Tona’
(Hindi) was decertified by the Central!
Government as in its opinion the film
contained inter alia avoidable scenes
of violence, cruelty and horror. How- -
ever, on a writ petition filed by the
applicant, the order of Central Gov-
enment was quashed by the Madras
High Court.

(ii) In 1980 the exhibition of the
film ‘Lok Parlok' (Hindi) was suspend-
ed for two months by the Central Gov-
ernment as the film contained inter
alia scenes offending the provisions
relating to public order gnd decency.
However the film was subseguently
allowed to be released after portions
considered objectionable were deleted.

(iii) In 1981, the exhibition of the
film ‘Meri Awaz Suno’ (Hindi) was
suspended by the Central Government
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on 19-12-1981 for two months as it was
felt that the film offended the guide-
lines relating to violence, curelty, in-
citement to the commission of any
offence and vulgarity. Simultaneously,
a show-cause notice for decertification
of the film was issued to the gpplicant.
" However, the distributors for the film
filed writ petitions in vaious High
Courts and obtained directions stay-
ing the suspension order. The appli-
cant hag filed a writ petition in res-
pect of the show-cause notice in the
Calcutta High Court and the matter
ie thus sub-judice.

Production of Haldia Unit of HFC

2627. SHR] SATYAGOPAL MISRA:
Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whken the Haldia unit of H.F.C.
wil] start production,;
1

(b) what are reasons of delay;

(c) who is responsible for the delay
of production which is causing a great
national loss;

(d) what steps have been faken so
far ggainst those persons who gare
responsible for the delay in produc-
tion in the H.F.C. Unit of Haldia;
and

(e) when the full production from
the saig unit will pe available?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) The Methanol Plant of
the Haldia Unit of HF(C has already
starbted production. The commission-
ing of Ammonia and Urea Plants is
in the final stage and production of
Ammonia and Urea is expected
shortly. Production of Nitro-phos-
phate and Soda-ash is expected from
1st April 1983.

(b) The project was originally sche-
duled for commercial production in
October, 1976. Ther. was, however,
delay in the construction of the plant
<due to various causes, such as shifting
©f source of supply of equipment from
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indigenous sources to imporled sourceg
and vice-versa, the delay in civil
works, delay in-the sudply of some
critical equipment by the manufac-
turers and unfavourable labour situa-
tion. The mechanical ereotion of the
plant was completed in November,
1979. However, the commissioning
activities could not be undertaken be-
cause of the inability of the West
Bengal State Electricity Board (WB
SEB) to supply the required quan-
tum of power. The commissioning
activities which started from Janu-
aury, 1982 were further delayed due
to major breakdown and defects in
critical machinery.

(¢) In view of the reply given in
Part (b) above no individual can be
held _responsibie for the delay in the
production. !

(d) The question does not arise.

(e) The full production {rom the
Haldig Fertilizer Unit will be gvailable
between 18 to 24 monthg from the time
of commencement of first production.

Number of Employees jn Farakka
Super Thermal

2628. SHRI SATYAGOPAL MISRA:
Will the Minister of ENERGY pe pleas-
ed to state:

(a) how many persons have been
employed so far in the permanent
posts in the Farakka Super Thermal
Power Project, West Bengal,

(b) what are the details thereof;

(¢) what js the method of employ-
ment jn these cases;

(d) whether it is fact that the Em~
ployment Exchange was not consulted
in this matter;

(e) if so, the reasons therefore: znd

(f) if consulted, the details as to the
extent of consultation?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) As in Septem-
ber, 1982 426 persons are employed in



247 Written Answers

permanent posts in Farakka Super
Thermal Power Project of National
Thermal Power Corporation (NTPC)
including itg Calcutta Office.

(b) The details of employees in
Farakka Projects are as given be-
low:—

Executiveg 98
Supervisors 104

Workmen (Non-supervisory) 224
426

(¢) to (f) Selection of candidates for
filling up of posts carrying pay scale
of Rs. 500—800 and below is finalised
from amongst the candidates gspon-
sored by Employment Exchange sub-
ject to availability of vacancies and
suitability of the candidates as
prescribed. In the event of
non-availability = of  persong with
requisite qualifications, back-
ground and experience etc. from the
employment exchanges, the vacancies
are filied by taking rtcouse to Press
advertisement etc. The posts carrying
the pay scale of Rs, 550—900 and above
are filled up on the pasis of selection
finalised pursuant to advertisement
issued on All India Dbasis. These
vacancies are also notified to the Fm-
ployment Exchange(s) as prescribed.

Some of the posts 'have 3lso been
filled up by the lateral transfer of
persons from other units/projects of
the Corporation.

Famine of Power in Bihar

2629. SHRI BHOGENDRA JHA:
Will the Minister of ENERGY be pleas-
ed to state:

(a) whether there is an acute fam-
ine of power supply in Bihar; if so, the
actual state of affairs.

(b) whether there is a proposal for
generating 33 lakhs KWs of hydel from
a Dam over river Koshj besides those
from rivers Kamla and Bagmati: if so,
the steps to expedite the same; and

(c) whether there is any proposal to
start small-scale hydel generation from
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Tirhut canal, Western Koshj canal,
Cyphen over river Kamla for Koshi
canal and such other places in Bihar;
if so, details thereabout; if not, the
reasons thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) The present
generation in the State is about 7 MU/
day and 430 MW as against its require-
ment of zbout 12 MU/day and 750
MW. Thus the shortage is about 5
MU/day (42 per cent) and 320 MW
(43 per cent). There is no statutory
power cut in the State. But the load
shedding is done depending upon the
day to day availability.

(b) The Feasibility Report on Koshi
High Dam prepared by Central Water
Commission envisages generation of
3000 MW of power at the dam power
house and 300 MW at Canal power-
house. The Feasibility Report has
been forwarded to HMG Nepal for
their concurrence. The reaction of
HMG Nepal on the repont js awaited.
Govenment of India is having pilateral
talks witp, FYIMG Nepal to expedite the
acceptance of the proposal.

(¢) While a Project report to install
two power houses with total capacity
of 60 MW on Tirhut Canal . has been
received, no proposals for setting up
of similar hydel generation ynits from
the Western Koshi canal including
Cyphen acres Kamala, have been
received from the State Government.

Production of Synthetic Rubber

2630. SHRI G. Y. KRISHNAN: Wil
the Minister of ENERGY be pleased to
state:

(a) the quantum of SBR (synthetic
rubber) produced in the country during
the past three years, year-wise,

(b) whether Government are satis—
fied with the installed capacity of the
industry and its performance being
fully exploited by the indigenous pro-
ducers and if not, the reasons thereof;
and
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(¢) whether the demand of tyre
manufacturers of the country is being
met by indigenous Pproduction of
SBR?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) The production of
Styrene Butadiene Rubber (SBR) in
the country during the years 1979-80,
1980-81 and 1981-82, was about
20,000, 18,100 and 16-000 tonnes res-
pectively.

(b) Shortage of raw-materials and
market constraints were reported to be
the main reasons for less than optimum
utilisation of capacity to manufacture
SBR.

(c) Tyre manufacturers meet their
requirements partly with indigenously
produced SBR and partly through
imports.

Setting up Factories for Manufacture
of Telephone Exchange Equipment

2631. SHRI S. B. SIDNAIL: Will the
Minister of COMMUNICATIONS be
Dleased to state:

(a) whether Government have decid-
ed to set up two new factories to
manufacture telephone exchange
equipments;

(b) if so, the steps taken to secure
efficient technology for this purpose;

(c) what are the details in regard to
ifenders invited gnd offers, if any,
received from abroad: ang

(d) the decision taken in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1I YOGENDRA MAKWANA): (a)
to (d) The approved plans of the ‘Gov-
ernment envisage setting up of two
new factorieg each with a capacity of 5
lakp lines per annum, to manufacture
digital type of Electronic Exchange
equipment. The investment decision
in respect of one of the factories to be
located at Gonda in Uttar Pradesh
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has already been taken, This factory
will be under Indian Telephone In-
dustries Ltd. (ITI) and will have an
annual production capacity of 5 lakh
lines. M/s. ITI have entered into ag-
reement with M/s. CIT Alcatel of
France for transfer of know-how for
this factory. This has been decided on
the basig of Government to Govern-
ment offer. As regards the second
factory, global tenders have been in-
vited in March, 1981 and the tender
offers received are under evaluation.

Concessional Rate of custom Duty for
Drug Intermediates

2633. SHRI CHANDRADEO PRA-
SAD VERMA: Will the Minister of
CHEMICALS AND FERTILIZERS
be pleased (o state:

(a) what has been the increase in

production from basic stages during
the last one year, month-wise of
the end products on which conces-

sional rate of customs quty was with-
drawn;

(b) what are the names of small
scale units that have been closed for
non-availability of advance technolo-
gy from basic stage of these products;
and

(c) the reaction of Government
thereto?
THE MINISTER OF CHEMICALS

AND FERTILIZERS (SHRI VASANT
SATHE): (a) Customg dutv conces-
sion wag withdrawn with effect from
the 27th November, 1981 on the four
drug intermediates but on one of
them namely D-Alpha Phenyl Gly-
cine, the custom duty concession was
subsequently restored and on Guani-
dine Nitrate which is substitute of
Guanidine Hydrochloride, the conces=
sional duty continued, The two in=
termediates which were affected on
account of custom duty increase
w.e.f. 27th November, 1981 are there-
fore, L-Base which ig used for the
production of Chloramphenicol and
D2-Aminobutanol which is used fon
the production of Ethambutol Hydro-
chloride. The production of the two
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bulk drugs during the last two years iS as under:—
Production
Sl. Name of the drug g Rt e
No. (Figures in tonnes)
1980-81 1981-82
1. Ethambutol HCI : . .. 59°93 78-93
2. Chloramphenicol Powder . 128-37 148-01

Month-wise production of twgo bulk
drugs by various units from different
stages is not available.

(b) and (c¢). Government have al-
ready allowed increase in price of
Ethambutol Hydrocloride based on
increase on custom duty on D2-Ami-
nobutanol. Chloramphenicol Powder
is available in the market at a price
lower than the pooled price fixed by
the Government. There have been
no reports of closure of any small
scale sector unit on account of non-
availability of technology for basic
production. Small scale sector units
have not been debarred from produc-
ting these drugs from L-Base and
D2-Aminobutanol and the imports of
these intermediates are permissible.

Non-Payment of wages, PF benefits,
Pension etc. 1o workers of {ea gardens
in Assam

2634, SHR] SONTOSH MOHAN
DEV: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether it is g fact that in
several tea estates of Assam tea gar-
den labourers and employees are not
getting their wages, provident fund,
pension and legal facilities;

(b) whether in order 1o avoid
labour law, a large number of casual
labourers are engaged in the indus-
iry to avoid payment of regular
wages and benefits as per law; and

(¢) if so, what steps Government
propose to take to ensure that these

workers get their
rights and dues?

legitimate legal

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SHRIMATI
MOHSINA KIDWAI): (a) to (¢).
The required information is being
collected from the Government of
Assam and will be laid on the Table
of the House on receipt from the
State Government.

Death due to burst of gas cylinder

2635, SHRI G. NARSIMHA
REDDY: Will the Minister of
ENERGY be pleased to state:

(a) whether it is a fact that during
‘the last nine months in Delhi alone
104 cases of accident involving 13
deaths arising out of spurious cylin-
ders have been reported;

(b) whether Government have in
all these 104 caseg taken pains to find
out how any why such spurious cylin-
ders could be got mixed with the
genuine gne; and

{¢) whether such an enquiry made
already has led to the arrest of the
culprits both at he company depot
level and otherwise and the nature
of punishment given and steps pro-
posed to ensure that gas users are
only supplied with the genuine ones?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH): (a) No accident
hag been reported in Delhi during
the nine months on accounts of in-
volvement of spurious gas cylinders.



258 Written Answers

However, according to the Chief Con-
troller of Explosives, Nagpur, alto-
gether six accidents involving domes-
tic Liquified Petroleum Gag cylinders
were reported to have taken place
during the above period. These acci-
dents are reported to have caused
thirteen deaths and injuries to thirty-
eight persons. None of these acci-
dents are due to use of spurious
cylindeps but due to negligence to the
prescribed safety ‘measures.

(b) Immediate inquiries are under-
taken by the oil companies in regard
to accidents involving LPG cylinders
and reports are sent by them to the
Chief Controller of Explosives, Nag-
pur. The oil companieg take all pre-
cautions to see that only the cylinders
which are duly certifieq by ISI are
procured from the apdroved manufac-
turers.

(¢) Oil companies have fairly well
established field organisationg who are
congtantly surveying the market and
keeping an eye on any unauthorised
distributors of LPG. Police are also
vigilant in these matters. Any cases
of defrauding the public by any un-
authorized parties are immediately
apprenhended and action is taken
against them by the concerned autho-
rities in accordance with the due
process of law.

Advice given to private sector ferti-
liser units to achieve 100 per cent
capacity utilisation

2636. SHRI G. NARSIMHA
REDDY: Will the  Minister of
CHEMICALS AND FERTILIZERS

be pleased to state:

(a) whether he has recently urged
upon the private sector fertilizers
units to achieve 100 per cent ca»acity
utilisation;

(b) if so, what is the present capa-
city utilisation by private units;

(e) what are comparative figures
for capacity utilisation by Public
Sector Units; and

ASVINA 27, 1904 (SAKA)

Written Answers 254 -

(d) whether he hag given the same
advice to the Public Sector Units
and if not, the reasons therefor?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT -
SATHE): (a) Yes, Sir.

(b) and (c). In September, 1982
the overall capacity utilisation of
nitrogenous fertilisers plants  was
96.5 per cent in the private sector
and 58.6 per cent in the public sec- -
tor.

. (d) Yes, Sir.
-

Lacuna in curbing smuggling cases

2638. SHRI G. NARSIMHA REDDY:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be -
pleased to state:

(2) whether Government's atten-
tion has been drawn to the news item
in the ‘Hindustan Times’ dated 7th
September, 1982 where 3 judge in
his judgement has pointed out that
under the present law only the -car-
riers can be punished on being caught
in a smuggling case and the big bos-
ses behind the whole scene escape
even on evidence of a co-accused if
uncorborated;

(b) whether the judge has further
said that the present law in India
has outlived iis utility and in Europe
the evidence of a co-accused is given

due importance to conflict the chief
of the culprits who #lways, remain
behind the scene;

(c¢) whether this lacuna has pre-

vented Government for curbing
smuggling in the couniry; and

(d) what steps are contemplated to
bring an immediate change in the
law go that the real culprits and mas-
ter minds are dealt with properly
and not their minious?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL):
(a) and (b). Yes, Sir.
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(¢) and (d). The observations of
the Judge relate to section 30 of the
Indian Evidence Act, according to
which when more persons than one
are being tried jointly for the same
offence and a confession made by
one of such persons affecting himself
and some other of such persons is
proved, the Court may take into con-
sideration such confession as against
such other persons as well as against
a person who makes such confession.
In the case referred to in the ques-
tion, the Judge has expressed dis-
satisfaction with the limited use for
which such confession can be put
under this section. On the other
hand, it may be mentioned that even
the limited use to which such a
confession can be put under the sec-
tion has been strongly criicised by
others. The Law Commission, in its
Sixty-ninth Report on the Indian Evi-
dence Act, 1872 (a copy whereof was
laid on the Table of the House on
29-1-80) considered the matter in
detail (vide pages 222 to 225 of the
Report) and observed that “even the
limited use to which the confession
can be put under the section is not
justifiable” and that, therefore, the
section should be repealed. In the
circumstances, the question of amend-
ing section 30 of the Evidence Act to
give the evidence of co-accused any
added importance does not arise.

.Allotment of LPG Agency of Hindu-
stan Petroleum in Banswara

2639. SHRI JAT NARAYAN ROAT:
Will the Minister of ENERGY be
pleased to state:

(a) whether Government have
taken any final decision in allotment
of an agency of LPG of the Hindu-
stan Petroleum for the Scheduled
Tribes in Banswara; and

(b) if so, the delails thereof and if
not, the reasons therefor and by
‘when a final decision in the matter is
-expected to be taken?

THE MINISTER OF STATE 1IN
"THE MINISTRY OF ENERGY (SHRI
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DALBIR SINGH): <(a) and (b).
Allotment of dealershins of LPG is
made by the Oil Companies. No
decision has yet been taktn py the
Hindustan Petroleum Corporation
Limited in awarding its LPG dealer-
ship at Banswara. However, the
final decision in the matter is expec-
ted to be taken shortly.

Allotment of LPG Agency of Bharat
Petroleum in Jaipur

2640. SHRI JAI NARAYAN RAOT:
Will the Minister of ENERGY be
pleased to state:

(a) whether Government have
taken any final decision in allotment
of an agency of LPG of the Bharat
Petroleum to the Scheduled Tribes
in Jaipur; and

(b) if so, the details thereof and if
not, the reasons thereof and by when
a final decision in the matter is ex-

pected to be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH): (a) and (b).
In the 1980/81 Roster, M/s. Bharat
Petroleum Corporation Limited has
planned one distributorship at Jaipur
under ‘ST’ category and this has
been finalised and z Letier of Intent
hag also been issued in favour of the
candidate empanelled No. 1 by the
Selection Committee.

Stepping up production of crude woil.

2641. SHRI JAI NARAYAN ROAT:
Will the Minister of ENERGY be
pleased to state:

(a) whethey  Government have
taken a decision to step up crude oil
production from jtg existing well; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SNGH): (a) and (b). Yes,
Sir. The orignal Sixth Five Year
Plan envisaged a total crude oil pro-
duction of 93.4 million tonnes for the
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period from 1980-81 to 1984-85. As
per the mid-term review of the Sixth
Five Year Plan, which ig presently
being carried out, the tot4 crude oil
production over this period is hoped
to be stepped up to 105.26 million
tonnes.

Holding of Elections in Assam

2642. SHR]I AMAR ROYPRA-
DHAN: Will the Minister of
LAW, JUSTICE AND COMFANY
AFFAIRS be pleased to state:

(a) whether Government have
taken a final decision to hold Assemb-
ly and Lok Sabha elections in Assam
State;

(b) if so, the details thereof; and

(¢) if not, the reasons therefor and
by when elections are expected to be
held?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL):

(a) No, Sir.
(b) Does not arise.

(¢) The State of Assam is at pre-
sent under the President’s Rule. It
is the intention of the Government
that Assembly and Lok Sabha elec-
tions in Assam ghould be held as
early as possible.

Setting up Bench of High Cour{ In
Saurashtra region of Gujarat

2643. SHRT RAMJIBHAI MAVANTI:

SHRI UTTAMBHATI H.
PATEL:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be

pleased to gtate:

(a) whether the Centre hag decid-
ed or is considering to send an expert
commission or committee or team of
experts or officials to Gujarat so as to
take a stock or find out the case of
opening a High Court Bench in
Saurashtra Region or in South Guja-
rat;

2482 LS.
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(b) if so, when the said {eam of
officialg or commission is expected to
visit Saurashtra/South Gujarat and
what are the terms of reference
thereof;

(¢) when the said team ete. will
submit the report to the Centre:

(d) if not such team or Commit-
tee or officialg are tg be sent, the
reasons therefor; and

(e) whether such demand has been
made by the Gujarat High Court or
(2) Gujarat Government or (3) Bar
Associations and other organisations
from Gujarat, if so, the details thereof
and action taken thereon?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL):

(a) No, Sir.
(b) and (¢) Do not arise.

(d) and (e) According to informa-
tion received from the State Govern-
ments representations have  been
made to the Government of Gujarat
by MLAs, erstwhile Savtantra Pak-
sha, Juagandh and Rajkot bar Asso-
ciations, etc. for the establishment of
Bencheg at Rajkot, Surat and Baroda.
No proposal has been received by the
Central Government in this regard
from the State Government or the
Gujarat High Court. The Central
Government considers such a matter
on receipt of proposals from the State
Government,

fawt mur (fagr) & swriw gferg
aHE H FIGT ®T WA

2644. » o g : w@T It
et gg FATT &I FAT FHAA (F

(%) 77 ag 79 § fF fagre &
gafar feftm & mr faa &
AT 9§ Jgd as! AJrar ¥
FUAT IqAeE g U T THIL



259 Written Answers

T forarc T art ¥ qderor Fg w6
g ; WX

(@) afz g, a1 %7 AR e
TEl, a1 THF F4T FIO F 7

Fal damta § s "Hal (=
writ gwT faw) 0 (F) ok (@)
gafar fefsm & mm faa &
s gfew gwr @3 § st
ATAT § FITAT &4 HT qTT AMHA T80
g WX wfad ageagw # 999 &
TET S3ar | ‘

Participation of Karnataka MPs in
Programmes from Bangalore, Mysore
~and Hubli Radio Stations

2645. SHRI S. M., KRISHNA :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) how many Memberg of Parlia-
ment of Karnataky have been reques-
ted by All India Radio in Bangalore,
Mysore and Hubli Stations to partici-
pate in any of the programmes con-
ducted by AIR from March 1980 till
date; and

(b) the particularg of the Member
of Parliament and the subjects in
which they were asked to participate?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI N.
K. P. SALVE): (a) and (b). There
is no Station of AIR at Hubli. How-
ever, the information regarding (i)
the names of all the Members of Par-
liament; (ii) the Sabha to which
they belong; and (ii) the subject
matter on which they spoke over AIR,
Bangalore and Mysore for the period
from 1-3-1980 to 30-9-1982 will be
collected and laid on the Table of the
Sabha in due course,
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Development of Eledironic Telephone

2646. SHRI S. M. KRISHNA: will
the Minister of COMMUNICATIONS
be pleased to gtate:

(a) whether it is a fact that young
engineers of the Indian Telephone
Industries, Bangalore are working on
an electronic telephone;

(b) if so, the.results of their. re-
search; :

(¢) whether some research on- an
indigenous electronic telephone .-ex-
change ig also under way; and -

(d) if so, the progress made so far
and the nature of encouragement
given to these young engineers?

THE MINISTER OF STATE. IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir.

(b) Indian Telephone
hag developed prototype models of
electronic telephone instrument,
which are being evaluated for tech-
nical performane, {fea,sibility of
manufature, ete.

Industries

(¢) Yes, Sir.

(d) M/s. Indian Telephone Indus-
tries has already developed a type of
small electronic exchanges with capa-
cities varying from 9 lineg to 50 lines.
Development of eletronic exchanges
in the range of 50 to 200 lincs for use
in the P&T network has been suc-
cessfully completed and are ready for
trials. A digital elecronic exchange
system of 100 lines to 2,000 lines
capacity of contemporary technology
employing PCM technique is also
under development.

Indian Telephone Industrieg R&D
Wing is equipped with modern faci-
lities for development of such ex-
changes and the enigneerg working
there are provided with the required



261 Written Answers

environment to further their know-
ledge in the field of telecommunica-
tions. Their progress is also continu-
ously monitored to take care of their
career develpment.

Engineers are also given plenty of
opportunities  for participation in
seminarg and conferences with a view
to .post them with the latest develop-
ments of the state-of-the-art. They
are also sponsored for invention pro-
motion and other awards.

Soviet offer to set up 1,000 MW Ther-

mal Plant during Prime Minister’s
visit

2647. SHRI BALASAHEB VIKHE

PATIL: Will the Minister of ENERGY
be ‘pleaseg to state:

(a) whether the Soviet Union dur-
ing the Prime Minister’s visit offered
to set yp a 1000 MW thermal plant in
India;

(b) whether the offer has been ac-
cepted and if so, the details thereof;
and

(cy where the new plant is likely
to be located?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (o).
During the recent visit of the Prime
Minister to U.S.S.R, the possibilitieg of
Installing new Power projects in
India with the help of Soviet assist-
ance were considered. No decision
has been reached as the feasibility
and the technical details of the pro-
jects are yet to he discussed at the
expert level

Theft of Coal from Coal India
Collieries

2648. SHRI BALASAHEB VIKHE
PATIL:
SHRI RANJIT SINGH:

Will the Minister of ENERGY be
+ pleaseq to state:

(a) whether it is a fact that a large
scale theft of coa] continues to take
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place from the Coal India Collieries
and they are being sold in plack mar-
ket both in India and neighbouring
countries:

(b) whether it i a fact that the
Ministry have recently issued some
guidelines/instructiong to Coal India
to prevent such thefts; ang

(¢) whether any assessment has been
made about the normal loss that is
taking place as a result of such thefts
and whether there has been any pat-
ronage from any political quarter to
the underworld who are indulging in
such matter?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a)
There is no large scale pilferage of
coal from the Coal India collieries.

(b) A number of measures including
the following have been taken tgp pre-
vent the pilferage:—

(iy Regular physical checking of
coal stocks by teams of the coal
companies and also from Coal India
Limited.

(iiy Surprise visits py Vigilance
Teamg from the coal companies and
Coal India Limited.

(iili) The number of private coal
depots is being reduced.

(iv) Boundary walls andg fencing
are being constructed/done at vari-
ous places where coal stocks are
being kept on a regular basis.

(v) Road transportation of coal,
coke and sang is being departmen-
talised.

(viy Security arrangements are
being tightened.

(c) As stateg at (a) above, the loss
of coal is not on large scale. Patron-
age from any political quarter tu those
who are indulging in such matters, if
any, is not known.
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Division of coal India. subsidiaries

2649. SHRI BALASAHEB VIKHE
PATIL: Will the Ministet of ENERGY
be pleased to state:

(a) whether it is a fact that the
Coal India Subsidiaries are going to
be divideq into various divisions; and

(by whether Government propose to
ensure that this division will lead to
better production ang if so, the delails
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a)
and (b) It hag been decided by the
Government to sub-divide the four
coal producing subsidiaries of Coal
India Limited, namely Bharat Coking
Coal Limited, Eastern Coalfields Limi-
ted. Ceniral Coalfields Limited and
Western Coalfields Limited intp 2, 2, 3
& 2 divisions respectively. Coal mines
in Assam will be under g separate
Division under the direct control of
Coa] India Ltd. Each Division will be
headed by a Director. In the re-orga-
nised set up, adequate administrative as
well as financial powerg will be dele-
gated to the Divisiona] Directors to
enable them to carry on their divi-
sional activities effectively and to
step up production.

qgie urdt MY wE osfugl w1y

2650. T Taw™ TwE I8t ¢
FT FAT HAT Ig IATT FT FAT FAA
5 :

(F) a9 1980-82 F &
mafer fFo o @ oWl A
e d9  uafegl @1 TSaE
= T g

(@) =9 ¥ gfwmt arfaarfad

qIX |agd s & fag o
gfamr Fer wrdeaa 97
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(w) =T e greaw foa &
gar faaf fFar aar a7

(o) afe g, @ qedaer =@
FT & ; IR

(=) TR & fga Jfa »
Jequd & A § migwn
¥ faeg aur FEawEr & SAAr ?

Foaf Aarey A wew wa  (
gxE@IT fg) ¢ (F) Jo Fwfaat g
I  1980-81 'ﬂr{ 1981-82 &I
et & 9fg 31-8-1982 W
Fq 661 FEHT faFg Iz SAms
(/) AT 554 Tefe o S0
F wefar 4 W O§ 1 TSE-a
R A IuAeT Gl 8 |

(@) Tt Srefo/fedega et »
1 25 Wiawa wmesor  HAgEd
st [ mEfaa SesTiaEt & safaaat
¥ fouw g\ qufy waga@ dfawt &
faqg #5 sreerr G 2

() i

(=) fafos =fet & fao g
gTU W@ T 100 @rge UEEI &
AR ToF-aX qAeAT fovar s
g Sogag (F) § aarg 7§ e
faat wix fewegexfadl & & 130
eHt Yo faEr FE o W 124
Tef 2 qr>  Sfto &I f{ﬁ%ﬂ'q'f q-
g enfeat ok sw sfeai &
Seteardl &1 & T g | @ AR
gafal & gfaw &9 faar s @
gl
(%) s wrrewt  fagidi /et
F¢ fafose Ieqew g@dR F

S F AT AT g, geafegd Qe
mﬁﬁm%’rvﬁumﬁ._

"

£l
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Pétroleum Dealer’'s Commission

2651. SHRI ZAINUIL BASHER. Will
the Minister of ENERGY be pleased
to state:

(a) is it a fact that his Ministry on
the one hand has increased the deal-
ers’ commission on H.S.D. and petrol
and as the other hand taken more from
the ‘A’ site dealers by increasing the
rate of licence fees:

(b) is it also a fact that investments
of the dealers of petroleum products
have considerably increaseq due to
rise in prices of these products during
recent years; ang

(cy what consideration hig Ministry
have for reduction in the profitability
of dealers inspite of their regular de-
mands for the increase in the rate of
commission?

THE MINISTER OfF STATE IN
THE MINISTRY OF ENERGY
(SHRI DALBIR SINGH): (a) No,
Sir. The revised rates of dealers’ com-
mission on H.8.D.0O. and petrol and 1i-
cence for recoveries announced wilh
effect from 1.7.1982 have been kept in
abeyance. Final decision has not been
taken so far.

(b) Yes Sir,

(c) The rateg of dealers’ commission
on H.S.D.O. and petrol have been revis-
ed upwards from time to time to com-
pensate the dealers for the losses
suffered due to:—

(i) increased monetary value of
the evaporation and handling losses
borne out of the gross commission
paid to them; ang -

(ii) increased financing charges
due to higher inlerest burdens on
the working capital needed for
stockg held arising from increase in
the prices of high speed diesel oil
and petrol.
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gfegm e geRIw Tmake! §

frgfea/wat & wm & & 7 wlqa-

fasamt w1 @iw w7 & fag il
T TS

2652. =¥ XM &S JFT ;AT
@A AN T TA AT FA WA

(%) 3ar FTHFR T gfeaq
cHATE geEdrer, waader § frgfes/
adf F e § v 1% wlrgfraar
T @ & & fag afafa afsy
® 2

(@) afc g, @t zg afafy &
feg wafa aF ufgdes sega foq
ST #T A9ET §; AR

(1) S=a @fafgs & =3l F
ATF AT § AR AT THT  GIFX
FI goaT WfagaT wegd &< faar
g WX Ffggl, qb acaeaee’ saT #47
g7

HAR "artHa W WUSaE qar (A
WA TEHIAC) ¢ (F) ST AL

(@) o) (7). =amr gar A&
giar |

gfegn a«lelv  FeEIw,  TrgaRdl
¥ IARA A wAT

2653. »f TW WA G FAT
AN Hel ag Fa &Y FA F
fF:

(%) =g 75 s & f gfeqa
AR seRw fafads, wgaidft =1
AT eHar ¥ @ &t a|i & A
FAT ATE T

(@) afsgr, a1 3oma aqw

FAY F AT FEA Z ; A
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(@) wr g gfeum S
TR fafies, TaaEl & IWRA
7 3fg &= & f7ag :E FEarE
T @I g A gfq g, ar acavaeet
ST #ar g 7

HHT wATH4 A sy gar (oA
TR qwaAmr) - (F) ¥ (7).
THIET A9 gfuegd TR
gretew fafaes &1 W sTw@mEn
el ot ofdgismr @ @ g1 39
FE@ME ¥ Ueqd: UF AT@ ATEAT HT
SaOed gfdas geT ) ¥ ScaTed
FATT H1 IOV FS™T T @I 2
M UF #1@  dZAT FT Hf=aw
I d9dT, 1983-84 dF NI
g & GWTEAT g | aduid &reil
of@ISAT & FATET T T
gfgieEr’ fesgw & wware @i
SueHY &t 9fg a9 2 @ ATl &
JOTRA # TF qfeEr 61 ga o
a | T g

wrgts faga sifewzor w1 W
2654. I (W HI® T @I
FAT FAT qg FAE & FAT FHT fF

(F) T@T F=T &L T FE
Tt faga wifaewr afsy fwar 2
ar & &1 (g9 T

(@) afx g, a1 ¥ SIfEsHr
§ waedt w1 waA rfaa e e @

(7) #ar T@ FUEFEWT F WS

¥ ¥ Tow aeEd A et

fear T & ; AR
(w) afg g, ar o& ooww &
Tz gu fauw &1 sRr v § 7
FWL darHa W TG war (=
faww wgia) @ (%) s, 780 faga
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(amr) =fafaw, 1948 F w=wiq
/Y & UF I famm wrfrwwo
FT oA fwFar T )

(&) & (=), = 70 3347 |

wIST gawg § wmatme § enfagy sy
fasiel & wAFma |0

2655. Wl Tw wWW TG F_
Wt "Er a3 9T &1 FAT FUT
f&F

(%) FT1 ag &9 ¢ % =% fqedr
F FEY UG FECET A e
F afawt & fedr @ aftec #&
fasret &1 @FFww AE0 four e §
foma oformeass Sa4 F==i F
TIY TETE H  FTRT  FfeATIAT @Y
W 2 F afadl &1 AU F19 FH
¥ wfeas g1 W' §; #R

(@) afe g, qF ITH1 IASHT
Ffearear 3@ gu fawedt & FAww
T3 F FT F G |

FAT Ay A ey Aa (o
fagw wgwm) (%) =T (F).
19-2-1973 &I 28 gifedi 7 fasret |
& sawe & g wraar g few 9
S w0 F fawel & FAew I
F fog 32408, & ufwm &1 ww
afrafag oq@TT S| 9-4-1973 &I
RN TT I 9%g SgiA FATAd
afaq FAawT IWR FAT AG FAQ
4| @ 59 T F Ay FAaw

T fRT ST @ )

Issue of Licences for expansion for
man-made fibres yarn

2656. SHRI DIGAMBER SINGH:
Wil) the Minister of ENERGY be pleas-
ed to state:

(a) the  particulars of licences/
Letters of Intent issued to the various
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large and other Industrial Houseg for
the: expansion/installation of new
plants for production of polyester and
other man-made fibres like Nylon-6,
acrylic etc. and Viscose staple yarn,
Rayon yarn etc, up till 31.8.1982 and
their capacity:

(by which of these units have been
alloweq to enter into agreement with
foreign collaborators in Japan and
Europe for import of machinery, tech-
nical know-how, transfer of expert
technology and other cognate matters;
and
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(c) the element of foreign exchange
involveq in these agreements and whe~
ther «Government’s approval to these
agreements is mnecesary or not in the
former case, has it been taken?

THE MINISTER Opr STATE IN
THE MINISTRY OF ENERGY
(SHRI DALBIR SINGH): (a) The fol-
lowing letters of Intent/Industrial Li-
cences have been issued for the manu-
facture of various man-made fibres
during the period between 1st Janu-
ary, 1981 and 31st August, 1982:—

Letter of Intent) Capicity  Location

S.No. Name of the party
Industrial Liccee  (torne:
No. & Date annum)

T 2 3 4 5

1. Kanhayao Polysyntltics LI:7-3-80 FT7 18,cco Gujar..t,
dt. 16-5-81 (NU) Kandla

2. Ahmedabad Mfg. & Calico Ptg. Co. Ltd. CIL:124(81) 6.1co  Gujarat
dt. 17-6-81 (SL)

3. Karnataka State IDC Ltd. . 1.1: 982/81 15.(co Karrataka
dt. 29-6-81 (NU)

4. M.P. State IDC Ltd. . LI:4c8/61 15,00 M.P.
dt. 2-7-81 (NU)

5. Industrial Promotion & Investment Corpn. of

Orissa Limited ; . ) . LI:409/81 15,600  Orissa

6. DPradeshiya Indl. & Investment Corpn. of

Uttar Pradesh Limited) |
7. Punjab State IDC Ltd.[
8. Swadeshi Polytex Litd.

9. J.K. Synthetics Ltd.
vy

POLYESTER FILAMENT YARN

1. Orkay Silk Mills Pvt, Ltd.
2. Reliance Textile Industrics Limitcd

3. J.K. Synthetics Ltd.

dt. 2-7-81 (NU)

LI: 407/61 15,c00 U.P.

dt. 2-7-81 (NU)

2(17)81-1 A-I1 12,00 Furiab
dt. go-7-81 (NU)

1I:€81/81 Erco TP

dt. 7-11-81 (SE)

CIL: 325(81) 6,cco Rajasthan
dt. 5-11-81(SE’

CIL: 228(f1) 6,co0  Maharash-
dt. 7-8-81(NU) tra
IL:233(81) 10,cco  Maharash-
dt. 17-8-81 (NU) tra

CIL: 324(81) 6.cco Rajectlen

dt. 5-11-81(SE)
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-

I 2 3 4 5

e e U P —

»
NYLON INDUSTRIAL YARN|TYRE CARD ..

1. Nirhhna Syathetic Fibres & Ghemicals Limited  LI: 755/81 2,810 Mabarash-
dt. 16-12-81(SE) tra

2. National Rayon Corpa. Ltd. . . . LI:756/81 1,700 Marashsh-
dt. 17-12-81(SE) tra

3. Baroda Rayon Corpn Ltd. . . . . LI:922(81) 2,000 Gujarat
dt. 21-12-81 (SE)

4. Garware Nylons Limited . . . . LI:770/81 2,000 Maharash-
dt. 21-12-81 (NU) tra

5. Shriram Fibres Limited . . . . LI:vy71/81 2,000 Tamil
dt. 21-12-81(SE) Nadu

6. J.K. Synthctics Ltd. . . . . . LI:1/82 2,000 Rajasthan
dt. 4-1-82(SE)

7. Modipon Ltd. . ; ; . . . LI:5/82 2,000 U.P.
dt. 11-1-82(SE)

8. Century Enka Ltd. . . . . . LI:g44(82) 2,200 Maharash-
dt. 12-5-82 NU) tra

ACRYLIC FIBRE
1. J.K.Synthetics Limited . . . . LI:394(81) 12,000 Rajasthan

dt. 30-6-81
as amended vide no.

1447(81)-IL/SCS dt.

VISCOSE STAPLE FIBRE|FILAMENT YARN 10-6:02
1. M/s Tungabhadra Fibres Ltd. 10,000
2. South India Viscose Ltd. 7,000
3. Indian Rayon Corpn. . 7,300

Nore: NU — NEW UNDERTAKING
SE — SUBSTANTIAL EXPANSION

(b) and (c). The units which have been allowed to enter into agreements with the foreign

collaborators in Japan and Europe and the clement of foreign exchange involved in these cases
is asfollows:—

S.No. Name of the party Country of foreign Foreign exchange
collaborator involved
1. Ahmedabad Mfe. & Calico Printing Co., Limit- - T
ed . . . . . . . West Germany Rs. 139 lakhs
2. ].K.Synthetics Limjted:
(i) Polyester Staple Fibre . . . . West Germany Dm 25,00,000
(i) Polyester filament varn . ; . West Germany Dm 12,48,000
9. Orkay Silk Mills Pvt. Ltd. . . . . West Germany DM 35,49,000
Tur;gabhadra Fibres Limited . . . Japan 150 million yen

5. South India Viscose Ltd. . . : . Italy Rs. 5655 takhs




rd

273 Written Answers

Amendment to Labour Laws to in-
clude Stiff Penal Provision

2657. PROF. AJIT KUMAR MEHTA:
‘Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Government are consi-
dering to amend relevant labour laws
1o include stifl penal provisions so as
to prevent itg violation as suggested
in the Judgment of Supreme Court on
September 18, 1982 on Writ petition
filed by Peoples Union for Democratic
Rights; and

(b) if so, by what time and if not,
ihe reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
REHABILITATON (SHRIMATI MOH-
SINA KIDWAI): (a) and (b). Govern-
ment have already taken note of the
three instalments of the Judgment of
Supreme Court, which appeared in the
Presg on 20—22nd September, 1982 and
steps have been taken to obtain a
certified copy of the Judgment. Neces-
sary action on some of the observa-
tions of the Supreme Court with re-
gard to the enforcement of certain la-
bour }aws has already been initiated
by issue of suitable instructions to the
appropriate authorities. Suitable ac-
tion with reference to the principles
which are of an innovative nature
enunciated by the Supreme Court in
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the Judgment and which also involve
amendment to some of the existing
laws will be taken in consultation
with the Ministries/Departments con-
cerned,

1982~83 & saqFTAY ®I  Twgl

2658. I TH FeAAW : FT
W WY gAqte®  Adr g aar &
EXN FT fF

(%) 1982-83 & T N F
Uwm Fezl & foqy a9 gasi
T OO GNET @ AR HA-
AAT T & TF qT a§f & A
feg @1 ax o= den ¥ afg
g% ; WK

(@) =@ amr=@r & gT FE
F fod g@R @ @ ImE w5
ST &1 fa=re g 7

w7 AT gAafq Fawa ¥ g
war (snwal wwgludr  fezad)
(%) feawx, 1978, 1979, 1980
qaT 1981 & #w # W ¥ feum
UM FE@al § a1q Fqex 9%
15-34 a4 & d@tq & W @ F
sfeqal 1 g&aT q4T Fsar Sfaadan
afgar AT T T

g s 4 ¥ fTHemT € w:A §

1978 1979 198 0 1981 (wdfaw)
=rd et a3
gent (ArEl H) 119.9 134.3 151.3 171.4
wfgmaar afg 12.0 12.6 13.3
Tz 1. Torare wratagt § qgny aN sl WA asarT q@iog o

a4 mwiafig. adr I safeqy AsTiT agraal & (Mg w941 Fr7 Tsral
FTAtad § IHVFT g1 FIGIT | AT T F I A AA@F  AMGR 97
WedT a9 & Wr3 § A T A |

-

Fiz: 2. afawaar qu wiweY a7 wiaifE §
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(@) & T & Fawi A
Ay gfgr q}w A SUSQ
% fam &1 F9 FW@ F fou
s Aifg deelt F% o=t &
faeifar & T 21 T gew § @O
Fr 7¢ fafasr gemml & SR we
AT TxamEs & fgu o qq g 1
ST F [IATG TG qHF-GIFH F(oZeh 10T
F uF WA F ET § gawl Afeq
Qe FJfEat F faw w=-Teeme
¥ TEE T § UEEAl 37 & FF
Tedt H forer st owistar qar
AsR. qoF Ifxwal &1 737 ([Far
T R

wiafaat & Feo fRuaffe &7 & fag
wfafa =1 frgfe

2659. *I T&T TA WEFY :  Fg7
IHIGH WL SATE el Ig Saqrd &Y
FaT 3 &7 0

(%) |1 T&FR 7 Saq WE
ok e Awfgal & g it
g & foa w1 wfwle fgw =g
gfe gi, @ 337 A fFE TFR
fran T 3, AR

(@) afe &, @ F| &
wafadt © SarEd gic fef gt
A fa@y Siw  FAW AR A
faife s & @ us afafa
g wr ?

TEEA AR AW war (s
g we) (F) WX (¥). T@R
gu e frafad o sedt & go
HRE qEE /I e A &
famrfont & smac o fraifo o
ST E | R FT AU & qeAdl
F fawfenr #@ & foC gigg qeq
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e afufs N o Iwafafr o
1 T & foad &> wd, & @,
A S o T, may  fagas
(V@) #R WET AR T
Hatera & gfafa mfrer & | Sade
® A H AT Y, Adl F g9
fratfea = & fou 1% o= afqf
fraas F 1 F15 T6717 TG §
v F Aoy foagsl #i g
gerg wiawrfEt & qaregq § qraat
F qeai 97 A fav A @& sdr
T AR Harew F1 AT F IOTET
T IAHT IUAHAT FHI Wl I@-IG
F1 AT T

Setting up TV Station at Bangalore

2660, SHRI S. M. KRISHNA. Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether there are proposals for
setting up a Television Station at
Bangalore;

(b) if so, whether it is proposeq to
procure loans for setting up this sta-
tion; and

(¢) if so, the natur¢ of the schemes
in thig regard and the progress made
so far?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI N. K.
P. SALVE): (a) and (c). A 1 KW
transmitter has already- been commis-
sioned at Bangalore. A fullfledged T.V.
centre with studio facilities and a 10
KW transmitter is expected to come
up by 1984-85, The equipment has
been ordered and the site acquired.
Building plans have been finalised.

(b) No, Sir. The expenditure is pro-
posed to be met out of the funds allo-
cated in the 6th Plan for the purpose.
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Posting up non-Qualified Persons in
ONGC

2661. SHRI B. R. NAHATA: Wil
the Minister of ENERGY be pleased to
state whether it is a fact that in ONGC
non-qualified persons are posted as
Deputy Superintendent Engineers and
Executive Engineers; if so, reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): The so-called non-guali-
fied persons, who have been anplint-
ed as Deputy Superintending Engi-
neers and Executive Engineers in the
ONGC, were initially appointed in
Class IIT posts where prescribed quali-
fications were Under-matric, Matric,
Under-graduate, Graduate and above
considering the nature of job to be
handled by them, like Topman, Rigman
etc. They had gained sufficient ex-
perience in their line and in accordance
with the Recruitment and Promotion
Regulations, 1974, they were eligible
for promotion and as such have lLeen
considered for promotion and suitable
ones have been promoted.

Dual Pricing for Drugs

2662. SHRI BHEEKHABHAI: Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

. (a) whether it is a fact that Drugs
Industry in India has been allowed to
adopt dual pricing for its production
and the prices of specified important
drugs are controlied while for other
products the prices are to be fixed by
the producers;

(b) what is the permissible profita-
bility with regard to the uncontrolled
drugs for which the prices are to be
fixed by the producers; and

(c) whether life-saving drugs are to
be controlled?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) Price controlled bulk
drugs are specified in the First and
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Second Scheduled and price controiied
formulations are specified in the Third
Schedule of the Drugs (Prices Con-
trol) Order, 1979. The prices of bulk
drugs and formulations specified in
these Schedules are approved/revised
by the Government from time to time.
There is ng price control on the bulk
drugs and formulations which :are not
specified in these two schedules and
the manufacturers are free to fix
their own prices.

(b) There are no profitability ceil-
ings for price decontrolled formula-
tions. However, the overall ceiling ol
profitability on formulations which are
specified in the Fifth Schedule of ihe
Drugs (Prices Control) Order, 1979
provide for pre-tax return on sales
turnover of manufacturers or '‘mpor-
ters of formulations varying from 8
per cent to 13 per cent depending upon
the sales turnover and the fact that
whether the manufacturers are ~agag-
ed in the manufacture of bulk drugs
and/or research and development.
The ceilings of profitability are for the
entire formulation activity ncluding
price decontrolled formulations.

(c¢) There is no standard list of life
saving drugs. Formulations which
are considered essential and of mass
consumption are price controlled and
Government allows lower mark-ups of
40 per cent and 55 per cent on ‘he €x-
factory cost while fixing/revising
their prices, Such fiormulations
are specified in Category I and
Category IT of the Third Schedule to
the Drugs (Prices Control) Order,
1979. -

Construction of Sub-section in Kalkaji
Extension

2663. SHRI R. N. RAKESH: Will the
Minister of ENERGY be pleased to
state:

(a) whether DDA had alloited MIG
flats in Kalkaji Extension in March,
1982:

(b) whether they could not be iven
possession for want of electricity;
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(c) whether a new sub-station is re-
quired to he built in Kalkaji Exten-
sion to meet the needs of new resi-
dents in Kalkaji Extension; and

(d) if so, steps taken to expedite
‘the construction of the same?

THE MINISTER OF STATE (N THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Yes, Sir.

(b) As intimated by DDA allotment
cum demand letters have not been
issued so far.

(cy A comprehensive electrification
scheme comprising installation of one
66 KV Sub-station and a number of
11 KV sub-stations are required to
cater to the load requirements of new
residents in Kalkaji Extension.

(d) The site of the proposed €6 KV
.sub-station hag heen finalised and the
possession of this site has not been
handed over to DESU by DDA. Some
sites for 11 XV sub-stations were hand-
ed over by DDA in July, 1982.

On formal allotment of the site for
the proposed 66 KV sub-station, detail-
ed estimates for electrification .chreme
will be prepared and share payable by
DDA representing 50 per cent estimat-
ed cost on general electrification and
100 per cent cost on street lighling
will be intimated to the DDA for mak-
ing payment,
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\lﬂumber of Man-Days Lost

2664. SHRI CHITTA BASU: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to siate:

(a) whether there has been unusual
increase of the number of mandays
lost during the first five months of
1982;

(b) the reasons therefor and the
break-up figures for strikes and lock-
outs during the period; and

(c) steps taken or proposed to be
taken to improve the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR):
(a) According to the reports received
at the Labour Bureau till 17-7-82, 7.65
million mandays were lost due to
strikes and lockouts during the first
five months of 1982,

(b) Statement showing the number
of strikes and lockouts during the first
five months of 1982, cause-wise, 15 at-
tached.

(¢) The Government is keeping a
constant watch on the industrial rela-
tions situation in the country. The
Industrial Relations Machinery hoth
at the Centre and in the States counti-
nues to make efforts to reduce “work-
stoppages and the number of mandays
lost due to them through preventive
mediation, conciliation, adjudication
and arbitration as necessary under the
existing statutory provisions and vo-
luntary arrangements.

. Statement

Statement shoviig ti: wender of strikes and lockouts Aduring Fanuary= May, 1982, Cause-wis.

Cause Group

No. of Strikes (P) No. of lockouts (P)

1
Wages & Allowances .
Bonus : i . ;
Personnel & Retrenchmernt |
Leave & Hours of work
Indiscipline & Violence
Others : .

DN AR~

Tot«x

D e e e T e —— e — Y et e i —_——

2 3
185 19
33 4
156 14
13 Nil
37 78
177 61
601 176

(P =Provision:1 ar.d based on the returrs received in the Tehowr Purrau, Simla Gl 15-7-1082.
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Payment of Bonus to the Workers

2665. SHRI SATYAGOPAL MISRA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) what is the general policy of
Government of India in giving bonus
to the workers in the current financial
year;

(h) what steps Government propose
to take against those persons/manage-
ments who will deny payment of Licnus
to the workers in the current year;

(c) what are the details of (a) and
(b); and

(d) what steps, in details, Govern-
ment have taken or propose to take so
that the workers are guaranteed pay-
ment of bonus in this year?

THE MINISTER OF STATE 1N THE
MINISTRY OF ILLABOUR AND RE-
HABILITATION (SHRIMATI NOH-
SINA KIDWAI): (a) to (d). The Policy
of the Government is to ensure puy-
ment of Bonus in accordance with the
provisions of the Payment of Donus
Act 1965 as amended from time to
time. The appropriate Government is
responsible for effective enforcement
of the law. The Act provides that the
appropriate Government may 2ppoint
Inspectors for ascertaining -whether
any of the provisions of the Act have
not been complied with. If any per-
son contravenes any of the provisions
of the Act or any rule made taere-
under will be punishable with impri-
sonment for a term which may -xtend
to six months or with a fine which may
extend to Rs. 1,000/- or with both, The
Act also provides that if a dispute
arises with respect {y the bonus pay-
able under the Act it shall be deemed
to be an industrial dispute and dispos-
ed of accordingly. The Central Gov-
ernment have issued directions to the
State Governments to ensure that bo-
nus is paid in accordance with the
provisions of the Bonus Act.
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Issue of Debentures by Lohia
py Machines, Kanpur

2666. SHRI R. L. P. VERMA: Wiil the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

D’a) whether it is a fact that Lohia
achines while inviting applications
for issue of Debentures last month
offered the attraction of reservation of
25 per cent of the annual production
of Vespa scooter to be undertaken by
them for preferential allotment to the
debenture holders;

(b) whether such an attraction to
swallow more capital in the forin of
debentures trom the open market is
considered as a malpractice aof unfair
trade practice coming within the pur-
view of the MRTP Act or Rules made
thereunder;

(c¢) if so, whether Government pro-
pose to ask the MRTP to institute a
suo moto enquiry into this matter; and

(d) if the reply to part (b) in the
negative, what action do Government
propose to take in case of such trade
practices? ;

THE DEPUTY MINISTER IN THRE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHU-
LAM NABI AZAD): (a) In the pros-
pectus dated 28-7-1982 of M/s. Lohia
Machines Ltd. regarding the issue of
debentures, it is stated that “The
Board has decided to reserve 25 per
cent of the annual production of Scoc-
ters by the company for preferential
aliotment to the successful alloitees
who shall be allotted the Debentures in
terms of this Prospectus, excluding De-
bentures allotted on a preferential
basis to non-resident Indians and per-
son of Indian origin resident abroad.”
The consent for the relative debenture
issue was granted under the Tapital
Issues (Control) Act by the Controi-
ler of Capital Issues who functions
under the Ministry of Finance, De-
partment of Economic AfTairs.
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(b) to (d). Malpractices/unfair trade
practices are mnot covered under the
MRTP Act. This Act, as it stands,
coverg only Monopolistic/Restrictive
Trade Practices. Accordingly, the
question of any enquiry or action under
the MRTP Act does not arise and no
suo -moto enquiry in this regard has
been instituted by the MRTP Cgmmii-
sion.

amfas wAAT § gmgs 9 W
gam faag srA

2667. = TR W TE : F#4T
fafa, 3@ #iT Fodt @ A4 a8
Tam # F oFa fa o

(®) = fawa fogg ofiwg,
Frawdl F HEWEd A @ o
FrTfS® FEAT A JOWEA
R TF g4 fqaE FET I &
forq w1, fom € ; W ‘

(@) afg g ar 39 ) T
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fam, =a'a wig FEIF0 T qay
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Plan to face Exhaustion of Existing
Energy Sources

2668. PROF. AJIT KUMAR MELHTA:
Will the Minister of ENERGY be pleas-
ed to state:

(a) whether Government have {for-
mulated any short-term/long-term
plan in the event of the existing source
of energy being exhausted;

(b) if so, what are the details there-
of:

L]

(c) have Government considered
Plasma as one of the possible future
source of energy; and

(d) if so, what steps have been
taken by Government t{o encowrage
research sn Plasma for the purpose?
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS,
OCEAN DEVELOPMENT AND THE
DEPARTMENT OF NON-CONVEN-
TIONAL ENERGY SOURCES IN THE
MINISTRY OF ENERGY (SHRI C. P.
N. SINGH): (a) and (b). The question
of developing alternative sources of
energy both on a short-term anij lqng-
term basis has been engaging ine at-
tention of Government. The develop-
ment of renewable sources of ensrgy
such as solar energy, wind, biomuss,
biogas and hydro power has been sig-
nificantiy intensified in the Sixth Five
Year Plan. The Commission for Ad-
ditional Sources of Energy has tuken
up an integrated programme of re-
search, development{ and demonstra-
tion in respect of various renewable
technologies. $Several renewable ener-
gy devices and systems, including solar
water heating systems, driers, solar
cookers, solar photovoltaic pumps, wind
pumps and biogas engines have been
developed in the country and some of
these have been brought to a stage of
commercial scale production. As cost
of conventional fuels rise and those of
renewable systems decrease on account
of technological and other develop-
ments, it is expected that renewable
sources of energy will be able to in-
creasingly supplement and replace con-
ventional sources of energy.

(c) and (d). Government is aware of
the potential of plasma as an ¢lterna-
tive source of energy for the future.
An intensive programme of research
and development in this area has been
taken up. The studies cover various
aspects of plasma physics magnvtical-
ly confined plasma and laser produc-
ed plasmas. These research program-
mes are being executed at the rhysical
Research  Laboratory, Ahmedabad;
Bhabha Atomic Research Centre, Bom-
bay and other organisations in the
country. A project on the possible uti-
lisation of low temperature plasma for
magnetohydrodynamic power genera-
fion is also Leing implemented vy the
Commission for Additional Sources of
Energy.
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Unsatisfactory Handling of Newsprint
by STC

2669. SHRI KRISHNA KUMAR GO-
YAL: Will the Minister of INFORMA-
TION AND BROADCASTING be pleas-
ed to state:

(a) whether it is a fact that the
Press Council of India had mentioned
to Government that the handling of
newsprint by STC was unsatisfactory
and suggested that the working ot
STC shouid be streamlined to ensure
better availability of newsprint re-
quirement by newspapers; and

(b) if so, the action taken *hereonr?

THE MINISTER OF STATE IN [HE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N. X. P.
SALVE): (a) Yes, Sir.

(b) Improvement in the services pro-
vided is a constant process and efforts
are always being made by the Slate
Trading Corporatlion to give maximum
customer satisfaction. Some of the
specific recommendations made by the
Press Council are under consideration
of the Government in the light of the
recommendatiors made on the subject
by the Serond Press Commission.

Provision of Electricity for People Liv-
ing in Resettlement Colonies in Capital

2670. SHRI G. Y. KRISHNAN: Will
the Minister of ENERGY be pleased to
state;

(a) whether Government's attention
has been drawn to the news item in
Patriot dated 14 September, 1982 that
more than 15 lakhs people in the Capi-
tal’s resettlement colonies have heen
living in darkness for the last two
years;

(b) whether it is also a fact that
Government had been giving assuran-
ces to provide them electricity and
other facilities; and

(c) if so, the details regarding steps
taken by Government in thig regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (c) All the
resettlement colonies established in
Delhi by the DDA during 1975-77 are
already electrified. Facility of street
lighting alsg exists in these colonies.
DESU used to give domestic electricity
connection to the prospective consu-
mers in these colonies on completion
of usual commercial formalities i.e.
payment of securily deposits and pro-
duction of ration card as proof of oc-
cupancy. In July, 1982, DDA desired
DESU not to grant any electric con-
nection on slum J.J. plots/tenements
to their respective allottees without
producing a ‘NO OBJECTION CERTI-
FICATE" from them. These restric-
tions were withdrawn by DDA 'n €ep-
tember, 1982 and DESU has taken
steps to maintain status quo in the
matter of grant of domestic electricity
connections in the resettlement colo-
nies. The prospective consumers are
not required to produce ‘NO OBJEC-
TION CERTIFICATE’ for getting do-
mestic electric connections in resettle-
ment colonies,

As many as 44945 applicationg for
new electricity connections in resettle-
ment colonies were received by DESU,
out of which 43333 connections stood
energised upto 30-9-1982.

Storing of Kerosene OQil

2671. SHRI JAGPAL SINGH: Will
the Minister of ENERGY be pleased *0
state:

(a) whether it is a fact that Kero-
sene Oil Depots are to be run in the
premises on which Licences have peen
given by Delhi Administration and
the storing of the oil outside the
licenced premises is an offence under
the Delhi Kerosene Oil Export and
Price Control Order, 1962;

(by if so, how many Kerosene Oil
Depots are violating the Control Order,
with full details thereof; together with
action taken against them, more so
keeping in view the impending ASIAD
82 and the public safety from fire acci-
dents in view;
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(c) have Stay Orders been obtained
from the Courts from 1979 against the
suspension of Kerosene Oil Depots on
violating the Control Order which are
yet to be revocated; and

(d) if so, reasons for the inordinate
delay in getting them vacated with .ull
details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) Yes, Sir.

(b) /A survey is being conducted
by Delhi Administration to ascertain
this fact and necessary action will be
taken against such licences for viola-
tion of the provisions of Control Order.

(c) Yes, Sir. One casc of Kerosene
Oil Licence No. 1502 regarding storage
of Kerosene Qil is pending.

(d) One 28.8.1980 a Counter Affida-
vit wag filed in the Hon’ble High
Court by Delhi Administration but
ithe case has not yet been fixed for
hearing by the High Court, Delhi.

Amount spent on Loktoki and Kopili
projects

2672. SHRI CHINGWANG KONYAK:
Will the Minister of ENERGY be pleas-
ed to state:

(a) the amount spent sg far on the
Loktoki and Kopili projects in morth
eastern region;

(b) the total expenditure likely
1o be incurred hereon.

(c) when these two projects would
be completed; and

(d) the details of benefits to arise
dherefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) The amount of
Rs. 95.22 crores on Loktak Project (till
end of August, 1982) and Rs. 100.71
crores on Kopili Project (till end ot
September, 1982) have been spent.

(b) As per the latest estimates of
cost thr total expenditure likely of be
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incurred on Loktak Project would be
Rs.- 108.77 crores and that on Kopili
Project Rs. 149.02 crores.

(c) The Loktak power station is ex-
pected to be commissioned by Decem-
ber, 1982. The first unit of Khandong
power station under Kopili Project is
expected to be commissioned by March
1983 and all the generating units under
Kopili Project are scheduled to be com-~
missioned by December, 1984.

(d) The Loktak and Kopili Projects
would provide installed generating
capacity of 1056MW and 150 MW res-
pectively.

Selection. of block/districts for sittting
up of gobar gas plants

2673. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of ENERGY be pleas-
ed to state:

(a) whether Government are zelect-
ing blocks and districts in the States
to provide assistance for the setting
up of gobar gas plants; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS, QC-
EAN DEVELOPMENT AND THE DE-
PARTMENT OF NON-CONVENTION-
AL ENERGY SOURCES IN THE MIN-
ISTRY OF ENERGY (SHRI C.P.N.
SINGH): (a) and (b). Under the
National Project for Bio-gas Develop-
ment taken up from 1981-82 as a Cen-
tral Sector Scheme, it is intended to
set up bio-gas plants throughout the
country. However, 112 districts/areas
have been selected to start with for
intensive development of bio-gas pro-
gramme on clustered area appro:ch
basis. A statement indicating such dis-
tricts is attached. In addition, State
Governments have been asked to sub-
mit appropriate siteg for the setting
up of community type larger bio-gas
plants.

-
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Statement

Andhra Pradesh .

Assam

Bihar

Gujarat

Haryana

Jammu & Kahmir

Karnataka

Kerala

Madhya Pradesh

Statc

Name of district/areas selected for intensive
biogas development

2
(1) Guntar
(2) Krishna
' (3) Medak
w5 (4% Mehiboobnagar
(5) West Godavari

(6) Namrup

(7) Bhagalpur
(8) Bhojpur
(9) Monghyr

(10) Patna

(11) Gaya

(12) Purnea

(13) Ranchi

(14) Rohtas

(15) Samastipur
(16) Ahmedabad
(17) Mehsana
(18) Broach

(19) Junagarh
(20) Kheda

(21) Panchmahals
(22) Sabarkantha
(23) Surat
(24) Valsad
(25) Kutch
(26) Ambala
(27) Gurgaon
(28) Hissar
gzg) Karnal
30) Mahendragarh
(31) Rohtak
(32) Jammu
(33) Bangalore
(34) Belgaum
(35) Dakshina Kannada
(36) Dharwad
(37) Mysore
(38) Tumkur

. (39) Gulbarga
(40) Ernalukam
(41) Kottayam
(42) Palaghat
(43) Trivandrum
(44) Bhopal
(45) Raisen
54.6) Dhar
47; Indore
{48 Jabalpur
49) Khandwa
(50) Ujjain

. 2482 1.5—10
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Maharashtra

Orissa

Punjal

Rajasthan

Tamil Nadu

1 2
(51) Jalgaon
(52) Kolhapur
(53) Nasik
(54) Pune
(55) ‘Thane
(56; _Sangli
{57) " Satara _
(58) Sholapur
(59) Balasore
(6o) Cuttack
(61) Ganjam
(62) Puri
(63) Sambalpur
(64) Farozapur
(65) Gurdaspur
(66) Jullundur
(67g Hoshtarpur
(68) Ludhiana
(69) Patiala
(70) Ajmer
571_) Alwar
72)  Sawai Madhopur
%73) Kota
74) Jaipur
(75) Sriganganagar
(76) Udaipur .
(772 Chingelput
(78) Goimbatore
(79) Droda
(8o) Madurai
(81) North Arcot
582) South Arcot
83) Thanjavur
(84) Tiruchirapalli
(85) Tripura (whole State)
(86) Allahabad
(87) Agra
(88) Basti
(89) Bulandshahr
Ego) Gorakhpur
91) Deoria
(92) Ghazipur
(93) Jaunpur
(94) Jhansi
(Qg) Kanpur
(9 Lucknow
(97? Meerut
(98) Mirzapur
(99) Morababad
(100) Nainital
(ror) Rae Bareilly
g 1 02; Pratapgarh
103) Sultanpur
(r04) Varanasi
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e

West Bengal

Pondicherry
Goa, Daman & Diu

(105) Burdwzn
(106) Birbhum

(r07) Midnapur
(108) Nadia

(109) West Dinajpur
(110) 24-Parganas

(111) Pondicherry (whole U.T.)

(112) Goa

News-item; “spurious packets of
Nirma washing powder”

2674. SHRI M. M. LAWRENCE: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
~state:

(a) whether attention of Govern-
ment has been drawn towards the news
4ppeared in India Today (Sept. 1—15)
that a sales-girl belonging to Hindus-
tan Lever was caught in Bombay on
July 27 distributing “spurious” packets
of Nirma Washing Powder;

(b) whether he is aware of the fact
that the issue was settled by the court
and Hindustan ILever assured Nirma
that they had destroyed the controver-
sial Nirma leaflets and the printing
blocks used to make them got rid of
all stocks, and undertook not to do

. this kind of research in future; and

. (e¢) if so. the reasons why the MRTP
Commission has not suo moto taken
note of this unfair trade practice and
proceeded against this conspiracy?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD): (a) Yes, Sir.

(b) It has been reported by M/s.
Hindustan Lever Limited that in con-
nection with certain market research
operations carried out by the com-
bany at Bombay and Ahmedabad for

-«developing detergent powder, adver-
tisements for the proposed product of
the company as alsg for Nirma were
distributed to consumers to ascertain

the efficiency of these advertisements.
However, this research led to sqme
misunderstanding on the part of Nirma
and complaints were filed by Nirma
at Bombay and Ahmedabad :leging
that Hindustan Lever had violated their
copyright by printing a leaf let con-
taining their advertisement and that
they suspected that Nirma supplied 10
the consumers in the course of this re-
search wag spurious, M/s. Hindustan
Lever Limited has also reported that
this matter was amicably settled out
of court and that an agreement was
signed under which Nirma representa-
tives confirmed that the misunder-
standings had been removed and the
Hindustan Lever agreed that they will
not in future reprint the Nirma adver-
tisement.

(¢c) The MRTP Commission has
directed suo-moto investigation to find
out the truth or otherwise of the press
report in question and to ascertain
whether Hindustan Lever is indulging
in any restrictive frade practices in
respect of detergents. -

12.00 hrs.
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It is under my consideration. T will
look into it. Then I will tell you.

e {8 Wil'éf!l’ :
gaar § qF S

(Interruptions) **

MR. SPEAKER: Not allowed.

(Interruptions) **

MR SPEAKER: It isunder my con-
sideration.

-
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FF) 9@ aF Faw A qar &
FG TG F THAT | HT AT FAC A
TEAT AR & | I9 ads § &9 AL
FAM | IGA I qIq T A |

|AYTT

MR. SPEAKER: It does not matter.
It doeg not concern me, I am not con-
cerned with that.

AT A AT FAST WEAT: FRiT
faa w< fTar ar Jarq T@F war g

- ———
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W54 WY © WMT A T@ AR

Aifew femr g

PROF. MADHU DANDAVATE (Raja-

pur): Sir, one submission to you. We
respect your decision that it is wnder
your consideration. In the mean time
his [life is in damnger because his
security is involved.

MR. SPEAKER: Il is not a question
of anybody's life. Every Member is
free. Every Member is under the ! ‘w.

(Interruptions)

MR. SPEAKER: You give it to me in

writing. I can’t do it otherwise.
(Interruptions)

MR. SPEAKER: Nothing goes on re-
cord whatever the Members are say-
ing. I have taken whatever action is
to be taken.

(Interruptions)*

-~ o W wge (WERHgT) ¢ wig
A UF 1T T oA | A9 Fgre fF
€e TaaRe ¥ o g fEw
@I | R €z TadAe F foe
o frarg fear s @m @ fees
WI_"I'W'\Taﬂ‘QE‘FH'E ‘_‘rﬁ@"ﬁl

HEAeT AgXq ;.  faow WM aw

The Member in his capacity as a
Member of Parliament js doing his
duty not otherwise.

(Interruptions) **

MR. SPEAKER: I am not going to
discusg with you here. You can come
and discuss with me in my chamber.
You are welcome.

-

-

ST W GTH AW HT I1T HT A |
¥ mmowr o g TE e s
WT AT §9d & FIX AR SAiad wT —

**Not recorded,
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gFy ¢ | @ foem ¥ 3@ T
g |
You are always welcome.
(st

P WIS . T AH W
§ 17 & it | q7 quer i
ar § AR FHAT T

o TRIET wlear (GanT): faee
T o=y afrT A &1 @re |
AR AU WEET F AT OWRT A
w®E. .-

MR. SPEAKER: This is nothing.
Not allowed.
(Interruptions) **
W HFE . AST FEHT AT
A9 @UF FT 8 |

St THEAT WEAL (75 207 5
I el e e T -

U R ECECEIE T

MR. SPEAKER: Not allowed. I
have allowed 12 hours’ discussion. I
am not going to allow any more. No,
no. Not allowed.

(Interruptions) **

H TH famm qwam e afie ¢
T owgl a1 fF A wew wfadwe &

12.03 hrs.

PAPERS LAID ON THE TABLE

COMPANY SECRETARIES REGULA-
TIONS, 1982

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGANNATH KAUSHAL): I beg
to lay on the Table a copy of the Com-
1982

(Hindi and English versions) pub-
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lished in Notification No. 710/2(1) in
Gazette of India dated the 16th Sep-
tember, 1982 under sub-section (4)
of section 39 of the Company Secreta-

ries Act, 1980.

[Placed in Library See No.
5517/82]

Mess. from R.S.

-LT-

12.04 hrs.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHE-

DULED TRIBES
Reports of Study Tours

SHRI A. C. DAS (Jaipur): I beg to
lay on the Table a copy eaCh of the
following Reports (Hindi and English
versions) of the Study Tours of the
Committee on the Welfare of Schedu-
led Castes and Scheduled Tribes:—

(i) Report of the Study Tour of
the Study Group I of the Committee
on its visit to Village Rampur in
District Mainpuri (U.P) on 31st July,
1982.

(ii) Report of the Study Tour of
the Study Group II of the Committee
on its visit to Village Gaini in Dis-
tric Aurangabad and Patna (Bihar)
on 31st July and 1st August, 1982.

12.05 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have o report
the following message received from
the  Secretary-General of Rajya
Sabha:—

“In accordance with the provisions of
rule 127 of the Rules of Procedure
and Conduct of Business in the Rajya
I am director to inform the Lok
Sabha that the Rajya Sabha at its
sitting held on the 18th October, 1982,
agreed without any amendment to the
State Bank of Sikkim (Acquistion of
Shares) and Miscellaneous Provi-
sions Bill, 1982, which was passed
by the Lok Sabha at its sitting held
on the 6th October, 1982".

**Not recorded.
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a’rmfwmwrﬂﬁta (greigT): aw & faeft &7 @@l X WU
weger S, gua Gewmdc qiaa fear ®E.... S
(sa®ama)
(saraerrr) T GERAT FT IR T HaAl
T femr & ..., (%¥FEM)

HsgeT WEtey : Not allowed. Nothing
will go on rte cord.

eI WA 0 T AR QO AT
AR | AT A9SS | 38 G 8 |

M RAAAI wEAr (TeAT) (Interruptions)**
TSI S, aEa @Fad § garR

12.06 hrs.

LEAVE OL ABSENCE FROM THE SITTING OF THE HOUSE

MR. SPEAKER: The Committec on Absence of Members from the Sittings of the Hcuse in
their Tenth Report have recommended that leave of absence be granted to the following Members
for the periods mentioned against each :—

1. Shri Mukunda Madal . . . . . 8 July to 16 August, 1982 and
4 October to 22 October, 1982 (Ninth &
Tenth S :ssion)

2. Shri Jamilur Rahman . . . . . 4 October to 22 October, 1982 and
2 November to 5 November, 1982 (Tenth
Session) .
3. Shri D.M. Putte Gowda . . . . 4 October to 18 October, 1982 (Tenth
Session). :
= 4. Shri A.G. Subburaman . . . . 4 October to 22 October 1982 and

2 Nevember to 5 November, 1982
(Tenth Session ) .

5. Prof. Satya Deo Singh . . . . . 4 October to 22 October, 1982 and 2 Nov-
ember to 5 November, 1982 (Tenth
(Session) .

6. Shri Madhavrao Scindia . . . . 8 July to 16 August, 1982 and 4 October
to 22 October, 1982 (Ninth & Tenth
Session) .

7. Shri Kamal Nath . . . . . 12 October to 22 October, 1982 and 2

November to 5 November, 1982 (Tenth
Session) .

8. Shri Shiv Kumar Singh. . ; . . 28 July to 16 August. 1982 (Ninth Session)

I¢ it the pleasure of the House that leave as recommended by the Committee may be granted
SEVFRAL HON. MEMBERS : Yes,
MR. SPEAKER : The leave is granted.

ssNot recorded
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ELECTION TO COMMITTEE
National Shipping Board

THE MINISER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITA RAM KE-
SARI): I heg to move the following:

“That in pursuance of sub-section
(2) of Section 4 of the Merchant
Shipping Act, 1953 the members of
this House do proceed to elect, in
such manner 3% the Speaker may
direct, four members from pmongst
themselves, to serve as members of
the National Shipping Boafii, sub-
ject to the other provisions of the
said Act.”

MR. SPEAKER: The question is;

“That in pursuance of sub-section
(2) of Section 4 of the Merchant
Shipping Act, 1958, the members
of this House do proceed 1o elect,
in such manner as the Speaker may
direct, four members from amongst
them'selves, to serve as members of
the National Shipping Board, subject
to the wpther provisions of ihe said
Act.”

The motion was adopted.

12.07 hrs.

PAYMENT OF GRATUITY (AMEND-
MENT) BILL*

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR):
I beg to move for leave to introduce a
Bil to amend the Payme~t of Gratuity
Act, 1972.

SHRI SOMNATH CHATTERJEE
(Jadavpur): Item No. 7 is in the name
of Shri Veerendra Patil. He is present
‘here. But it has peen moved by Shri
Dharamavir. This is not proper.

MR. SPEAKER: His
valid,

objection is
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SHRI SOMNATH CHATTERJEE:
It is only on the question of propriety,

MR, SPEAKER: What is right is
right,

THE MINISTER OF T.ABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL): I beg to move for leave
1o introduce a Bill to amend the Pay-
ment of Gratuity Act, 1972.

MR, SPEAKER: The questicn is:

“That leave be pgranteq {o intro-
duce a Bill to amend the Payment of
Gratuity Act, 1972,

The motion was gdopted.

SHRI VEERENDRA PATIL: I in-
troduce the Bill

SHR7; H. N. BAHUGUNA (Garh-
wal): Shri Ramavatar Shastri has
raised a very relevant issue,

MR. SPEAKER: I have overruled

that,

SHRI H. N. BAHUGUNA : Visg will
be given py the Government of India,
Ministry of External Aflairs, They
cannot come into this country,

MR, SPEAKER: Ycu come and dis-
cuss with me,

SHRI H. N. BAHUGUNA: All righl,
I will come to your office, We will
have it tomorrow, (Interruptions)

qIeY TR F AN AT W O§
R o )T f A gw @ F
orfex e frex faar ?

WCTR WERA : gAT AEY, JWT A |

IR Y AT FT ATT HAT

=t gHAATA=A qgon : § JAAw
§ WY ATIHE ST | AfHT qar qgr
T TT 8 |

+Published
19.10.1982.

in Gazefte of India extra ordinary, Part II Section 2. .dt.
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WS WErRT : WY AR 9E
TS |

12.10 hrs.
MATTERS UNDER RULE 377

Need for Construclion of television
studio in Bangalore

SHRI S. M. KRISHNA (Mandya):
Under Rule 377, I sm making a stale-
ment:

The foundation for construction of
the Television Studios and Station was
laid at Bangalore ocn  4.2,198! with
proinises of its being one of the best
Studio Complexes in the country, But
to our great dismay and disappoint-
ment it is yet to maie its inilial start.

Though g microwave relay was star-
ted as a step-gap arrangement with
the assurance that the regular studic
would be ready by the end of 1983
No such thing seems {¢ be happening,

As per the programme replayed
(mainly in Tamil), except for the
programme that ave given in the
national hook up-the local viewers
and Artists are quite unhappy with
the present programme pattern.

Bangalore is the home of electro-
nics, The disillusionment and frustra-
tion of the people is all the more grea-
ter over this indifferert and cavalier
attitude,

In view of this delay which was
avoidable, I suggest that the following
steps could pe taken to salvzge the
situation to some extent:

(i) a couple of l-inch IVC Video
recorders are installed with the ne-
cessary T.B.C. and a 35 mm Tele-
cine chain for Kannada Films are
installed on priority basis,

(if) a couple of 3/4” casette por-
tapac recorders are made available
with its editing facilities for local
coverages;

(iii) a provislonal studio can be
expedited either In the Sri Jaya-
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chammaraja Polytechnic (which inci~
dentally has all facilities of 35 mm
cameras, sound recording studio and
equipment lights, and a good hall)
or alternatively one flnor of Kantu-
vara film studios are requisitions
and one of the Doordarshan O.B.
Vans are diverted to Bangalore,
Both places suggested are under
State Government’s control.

12.11 hrs.

[MR, DEPUTY-SPEAKER in the Chairl

While Bangalore TV viewers are
looking forward to the forthcoming
Asian games and the proposed national
hook up, they also want {o have some
of their own programmes inslead of
seeing only Tamil programmes and
Hindi programmes throughout the
week, Expediting at least a provi-
sicnal studio, which is not impossible
would go a long way in tiding over the
disappointment of the Kannadg audi-
ence, as also by the Kannada staff
stationed in Hyderabad,

Demand for providing assistance to
those farmers of Haryana whose Cro-
ps have been destroyed by hail-storm

| owEARW et () o
qEqeT Helad, TW A< W H qTE-
gar ¥ feaet #F wwe q@g gy,
Afr ghamm & a1 Sie agdie
TEET FT UF AT Ths 9 0@
TS GO@ =@ A, SO, T
AR FIE A & qarg & T
g gw # Afga 5 g S
feaa ot wEw @ T §, ITE!
Wy JgEa & oK foma & =7 &
FaM & faa v A ¥ g
TEt ¥ AT 6 AR G g o |
ok fod ogr T wrEE gdentd
gl, o8 o @wd g, FE v
T ¥ 9w o 9ifgm arfe
et a1 e WK wEmae fea
|
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(iii) NEED FOR SETTING UP AN ELEC-
TRONIC TELEPHONE INDUSTRY AT
BHUBANESHWAR,

*SHRI CHINTAMANI JENA (Bala-
sore): Sir, there is an inordinate delay
In setting up a unit of telephone indus-
try at Bhuvaneswar despite the setting
up of the unit on priority. The site
selection team visited the spot about
a year back and it has already sub-
mitted jts report to the Ministry of
Communications. It has submitted a
favourable report about the location oi
the unit at Bhuvaneswar.

The electronic industry is conspicu-
ously absent in the eastern region,
particularly in Orissa. The Govern-
ment of Orissa has sent a letter to the
Union Minister of Communications re-
questing him to consider setting un of
the electronic telephone factory at
Bhuvaneswar. The Government of
India have taken a decision to remove
the regional imbalances in respect of
setting up of electronic industry in the
country. The implementation of :he
proposal to set up teiephone indusiry
at Bhuvaneswar will go a long way
in removing this regional imbalance.
Bhuvaneswar is ideally located for this
industry. It has not only got all in-
frastructural advantages but its good
climate is immensely suitable for set-
ting up any type of electronic industry.
The State being industrially backward
in general and electronic industry in
particular, setting up of this industry
at Bhuvaneswar will help in establish-
ment of a large number of ancillary
electronic units around it and help
growth of industrialisation in the
nucleus industrial complex in Chan-
daka area.

In view of this, I demand that the
Government of India should take im-
mediate steps to set up an clectronic
telephone industry at Bhuvaneswar.

(iv) NEED FOR  ALTERNATIVE SOURCES

OF ENERGY.
SHRI HARIKESH BAHADUR
(Gorakhpur): The country is facing
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serious energy crisis at present due to
heavy imports of petroleum products
and serious energy crisis is around the
corner due to depletion of -world
petroleum reserves. While the =ntire
world is frantically working on alter-
nate and renewable sources of energy,
very little is being done in our country
even when we have been pioneers in
the field of bio-gas technology. We are
tackling the problem half-heartedly.
During the IInd World War, power
alcohol was being regularly mixed with
petrol but this has been discontinued
now, even though claims have been
made for 100 per cent alecohol driven
motor engines,

This requires urgent and immediate
attention of the Government.

(v) Demand for a direct train service
between Delhi and Sonipur. 1

ot wewr s fig  (FETOSEio)
A FT T el & fow e
¥ arfeal ®T ST gaETE @ar
ey feeeitam Tx & &9 oy
IO T BN F FTLOT AZT  TITAT
gt @ Wi s wiafom "Wy
T E ) T AT § g W @9
SAar F wA fear oar feeg wiw
& Sfaa g 9T W7 TTee gidr
TTEr Y AEEqT AqEl T AT g |
T YL H QT & feqt FrowAe
¥ v@y go q4AT avfedl & @Eg &y
Faiar UA  wgfaer 1 @A @O
wrefa-aer  feedt @HgR & dre
gy Ty v sgEEAr #OAE
SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Mr, Deputy-Speaker,
Sir, before I read out Matter under

Rule 377, 1 would like to make a small
submission.

MR. DEPUTY SPEAKER: But it
will not go on record. You read out
whatever has been given.

.

*The Original Speech was delivered in Oriya.
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SHRI KRISHNA CHANDRA HAL-
DER:*

(vi) NATIONALISATION oF NarTioNaL
RUBBER MANUFACTURERS  Lb. AND
_INCHECK TYRES Ltb.

SHRI KRISHNA CHANDRA HAL-
DER: Sir, the National Rubber Man-
facturers Ltd. and Incheck Tyres Ltd.
was taken over by Government of
India in 1977-78. Nationalisation of
.these undertakings is under the active
consideration of the jGovernment of
‘India and the workers of these two
units in West Bengal are eagerly wait-
ing for announcement of this decision.
the Rubber & Tyre Industry in India
is now dominated by the monopoly
houses and multi-national companies
and naturally they will take a very
different view.

Apart from the needs of the Gov-
.ernment Departments and Public Sec-
tor Undertakings, the needs of the
Defence Departments for tyre and rub-
ber products is very vital for national
interest and it is desirable that we
should be completely self-raliant to
meet these needs, The nationalisation
of NRM Ltd. and Incheck Tyreg Ltd.
will be the desired step to attain the
objectives. These two companies to-
gether can give an annual products of
Rs. 100 crores approx., if raw materials
are supplied regularly and in adequate
quantities. I am informed by the re-
presentatives of the workers and they
further informed me that they rave
assured the Government full coopera-
tion to utilise full production ~apaci-
lies of these two units and make them
most successful public undertakings,
In the circumstances, I request the
Minister concerned to give a statement
in this regard.

(vii) ARTIFICIAL SCARCITY OF CEMENT
IN KARNATAKA, PARTICULARLy IN BaNGa-
LORE.

SHRI T. R. SHAMANNA (Banga-
lore South): After the new policy of
the distribution of cement announced
(though the consumer was to pay
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higher price for cement), it was ex-

pected that cement in the open market«
will be available freely and he will be

not made to pay higher price than Lhe

rate fixed viz Rs. 65 to Rs. 67 per bag

of 50 Kg.

In Bangalore, cement was freely
available and in some cases, the user
was getting cement at Rs. 63 or Rs. (4.

During the last 25 days in Karnataka
particularly in Bangalore city, the
cement has only disappeared in the
market and one will have to pay Rs. 80
or Rs. 85 per bag. This is a rude
shock to consumers. There is a forced
holiday for those building houses and
the building activities have stopped.
This is not only a big hit to cement
users who take construction of houses
but also petty industries using cement
for asbestos cement sheets,  ~ement
pipes etc., Some cement consumers al-
lege that there is an understanding
between cement producers and cement
dealers to bring about an artificial
scarcity for cement to make larger pro-
fit by raising selling cost of cement.

I learn that the cement controller
of New Delhi has ordered that cement
factories have to give all levy cement
by 31st October, 1982, as such, the
factories are unable to supply to open
market. And this has raised the cost .
of cement in market and also the scar-
city. In any case, the sufferer is the
poor consumer.

I have received letter and telegrams
urging me to ask the Central Govern-
ment {o arrange for the supply of
cement to market. I appeal to Govern-
ment to take immediate steps to re-
move the artificial scarcity and also
to see the cost of cement is not abnor-
mal in these hard days.

I had been to Bangalore 3 days back
and many citizens told me that the
black market now is Rs. 100 per bag,
and urgent relief needed. -

#Not recorded.

—_—
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309
{viii) Strike by Engineers in Bihar uq: g & 7T g e gwere
, FHEarEl 1 geATT Qod SEam ¥
5t TR fare@ qrfa@ (gTerTe) ¢ T R |
gureas wered, & fmaw 377 F WA
falefag fawa & 9K g6 q@grEw —_—
T 5 AT :
FT T HTHIAT RIECI 1225 brs.
R fgR ¥ 12 g0 ¥ qfa-.;,; SUPPLEMENTARY DEMANDS FOR
cAfre B a 1982 GRANTS (GENERAL) 1982-83
¥ FOAT WA F AT A gEOd 9% MR. DEPUTY-SPEAKER: Now we

' T g Y h le-

1 S gew A daq WA ¥ shall take up Demands for Supp
2 mentary Grants (General).

FHIAA AT

Motion moved:

T & gEdAr@ & IR

“That the respective supplement-

l & H q fawrq A 5 g ! ary sums not exceeding the amouunts
Tl FTH %T HI9H @'ﬁT % | 1] on Revenue Account and Capital Ac-
xoT F T : MR FAE] count shown in the third column of
( ngﬂ' - ?:gT il % : the Order Paper be granted to the
Sl sfafer & wr g, President out of the Consolidated
e 'q;é' CEAEEINEY NG HTH & HATT Fund of India to defray the charges
: ﬁ'grt e that will come in course of payment
A L _{a 3| afe 39 ¥AY during the year pending 31st day of
£ 1L gedret ST Té)f ar ﬁﬁ'l'( &I March, 1983 in respect of the follow-
A fawrg AT 37 a9 arSTarEy ing demands entered in the second
- column thereof:—
gfeq 97 ¥ a0 wifas  agaan
AT ’ ffema f5fy & Demand Nos. 2, 12, 13, 14, 18, 26,
- d ? afe & e 30, 31, 41, 42, 43, 55, 59, 62; 43; 64;
e 98 S | 69; 71; 78; 79; 80: 82; 91; 92 and 98.”

Supplementary Demands for Grants (General) 1982-8g Submitted to the vote of Lok-Sabha.

No. of Name of Demand Amount of Demand for Grant Submitted
Demand to the Vote of the House
1 2 3
Revenue Capital
Rs. Rs.

MINISTRY OF AGRICULTURE
" 2. Agriculture . . . ) . . .. 17,99,00,000
MINISTRY OF COMMERCE
12. Foreign Trade and Expert Production . . .- 40,00,000

13. Textiles, Handloom and Handicraftts . . 2,00,000 22,87,00,000
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I 2
Revenue Capita
Rs. Rs.
MINISTRY OF COMMUNICATIONS
14. Ministry of Communications 12,36,00,000
18. Capitzl Outlay on Posts and Telegraphs 4,000
MINISTRY OF EDUCATION AND CULTURE
26. Education . 4,05,00,000
MINISTRY OF ENERGY N
g0. Department of Power . 10,00,00,000 3,000
MINISTRY OF EXTERNAL AFFAIRS
g1. Ministry of External Affairs 5,00,00,000
MINISTRY OF FINANCE
41. Transfers to State Governments 75,00,00,000
42. Other Expenditure of the Ministry of Firance 1,000 73,50,00,600
43. Loans to Government Servants, etc. 7,00,00,000
MINISTRY OF HOMI AFFAIRS
_;,.5 Andaman and Nicobar Islands . 9,36,24,060
MINISTRY OF INDUSTRIES
59. Industries . ‘ 1 . . - 10,00,00,000
MINISTRY OF INFORMATION AND
BROADCASTING
62. Information and Publicity 3,000
63. DBroadcasting 2,00,04 ;000 3,000
MINISTRY OF IRRIGATION
64. Ministry of Irrigation 5,00,00,000
MINISTRY OF PETROLEUM, CHEMICALS
AND FERTILIZERS
69. Ministry of Petroleum, Chemicals and Fertilizers 12,00,000
71. Chemicals and Fertilizers Industries _ 200,00,00,000 *+ 2,000
MINISTRY OF SHIPPING AND TRANSPORT
%8. Ports, Lighthouscs and Shipping . 1,69,72,000
79. Road and Inland Water Transport 18,00,000 27,00,00,000
MINISTRY OF SOCIAL WELFARE
80. Ministry of Social Welfare

7,00,04,000
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1 2 3
Revenue Capital
Rs. Rs.
MINISTRY OF STEEL AND MINES
82. Department of Mines . 8,00,00,000
MINISTRY OF WORKS AND HOUSING
91. Pubiic Works 1,00,00,000

92. W.ter Supply and Sewerage 293,00,00,000

DEPARTMENT OF ELECTRONICS

98. D-:partment of Electronics 10,85,01,000

MR. DEPUTY-SPEAKER : Those hon. Members who would like to move
their cut motions may do so now, i |

SHASTRI “That the Demand for a Supple-
mentary Grant of a sum not exceed-

ing Rs. 10,00,03,000 in respect of

SHRI RAMAVTAR
(Patna): I beg to move:

“That the Demand for a Supple-
mentary Grant of a sum not >xceed-
ing Rs. 2289,00,000 in respect of
Textiles, Handloom and Handicrafts
be reduced by Rs. 100.”

[Failure to resolve the nine-
month old strike of workers of
Bombay textile mills.](4).

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 2289,00,000 in respect of
Textiles, Handlooms and Handicraits
be reduced by Rs. 100.”

[Failure to accept the demands
of striking textile workers of
Bombay.](5).

“That the Demand for a Supple-
mentary Grants ¢f a sum not ex-
ceeding Rs. 4,05,00,000 in respect of
Education be reduced by Rs. 100.”

[Failure to check npnilferage and
wastages in Mid-day Meals Pro-
grame](6),

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 10,00,03,000 in respect of
Department of Power be reduced by
Rs. 100.”

[Undue delay in completion of
Koyalkaro Hydro-elecfric Project]
(7.

Department of Power be reduced by
Rs. 100.”

[Need to pay the compensation
at market rates to farmers f(or
their land acquired for Koyalkaro
Hydro-electric Project.]\a)

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 75,00,00,000 in respect of
Transfers to State Govermments be
reduced by Rs. 100.”

[Need to provide more financial
assistance tp States affected by
drought and floods so as to enable
them to deal with the famine con-
ditions.](9).

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 75,00,00,000 in respect of
Transfers to State Governménts be
reduced by Rs. 100.”

[Need to provide financial assist-
ance to States in accordance with
their demandg so as to enable them
to face natural calamities,](10).

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 7,00,00,000 in respect of
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[Shri Ramavatar Shastri]

Loans to Government Servants ete.
be reduced by Rs. 100.”

[Need to grant advances liberai-
ly to Government employees for
house building.](11),

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 7,00,00,000 in  respect of
Loans to Government Servants ete.
be reduced by Rs. 100.”

[Need to remove discrimination
and malpractices in grant of ad-
vances to Government employees
for house—building.](lz).

SHRI T. R. SHAMANNA (Bangalore
South): I beg to move:

“That the Demand for a Supple-
mentary Grant of a sum not excecd-
ing Rs. 22,89,00,000 in respect of
Textiles, Handloom and Handicrafts
be reduced by Rs. 100.”

[Failure to find a soluticn of
the textile mill workers strike_]
(13),

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 10,00,03,000 in respect of
Department of Power be reduced by
Rs. 100."

[Needq to provide funds for Ther-
mal Power Project in Karnataka
State.] (14).

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 10.00,00,000 in respect of
Industries be reduced by Rs. 100.”

[Need to give subsidy to indus-
trial units in backward districts of
Kamataka.](15).

SIIRI SUDHIR GIRI (Contai): The
presentation of the second round of
Supplementary Demands for Grants
exhibit a total expenditure of Rs. 589.70
crores. Out of this amount, the States
will get Rs. 181.47 crores. Again, out
of this Rs. 181.47 crores, provision has
been made for relief work for cyclone-
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affected people to the tune of Rs. 75
crores only.

What about the people who have
been affected by the drought? There :is
a report that hundreds of people have
died in Bihar alone and various parts
of the country have been seriously
affected by drought and what provision
has been made for these drought-hit
people? I {ind no provision has been
made.

And subsequently, the Minister may
have to come forward with Supple-
mentary Demands for Grants. This is
very bad.

Surprisingly enough, an amount of
Rs. 8.09 crores has been provided to
work out the arrangement for Non-
Aligned Summit Conference and for
AIR and TV coverage in the Asiad.

While hundreds of people are dying
due to floods, cyclones and drought, te
spend money on the coverage of AIR
and TV sets is a luxurious expendi-
ture.

While presenting the original Budget
in this House, the hon. Finance Mini-
ter pointed out that the wholesale price
index had been falling and that such
a decline in the wholesale price index
would be reflected in the consumer
price index. But the truth is other-
wise. I think that the Government, of
which Mr. Pranab Mukherjee is the
shortest Finance Minister, has no 1deo-
logy, no policy, no determination, no
political will to fight against the evils
of price-rise, communal violence, social
injustice, lnequality in income ang
wealth, rampant corruption, ineficiency
and above all, the abject poverty
haunting all over the couniry. Tven a
single problem has not been tackled
effectively and successfully by this
Government. I am giving you some
examples.

Take the economic problems of the
country. Prices are rising day by day.
The AN India consumer price index
for industrial workers showed an 1in-
Ccrease of 4.1 per cent during the first
four-month period of 1982-83. In
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absolute terms the index rose irom
459 in April 1982, to 478 in July, 1982.
Even during the weex ended October
2, the prices of commodities like tex-
tiles and mineral products have regis-
tered increase at the rate of 0.3 per
cent. Lock-outs, lay-offs and closure
are taking place in various parts of
the country. Tens of thousands of
workers have been thrown out of ‘heir
jobs thus creating a burden on our
economy. What does Government pro-
pose to do for ail these poor people
whg have been thrown out of their
jobs?

The Sixth FPlan is in doldrums. NoO
target set in the Sixth Plan has yet
been achieved. Not only this, there
is a report that there is a shortfall
vof Rs. 10,000 crores. How thig short-
fall of Rs. 10,000 crores will be made
up by the Government has not been
clearly outiined.

The Central Government is putling
administered prices, but is asking the
State Governments to  mobilise re-
sources through taxation hiking of
transport charges, increasing power
rates, irrigation levies, ete. The im-
pact of all these things would badly
affect the people,

The balance of payment position has
reached an alarmingiy low proportion.
+ On September 17 this year the foreign
exchange reserves stood at Rs. 3,498
crores. The TMF element of Rs. 1,568
crores was included in it. If this ele-
ment ig deducted, then the net imount
stands at Rs. 1930 crores. This is the
lowest since the end of 1975-76. +

The Union Government is responsi-
ble for all these things. I will mea-
tion the reasons why the Central Gov-
ernment is responsible. The Ceniral
Government has liberalised the import
policy. They have opened the door fo
the multi-nationals. They have cut
down subsidies. They have imposed

(eredit restrictions. They have wmade
the public undertakings and public
utility services profit-earning concerns.
Not only these, they have given con-
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cessions to a great extent to the . ono-
poly houses.

There is a press report that the ex-
ecutives of the top Japanese mono-
polists are travelling in our country
in search of markets for their products.
The Government is requestied o take
all these things into azcount.

The Government has been importing .
colour TV sets. By importing colour
TV the Government is spending scarce
foreign reserves—certainly at the
cost of the people. For example, the
Government has 1o meet the foreign-
exchange requirements. The Govern-
ment has been exporling rice, an:
essential commodity which half the
vast majority of the people need at
the present moment. Unable to
tackle all these problems, the Central
Government hag been resorting to
anthoritarian measures. I am pointing
oul some of them.

The passing of the Industrial Disp-
pules Amendment Eill demonstrates
the undemocratic attitude of the Go-
vernment towards the working class,
They have also passed the NSA,
ESMA, etc. The provisivns of these
black laws definilely go against the
interests of the working class. The
working class people’s hard-cwn rights
to sirike, organise and collective bar-
gaining—all have been demolished hy
the measures enacted through these
laws,

Regarding law and order situation in
the country, 1 would point out that

there are rampant communal
violences in varicus parts of
the country. Take for examp-
le Meerut, Kanpur, Deoli, Mora-

dabad, Biharsharief, Aligarh, Jam-
shepur, Delhi, etc. In all these places.
communal violences have taken place.
The measures taken by the Govern-
ment so far are very meagre. These
measures cannot tackle the problem
suitably, Not only this, in every Con-
gress (I) ruled State, we have found
that the administraiion is in direct
collusion with the communal-viclence--
seeking people,
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The Police forces are also being af-
fected by the general discontent among
the people, We have seen the first
discontent gmong the Pclice personmnel
in Maharashtra and Haryana. Their
demands have not been fulfilled They
have got sympathy from all quarters,
They have got symnathies from the
trade union workers. These very
things remaind us o the Indian Naval
revolt in 1946, I would, therefore,
warn the Government that these vio-
lences and these agitations on 1he
part of the Police porsonnel should be
carefully looked into. Otherwise,
there may be an outburst on some
occasion,

Atrocities on Harijans, packward
people, weaker seclivas and women in
the society are still guiig on, what
measures are the Government taking?
Not only that you have directed the
Press to suppress all this from being
published in newspapers, journals, etc.
so that people may not know the
misdeeds of the Congress (I) ralers,
These things should be taken jinto ac-
count. 1 would request the Minister
10 take note of it

While 1 am discussing the Grants
for Home, I demand that elections to
the Tripura Assembly should be held
on December 19, 1982, The demand
has been put forward by the lefi-front
Government of Tripura also.

As regards agriculture, I would like
to point out that production of food-
grains has increased as the Minister of
Agriculture says, We also admit that
production has increased, But, at the
same time, the vprices of foodgrains
have glso gone up. What is the rea-
son? Because the -ig farmers are cor-
nering the crop and they are not sel-
ling it in the market, They are de-
manding a high price and the Govern-
ment is not yielding. Even they are
importing wheat from America or
Ausiralia at a higher price without
giving remuneative prices to the
growers,

Thesa things should also be taken
note of.

As regards Information and Broad-
-casting, T would charge the Minister
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for Information and Broad-
casting for the use of the mass mediax
like the AIR. and I'V. for narrow
party interests, The A.LR. and
T.V. telecast the speeches and views
of the ruling party WMembers only.
They hardly give publicity to the
views and speeches of the Opposition
Members. Even the Historical Peace
March organised by the Left Forces
was not publicised by the AIR with
due jmportance through the rnass
mediy like the AIR. and TV, The
reason for non-publicity should be ex-
plained by the Minister concerned.

As regards industry, 1 woula point
out that the West Bengal Government
has been asking for setting up an elec-
tronic unit in West Bengal for the past
several years. The demand of the .
State Government should be fulfilled
without further delay. Sir, a demard
was made for selting up » Petrc-Che-
mical Complex at I1aldia in this Housc+
more than once. 2iv, T demand on
behalf of the State Government of
West Bengal that the Petro-Chemical
Complex at Haldia should be estab-
lished in -Haldia without any further
delay. Not only this. But the
West Bengal Government had heen
demanding for long for the establish-
ment of a ship Huilding vard at Hal-
dia. The Union Govt, promised to do
so, They have charged now, ithe
decision even though the Wes' Bengal
Government was promised the estab-
lishment of ship building yard at Hal-
Subsequently, they said that instead .
of a ship building yard they would
establish a ship repairing vard at
Haldia, That propoal has nost vet
materialised. So, 1 demand that a
ship repairing yard should be estab-
lished in Haldig immediat:ly,

Sir, for the last ten to 12 years there
has not been any central investment
in West Bengal excepting the invest-
ment in the Metro Railways. The en-
tire North-eastern _North-eastern re-
gion has been neglected by the Gov-
ernment of India, Thera are so many,
agitation agitanial movements. 1
would., therefore, request the Govern-
ment to take into account all these
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things. Otherwise, the fissiparous
attitude of the divisive forces weuld
develop and move ir its own direction,
I would, therefore, warn the Govern-
ment to take suitable measures in
righ time. One more thing, The
West Bengal Government has sent a
proposal to West Bengal Government
for giving some  concessions {o the
small newspapers and new magazmcs
and the journals,

In a written reply to my question,
the Minister has rejected that proposal
but the reason has not peen intimaied
to me., ] demand that this proposal,
which is not only that of West Bengal
Government but it is a  proposal
throughout the country from the small
newspapers, magazines and journals,
should be accepted and concessions
should be given {o them so that they
can purchase newsprint at cheaper
rate.

As regards land, it is known to all
that about 78 per cent of the people
live in the countryside of India and,
as many as 60 to 70 per cent of the
people, live below poverty linz. What
are the reasons? There has peen ab-
undant production of foodgrains, Buf,
there has been povarty prevailing
amongst the peopie, The reason for
this is that the total land of the coun-
try has been concentrated In 3 few
hands. Thjs should be distributed
among the landless and this concen-
tration of lands in a few hands should
be put an end to, For this purpose,
ihese lands should be  distrihuted
among the landless people. Not only
that., In various States, the Govern-
ments have acceoted this thing in
principle. But, this has not been im-
plemented so far,

So, I requegt the Government to
take suitable measures and immediate
measures so that the surplus land
could be distributed among the peon-
ple.

Sir, rising prices of foodgrains is
also one of the reasons,
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As regards the Depariment of
Education, 1 would like to point out
one thing, The other day, an hon.
Member from the ruling party ben-
ches said that the Government of
West Bengal is imparting Marxist
Education in West Bengal, But wheat
is the meaning ¢f ‘Marxist Educa-
tion?'. ...

MR, DEPUTY SPEAKER: All the
subjects concerning West Bengal is
being covered py you. Very well,

SHR1 SUDHIR GIRI: This is Edu-
cation, This comes in the Supplemen-
tary Demands, I am not going outside
the jurisdiction, Sir, this question was

raised in the House.

An hon, Member from the ruling
party said that the Wost Bengal
Government is indoctrinating all the
people in West Bengal into Marxist
education. I want to know. what does
he mean by Marxist education. Do
they want that we shonld go cn follo-
wing only the superstitious ways of
life?

MR, DEPUTY SPEAKER: Do You
want to have a Jdebate on that?

SHRI SUDHIR GIRI: Yes; we want
a debate; if you allow such a dehate
we shall indeed be very happly.
But the actual fact is this. A Syllahus
Commiitee was formed with the repre-
sentatives of the teachers’ ¢rganisa-
tions in West Bengal, This Syllabus
Committee’s Report wae also ascented
fo by the then Congress Chief Minis-
ter of West Bengal Shri Siddartha
Shankar Ray, But they were not im-
lementing those recommendations of
the Syllabus Committee. Now, having
come to power, the Left Front Gov-
ernment has gone ahead to immplement
those recommendatiins of the Syllabus
Committee. Nothing else. But now they
the shouting saving that we are im-
parting Marxist Edneation. Sir. what
is Marxist Educalion? It is nothing
elsa but Economics. If gne can know
very well how the poer people of the
country can be Jdeveloped and can he
saved from the clutches of hunger,
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then this is Marxism; Marxism will
do it; nothing more than that.

In this connection I would like to
point out that there was a controversy
regarding the book ‘Sahaj Path’ by
Tagore. Though you I want to inform
the hon, Members of the House about
the facts of the case. This ‘Sahai
Path' book was prescribed for Class
IV, Subseguently the heads of many
primary schools and area representa-
tives of various teachers organisations
said that ‘Sahaj Path' is difficult to
digest by the gmall children and so it
should b2 substituted by a suitable
book. But then, when the Y.eft Front
Government came to translate that
recoinmendation into action, then 1ihe
so called privileged people known :as
educationists started shouling at the
top of their voice saying {hat ithe Leit
Front Government in West Bengal is
doing away with the educatinagl
system so far prevailing in that State.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAQ): 1s it enly
West Bengal, or is he decaling with this
subject? You are referring only 1o
West Bengal.

SHRI SUDHIR GIRI: Sir, you are
taking money from the Conseglidated
Fund of India for the purpose ¢f Edu-
cation, So, I am not going beyond my
jurisdiction, Mr. Deputy Speaker, Sir,
throurh you T want to romove certain
misgivings that are there in the minds
of certain hon, Members. The Fress
is also giving publicity fo all these
things sayving that West Bengal Gov-
ernment is teaching only Marxist
Education and nothing else This is
utterly wrong. This is not the case,
So, T want to make this clear. .,

MR. DEPUTY SPEAKER: Marxism
is a subject that is peing taught to
M.A_ sindents, Tt js already being
taught to M.A. students \in Economics:
it is an advanced subject.
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SHRI sSUDHIR GIRI: Yes, Sir, I
would respectfuly submit that it js

taught not only in West Bengal but
in other places also, There are various
other universities gzlse which teach
Marxism,

MR. DEPUTY-SPEAKER: I do neot
know if it was taught in those days.
I could not understand this theoryv
when | was young, Therefore, I said
that this theory was tuo much, But
when I was in the advanced siage of
studies, I could follow it. But I coul!
not follow when I was young. I could
understand it in my college days.

SHR] RAMAVATAR SHASTRI: T
understood it when 1 was in Kashi
Vidya Feeth, It was a subject which
was being taught in Kashi Vidya
Peeth.

SHRI RATANSINH RAJDA (Bom-
bay South): The word ‘socialism’ has
got 2963 meanings. Which brand of
socialism they prefer o practice?

SHRI SUDHIR GIRI: So. I would
charge the Governmoent thal they are
not what they are aclually professing.
I want that the Government should do
what they profess. In 1936, Pandil
Jawaharlal Nehru in a Congresg Presi-
dential address fromy I.ucknow pointed
out that if the vast majority of (he
Indian people are to he benefiled then
the path of scientific socialism must be
adopted, Even our Constitution was
subsequently amended. In the Pream-
ble, the word ‘Socialism’® has been
added., There zre also the Direclive
Principles of State Policy. i therefore
want the Governmeat to tell us cate-
gorically whether they are following
the path of socialism or not, In 1960,
they actually started to fcllow some
path, at least in the case of indirect
taxation, But now they have peen re-
sorting to more Tndirect Taxation than
Direct Taxation.

MR. DEPUTY SPEAKER: The Gov-
ernment have never said that they are
going to usher in socialism, They have
not said that in presenting the Sup-
plementary Demands. :

-



SHRI SUDHIR GIRI: I would there-
fore warn the fGovernment that if
they do not actualy work for what
they profess, they have to face the
consequences of it and the people are
becoming more and more conscious
and they would not, at any cost, sur-
render their rights to collective par-
gaining or something else which they
can get froin the Government. With
these words I conclude,

MR. DEPUTY-SPEAKER: Are you
opposing™ or supporting the Supple-
mentary Demands?

SHRI SUDHIR GIRI: 1 am cppcs-
ing it, Sir,

|\ figzatdt &l 68 (sfyAareT)
IAT674 waled, S Ay feqizy
wdr v & IAFT F HAGA FET F |

ol ST AWAG 9IEY q|d TQ
g IAFr ;A g fgar faur @9
=i &3 faar f& & faQw &3 w@r
g ﬂwaﬁwm'@mamﬁ
SN - B £ o - A
FI SAFTAT W WA Wl ;| dE
FATTIMET aqaear & FJ@ &L Q
g wffT &I A S ogger IgM
AT WY &, 4T 9d7 & A g =+
agl feay o Jad @w g1 g S
femtrem wgi S @1 T § oA
¥ wfw Fr feares & =y T AU
FZA7 g fF H o Sfwat § A
frs g *1 swyemw g =rfEd,
ITRN AT AOA FAET AT AT |
UTATT H gAA HZT 9T, A TAT
gt feepoA g1 & ®HR F T
H, agi U A & | AW FATH FT
farFiziafeagiagaagr oA 2
¥ F3ZAT g F Srer 7 SHTar rﬁﬁﬁr
AT & H<L §, A IFT 7%
gafay g7 78 & § fF F|@r &
T FHT TG § | EH @A &I
qgl Agl fAdar, € F1 9 ARG
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frar, wo[) gt frerdy, gavdl #d
ZaedqT w1 g WR 49fF gw oW
EEAT ® AN oW @ § wafed
g forr wdl €1 Jre § R
UF T G 9% TG 7 gEAT g
WL oa WY g o E @ ar
T GF A8 ! T AN SREIT
gedl HET &I 33 FUE o mr

@zra'wF w g FTag 3% g | er%fq
7 gl WgEt § & T 9T @ e
¥ GaoqZ €41 ATMEY |

THo ®ITo £y 410§, T EF
aF SR g, TH WU &T 91 69T
garer B owaw FEam &1 g faa,
g WIS gt 2 femt Wi geEa
feafs wwgr W@ F1 Fw f3or
ag 8 TN Wl HMEATE WL RiFd
oIS g% %1% gfefrde qo 7@ fayr )
wwiFeAl fafeeT Fgd §,F wiw
FF FUIN sa%aﬁrﬁﬁz‘ﬁrfmn
guwT 7er wr ugr ¢ fF afefwae
Fel A T, 1Y KA WFE & | G
g qer fanr wfele odf &
FIAFAH! &7 | TAfOT 9 SHIT &1
fegfa agi ox & 1 =X a@d
g9 ®T FEEN FAET & HI9H!
2T =ifed, Imfe ST @Al ar
&r aTfgd el 9% WAFT WEIT § |
T @ni X Far 98 & wwre Fm
ST 21 &Ter HowT e W w
TE TS § | TS &A™ ga fea,
afFT waTe fFaar Fgq § e I8
SO

(sua )
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st oW | (fReeigr)
e fgegem 71 fgmg & adv ?
SHRI RAJNATH SONKAR SHAS-

TRI (Saidpur): I am on a point of
order, : :

MR. DEPUTY SPEAKER: West
Bengal is part and parcel of India,

SHRI RASHEED MASOOD (Saha-
ranpur): He is the oldest Youth Cen
gress(I) Member,

MR. DEPUTY SPEAKER: You are
making a request to hzm No pnint of
order.

WY WA ®iTa T oreal : q2
qfge ATE MST 2 | T@AT T
W@ O @ & AR zad afiss
PR F @A & F oaga
¥ afts gm . (sraaT)

st et Wiq s § ag
ﬂrﬁrgﬁﬁwréﬁmﬁ'ﬁﬁ
gt g Afew v, 78 Wi .
(st

N UNAA FAFT qAEH ;TG
fg1 5 ag & afmwm g v oug
s g7
SHRI RAMAVATAR SHASTRI:

This should be expunged from the
recordn,

MR. DEPUTY SPEAKER: I will go
into the records.

SHRI RAMAVATAR SHASTRI:
He should be pulled up,

MR. DEPUTY SPEAKER: I will go
into the records,

s Freardt vt sare: ¥ aw w9
w1 § 5 7@ wis = 2, OR
TFeATT & HFEA H AT &0 H
OHTT § AT W &7 g4 U T 7
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ffE AR gIQ FIE Ewdr T
e | ag @ feeen-fasenia,
wifs & fately &vr @ § el
T HI MAT ¥ g W g7 4.7
AT WXFIT FT gAET FQ g,
TE FF W E R TR AW eaEs
TEAS H g |

MR. DEPUTY SPEAKER: .You
don’t compare it with other States.
You speak about your own Stale,

ol freeney witd waw o #Y Og AR
g f@ awma & ggar guwr faeEn
Tifgd | ... (mEaw) R fad
FIE FTEAT wgl &1 TS g |

SHRI RAMAVATAR SHASTRI:
All states which are sullering from
drought and floods should gzt his Felp.

MR, DEPUTY SPEAKER. Don’t
compare it with othar States, You
stress your own point. According to
them, the famine conditions i, West
Bengal are the worst; according to you
the famine conditions in Rajasthan gre
the worst. Both of you can express
your own point of view, but one should
not compare it with other States, You
come to the subject. If you want that
Rajasthan should get fcodgrains and
other things, you strsss on that point,

sit freemt W & 9y agd
SEQ g SUTemw WgwEw, A9 @
WTHT 2@ FATA T T & <@g’

SHRI RASHEED MASOOD: What
is the comparison of populalion pet-
ween Rajasthan and other States?

st ey W Fasw X oug
adt Ferfa Ay w7 &Y, e fomer
T F, IO SATAT gAY ¥ IfE
AR 7T FAIH q@T WIFT § | AE
I fag @Y SuTsmyr wERw, AwT -

w1 guy g faar, & so few o
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ag w30 fF USEMA F AIFI ARKIH
§ HIT IGH AME) gATQ WIE FEA
ifed | Tafed T@R A T A H
AMFA oqaedT FIA ATfed |

¥ qgFEAI FI F ST ATEAT
g f& qrw w1 ag @9 9@ A
wg fear w1 @r g Wi gEar 27
gAIT A g fAqqr 1 avamr gan
73l srrar wAw feafa & § wiwa
A3l ¥ A4 qT09 F A A forx
FIAT 72 @I & | g fe=isgme
G AT 9ifgd | gAa feeam ¥
IR TART HATH HR &Il <
A A7 ST g § fawmm w3
§ 93 999@ F3FC FO T A 90,
AT FIAMC AT ATE €I
@ al 73 3F Fdl § | AT HEQ
FI FI OFE T B ATEHT HATTA
g JfEd |« FAT gaar qu faaan
F(fzd | w7 Fllreg § Frar T6 T
gART A Tedqyd warfas fasar
wifza aie ga v #1 AT A1
gHT 3 gd |

ﬂP

Y F ot A gAR q@ WEEC
IFEAIG g | AT A Fgl ST AFAIE
g faadr w9em § €

MR. DEPUTY SPEAKER: Wheiher
it is West Bengal o: Rajasthan or
Tamil Nadu or Andhra Pradesh, the
people are suffering. Why do you
speak about other States? You speak
about your own State,

it foqart s W : mTew

T sgaeaT BN, WAAC TR TP 10
16&%‘{%{%%

W gy

T &7
n‘rt&wwﬁ’rm%% G
&
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g feql #7181 WEE< WHRE &
faa‘fﬁamma’ﬁﬁ%,qam
W%I '

(smtem)

ol freamd s eurE gl
F ST o T AOE ¥ AN W &
STF gl & T AEr g AR gl
Afeat ag @ €, SWF g3l @ afew
A AT W § | FERT FEAT Al qg
g fF W gWR el ale W« &
HIT FHRTT FT ATU G4OT AT & 7,
AT, SHAT, A4S T AT gH & &l |

MR. DEPUTY SPEAKEE: You can
continue after lunch The House stands
adjourned for lunch o meet at 9 P.M.

13.00 hrs.

The Lok Sabha adjourned for [unch
till Fourteen of the Clock,

(The Lok Sabha re-assembled afler
Lunch at Ten Minules past Fourteen
of the Clack)

LMR DEPUTY-SPEAKER in the Chau-]
SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL) 1982-83—

CONTD.

MR DEPUTY-SPEAKER: Shri Gis
dhan_Lal Vyas will continue his
speech.

Y feamQ ®iw saiE ;. ATEA
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[sr freardy wre agr|]

Iy & fex 4-5 auf & Smar
G T WEFL OHE § | WTEEHT
M THF;R - Fo 9o HIX ATE > o
o @ HY AAE § IR @
e ¥ oy fwemEl W &
2 gFy § AfFw ag aed i ggl
o faeger o7 & gf § AR
T R & a5 G&57 A & |
WAT FET @R 5T TG00
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dar g § TWET  Fgmded
dfgw o st @ fae o fa #
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frwar §, gax 93 xrawrar enfas
g @ gy g /A EAF AT F
FIRA AT 9T FY § 1 A
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AT FEHT H A(E,  AERI ART
FaF ¥ faaw &3 amr =z |
Ta {@ndaee 9T #@raTd wraEmT
TAEA & H_L Foeal d  Seal
AT NI, a4 FATHT JIL 7947
3 WEL g FF qEAr |

¥ @mg qr ¥ AR F qi7
¥ My fAdew FT@ AEAr § O
AT WIFATST & Fw=< af qgard oay
g o fgar geFard ¥ fasht g€
G B 1 FUA A gH AT &
AT &, 79 WA W9 91 g1 1 &, &1 WA
i | T a® § O g &I
w1 fAeq S@onm | i9qE &6
ATEHA O JEEYT  dgdd geEey
¥ T § faerrr faama wEwaS
g | T gy ¥ fafmg s @
SqFeqT ¥ A 9T qrfs S99 Wa
T & AT e gd

AeareT gL § AR THEEy
) qATHT T TSAET g | SEHY
fafeeT T 1 wEwW  gET @
Afgr ol o fafedw Jae 7f g
R OB I oo
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ATAT § W dF 0% qE%
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GG R (G S (L
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& TOHT TR GG FE AT
Argar | {H WU g A1 AN W F
faaes fwar 2, @6% aX § @MW
frfesg ad% & =wawaT I WK
TFEATH_ AT T a@d & T AZaT
&

=g WAl F oy H O wraEt
fenrmza #r gAga &@ g w0
A FH(CT FET §

MR. DEPUTY-SPEAKER: I would
request all hon, Members not to take
more than 10 minules.

SHRI RAMAVATAR SHASTRI
(Patna): Earlier, you allowed 40 minu
tes., You are Lakshmanan drawing ihe
“Lakshman-Rekha.”

MR, DEPUTY-SPEAKER: ] am cob-
ducting the deliberations of this House,
Why do you interrupt? Just pecause
you are sitting in the Opposition il js
not that you should oppose every-
ithing.

(Interruptions).

Wl AR qifew ()
AT AERE, WEH & GHA TaAAHe
A S gEded feqmvge wl g I
¥ 3o feumvge ¥ sk ¥ aww
wrgar § |
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F1 AT § AT WA £T FAC AT

. gwir ?

wgrrer § SRS gadr s @
§, ATGFT q9% Ad §, A9 {Siea
g dqge ¥ M T feaafad
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TAHE  F1 Il Ag & 1 ;MY
AT WET § AT FI FIAT @
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Q'aﬁf“' gsw Wi 99 97 FI ga
Y S rrr a1 & fao st whrwd
q_‘f -

WETAT FH ¥ FH S BT WY
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Sty fagR ©z § oYer ArTI, FIEAT,
qTd qUrET AR A a7 | EA
TAHT T AAAT TF A1 & AT
AT T ¥ AT R®E (uAgm)



343 D. §. G. (Genl.)
[ofr stsTy arfew]

§ wl wgrea ¥ FEr g O
g FwET TW GHE FIW! AG geir
Fifs  gar g @ g fag qfar
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§ w@ ¥ RT AN A R €,
99 ofer § §® WwErw g, 99d
IR AN & arr am g ad
1 dg & A F FH A IV
sg foer S@Ear |0 WX gT s
¥ uF g faerar saa fow sgaea
ARRE T A O B )
gl d9T sEar g | afed T
q@ & F VE-EG ML &
W § agiagl @ Fl GEHT
SedY EMA &1 WTfed, AT SrhAT
qI%H ATHA & FET ARAN §

SHRI ARJUN SETH] (Bhadrak):
Sir, at the outset I like to support the
Supplementary Demands for Grants
presented by {he Hon. Member f{o
the House,

But, the additional amount of Rs,
75 crores at demand No. 41 will not
be adequate for the Governmeni 1o
take steps to meet the present con-
ditions under which almost all the
States in the couniry are suffering
due to recent drouvght,

We all know in what manner zal-
most gll the States in the country
have suffered from cyclone and floods
and are now suffering from drought.

In this House almost all the Mem-
bers coming from almost all the States
of {he Union have stressed thig point
time and again, So 1 must request
the hon, Minister 1o increasg the gmo-
unt they have sought in these Supple-
mentary Demands for Grants so that
the present situaton can be adeguate-
ly tackled and the sufferings of the
people can be minimised. Here I
would like to tmpress upon the hon.
Minister the condition which is pre-
vailing especially in the State of
Orissa.
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In the State of Orissa we had, first,
in the month of June cyclone, Then
for about one month the dry spell
continued, Afterwards cam2 the de-
vastating floods in Cuftack and Sam-
balpur districts. The Central Team
has visited the State and they have
seen the havoe that the devastating
cyclone and floods had wrought in the
lives of the people there, That is why,
our Chjef Minister as well as the
Government of Orissa have presented
a memorandum for an amount of Rs.
618 crores for relief and restoration
works in the State. Perhaps the hon.
Minijster has not taken this fact into
consideration. I would like {o be clari-
fied on this point whether they have
considered the demand of the State of
Orissa and if thev have considered,
what is the amount they have pro-
vided for restoration works in the
Stafte.

In the month of June when cyclone
came first, tidal waves from the sea
inundated a vast streich of fertile land
and uptill now this vast stretch of
fertile cultivable land, has not been
made ready for cultivaton.

Recently just after the floods which
we had in the State in the first week
of September, no rain has fallen al-
most throughout the State. Of course,
the day before yesterday we had some
rainfall in Bhubaneswar, but in  the
districts of Balasore, Cuttack and
Sambalpur, we have had no rainfall
for one and a half months, This un-
precedented dry situation which is
prevailing in the State of Orissa has
completel, ruined the State’s econamy
and has also ruined the prospecis of
Kharif crop in the State. In fact, in
my constituency. in the district of
Balasore people are not g:tting drink-
ing water in the area where saline
inundation had taken place in June,
A vast stretch of fortile land has been
made unusabe and the tubewells
which were gunk earlier are not be-
ing used now hecause the water of
those tubewells has turned saline.
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Under the present circumstances, I
urge upon the hon, Minister here be to
take the prevailing situation in the
State of Orissa info account; consider
all the points and sanction immedia-
tely funds so that the sufferings of
the people can he minimised to some
extent,

After the floods of first week of
September, it is a fact that from the
Centre about 20,000 tonnes of food-
grains were rushed to the State, but
because of the unprecedented floods
and cyclone, the stock of rice has de-
pleted; partiicularly in the last tweo
months the supply to the fair price
shops has been cut hence, people are
facing difficulties there, Similarly,
adequate funds are not available with
the the State Governments {o carry
out the NREP znd IRD programmes
so that jobs are provided to the work-
ing population there, So, I urge upon
the Government that since an alarm-
ing situation has arisen in the State
of Orissa, in almost all the districts of
Orissa, Governmont must take im-
mediate measures. Otherwise the
people will starve and afterwards the
sifuation will go out of control,

Now under Demand No, 71 they
have asked for money to increase the
retention price of fertilisers, Here,
time and again, [ have raised one
point regarding Talcher. About
Talcher I would like to point
out some facts for the considera-
tion of the House as well as
the Minisier. Tn 1981 this plant has
gone into production and since then
this Plant is producing much less than
its rated capacity and especially from
April this year this plant remains
closed up till now. ...

PROF. N. G, RANGA: WHY?

SHRT ARJUN SETHI: Because in
the initial stages power was not avail-
able to the plant, That was why it was
closed down., But power has already
been made availahle i{n the nlant in
the month of Auzust. The manacge-
ment ‘assured that if power is avail-
able, they will start the plant within 7
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days, But up lill now—September is
gone and then we are in the middle of
October now—no steps have been
taken and the cumuialive losses till
today, I am told, are Rs. 120 crores in
this particular plant, Moreover, why
are losses being suffered there? I am
told the conveyor t which was put
up there for carr}&coal from the
coal-mines to the factory is not Leing
used and instead, the management
carries the coal lrom mines to the
factory by ftrucks. Ag a resuit the
factory loses and this loss is increasing
day by day.

Similarly, so many inslances ¢f mis-
management are there, I have already
raised thjs point unde. Rule 377 and
I would like to impress upon the
Government further ‘that adequate
steps must be laken so that this plant
is ready for production so that people’s
faith in our public sector units is not
reduced.

Here I would like to point{ cut an-
olther fact. If market price for urea is
around Rs, 2200 per tonne, the pro-
duction cost of urea for Talcher is
about Rs. 12000 per tonne, It it is a
fact, I must urge upon the govern-
ment to see what are the defacts due
10 which these losses occur and this
difference in the production cost is
there,

I am glad at last provision has been
made for Paradeep Phosphates Lid.
and I only request the Government
that gdequate and timely steps should
be taken to see that this plant is com-
missioned very socn.

One word obout the seccnd steel
plant in Orissa, Now it has been deci-
ded to have this plant at Daitari and
that negotiations were going ‘on to
finalise the agreement with Soviet
Russia. May I just ask the hon.
Mipicter at what stage does this
matfer -~ of second steel plant in
Orissa stand?

At last T once argain impnress upon
the Government as well as our new,
although new but experienced mem-
ber and Minister here to see that the
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present situation which is prevailing
in the State of Orissa ig very alarming
and unlegs timely measures are taken
to save the people and to provide ade-
quate rice at the fair price shops, the
situation will yut of eontrol and
the sufferings the peaple will be
very great.

With these words, I thank you.
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MR. CHAIRMAN: I think you are go-
ing to take some more time.

SHRI RASHEED MASQOD: Yes, Sir.

MR. CHAIRMAN: At 30’ Clock the
hon. Minister for Home Affairs is going
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[Mr. Chairman]

to make his statement. If you can
resume your speech later, I shall call
upon him to make the Statement.

SHRI RASHEED MASOOD: Yes, Sir.

MR. CHAIRMAN: Now , the hon.
Home Minister.

STATEMENT RE: INCIDENTS IN
AMRITSAR On 18th OCTOBER, 1982

THE MINISTER OF HOME AF-
FAIRS (SHRI P. C. SETHI): Sir,
it was quite recently that the situa-
tion in Punjab was discussed and
many Members who took part in the
debate expressed the unanimous view
that steps should be taken to defuse
the situation and create an atmos-
phere of goodwill. The  Govern-
ment of Punjab has decided to release
all the prisoners arrested in connec-
tion with the morcha launched by
Siromani Akali Dal at Amritsar Ac-
cording to information received from
Punjab Government one of the buses
carrying released Akali agitators re-
turned to Amritsar on 18th October,
1982 and on the way these agitators
threw brickbats at random and later
set the bus on fire near Darbar Sahib.
Immediately thereafter another bus
was driven away to some distance
and it was also set on fire. There-
after the mob started indulging in
looting of shops in the vicinity of
Durbar Sahib. According to the re-
port the persons who were indulging
in these acts of arson and looting were
Nihangs, They also set a police jeep
on fire and damaged the car of the
Addl. Superintendent of Police,
Amritsar and have beaten up ‘fthe
driver of the jeep, The assembly
was declared unlawful and  orders
were issued to disperse. To control
the situation, police fired tear gas
shells to disperse them, But they
did not disperse. Ultimately the
police had to resort to firing in which
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one person reported to be a Nihang,
was killed, The Sub-divisional
Magistrate and the Dy. Superinten-
dent of Police, Amritsar who have
gone to control the situation were at-
tacked with Kirpang and as a result
they sustained grievous head injuries
and had to be hospitalised.  Three
constables also received injuries.

It it further reporled that some of
the agitators stormed the office of
Dy. Commissioner, Amritsar. Three
cases were registered under various
provisions of law. The State Gov-
ernment have taken adequate mea-
sureg fto deal with the situation. Ad-
ditional force has also been provided
by the Central Government to assist
them in maintaining law and order.

I am confident that this House will
join me in condemning the acts of
violence which vitiate the atmosphere.
The Akali leaders even now I hope
will see the path of reason . and
avoid confrontation. It is only
through negotiations and in a cordial
atmosphere that issuesg can be
resolved.

I mak~ a fervent appeal to the
AKkali leadership to pave the way for
negotiations.

SHRI SURAJ BHAN (Ambala) :
Today there is @ spot mnews that
‘shoot-at-sight’ orders have been is~
sued. There are some other serious
developments in Punjab which has
forced the Government to issue shoot-
at-sight orders.

MR. CHAIRMAN: There cannot be
a debate on a statement here,

SHRI SURAJ BHAN: Ng discussion,
Sir, but only clarification.

MR. CHAIRMAN: Even clarifica-
tion also is not permitted.

SHRI SURAJ BHAN: There might
be some more serious happenings
there. That is why shoot-at-sight or-
ders have been issued.

(Interruptions)
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MR. CHAIRMAN: Because it was
serious the Minister has made a state-
ment. We should appreciate it.
There are go many other avenues.

SHRI RATANSINH RAJDA (Bom-
bay South): We want a debate on this.

Y qIN WOV BT ATE AT AR
qz A AL E |

SHRI RATANSINH RAJDA: Pun-
jab ig burning. The House must have
a debate on this,

MR. CHAIRMAN: You please give
a notice for that. It will be looked
into.

SITRI RATANSINH RAJDA: In
Gujarat when Gujarat wag burning
there was a debate.

MR. CHAIRMAN:
in going to Gujarat ete. now.
Minister has made a statement.
cording to the rules..

SHRI RATANSINH RAJDA: I cite
Gujarat as an instance. We have
discussed this; we have done it in the
past.

MR. CHAIRMAN: Yes, we have
done it very recently also; there was
debate on the statement. Even now
you can give a notice for a debate and
then it will be discussed,

There is no point
The
Ac-

SHRI SURAJ BHAN: There is no
guestion of debate now. We don't
want discussion. We only want in-

formation,

o T fasta arEda (Fige).
Tq aRk § wg fedesw@E ar |
Fag | afea g fafeeT &
waTaagr & fF gw fafawex fo9@
I FEAT Ig AT 9T & Ared &
ITAONTA & Sred &, FF S d
I FeF, IF AT TE HIET F
YEAA 2 | 99 & &g farEd
W1 OW g | I9H Hag H HIE HIA
I5T | fa% TAATHF IAT GiEfa-
Iz & f6 agi &9 A 99 0%, &
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Tl S GE—T THIT 39 G
FAATE FT W 8, 7 IH GHET
frata #gl 81 WI g | OoEgr &
qATY F AT TERTC FAT AW W

T o g7

SHRI SATISH AGARWAL (Jai-
pur): The situation in Punjab is very
tense. We are not interested in a
Debate. From our opposition side,
we are always willing to extend our
cooperation to the Government in
tackling that particular problem, pro-
vided the Government wants it. We
want to settle the problem. The
situation is very tense, It is not
merely a law and order problem hut
it is much more deeper than that,
there is a deeper malice in Punjab.
We will extend our support to Gov-
ernment on this issue provided the
Government seeks our cooperation.

MR. CHAIRMAN: May I draw your
attention to Rule 372 of the Rules of
Procedure and Conduct of Business
in Lok Sabha? I will read it out to
you.

“372. A statement may be made
by a Minister on a matter of public
importance with the consent of
the Speaker but no question shall
be asked at the time the statement
is made.”

AN HON. MEMBER:.That we know.

MR. CHAIRMAN: Then what are

you doing?

Wt v famw qEEE
mmwwﬁ-{mﬁ'{?ﬁ
AT FC @ E | 99T T ®F A
ST ATH FT FIE A0 & Agl 2
faoe ofifeafs & @w fafaex =7
faois &7 ¥ fF F1 TTET
wfan &9 fraga f@ar f& =@
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[# <t fqerre oTHATA]

g AW F FAT FI FE AT
famrfea (sa@ET=)

MR, CHAIRMAN: If the matter was
not serious enough, ‘the Statement
would not have been made by the
Government. The very fact that
they have made the statement shows
that they are seriously  concerned
about it.

SHRI SURAJ BHAN: But that is
not enough,

MR. CHAIRMAN: You can give a
notice to thig effect so that the Gov-
ernment can consider it.

st gUW W AL (qA-
MT) T AT A ZH gl qER
F Y GEAN & A qgR g |
gA 93 wus Hg g | 99
F AMA F  ATOR! "&A F STH
¥ agl w@ar =rfed |

MR, CHAIRMAN: Give it in writ-
ing.

15.06 hrs.

SUPPLEMENTARY DEMAND FOR
GRANTS (GENERAL) 1982-83—contd
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PROF., N. G. RANGA (Guntur):
It cannot be more ‘than hundred.
crores. You need thousands of crores.

SHRI RASHEED MASOOD: It will
be more than 5000 crores, which you
have obtained from the IMF.
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SHRI CHITTA BASU (Barasat): I
want to seize this opportunity to draw
the attention of the Government, and
also of the House to a very perennial
problem that relates to Centre-Stale
financial relations. These supple-
mentary Demands for Grants have a
very large sums for transfer to the
States. Naturally, it gives me an
occasion when I can draw the atten-
tion of the Government regarding
Centre-States financial relations. As
I do not have much time to discuss
in detail these very important aspects
of our national life, I would only re-
fer to certain important aspects of it
so that the points can be driven
home.

Now, as you know, the Government
of India have taken a decision for con-
verting all the over-drafts of the
States into medium-sized loan upto
March 31st, 1980. Now, all the over-
drafts have been converted into me-
dium term loan; and from the First
of July, 1982, there will be no over-
draft for any State; but, at the game
time, a decision has been taken that
the amount of overdraft which has
been drawn from January to 31st
March, this year, will have to be paid
by the State exchequer during this
current year, that is, for the rest of
the nine months, the State will have
to mobilise some resources which can
enable them to repay the Government
of India the three months overdraft,
in addition or apart from the expen-
diture they are likely to incur for
the remaining nine months of the
yvear. I would only appeal to the
Government that in view of the fact
that there have been  widespread
floods causing damages necessitating
the State Governmentg to undertake
huge relief operations massive relief
operations without any opportunity of
drwing the overdrafts from the RBI,
is it possible for the State Govern-
ments to make the payment of three
months overdraft for the current
year? Even if we go through these do-
cuments, we will ind that under the
accounts of transfer to the  States,
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only Rs. 75 croreg have been earmark-
ed for the cyclone affected relief. No
mention has been made for the dro-
ught relief. As a matter of fact,
may I presume that the Government
of India is also coming with the pro-
posal of another supplementary grant
to meet the situation arising out of
the drought conditions in our country?
It is very clear that only Rs. 75 cro-
res have been earmarked for the re-
lief operation of the drought and
cyclone victims; nothing hag been
mentioned or allocated for drought
relief. Therefore, I think the Gov-
ernment has not given full considera-
tion to the drought problems in our
country. As a matter of fact, it is
quite well-known to you and to the
House that several State Governments
have asked their claims for huge
sums of money. Orissa has claimed
more than Rs. 600 crores. Rajasthan
has claimed more than Rs. 100 crores.
West Bengal Government has claimed
more than Rs. 100 crores. If you
go through these figures, it will
come to about Rs. 1000 crores which
the States require today to meet the
situation arising out of the drought
conditions prevailing in the country.
Unfortunately, these documentg pro-
vide that of the total fund transferred
to the States, only Rs. 75 crores have
been earmarked for relief of the
drought and cyclone affected people;
nothing, not a single pie has been
allocated for drought. This means,
this shows, this betrays, this exhibits
the callousness of the Government;
the Government does not give a pro-
per thought to the situation {hat is
developing in our country. Therefore,
I want to drive home this point that
the Government is cailous, the gov-
ernment is indifferent and the govern-
ment cannot have a comprehensive
view of the problem the country is
facing today, particularly arising out
of drought.

What is the necessity of overdrafts?
There is no limit to your deficit finan-
cing ; the Central Government has
got no limit for the deficit financing.
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As a matter of fact, for the last 3 year,
on avarage deficit financing has been
of the order of Rs. 2000 crores. Dur-
ing the three years, you have a defi-
cit financing of Rs. 6000 crores: and
you are very much angry with the
States when they have to resort - to
deficit financing and overdrafts from
the RBI. But it is your fiscal policy,
it is the inflation which rises the cost
of the expenditure of the State Gov-
ernments. It is needless to explain
in detail; you know everything.
Therefore, the fundamental fault lies
with you in your fiscal and economic
policies out of which inflation grows
and the impact of it falls on the
States, They are bound to resort to
overdrafts.  You stop  overdrafts;
you do not provide them  adequate
financial assistance to meet the con-
tingency. You mean to say that it
is only the Central Government 'that
have got role to play and the State
Governments have got no role to play
or the State Governments have got
no responsibility towards the people
of the States. If that is your atti-
tude, then our country is not a quasi-
federal; it ig a unitary form of Gov-
ernment. This is a very basic and
fundamental issue and this is one of
the reasons which has led to the dis-
content in the Punjab, whatever
might be the law and order situation;
whatever might be the other sjtua-
tion, but the fundamental question is
the financial relation between the
Centre and the States in which you
take pride that you are transferring
resources from the Centre to the
States; and that also I have explain-
ed what ig the tiny amount that vou
have given.

The West Bengal Plan is only of
the order of Rs. D31 crores for the
year 1981-82; and this is exactly
what it was, what was the expendi-
ture incurred by the West Bengal
Government last year. Having re-
gard to the cost escalation, the plan
size of West Bengal is lower: and
having regard to the fact that this
Rs. 531 crores size of plan includes
certain special programmes in the
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drought affected areas, which cost
also about Rs. 15 crores, therefore,
the plan hag been pruned, the plan
hag been reduced. May I request
the hon. Minister to reconsider it so
that the plan gize of the West Bengal
may be revised and so raised SO
that the develooment tempo in  the
State can be further continued.

Lastly, there is an injustice done
regarding market borrowing. The
Central Government gan raise any
amount of fund by borrowing not
ony from within this country  but
outside also. The State Governments
have got no scope of borrowing from
outside, During 1961—66 the total
market borrowings of the Central
Government and the States was of
the order of Rs. 823 crores. What
was the apportionment? The States’
share was 62.7 per cent—about Rs. 516
crores; the Centre’'s share was 37.3
per cent—about Rs. 307 crores. The
States’ share wag bigger whereas the
Central Government’s share was less.
What comeg there during the Sixth
Five Year Plan? My hon, friend
here was the former Chairman of the
Finance Commission.

During these Sixth Five Year Plan,
1980—85, the total market borrowing
is contemplated, or is expected to be
of the order of Rs. 20,000 crores. The
Centre’s share is 75 per cent or Rs.
15,000 crores and the States' share
is 25 per cent or Rs. 5000 crores.
What are you planning for? Are you
planning to kill States? Are you
planning to déprive the States of
thier financial resources? That is
enough and I need not state more
facts to prove that your attitude is
financially to have a unitary type of
Government whereas the Constitu-
tion provides or enivsages a quasi-
federal Government.

I have not got much time. But I
would only implore upon the Govern-
ment to revise thig policy, in the in-
terests of the unity and integrity of
the country to satisfy the hopes and
aspirations of the people of the States.
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Sir, you also represent the States.
The people in the States expect much
from the State Governments, You
are beyond their reach. But I am
within their reach. @ The resources
of the State Governmentg are static
and non-elastic, whereas the demands
of the people on the States are elas-
tic. Your resources are extraordi-
narily elastic and the demands on
you are not as strong as that of the
people of the State Governments.
Therefore, do not treat the State Go-
vernments as beggarg at your door.
Do not treat them as mere munici-
palities, Give them more financial
powers. I hope that the points
which I have raised would receive
due consideration of the Government.

MR. CHAIRMAN: Before I call
Shri Ramavatar Shastrii, I would
like to remind that the time allotted
for this was two hours and we have
already taken more than two hours.
So, T would appreciate if you could
kindly restrict your speeches—shall I
say--to five to seven minutes each?

SHRI HARISH KUMAR GANG-
WAR: You can extend the time.

AN HON. MEMBER: Time should
be extended.

MR. CHAIRMAN: Besides, Shastri-
ji is wanted some where else. We
have two other Bills also.
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*SHRI M. KANDASWAMY (Tiru-
chengode): Hon. Mr. Chairman Sir, I
rise to make a few suggestions on the
Supplementary Demands for Granis
that have been brought before this
House by the hon. Minister of Fin-
ance. The hon. Minister of Finance
has sought the sanction of this House
for spending 2 sum of Rs. 589 crores
through these Supplementary Demands.
Out of this, a sum of Rs. 75 crores is
to be spent on drought relief measures
in Tamil Nadu, Bihar, West Bengal
and Rajasthan where almost all the
districts are reeling under unprece-
dented drought. When one sees the
serious drought situation prevalent in
these States, he is constrained to feel
that this sum of Rs. 75 crores is too
meagre to touch the fringe of the pro-
blem; it is just like offering sugar-
candy to the hungry elephant. I de-
mand that more funds should be al-
located for drought relief measurzs in
these States.

Many senior Members, who preced-
ed me, referred to the serious drought
prevailing in their respective States.
I would alsg like to refer to the frigh-
tening drought prevailing in Tamil
Nadu. I will not be wrong in saying
that drought has enveloped Tamil Na-
du. In the Rajya Sabha the hon. Mi-
nister of State for Agriculture has
sent stated that the Government of
Tamil Nadu has not sent any report
about drought to the Central Govern-
ment. At _the same time, the hon.
Minister of Revenue in Tamil Nadu
Government, Shri S. D. Somasundaram,
has stated tnat the Government of
Tamil Nadu hag already sent the re-
port about drought to the Central
Government. The AIADMK Member
in this House has also referred to this
in his speech the other day and nas
confirmed about the drought report
having been spent to the Central by
the Government of Tamil Nadu, I do
not know which is true and which is
false. The people of Tamil Nadu are
caught between the devil and the

_——

*The original speech was delivered in Tamil

/
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deep sea because of such misleading
_politics.

Irrespective  of the fact whether a
report about drought has been recelv-
.ed from the Tamil Nadu Government
or not, I demand that the Government
of India should send imrwmediately the
officials team to assess the extent of
drought and submit its report to the
Centre. You know, Sir, that without
such a report the Finance Ministry
will not release money for drought re-
lief. 1 appeal to the hon. Minister 10
despatch immediately the Centre’s
Team to Tamil Nadu and get the extent
of drought assessed after which the
required financial assistance must be
rendered for fighting the frightening
drought,

Instead of fighting drought on a war
footing, the Chife Minister of Tamil
Nadu 1g implementing the nutritious
food scheme, which costs annually Rs.
200 crores to the public exchequer. On
the one hand the Government of Tamil
Nadu is not lifting the foodgrains al-
lotted under the National Rural Em-
ployment Programme and on the other
hand the State Government is deman-
ding huge quantities of food grains,
more than the actual requirement. In
order to create distrust in the minds
of people about the Central Govern-
ment, the State Government does not
hesitate to charge the Centiral Gov-
ernment that required quantum of
foodgrains are not being allotted to
the State of Tamil Nadu. Unfortunately,
5 crores of Tamil people have become
pawns in the political game of Chess.
"The skies have deceived the wpeople.
Their perennial river Cauvery is dry-
ing up. Their State Government has
let them down without solving the
tasic problem of watler. The Centre is
too far away to come to their rescue.

The 1924 Cauvery Waters Agree-
ment came to a close in 1974. The
ruling party in Tamil Nadu, including
the Chief Minister, Thiru MGR, is
« charging that the Cauvery waters dis-
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pute has assumed such gigantic pro-
portions because ‘of the indifference
of Thiru Karunanidhi, the then Chief
Minister of Tamil Nadu for about two
years. After the close of this agree-
ment in 1974 Thiru Karunanidhi was
in office for just one year, during
which period he was making ceaseless
efforts in having a fresh agreement on
Cauvery waters. He yvas frequently
taking up with the Centre about the
necessity for having a fresh agreement.
Unfortunately, Thiru Karunanidhi’s
Government was not allowed to be in
office for long after this.

What is the present Chief Minister,
Thiru MGR, doing about this, after
his party came to power? During the
short intervening period of just one
year, no agreement on Cauvery water3s
could be arrived at during the rule of
D.MXK. between 1974 and the begine
ning of 1976 The AIADMK Governs
ment is in power there from 1977.
The Chief Minister of Tamil Nadu,
Thiru MGR, is not attending even the
mectings of Chief Ministers convened
for discussing this issue. With all the
force at my command, I charge that
the Chief Minister of Tamil Nadu,
Thiru MGR, has not shown any interest
in getting Cauvery waters to Tamil
Nadu.

I am alraid that the Karnataka Gov-
ernment is  building up supersiruc-
tures on the cemetry of 5 crores of
Tamil people who are being roasted
alive in drought hecause of failure of
monsoon and because non-supply of
Cauvery waters to Mettur Reservoir
by Karnataka Government, The Met-
tur Reservoir has the capacity to hold
120 ft. of water. Today there is just
15 1t. of water in Mettur Reservoir.
The districts of Thanjavur and Tiru-
chirappalli, which are known as the
‘RICE BOWL’ of Tamil Nadu and ihe
adjoining districts of Perivar and
Salem are fast becoming arid zones.
One is alarmed at seeing the distres-
sing news about drought in Tamil
Nadu, which the national dailies are
published day after day. Unifortuna-
tely, yet no action seems to have been
initiated to fight this drought.
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Sir, it ig really regrettable that
Karnataka is holding Tamil Nadu to
ransom by not supplying Cauvery
waters. The Government of Karnataka
is emboldened to do this because it
has constructed Haringi, Hemavathi
and Kabini reservoirs at an investment
of Rs. 250 crores on the tributaries of
Cauvery without tahe approval of the
Central Planning Commission, though
the construction of such dams is pro-
hibited on the rivers, which are cove-
red by inter-state dispute. The people
of Tamil Nadu are not far wrong when
they feel that the Centre is in compli-
city with Karnataka State because no
objection has been lodged with the
State for construction of dams on Cau-
very without the permission of Cen-
iral Planning Commission. Sir, if
" Mettur Reservoir dries up, then Tamil
Nadu inevitably dries up. Consequent-
ly the woes of 5 crores of Tamil
people would be beyond any remedy.
I demand that the Government of
India must direct the Karnataka Gov-
ernment to supply adequate cuantity
of Cauvery waterg to Mettur Reser-
voir immediately. Then only Tamil
Nadu can be saved from extinction.

Tamil Nadu is also in the grip of
inadequate electric power supply. On
account of paucity of water, the gene-
ration of electricity in hydel projects
has come to a standstill. Similarly, on
account of non-availability of coal, the
lhermal electric projects are also ©on
the verge of closure. In reply to a
guestion on the floor of this House, it
has been stated that the I<alpak-
kam Atomic Power Plant ncar
Madras, may take another decade
to complete and to start power generation.
It will be no exaggeration to say that
Tamil Nadu is being enveloped by
darkness from al] sides—paucity
of water and non-availability of
electric power. I demand that more funds
should be allocated for power genmeration
in Tamil Nadu. More coal should be rush-
ed to Tamil Nadu for generating more
power in Thermal Station.

It is really unfortunate that after
1967 no big industrial unit under the
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Central public sector has been given
to Tamil Nadu. When DMK was ruling
Tamil Nadu we extended all the neces-
sary help to the Centre in setting up
Salem Steel Plant. Instead of utilising
the ores availiable nearby and also the
coal from Neiveli, now this falem
Steel Plant has just become a steel
re-rolling mill. 1000 acres of land were
acquired for this Steel Plant, and that
land is still lying vacant, The people
who gave this land have also not got
job opportunities in Salem Steel Plant.
While about Rs. 2000 crores have been
allocated for Vizag Steel Plant in An-
dhra Pradesh, I wonder why this kind
of step-motherly treatment be given
10 Salem Steel Plant in Tamil Nadu?
Sir, I demand that Salem Steel Plant
must become really a steel plant, ac-
cording to its original project report.
Steps should be taken in this direction
by the Centre.

1 need not tell that Madras is one
of the four metropolitan cities in the
country. Yet, there is acute drinking
water scarcity in Madras city. No
permanent solution to this problem has
yvet been found. The people are pur-
chasing drinking water. After the re-
moval of D.M.K. Government in 9786,
while addressing a mammoth public
meeting in Madras, our hon. Prime
Minister assured the people of Madras
that water from Krishna river in An-
dhra Pradesh would be brought to
Madras city. Still thig assurance has
not seen the light of the day and the
people of Madras city are facing
severe epidemics in the absence of
drinking water. I demand that the Cen-
tre should ensure that the problem of
drinking water in Madras city is re-
solved immediately.

In these Supplementary Demands,
more funds are being allocated for in-
dustrially backward areas. So far as
Tamijl Nadu is concerned, Salem dist-
rict is industrially backward and more
funds should be allocated for starting
industries in Salem District. Unless
there is industrial development in such
ot these backward areas, there is no
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redemption for the people of this area
in the matter of getting job opportu-
nities. The perennial unemployment
problem can be solved only by starting
more industries in industrially back-
ward areas.

I find that sustantial sums are be-
ing spent on Radio and Television.
Many hon. Members of this House have
eagerly enquired about the Colour TV
era in India. It is really a matter of
regret and condemnation that in Mad-
ras TV more time is being allotted for
Hindi features than for Tamil featu-
res. So far as Tamil people are con-
cerned, they will not accept Hindi.
They will close the TV if such open
patronage is being extended to Hindi
in Madras TV features, It is no use
using‘ seeing them without knowing
ithe language. I want that the Central
Government should ponder over this
question whether the imposition of
Hindi on non-Hindi speaking people
through Madrag TV wiil not prove in-
jurious to national integration. The
people of Tamil Nadu are committed
to national unity and they are an in-
alienable part of the nation. Yet the
national integration is being jeopar-
dised by this kind of encouraging
Hindi in Madras TV. I demand that
Hindi features in Madras TV should
be restricted to 15 or 10 minutes a day
as hag been the practice so far. This
is very vessential to nurture and
nourish national integration.

Before I conclude, I demand on be-
haif of D.M.K. that the Central Gov-
ernment should get the extent of
drought in Tamil Nadu assessed by
cending immediately a Team to Tamil
Naudu and after that adequate {unds
must be allocated for fighting the
drought in Tamil Nadu. The Govern-
ment of Karnataka must be directed
by the Centre to immediately supply
substantial quantum of Cauvery water
to Mettur Reservoir and thus save the
people of Tamil Nadu. The Centre has
settled the Farakka water dispute,
with the neighbouring country, Ban-
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gla Desh. Similarly, the Centre must
settle the Cauvery water dispute bet-
ween the twy States within the coun-
try.

Wl g FEIR AR (i) ;
WAl wgiew, gemed fedies ®X
YT QT 91 g | T wa|
&t @9 A wgy & ¥ swww
HAT AT @ |

ygell FId ESfedd WA FATAA
F Ak A 2 B MIT W TEA
wATEIE H (ST & T 9T UF S
m foreges wee gfeeal #YoSon
& foa fasmrfm fRar mor | o9&
i gfom @M 3 g &g
JffT Tre T FEET SAE ded
¥ T F¢ 98 Sow w9 fRar gar
#1 ¥ fagr mm, 7 gfwml &t @@t
femr war, 9w zevem ot Al fam
AT | IgF! SFRA @t &T fer
TaT | AN, TE WX OATOFRT AT
fewrar =mgam g_

@Y @ ¥ ag FgAr AR §
" #mad agl 3o Svw g T
fF ot @ &1 AT @ WIE TS
Feal @ WHAT § | F FQGH AT
Tofafes SIE & @I § | axer &
war #1 do| o o faafia
frar | SE& g A ¥ AL AR
1 foee o 1 s e 7 O&
foosr @ @Al Ok @ ol
a1 T& femr mar i 9| A
a1 a8 fEe o ¥ fmr omn ) e
¥ wF W Xy o Ho F
FIfEET & 97 20 AT AT SAT
FATGT GT AGRT ST TF 9 ATHAT
#§ g A dow o G S &
qTZ o FEET 10 FATX TAT AT AT
X aE W faam W am 10
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O T 3T AT &1 7 AT IqH!
Aot g7 faar w1 7 IR SAHI
aEt 10 AR WM vl gAl |
¥ TW 3A U gAAd Ao |
Ig AEH AT SIAT T I F AMAA
FEow e

UF AT T2t M9 97 (@@ |

A gAN FAR TR o9
fagmm ar fedt & waw adl grm
wfed & a7 § am @ g F
99 & dag A7 T faoan @war g
Fifs foma §o1 fear, a9 Tger 48
qamEr, dfeT S osEdt arad gl
faem @t s @A faeer ¥ WA
U IEY aAAT 5 IER 10 AT
gl Jrq9 A W@ g1omg 9 10
AR 3 & AT WA g |

ded J1F # agl 9¢ FlEa a9
Al THAT IA & AL W FEAT AEAl
1 A%Ar § Wqd 9 &0 I o4l
9 & gl H maEdi # fadifag
fear ) & masr ag oF 9 I
AT FAgar g, gl wwr g, feafy
1 AF9 F fqq 1 509 7-8 wEM
T w9 gt faaw w0 gt
F & fq7 wa fagraq fzar, ar
99+ fqT ;T FE T Ad
fear . ot & FaT @M T IWART
Y qa7 fRar 1 gz 7 fHo 7€
A0 T4 | IqEF GG TG F R
qsrafa, S & oF THL A "o WY
& SA% qCF FT UF TAHl HIT I
AT *1 F&F WRYgE &, AR IqF
ggz & fify afmr &1 g@d oxar
GOV S C O A O O
I QAfRar FAT W@ § ATW ¥

Q% WHAIG ®eEa ;. aga afga
A0 .
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o UM FAR TANAR: Iq qAFF
Y Al wEr gE g ) SAH ¥ OF
Aar 3@ fAa wE AR A SEE
ggy & fafs qftam @1 | =79 a@
AT eafmar woa ow g afkang
oz & A feay #r gzeeg w4
faar | ag naF gqg ¥ T OWr g
afg wT gar & FTEr g oar e
TS |0 A0 AT A LT A
FH FIW SET | 5T Ar FIE qA
Het o WY 9 Wl ST g W
Fal g HA TAAN F0ET q1 § 347
Fgr Fedr g 4 A HE F1E FEAA
g A&l & g9 WAl SA | q FEgd F
fF o =g w740 T I AT OFAAT
faa straafr @ A xgar g f& =@
i1 UF 7@ ®I40 & &%, § IgA
FAT FF | UK wWOF T H SiAar
F @@ F 1 wiasr 97 fqaq fafaedy
F1 TF qAAF T HOAFRT q40- T30 §
fa foq aad & ¢F oHo UFo o
F ATH AT IHH GIUA AT F1 T7
#r oSAfemar 3 T ) T §T H 48
fasrw gear Ziar & fR owm wgr S
TZ & | W THRET S9 wLET A(FTY
& way wér ¢ W F AAE AT
fsa & 7amar g

AMA, GO G T TEAZA &
T0ET 9 F faged F AT A FEAT
HARAT § | FTAT I AT JA TEA
@UET F1 ww fagew &I AT
®H T FFYT F ITHA AT F HA-
FIRAT T Biqr T AT TTa GITF
S9 ®H # o1 d8 e e
grr g, @ I8 °r 7 qu, fagd
qm T w a9 F fAe waw A@
faaiz gu 4 @ifs sas FA7 wEA
9 g A9 @% | w7 THq @9 &
arr 3 AseT F1 @1 IIT FT
a Tq a fegd 3 =1 O g &
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[ g71w T T@TY]

T Ty faEe ggn T <@ §, T2
g T #7 & ax 35 FW™eer =}
®Rr FEr @ I fawm sic fagd
g guy UEREE #1 mai AT
AT F a¥ | #iF TF A9 9
Wi ¥ grafed fwy &
HIeT WM X FTAT ab FAFT TR
T @z aw faernr, safs qod
WEmm F WK G IFAT 7FET
SEr BT A | afad Ty e
TR ZFG a0 I Al 4 W©
g1 WY a'z'% F fx § fafezst ag)
femarg, 47 3@+ =13 § @1 fafesat
fae &, fwa A8 #1f w3 -13
fawr 21 A9 A F fedrsme wheE
¥ whrerfaat w1 f&fEsur fmar &
g A IEF A W OFKE A
oAl ﬁrrgl T AW & FTI0
[WCUGT F I AW FLWT 1A
TR wEo Mo Wro & AT wTlRw
T fooeht wifrs #1 frady fRad g
Tq R G gRw 3 T I9
e F1 amw FU T[T AW Gl
B! 9w 8, w9 fa Swar 9w e
T Y s A1 HEEeT /gl ¢ IGH
aY @Ay J oF ATH &r I g ! §
gF1 fract § & wer o wame a9
frmer. . . J(wm®Ew) ..., W
FrEeg ¥ WY O F1T UF.C[ARAT
Y JE TWmT 2 ...

gF Higdiq Teemw o AT SOAT
FE UFATAwAS W1 FE0 WEHT .. ..
st gOm R wadlT S A,
J|WAZT T HHA T AL qF AE
FATASAE WY FET WTET @ |

e a8 & W & e &
15-20 fae & *9 a& awm
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MR. CHAIRMAN: You have already
made three points.

SHRI HARISH KUMAR GANG-
WAR: I have to cover many more
points.

MR. CHAIRMAN: You have many
points, There are many occasiong when
you can make those points. Now, in
a phased manner, you can make those
points.

SHRI HARISH KUMAR GNAG-
WAR: I am doing that.

A # Fgar Iear g f& 2w
T ¥ ggg ¥ fres fow & 1 wAF
TRNEF & gvay § GG i1
qar Gifqa g, g8 g #wr =nfed
¥ fowelt w1 g AMAT 377 H
¥ Wl Iom@r AT | SEs IO AR Q19
Sate #wET & gue ow FHel fasr &
T S @ gar wnan f& ot faest
faar &, #19 fowst faar a8 & ot
JANT WAl ST HT Faqeq w@m  fo|d
g FaraT e 82 faor foes @
™ 1 fEw sEEr A owag R
AR TgT FATel-F-qgs Fieer=a=et
g, SUN & AR TANT g¥ AT @ T
FTYL TF FEET 2T FT § ¥
@ W wmar § 1 Ae ey feew oa
AW 9T g WG agl o1 @ g !
IO% gFegEr & fou uw QT
WU F! AVISTAT § | O 9GS T
T @ W E @ wd @ @ g
YOI T HF@ET AT @I & ar
S e H 9T W O§ 1 e e
T @ T ad T | R Fag @
Feal fF wq agl F qE 7 Q@
AfFT T Tg #r T99s o
Catol

A dnTa F1 fagst o= g
ag T FT @ R ) g T
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i = e faw ¥ dfg, afEe
§ TR Ad VA T A T
M & AT A F A A
JUNT & |

seq, UAYE, FASTH! H S0
AET 9% &) g Afed dre-
YT &1 frar fF e @ ae} ¥
TET AT €, A AW F AAAT &
FT T ATET fAFTAA AT gH W
FIA & A ag O TGN A AT F
g areA fewg awowr & fag aga
TAEF 21 ZH TCAYE HIUATE Agy
gy A7 gafery g g it a7l
FT ®IS TWTAUCT  [ATTET gHTD
e el - S O N A S A
tY T HEET, ¥4 A S4-
TIqr |t STg WA ATRT 9T @)
g1 wrw ¥ oS oug @r g
(s7awm) gH 1 FEY FES G M,
AT T2 AT ATEA FT KL OIS
FRTT 4 F&0 @7 | T ¥ Gredl-
W7 FT AT FT AR wfEr AU
JIET F A AT § WA IH ATRA ¥
fehm &7 oot o1 QO AT & 1 |/
T 2 ¥ off gAR 7gl SaW g AW
FT FTE FT A §

MR. CHAIRMAN: You should con-
fine youself to the Supplementary De-
mands. You can conclude now.

SHRI  DHANIKLAL MANDAL:
(Jhanjharpur): Thig is the only occa-
sion when Members can ventilate
their grievances.

o QW FHIT AT . iy, §F
T A W FZAT AGATE | -
T § MRET A8 97 9ARERE #
7 F9AT wfgd 1 62 Y AgwiE A
AT AT T T OFL A FC AT
™ ¥ | Fq gfwm FrEaTa oA
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qfee X ¥C & a1 qE TEH! a9
qH g @ q T | TW AR FM A
qX HZ @ TH | w7 TAg feww
fafregY w7 g8 waioe & fF owmar
3 9 gARMIe 9T 99 @AmT
ST | e F e @ew &1 vF AT
g Waora Wl @erd HoqF AT
fedq & o ¥ 7g TgE wEET
qq & | THHr Wfefa® zarkd g |
T O &1 T TaHe T TR GrEAr
a1fgd, FifF @We TETHe F o=
TN W Tet € | g #i
2T MATHE T FEAT AEA | WivET
TR 9T IZ §F qgd wE€A g HWifE
e F FHT AU § fAedr @
# Aorewr F Sfew & A9 ¥ fawdn
g 99 ©W 97 §g 97 AT Sgd
AEITF g |

UF T H AT FgAT AEAT § |
196¢ & FHw qrEf F1 ofegres
fewmsm g1 @1 9SEF F@ ST g
FT AfGGo gaT WT, 9fF 59 wWa
AfFFT § T Fwar H oaga &er
TUT 97, IETT GO Fd Hfa
AT IF&T 794 T F F & fag,
wadg ofes Fwamfe faudy ot 7
St fF z3 99w @ew § sofeaw €
S¥ #wigaus § uw g=E @ 9v
fF oz 93w & A fa=i &7 aedte-
Few fegr smenT | FfEE g 1969
¥ X FL AT TF A& gHT | FUA
fF Ammerss &% @fFA 9@ 1982
d& Agl fFar m@r | wa gAr g fF
f&a FroEw g JAT faet #1
TDGF AE FL G & | ATFaC 71
bt ®|T T @ § 7 Aw-
TATEHS & T ¥ €T & AW o
adl g #w fom & & faw §em
A § T FIW I ag @9 T AN,
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[= g1 wAT AT

| ¥ " w8 freer  wEr §
W oAy arfee ¥ =rer S &
AT F1 TTET @Y 2, IAhT Mfa-
T ®ET A A | T fRaET FT 94T
T8 @y £ wg Sy g fF o}
AMAAEANT &1 AT g A’ SAH
™ I R WA A FAT TIM
FATH qET ATH & {9F0 98 10T |
g graa =i =Ar faar &1 g

UL MIAdId § U wreae SrAr
GFRY § | AT 20 ATE T § SATRT
FYAT T EAT G FART AT
w31 qf9qi T qIg ¥ FAE AT
q Fg 97 25 fFaed v fEEe
FT AMAT TIT AfFT /M T 997 9%
20 fFemw wr fEmr  mar
IgHr g fFEed AT mre femrm oo
9 qiF ffgza & uaer ST aar
F7 faar wmEs 378 feu idt aex
fagra &< &7 31 | wT FT G T
F1 GAT g9 4T & | TZ AF UFAT-
T AT ¥ fAAwE F ogar g
fATAT AT T O B F fawrs
1§ FFIEr N A g F FiE
Ia% AIfAw UF HAT W dgd qT
wiT & | ®1E o fowmmg & a1 |@
i FE FFAET T AT FET
qfqwl 1 A=l AT &1 AfaES ©T
a1 A fwar, =78 &1 FAr w0
gt fwar 21

T aE ¥ & fe=ai § @&t
frzs w0 #1 Ffadr 2 JfFa @A
a1 fres " @ femr smar 2
wix fFar & &t fgew &1 3 £
VYT AECT FT fadd ¥ 9g @9
AT & TSl W9 gS WiKIg |
WG qEr T I9F arEVE 98 WU
AR T 1 T@ER F & 9%

OCTOBER 19, 1982 1982-83 416

T al A §f 7@ TR | arErR
¥ @at & wiw 78 @1 g & a@r
& fael &1 TEEEr FAT
aifgy ofew F1% gAars TG0 |

OH & UF AHAT I bl Jrefi-
WYF & | ITF GRT FF Wi HgHS
o § | 9@ S99 g a@r f& dW
M@ TIC & RN AACA HASK a9
fag & & z9fr &9 #F1 AT )
AT AR A THAL (9 ¥ TEA &
SEH g FT (@1 | AT 7EA @
™ ogg AW % 99T £ | T
4 o= gE AR frrma @@ 9w
T WA FEH WG WEHE I &
fagz #1€ #TOT FE1 amAT W@ AfEa
T Ao & faare Fw adl gan
T I WU FF ¥9 IF g |
qg uAT &1 @ Star & awfa & aweer
H ANAIG SIETE gl qTEdr
Sorar At fF mEREe F @ o
qST FT Ficde F1 &ad FT fear
W gud zefega w9 &1 & fegr ?
FATT TH aTT F1  F gl Ig &iA
1 T T gg G W TS &9 S
29 | W F fau FAwEd &1 gee
T T Ok Fw 1 oAiE FR
S G G TET | AT B 3 $aed
¥ 9@ g faw ) FE A Ag
SER AT qe F7 fear W@y ok faw
TR & faars s gE w0 foeraa
FT TEl UET AT SEF fEdTE wrs
FTATET G AT wEAT |

wifeq & ag g W gfF wmx
foat & qifeferm 717 2w § &
9 WIE "ErTE g, 9 go fo g,
9 WE F CIE TRY a TATE
Tl Idq 2 ) Tifae a@
W F faaarfas) &1 g0 78 fome
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FAX A FITAT TS AT
TRy & @ fag aw ¥ ofawrie,
FYFEAT  H A AR H
ot ofeed) & a9e gaT &, 99 ave
¥ TR AT AT/ GATGT FT "o WY
S grg 4 AU, IEET 979w
T | TFF 9T wIE AT AE S |

W IR OERT | qEE A T,
T W T, §® W T

YYTT T FE 7

THT SR WMAT  HT IR g
sifed 1| afs o9 & T 7 wE
®T SFAUHE FIAT AT & ar fare,
faadt S ugar wgw Qfow | zaa fa=r
U G KT WAT AT BT AFAT |

faar & ax & & Fgar  =rEar
g fF wead wel § A1 wrd ag

g T W AT 3A FT wEd
g | g8 zafau v wr & f& foem
g & ¥ w7 o femr

AR
\m:n FOHI T AR g A u
T T AT Y e afse g

 TTET T § YA FERT | w1
A W OWHT WTEW SUeed 2§ WY
TERd Al W F@T 92Er 77 &sAr
A O, FE A AreE A ouAx §
wEr qedt &, = famEr § o4
FATAGT &9 FATGCYT | TF  a=ar
FAFRT HIX FHTAL FAT AT FaET
W TEr R &SITE w T AT
Vi AT & fr s o
& AT F*F  fwemr N UFEGET
\2482 LS—14
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AT T AR | g9 Weal & |y &
HOF! gFaTe AT g {5 W wE
gag faar |

SHRI PATTABHI RAMA RAO: Sir,
I may make it clear to the House that
two hours have been allotted to this
Bill. There are two more Bills pend-
ing. My friend, Mr. Gangwar, has al-
ready taken more than half-an-hour.

SHRI HARISH KUMAR GANG-
WAR: No, Sir. I have started at 3.16
hrs. I have taken only 16 minutes.

29

SHRI PATTABHI RAMA RAO: At
this rate I do not think we can finish
it even in two days. Sir, you must ad-
just the time ailotted for this Bill with
the number of speakers so that each
Member may be given minimum time.

MR. CHAIRMAN: Now, Mr. Dhanik
Lal Mandal will be very brief.

ot ufas @ Hew : "AEET
FAT AgR™, § g9 AT 9< 97
FIW gU AYF ATEA § § GFR T
WY TH TeF FT SATICH  THIX THEAT
T W F AT ARAT F O

wgreg, frm 13 wagEx &1 &
MT AR gL Al F AT HETT
qAfgal &1 St ®r FWT d@d &
%ﬁqwﬁﬁalﬂ'ﬂmmm
@ AEET W A F R ) dt
T 2500 TAWE! @ A0 9 T
Us gaHr fear g, e g{% G
@ af g | A 9w @ ogw Al
Erﬁm,agaa‘gaﬁ ?TJfE[E,’]’?T q7 |
v qfF gamel on far o ag F

Saq mrafea oy fasg #1 ==
FC I fF 57 § @i ax og=r
q gATTfEAT T @A F I AT
gfgat & F=1 f5 @gr tage & A
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g g, foasr Swwc 7w afady |
¥ aqissE g f fage & awr &9
g o § A W fawmr =@
&t & waHr A & fag

i el 1 R
s fag & fafwes feeai & o9m"
¥ g w79 & fad g g 4 AR
foaFT qwsFT S 7 @ faar T
weaTIfEdl &1 FAT AHW FW & fAT |

g Fg 1 ' g 5 oam oF-
qefiT JT9 FT T € | TF ITH A1
gAT ENM, Il S« ® I@r v
gNT, B N T W § ag UF Tefm
AT &) AfEA H TR T G AT
SITA @IEAT J1gI0 — wradry afreg
St agl § - % awETe 1 S @)
? | |WETE T KR AL 9 T
afgat &1 @ & faa uw  qife-
frww w@& o @1 &9 faur m@r
a ag #E 9 A ¥ | 9g 64Q
= & ay  gqIEr fver 2o S
ST g, SR A, faw ofz ad
TETR & Sfrg-we @y S § f
fae & drg wedr gt AW TEE
T gfg IF AW A S oy FAv
T 7009 £ & foafger & 394
fregae far @ @ik awmm 9sE
% fFdt S § G5 F I R
g fFw 7 o a9t wmriwma 5a
Hag @gd & 4g w1 | ofaa, &
TER § @R 35T 73 | E,
L " FT W@ &9 waw fwar fE
T e fagre & v @1 AR T
T W H 9w |

@ g $gadl ¢ v & &
999 gy §, fam fewe gmr
F7 7 ¥ Tafan o frar m
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Wk fEd Sw wem mar o Ak
TG AT AT TE! &, qg Al TUA g
fasm & 1| gomfgEl w W qE
@y A awg ¥ a1 fFEr AR
FRO T 999 H G@R A IS
guaAr fF SAaT @gger fea #
T@T S | AEgEre R & faer fofe
qMET FIA EU ATEAT HT O OASTA FT
G g oaRaT g7 # Agd &
yed J W@ & Tg AT FWT §
& gaFr S g AR, It AHa
#1 sy fqedr =rfgd w99 A
F1 o ¥ gy #7 3T =R

7 ama we #1 g fage 7, AfFT
g9ty & Fdfua 2 war, zafEd gsE
& GEg ¥ IqA0Hs % AT FAZAv 8
fefegmr g frdrar aw® & & ar
wFIferat &7 g% @ g, g0 IFAT
W1 favar F@ &1 T TIRT A
AT AR ad |

o QoFo Yo TAT: FE I |

ot gffw S qER: U @t
T FZ W g, T fgar fEEr o
qTF & g AT gEmiEal # avE 9
gl | gathrfgar =1 fgsr &< &7 Agr
qET | FFT, GG, AT, Tal DHATl
a1fad | =faa, & Far 5 fgar =g
fedt ® aww ¥ g EAr famr

gHT =Tty |

SEIC I E i O R S -
ae fow dr 9 sEwr geme oAt
Fiforer &Y WY 8, AT THH  ATHET
g & gnem fafs sifame @ €
g feafa #1 fame € §, I
feafe &1 St & drr A @ e,
g # 7z o fem FEfE g,

aga@rafafea M aﬁmmﬁﬁ
%\mﬁmﬁaﬁ g aw@ =
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EART GUATT FIMEA, TAF WAl
1 fay o@ ¥ gaaET =1fgd, 9]
et g7 wievar ad #¢ @ §, fwd
gART g "waT g f& Awmar #HK
TEAIC a4 qFaT g | gufad § fgwT
F freaT T gU HEHTC & 4g WOU
Fedl g 5 W< wamfadr i
gfaa wiml & sear @ wea qfd
FI | IAF W1 arferd WG E,
saF qfa g =TfRa

SHRI P, NAMGYAL: Do you wan

greater autonomy?

SHRI DHANIK

ASVINA 27, 1904 (SAKA)

t

LAL MANDAL:

Why not? why not greater autonomy

for Punjab? What is wrong in it?
have conceded it so many times,.

SR 43 UF  HET O H@  F
TF WIT & FHE G WM IIT T

T BAT a9, J¥ HW W9
g fear & =z o #ET &

¥g faar ar ug AF =& g1 WK
THoTQio&Ff T &7 ¥ FH TA Wl
FT TEIATT AGT F@AT AR, %97
FIC FEA @AT ATRT |

q§ w3 <@ ar f& uwfadr i
T X HLHIT FT ST QWAT ATRY |
o dr gatw fuvg  Eveaw & oamer
gf & 1 & AR fua amr §
WIFTT S AMMACIS F T HAL

g TIH T AN TN N A ®
g | SAFI W1 & f& marfaar

B AN ORIT F YT @ yIEmr F
AYAT ¥F I FIAT  wTiRA, I7
gy gmt =91fgd | fEew mi &v
WETT FTE gwadr 2 ", fFa
1 qG, A€ uar ewAT =il
¥ a0 & ama o & faar §
T qE w1 & war &1, agrgon

I
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& Arar mre e 1 wfeEr
i J@ A & o argw qr & fyar
a1 &7 W u wa R
I 87 agr a1 f& wgdi am T
g ¢ fa fewr =& g =nfed
wll, N & wEST ¥ &AW A
@ FC g Hg AT g RFAT €
TH FAT FTAT § g qUA: AgHA 7 |
e fFwur fo Swmd &
f'gﬁT qE & WIRT | gWT, gt

} W W RESHl i ﬂ'ﬁTW’ﬂ' qq77
FA FH O F. St g HeHd
g 1 wF 4o e wwTD & owiw
HET wTA =Tfex | wgia wgr fE
g @ feegEaTy 7 wE gw,
fergem & dfagq 1 w@am ®357
gu, fegmim & HTE T q9-
AWT @i FHET FT T ST ORHIT
fovger arfaa wid g, ga®l  ar
WS FI E@TC 4 AW wlEd |
7 wAg ger & s@re afs @l
% foar darv & ar #ur ww amEt
T 7 SR FET  HGT | AfwA
T@F 94 TIE HE S § 9T Wi
AT " oF@ET gAK@ Afaw HTHAT
TH I Wl WG wEi AgT § | w4
#F Tor f& = #ar =gy € ar
Eld wgl & wwm &1 wd, aurg
AZ F YAl F TSI H AL T

nE FiEeA
fra o= gar =sifgq wc ag s o
THA FOT GHF EH THFTY F?
AT | A FH SHA( ZEY A7 A
€7 WMTA wgEa A A0 A WIAIAT

CLAf)

BRI Wi ug & fa

g Zet wg fmar § | wEAA  wEH
F1THIT
HTHAT Al §, 9 o9 g1 fgutne
agl gia g wfea s7 frm  @ma

FCT OATRT B . ... ...

EETT & T ara F9F FT
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W gy, AWl gR w©T
FIEEI & aIgy W ard Hg)
F7q 2 O\ W Wi g dwe &

WY A g &f & | HN Wl IHa-
TR T

sy afa® «w Awew - f9m avg
¥ A AT w1 W OE, g q A
# @ 7 | fagwfaee @9 & a9

FOT F<T g |

FUZ(ME F HIHA & AT d |
JUEITE gWId HT g, AT HIE 1
g ozHEn waTe fwar ST A&
F 1 w7 gqra A ghatar a9 9,

g ag wa g war v fF "<

95T FT 2 | FEd A A F@ fF
TERTE T S{TE HT 0T JMAT F7iRT
Ian W g &F@T B wF ww
AR FZ FT 99 Far fayr sy
AT SgFT A i frorta ger o saeEt
g9 TE1T &Y AT | gHl rwAad
FA S ARH F E®T B, IEF
T ¥ TV G T AT TAHT H -
AT g % T3eq FEmEeTw 3qam # 1
FIH AET 7 |

:T ¥ fagre & Ad9 § u=w

T FIIAT FIET | A= AT

?f aiws faa, '*'-'é,f 1'a'f{| ¥ Figar-
T FEY 1 AFTE! AT HCAT ATRAT
& ag us ofsgrfos  eo
g1 9F f§ w3 Totg #7090
TfEA | FAXT F AGHAT w4

TEl 2 |

Y. ’:H ay n.|

fegR ¥ @ ®9 ¥ wEI
T 1@ A\ ¥ TR FEN |Q
® WAl g | zeley # o#En

-
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qZ HEA TF FT U E, I X
fad W T8 g T4 F| EHT T
agf & M &1 A AT g 5 fEEr
F HFT Hd GHGT FIHT ITMEA,
Ty faav =& @1 =Ty | IE%
¥ WWA@ 3L $g Fd g &
TEY Frx IR FT AT gy
a1 57 § Fgar =mgar § f& ag
Fag a=a1 g2 & fa ot #@h
GIFIT Gaf 2, 9 IRT & HFFR
fagre & ot & @k g7 fagr @
U &, & Fi FAGT H A G
gic HFA £, WA WX I HJ |
at gw fom ssar &1 whefafae
W §, TAWI AVE ¥ AT AT §
& fagr &1 o &9 Sifvw @&
gt view I Fm fFEr Smr
Tifgr | afz oEr S fEar S
ar feafe gra & agz fAsa s |
ST T F AR & A ar feww
gH AN 9B WA FX F HRAFT W
AT a1 el TR §HT |

g & ik 7 AvT1 fqded

&, wid Sir agt 42 gu &, Fga <

¥ agl #a¥ & fx &1 fewraaq frag

g I @ AFg § BHIG A qG&ER

¥ og@Em 2 W@ 1 5w

f?rrﬁﬁrfi q REAG qUE S
1

|

15 AT fAw 0 wg sl
@ 781 § ! wwiwy fa fagre &
adl wfgar A9 TiFT WA £ AR
VAT TAZ T F1E AT J&T Iar g1
qgl @1 Tfgar @eteg & fawa ¥
A g7 fAETT § omiEr &, SAET
yfe frafa adi fear s ar fag
F UFTET WX JIE T TG aI14T &7
gHAT & | FIE 9gT &Y QAT
I§ T § AR FT G IW AEE
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FLF AT G GAE A GEF ST
a1 gars AT § | FHAd garde
g g f5 9 S WG g &«
o T &, fagre ar g1 g aar
g 5 ag Frgr av @ F, T AW
F1, afed g gk faa &9+
FI 1T & | EART IAFT FIATHT § |
gafax Tr o7 wEr M3 7¢ 99-
Atar®% & wasr fagfas s &
fagrz =1 I A gars § TAE |
g AN WIFAr &

SHR!I PATTABHI RAMA RAO: Mr.
chairman I am happy that 11 hon.
Memberg have taken part in this dis-
cussion and have made, quite valuable
suggestions. They have also touched
the problems in their respective areas
according to what they feel. But I am
surprised tp note that the hon, mem-
bers, some of them, who have spoken
on the subject, are absent in the House
even to hear my reply. I do not know
whether it is worthwhile repiying to
their questions: yet I try to tell what
1 feel about them one by one.

The first speaker, Mr. Sudhir Giri,
asked for grant for natural calamities.
It ic a reasonable request. But he must
bear in mind about the availabilily of
the fund at the Centre.

16.59 hrs.

MR. DEPUTY-SPEAKER in the Chair.

It is not as if it is from a well that
we are drawing water. It is according
to the money that we have, that we
have to give it to the States.

SHRI DHANIK LAL MANDAL: You
are wasting money on ASIAD!

SHRI PATTABHI RAMA RAO:
That is absolutely in the interests of
the country. Our name will go up in
the world. We have to encourage
youngsters and sportsmen. You ond
I are old people. We may not under-
stand it. The youngsters will know
it .... (Interruptions)
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SHRI DHANIK LAL MANDAL:
People are dying in ASIAD.

SHRI PATTABHI RAMA FKAO:
....even if people die, (Interrup-
tions). That is not the question, You
should never compare ASIAD games
and people dying. By overage some
people die. We cannot help it. They
have lived. enough and they die. We
cannot help it. That question does
not arise. Being a senior member you
should not compare them; do not
bring in those deaths in connection
with ASIAD. ASIAD is an absolute
necessity. It brings us credit and
youngsters wiil be encouraged.

MR. DEPUTY-SPEAKER: There
should be some veterans’ race n
which you and Mr. Mandal can parti-
cipate. That is why he is referring to
ASTAD.

SHRI PATTABHI RAMA RAO:
I cannot do it, but he may do it. He

will win it,

MR. DEPUTY-SPEAKER: If there
is a world Ministers veterans’ race,
then Mr. Mandal and you also can
participate in it

SHRI PATTABJII RAMA RAO:

Thank you.

The Budget provision of Rs. 103
crores for non-Plan grants to States
on account of natural calamities has
become inadequate in the wake of un-
precedented floods in Bihar, Orissa,
Uttar Pradesh and Assam_besides de-
vastating cyclone in Qrissa. Andhra
Pradesh and Tamil Nadu in the cur-
rent financial year. An additional
Supplementary Grant of Rs, 75 crores
has therefore Leen required,

Shri Girdhari Lal Vyas raised the
problem faced by Rajasthan on ac-
count of severe drought. The Rajas.
than Drought Central Team visited
the State from 4th to 7th May, 1982.
The ceiling of expenditure approved
on the basis of tha recommendation of
the Team is Rs. 3703 crores. Against
this, an on account payment of Rs 20
crores has since been released.
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Shri J. S. Patil said that the agri-
cultural prices are not remunerative.
As the House is aware, agriculturai
prices are revised each year, having
regard to the cost of the inputs and
other factors and also keeping in mind
the consumers on one side. 1f the
prices are increased abnormally, the
price the consumer has to pay will
also go up. So, balancing these two,
the prices have been given and apart
from that the Agricultural Prices
Commission recommends every year
after taking all these into considera-
tion. 'I am sure that this year the
Government have been more iiberal
than the recommendations made by
the Commission.

Mr, Patil also referred to the defi-
ciencies in the implementation of the
mid.day meals programme for Sche-
duled Castes/Scheduled Trite and
other poor children in Maharashira’'s
primary schools, This programme is
entirely a State subiect and we can
give some assistance when it ig pos-
sible.  Actually, it is the State that
has to iook to such programmes as
theze and the Covernment of India
doeg not come into the pictura,

Shri Arjun Sethi referred to the
Supplementary  Demands of Rs. 200
crores for feriilizer subsidv. This
demand has been necessitated not only
on account of higher cost of produc-
tion at Ramagundam and Talcher Pro-
jects but also due to increase in the
cost of inputs and utilities of various
fe-tilizer units in the country. There
had been a steep increase in the input
costs—naural gas. fuel, oil, naphtha,
etc. Therefore, the retention prices
had also to be increased. No doubt,
he has supported the Supplementary
Demands, but he has referred to ‘he
drought conditions in OQOrissa.

The Orisss Government gent a re.
quest for assistance of Rs: g 57.93
crores, A centra. team has visited the
‘State to assess the quantum of assist-
ance and a decision in this regard will
be taken after further discussion with
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the State Government which. is con-
sidered necessary.

There are further reports of drought
continuing in the State. But a detailed
memorandum irom the State Govern-
ment in thig regard is awaited.

For cyclone relief, the State Govern-
ment sought assistance of Rs. 125.44
crores. Against this, ceiling of ex-
penditure sanctioned by the Central
Government is Rs. 56.56 croreg and
Rs. 25 crores have bezn released &0
far.

For flood relief, the amount asked
for by Orissa is Rs. 618.40 crores. The
central team had visited the State and
its report was considered by the nigh
level Committee on 15.10.82 and a de-
cision on the guantum of assistance
to be re.eased to the State Govern-
ment will be taken shortly. Mean-
while, ‘on account’ payment of Rs. 30
crores has been made.

My good f{riend, Shri Chitta Easu,
referred to the recovery of lean pro-
vided by the Governmeni of India 1o
clear the amount of overdraft incurr-
ed by the West Bengal Government
during the first three monthe of 1982
i.e. January to March, within the cur-
rent year. The hon. Member has an
erroneous impression of the arrange.
ments made for the clearance of
States’ overdrafts at the end of March,
1982. The recovery of loans provided
to cover overdrafts incurred during
the first three monthg of the current
financial year viz. April 1o June wilt
ba effected within this year. This is
logical as the exress deficit was re-
sorted {p in the current year.

It may also be mentioned that ‘he
Central Government has already given
loang of Rs. 1743 crores for clearing
the deficits of States up to 31.3.82.

PROF. N. G. RANGA: Is it for the
whole country?

SHRI PATTABHI RAMA RAO:
For the whole country.
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After ail, the resources of the Cen-

‘jral Government are also limited and
it cannot assume unlimited burden

on account of Staie Governments.

17 hrs.

Shri Chitta Basu referred to the
allocation of the market borrowings
between the Centre and the States
during the Sixth Plan. The allocation
of market borrowings is only one ele-
ment for financing the Plan outiays of
the States, for which a significant
contribution comes by way of Central
assistance. To the extent the market
borrowings for States were increased,
the capacity of the Centre to contri-
bute to the State Plans would have
bezn affected. So, 1t wruld have made
no overall effect. '

Shri Chitta Basu also referred 1o
the fact that the supplementary de-
wmands do not include anything for
drought, which shows that the Centre
is insensitive to drought. The budget
estimates for 1982.83 include already
a provision of Rs. 100 crores  for
drought. This, together with some
savings expected from some other
provision, is considered adeguate [or
the time Dbeing, Drought conditions
are being reported from various parts
of the couniry only now and, unless
an assessment is available of the re-
quirement of funds, based on the re-
ports of Central studyv teams that are
going {o visit various States, it would
-be premature to go in for additional

“funds.

9
¢ Shri Ramavatar Shastri also spoke
about the drought cenditions and the
difficult position of tho States. As I
stated already, the study teams are
going to wvarious States {rom where
reports of drought have come, to see
what exactly is the position and, as
soon as their reports are received,
they will be considered and we will
see~what exactly car be dune,

‘e Shri Namgval, who comes from the
" highest peak in India, has referred to

some of the problems of his region,
Lwhich have got to be redressed as
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early as possible. We shall certainly
go into each one of them, including
the telephone exchange about which
he spoke and see what best can Le
done.

Shri Kandaswamy spoke in Tamil,
but I was able to foliow the English
translation. I can assure_.him that
more money is not given to the Vizag
Steel Plant then to the Salem Steel
Plant. Actually, the Salem Steel P.ant
has gone into production, whereas
even the construction of the building
has not started, so far as the Vizag
Steel Plant is concerned. That is the
difference. 1 am sure my predecessor,
Shri Subramaniam  has helped that
State very much earlier in seeing io
it that the Salem Steel P.ant came
into being. I would not say that came
in our way, but anyway he helped the
Salem plant, which has gone intg pro-
duction already. Certainly, Govern-
ment will encourage il, as it is in the
public sector.

MR. DEPUTY-SPEAKER: Now you
have an opporfunity to help the Vizag
Steel Plant.,

SHR1 PATTABHI RAMA RAO:
The Finance Minister considers all
States as cqgual. Shri Pranab Mukher-
jea has got a very good balanced mind.
He will take interest in every Siate
equally,

SHRI RAMAVATAR SHASTRI.
What about drought? Will you de-
clare Bihar a famine area or not?

SHRI PATTABHI RAMA RAO:
The team is going to those areas. The
team wili assess tha position,

SHRI RAMAVATAR SHASTRI:
After the Report of the Team you will
declare,

(Interruptions)

SHRI PATTABHI RAMA RAD:
Mr. Gangwar has spoken on the sub-
jects which do not come under (he
Grants, about petroleum ete. I would
request him or suggest to him that he
may write to the concerned Ministries
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or Ministers to see that these pointis
are sorted out.

Then, finally, Mr. Mandal, a sea-
soned politician and a former Minis-
ter, has spoken about the conditions
of jails in Punjab and also about
Bihar. We will look into all of them
and see what best could be done.

Sir, I do not want to take more
time of the House since we have 10
pass the Supplementary Demands.

SHRI RAMAVATAR SHASTRI:
What about the Bombay strike? You
did not say anything,

MR. DEPUTY-SPEAKER: You don’t
divert his attention.

SHRI PATTABHI RAMA RAO:
We are good friends. We can talk out-
side.

MR. DEPUTY-SPEAKER: You meet
him separately.

SHRI PATTABHI RAMA RAO:
So, Sir, I move that the Supplemen.
tary Demands for Grants be passed.

MR DEPUTY-SPEAKER : Mr.
Ramavatar Shastri and Mr. Shamanna
moved cut motions. I hope they have

no objection for putting their cut
motiong together,
SHRI RAMAVATAR SHASTRI:

No objection.

MR. DEPUTY-SPEAKER: I shall
now put all the cut motions to the
vote of the House.

Cut motion Nos. 4 to 15 were put and
negatived,

MR. DEPUTY-SPEAKER: I shall
now put the Supplementary Demands
for Grants (Generai) to the vote of
the House,
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The question is:

“That the respective supplemen‘{.

tary sums not exceeding the amounts
on Revenue Account and Capital
Account shown in the third column
of the Order Paper be granted to
the President out of the Consolidat-
ed Fund of India to defray the
charges that will come in course of
payment during the year ending
31st day of March, 1983, in respect
of the following demands entered
in the second column thereof—

Demand Nos. 2, 12, 13, 14, 18,
26 30, 31, 41, 42, 43, 55, 59, 52;
63, 64, 69, 71, 78, 79, 80, 82 91;
92 and 98.”

The motion was adopied.

- P

17.06 hrs.
APPROPRIATION (NO. 4) BILL*

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): Sir, I Leg
to move for leave to introduce a Bill
to authorise payment and appropria-
tion of certain further sums from and
out of the Consolidated Fund of India
for the services of the financial year
1982-83.

MR. DEPUTY-SPEAKER:
question is:

“That leave be granted to intro-
duce a Bill to authorise
and appropriation of certain further
sums from and out of the Consoli.,
dated Fund of India for the services
of the financial year 1982-83."

The motion was adopted,

RAMA RAO:

SHRI PATTABHI

L]

Sir, I introduce the Bill

Sir, I beg to move:

Pubiished in Gazetlte of India Extraordinary, Part II, Section 2 it.

19.10.1982.
**Introduced with the

Recom mendation of President

The .

v

A

payments "
{

1

4
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“That the Bill. to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1982-
83, be taken into consideration.”

MR. DEPUTY.SPEAKER: The
question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services gof the financial year 1982-
83, be taken into consideration.”

The motion was adopted.

MRB. DEPUTY-SPEAKER: We shall
now tfake up the Clauses. The ques-
tion is:

“That clauseg 2 and 3 and the
Schedule stand part of the Bill.”

The motion was adopted,
Clauses 2 and 3 and the Szhedule were
added to the PRuil.

Clause 1, the Enacting Frrmula and
the Title qwere added 1., the Bill,

SHR1 PATTABHI RAMA RAO:

Sir, I beg to move:
“That the Bill he passed.”

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed.”

The motion was 1avpied,

17.10 hrs.

INDUSTRIAL DEVELOPMENT BANK
OF INDIA (AMENDMENT) BILL

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): Sir, . beg

* ,
to move:

~
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“That the Bill further to amend
the Industrial Development Bank of
India Act 1964, be taken into con-
sideration.”

As the Houge is aware, the Indus-
trial Development Bank of India is
the all India apex industrial financing
institution charged with the responsi-
bility mainly of providing long and
medium term finance for industry and
of coordinating the working of other
industrial financing institutions. In
addition, it has developmental and
promotional responsibilities, Its share
capital is owned wholly by the Gov-
ernment of India.

The IDBI gives financial assistance
in various forms directiy to large and
medium projects. For small scale in.
dustries it provides assistance by way
of refinance and rediscounting of bills.
It gives assistance both for new wro-
jects as well as for expansion, diversi-
fication and modernisation.

IDBI's operations have been ex-
panding rapidly over the years. The:
assistance sanctioned directly or
otherwise during the year ending
June, 1982 aggregated Rs. 1765 crores
relating to 66,516 applications, The
cumulative assistance sanctioned tiil
June, 1982 wag Rs. 8304 crores ex-
cluding export finance. This assistance
is estimated to have generated invest.
ment of about Rs. 18,205 crores and
additional employment for about 25
lakhs persons..

IDBI has been playing a significant
promotional role as well as meeting
the requirements of backward areas,
small scale sector and technician 2n.
trepreneurs. The aggregate assistance
sanctioned to backward areas upto
June, 1982 was Rs. 3351 crores consti-
tuting about 42.4 per cent of the total
assistance sanctioned to industry. The
annual assistance sanctioned to the
small scale sector has increaseu five.
fold during the last four years from
Rs. 120 crores in 1977-78 to Rs. 800

*Moved with the Recommendation of the President.



435 Indus. Dev. Bank of

[ Shri Pattabhi Rama Rao]

crores in 1981-82. As regards the
technician entrepreneurs, upto June,
1082, IDBI had extended assistance of
Rs. 123.8 crores to 5,427 projects pro-
. moted by such entrepreneurs.

Keeping in mind the requirements
of industrial growth the demand for
funds from IDBI ig expected to con-
tinue tp increase. While the bulk of
IDBI's resources wouid be from bor-
rowings, in order, inter alia to have a
balanced debt.equity ratio for the
Bank, it is considered necessary 1o
increase its share capital.

Thi¢ Bill seeks (o raise the Jimit
of the authorised share capital {rom
the present level of Rs. 200 crores io
Rs. 500 crores.

With these remarks, I commend
the Bill for consideration of {ihe
House.

SHRI M. M. LAWRENCE (Idukki):
Indusirial Development Bank of India
(Amendment) Bill is a very small piece of
amendment to augment the resources of
the bank. In that regard 1 have no ob-
jection for bringing an Amendment Bill.
But this IDBI is not working in a manner
which was envisaged when it was initiated
in 1964,

Sir, in the original Act, at Chapter TV,
iit has been said:

“(h) undertaking, research and sur-
veys for evaluating or dealing with
marketing or investmerits and undertak-
ing and carrving on techno-economic
studies in connection with the develop-
ment of industry;

(i) providing technical ond adminis-
trative assistance to any industrial con-
cernof any person for promotion, ma-
nagement or expansion of any industry;

(1) planning. promoting and develop-
‘ing industries to fill up gaps in the in-
-dustrial structure in India.”
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Sir, from this perspective, we have to
see how far the IDBI has marched ahead.
You can see¢ that this IDBI is onc other
concern like any othsr commercial bank
which is helping mainly the private sector.
It is not only helping the private sectors
but it is helping the monopoly houses also.
(Interruptions.) 1 am not saying that it is
helping only onopoly houses but my
contention is that it is mainly helping mo-
nopoly houses ag any other commarcial
bank. If you go through the account of
the assistance given by the 1DBI, you will
vee that it has given big assistance to
M.R.T.P. companies. Major portion of
loan has gene to those companies.

For c¢cxample, in the case of Birlas, over
a period of five years, the IDBI and the
IFCI have granted Rs. 65.50 crores. In
the same period the IDBI and IFC! have
given Rs. 47.09 crores to the Tata zroup of
companies. During the same period, 1DBI
has given Rs. 13,70 crores to mafatlal
croups,  Similarly, for J. K. Singhania, it
is Rs. 407 crores. Thipers—Rs. 4.78 crores,
A.C.C—Rs. 13.50 crores, Bangur«—Rs.
1.42 crores and Sri Ram—Rs. 1.99 crores.
Sir, I am quoting from the Fizancial Express
of Aucust 5, 1982. In the IDBI Rerort of
1980-81 the sizz-wise classification of pro-
jects sanctioned has been given. The break-
up of assistance sanctioned is like this:—

Ry 0.5 crores .......... ... . .......

Rs 0.5 crores to Rs 1.0 crores ......
Rs 5.1 crores

Rs 1.0 crores to Rs 3.0 crores ......
Rs 16.0 crores

Rs 3.0 crores (o Rs 5.0 crores ......
Rs 23 .0 crores

Rs 5.0 crores to Rs 10.0 crores ......
Rs 151.0 crores

that  this IDBI
MRTP companies.

is muinly helping the

At the same time, if you go through the
report of the IDBI for the year 1980-81,
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Site of project Assistance sanctioned
Upto Rs. 0.50 crore . Rs. 1.20 croves
Rs. 0.50 crore to Rs. 1.0

crores Rs. 5. 710 crores
Rs. 1 crore to Rs. 3.0

Croxes Rs. 16 crores
Rs. 3.0 crores to Rs. 5.0

croxes Rs. 23 crores

Table 3.8—Size-wise classification of Pro-
jects sanctioned, you will find:

Rs. 5.0 crores to Rs. 10

crores Rs. 151.3 crores.
Rs. 10 crores to 20 crores— it is Rs. 71.5
crores,
Rs. 20 crores to Rs. 50 it is Rs. 100. 2
crores— crores
an' above Rs. 50 crores— it is Rs. Qo1.1
* crores.

From this. we can very well understand
that the IDBI is mainly helping the ig
capitalists of our country. If we look at
the table given, in 1980-81 report of
IDBI we can sze that they have given Rs.
237.2 crores to the private sector; Rs.
258.2 crores (o the public sector and Rs.
33.8 crores to the cooperative sector. This
shows that it is working as any other com-
mercial Bank. The IDBI is not helping to
<nd regional imbalanees. Even the head-
quarters of the IDBI is situated in Bom-
bay. Subsequently, they have opened re-
eional! offices im ¢ome places to help the
enterpreneurs  who make a request for
loans, Bul we can see from thz working
of the IDBI that most of the assistance ha’
been given to industrialists who are hav-
ing the base in Bombay.

Now, take for example other States like
Kerala. Kerala is a small State. We find
thare are very small industries. There is
no big industry in Kerala. Mainly small-
scale entrepreneurs are running th= indus-
tries. So far very meagre amount has been
given by the TDBI to the enterpreneurs of
Kerala. Likewise, you take the north-
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eastern area or any other backward area
of our country. We can see that the 1DBI
IS not assisting thzse backward regions in
the development of industries. The IDBI
is not hslping the small entrepreneurs of
the backward arca. If they want to Start
a small industry and approach the IDBI
for assistance, they have 10 overcome s0
many hurdles.

Th:re i+ no system of monitoring. There
is no system of evaluating the economic
viability of small industries. If these small
enterpreneurs Iry to study the economic
viability of small industries in backward
arcas, they find it very difficult. They do
not get technical know-how: they do not
get expert assistance. If they go in for
that, they have to spend a lot on that.
They may be getting Rs. 25,000 as assis-
tance. How much can thay spend on
technical assistunce, cxpert know-how and
all that?  So, if the IDBI is intereved 1n
industrialising our country, naturally, they
have to find out a device to evaluate (he
economic viability of s'arting small indus-
tries and to give prOP=T assistance to those
entrepreneurs who are starting small indus-
tries. That is not being done.

It is the same case with medium-sized
industries. They are also experiencing a
lot of difficulties in starting medium-sized
industries. Thzir capital investment is also
being escalated when they go for the ad-
vice and help of experts. For technical
people, assistance is being given and that
also to very few people which can be co-
unted on fincer tips. Many pzople are
afraid of coming forward to starf an in-
dustry. There are many constraints. It
is very diflicult to get loun assisteince from
the I1DBI to starg medium sized industry.
They have to prove the commercial fe.si-
bility. They themselves can't do this, They
have to seek the help of the experts. Big
spending is needed for that purpose. So,
the cost of the investment escalates. All
this will have its impnct on the products.
The productl's wiil have to be sold at rea-
sonable price, that is ths market price. So,
it will adversely affect the inves'ment om
medium-sizzd industry in our country.
Hence these should be a service wing to
help the small and medium enterprencurs
and also it should be properly publicized
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The 1DBI is mainly helping the monopoly
bhouses, who are amassing wealth, even
otherwise. As I have pointed out earlier,
the Tatas ang Birlas and Mafatlals and
Singhanias, even otherwise have amassed
a lot of wealth.

Why is the IDBI helping those people?
What is the purpose of the TDBI? Is that
the perspective of the IDBI? I think it is
not.

The purpose of the IDBI should be to
bridge regional imbalances, especially in
the backward areas and to give incentive
to the small enterpreneurs and to the me-
dium enterpreneurs and all that. That has
not bec done by the IDBI. Regarding me-
dium enterpreneurs new entrants are find-
ing difficulty to get the assistance. The
existing industries may be able to get 1t
easily.

The 1DBI is now thinking of borrowing
from the devz'oped countries, the Euro-
pean countries. We “Ifav® borrowed more
than Rs. 5,000 crores from IMF with ad-
verse condilionalities which are detrimen-
tal to the interests of our country. Because
of the borrowing from the IMF, already
many industries are being closed down or
they are slashing down their production.
In Kerala, the Periyar Chemicals closed
down for two or three months and many
workers have become unemployed. Like
this many other industries are facing diffi-
culties,

Recently, the Chairman of FICCI has
pointed out that many products are being

imported into our country to the detriment,

of our industries and, therefore, he made
an appeal to the Government to stop this
import. He has suggested to import tech-
nical know-how which we are lacking, in-
stead of importing produced goods which
we are making in our country.

PROF. N. G, RANGA: We have o pre-
vent profiteering.

SHRI M. M. LAWRENCE: In the
name of preventing profiteering by Indian
enterpreneurs, you are trying to help the
foreigners to make more profits! You are
reducing the employment potential of our

OCTOBER 19, 1982

India (Amadt.) Bill 440

country also by allowing this. Even the
existing employment is being reduced by
that. Is it in our interest? Such a de-
trimental effect we have started experienc-
ing in the industrial sphere due to IMF
conditionality. Now we are trying to bor-
row more money from the same European
countries with adverse conditions. They
will lend money only with a profit mo-
tive. If I am correct, some 14 per cent
or so, they will charge as interest. If we
have to give so much of interest how are
we going to make good of that? Who is
going to pay that? Are we going to meet
that much liability by exporting these pro-
ducts, by getting profit from foreign coun-
tries? No. We are going to overcome
that difficulty or burden of loan by creat-
ing difficulties for the employees of the
concerns who are going to borrow, by re-
ducing their wages, or by selling those
products inside our country for higher
prices. At the same time in the name of
getting more foreign exchange and repay-
ing the joan, you will export the same pro-
ducts for lesser prices to foreign countries.

Over and above the IMF loan. the
IDBI has come forward to get loan from
foreign countries. Is that the purpose of
formation of the IDB1? What is our aim?
The whole policy of loans and assistance
of the IDBI has to be changed. But we
all very well know it is following only
Government's economic policy. Now what
is the economic policy of the Govem-
ment of India? It is to help the big ca-
pitalists and monopoly houses. Being an
economist, Prof. Ranga knows more than
I do as to how much wealth these capita-
lists have amassed after independence. As.
per the 1981 statistics, the Tatas have
amassed more than Rs. 1600 crores, the
Birlas more than Rs. 1500 crores. By how
much have the salaries of the textile wor-
kers, the jute workers, the coir workers,
the handloom workers, the engineering
and transport workers, and the Central
Government employees increased? What is
the bank balance of these employees? How
these capitalists were able to make so
much assets? Who ig to be blamed for
that? Are the workers to be blamed or
are the opposition parties to be blamed or
is the ruling Party to be blamed? It is the
ruling party which is to be blamed; it is
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the ruling party which is building up capi-
talism, which is helping the monopolists
to loot the common people of India.

By forming the IDBI and such other
institutions we cannot industrialise our co-
uniry, we cannot overcome our backward-
ness. The first thing which we have to
do is to bring about radical land reforms.
We have to expand the intemal market.
Are you prepared to do that? What has
the Party which has ruled for the last 35
years done? Still in our countryside the land-
lords are expoiting the common people.
The agricultural labourers and the poor
peasantry have not got any purchasing
power. Is it not a fact? Without in-
creasing their purchasing power, how are
we going to industrialise our country?
How are we going to industrialise our co-
untry? That is my question. Only by
forming an Industrial Development Bank
and augmenting the paid up capital and
resources of that Bank we are not going
to make any headway. We have not only
not made any headway so far but in fact
utterly we have failed. Sir, now we are
in the grip of a recession. Qur hon. Mi-
nisters and the ruling Party Members may
deny. They will say that it is not so, that
there is no recession and all that. But it
is a fact. So many products which are
being manufactured in our country like
chassis, tractors, etc. are facing no off-
take. The recession is going on. They
have reduced their production by 50 per
cent or below that. Why it has happen-
ed? This very Government and the re-
presentatives of the Government is accept-
ing the fact that all over the world re-
cessioin 1s going on. This is an interna-
tional phenomenon. The world which they
say is the capitalist world and not the
socialist world. There i; no recession in
the socialist countries. But recession is go-
ing on in America, in West Germany, m
England, in France and also in Japan. Un-
employment is on the increase in all these
countries. In such a situation, will these
countries come forward to lend money to
third world countries {0 help them to bail
them out from the crisis which they are
facing. Or will they try to put their bur-
den on the common people of those third
world countries? Naturally they will try
to unload the burden on our showlders. For
that our Government is siding. Is it not
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so? The policy of borrowing money from
those capitalist countries which are squeez-
ing the under-developed countries is not
in our country’s interest. If possible they
may (ry this on the socialist countries also.
But they won't succeed in that. Anyway
I do not want to narrate all those things.
But their main aim is to exploit the under-
developed countries, the third world co-
untries. Even the developed capitalist co-
untries have been exploited by the more
developed capitalist countries.  That is
or oppose this Bill. . .

In such a situation are we going to
make any headway in industrialising our
country by enhancing the resources and
the capital of this IDBI by borrowing from
abroad? No, Sir. So, in short, what 1
am telling is that the old policy, the
basic approach of the IDBI has to be
changed. They have to help small en-
trepreneurs and medium entrepreneurs.
They have to mobilise resources from in-
side the country. They have to stop help-
ing monopoy houses instead of becoming
part and parcel of this system. So the
Government is directing them to help these
monopoly houses, liberally. That is what
is happening today.

1 do not know whether I should support
or oppose thig Bill..

MR DEPUTY SPEAKER: Why are
you so confused now? You were very
clear in your speech.

SHRI M. M. LAWRENCE. There is
no use in supporting this, 1 Lave no ob-
ection in enhancing or augmenting the
resources of the Bamk but for what pur-

pose and with what aim that money 18
going to be utilised is the main question.
Sir, now it is being utilised to help the
monopoly houszs. That is my main ob-
jection.

So, in that respect, T object this amend-
ing Bill. But, at the same time, if ils
augmentation is being utilised for the en-
hancement of the capacity of the small
entrepreneurs and medium entrepreneurs,
I welcome this amending Bill.

MR. DEPUTY-SPEAKER: Shri Mool
Chand Daga.
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SHRI M. RAM GOPAL REDDY: He
will give a fitting reply.

MR. DEPUTY-SPEAKER: Mr. Dagsa.
His is an independent part.

Wl GHEE TR (TTAT) ¢ IUTEAE
WEE4, WT AW 9g faw 1954
qn fFar o1 @1 ™ fa7 &1 sTw
STA F1 fevmw F@T 91 1 W
gHT I AT ATAT 9T IZ THT
9 &% F FI IR F0 fawra
gAT 1| FAR T WIF & IS
A WrE AWl FARD 9E0 & FFd

Aqta gz & fw aF 71 & o
€T F <A1 A(GT 90 qg 7@ 3 qual
g | TEo € &fo ATEo T HIAT
feiiz & &z & @wmr 2 fa fagar
AA BIT ITNT AT Al FAT A0
9T F5 9 A0 § TMT £ TW &I
g FAT g w0 fawAr s
Frearal w1 f3ar s Az ar, ag
W F Ad T ¥

IIT & ANT JIL-IIT TE 41T
FET & THRT T W@ WAGHTT grafas
1 FQEEI 2 | TZ THAFT ILT Aal
&1 3AFT ¥ a1 a8t 2w Srgar
gasrfer #, @@ Vg A% WaEl #,
HIFT § I AT BE-BIZ F9T 1
qaf 9T IE AT W T AT B
gHIfqT  afsas sozefds w88 X
woAr fedausas ®owwm w9 a3
w2 = FW ¥ FuEr gAr
Fige AT =@ F FT 5F IT F
Jamr Aifge S fF o3 aF @
7 W@l &1 A FE g smimrg - -
1 am quoting from th2 latest report of
the Committee on Public Undertakings—

Twentyfourth report of Seventh Lok Sa-
bha from pages 69-70:

“There is delay in disposal of appli-
cations for assistance and there is also
delay in disbursement of aSsistance
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sanctioned despite its various measures
taken to expedite the work. During(
1979-80, 17 per cent. of the applica-
tions were delayed by more than 6
mouths. The number of applications
pending as on 30 Juné, 1980 was 780
and the quantum of assistince sought
for by the applicants was Rs, 1,082.6
crores. The undisbursed sanctions were
of the order of Rs. 1,424.1 crores.”

PROF. N. G. RANGA: [s the sanc-

tioned amount undisbursed?

SHRT MOOL CHAND DAGA: Yes.
“'\

“Obviously the delay in sanction and
the delay in disbursing the amounts
sanctioned are also the causes of time
slippage for additional assistance from
the financial institutions. The Com-
mittee desire that case studies of a few -
typical cases of the delays should be
made independently and on the basis of
the outcome of the studies further steps
should be taken to streamline the pro-
cedures to expedite the work.”

Favaq ag ¢ fF og 4% &7 AW
T g, a8 dw ¥ frgew Al F%
qrET g 1 & aw|t & aE fewmw
far rar & o9 9% WoEe A1 owTEE
¢ AT § | gA4 UF goEe §ir
T FE 41 F wiw AT TGE FT
Siddz  FAaT  AqT ", 9@
Fa-Ted TATE FGE T F( GIAAT
g9 T 1 TEET & g fa omfo
TwrE B AF Her &v § fziad
TR T |

adqr fiiez fed § wgrmard —

“The position of defaults in repay-
ment by the assisted units disturbs the
Committee. The amount cf overdues
was of the order of Rs. 93.35 crores
as at the end of June, 1980.”

AT AT 9000 § | @4 g Ger
gar & fF 9 a1 ag o auac ¥
9 8, 7 §HG X T gl g WX
ST A9 a W § A el af) g
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Fea% &% %1 ag grww @ o
g ®ifF Tdr FaEw qor  TE
T ATAN | JWWA q|EA JIT 8§,
SAFEH G N WX TART AT
TEBT AZ! AMGL | Q&7 ATA H TTALTET
aed faw sy g

‘The Committee are concerred about
lack of continuity in the top positions
of the IDBI and the vacancies on the
Board. There were 4 Chairm=n of the
IDBI since February, 1976 and 5 va-
cancies were kept on the Board for 2
years.’

—That is the way of working of the
Bank!

THIHE 3F £ | AATTT df9ee

g FTT THA A UAIST Al 2
fggeama § =19 a@r & @A ER
wE AZ F, AFA TART ATH FAA
qsrafaar &1 O faqar &1 & samar

feR Fiz #7ar 7 =mRar |

This is the report which has come in
the Journal: Economy and Industry:

“If Tatas and Birlas had this kind of
monopoly our industry would -cally go
places”—says a retired Govt. Official, who
has retired from the Industry Mimstry.

g9 98 Tl ®gd fF AT FEITeT
gISUA & UTHLS FLA § | #91 77
g & i A afFraarg ? mEaEe
F ATFT 9T AW TE & | TH
q@e @ am & faadr &1 =%
feamr & # F A gwER 99
freme &1 @ @t s foR @

“The total investment has ncarly tre-
bled in 6 years, from Rs. 6237 crores
in 1974 to Rs. 18225 crores in 1980.
Profit (pre-tax) has, howsver, come
down from Rs. 312 crores to Rs. 227
crores, giving a rate of return that is
slightly over 1 per cent: a case of a
mountain yielding a mouse.”
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g H A qY wr fmﬁ'fm
FTH F@ £ | :

q Qo TIRMTE TFE  AZT AT
fagTerr mar |

Wl FEWT T g, AT Wl Al
frper =rfew ar ) & gEe Og gqar
g B, S THT dIH g1 UF A
Fgd o f& afews dAevefwmg &1
TegEr ger Fifgu, ® gEewr
s F7qr g mE edr A &
IR F FFTEF ATT 97 | IAH @147
mr f& 76 FrT FT oA ZAWT

) TRIHSTT MEHAL : TUTATERAOT
FT a9E F A&l gAT, FIT AT FI0
N I )

Y

MR. DEPUTY SPEAKER: Shastriji,
he never told you, you are responsible
for it.

Wi WHEE T HAAET &1
qIg 7| WIT AW AT gEAIE wIATS
g, FW TE FE 3d | (wmewA)

AL &0 Sraa & fmr @ 30w
FIA ATA W7 S1-ET g7 TN FA
qr ATAT F1 AT aFma &vd g |
|

ql TWEETT WEEl o wEmE
qEATE F2AT AT FTET &9 | NT F5
AT FeeaTg @ere & fon a1 wv
gFT £ Al ;W W FUANEl FT
I TG FL GFA | UF Wew AT,
I WITT wEI AT w0

You believe in capitalist system,
therefore, you plead like that.
(Interruptions)

SHRI PATTABHI RANA RAO: Per--
mit him {o do that.
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MR. DEPUTY-SPEAKER: You have
the freedom {o speak whatever you

like.

SHR1 MOOL CHAND DAGA:

“Though the total number of under-
takings now reached 186, the top 10, led
by the Steel Authority of India
(SAIL), Coal India, and Fertliizer
Corporation, account for nearly 60
per cent of total investment or RS.
10,255 crores. On such a vast out-
lay which is about half the entire
investment n the organised private
sector, the loss was Rs. 289
Tata made a net profit of Rs. 1.50
crores’.

Who has written this article? This aiticle
-was written by the industrialists whe are
working in those industries.

SHRI RAMAVATAR SHASTRI: He
should take the confidence of the workers.
He is slamdering the workers. He should
slander the Government.

SHRI1 PATTABHT RAMA RAO: Mr.
Shastri you are harming me, not him,

SHRT MOOL CHAND DAGA:

W TEEHT gAT 8, TOF1 UE
qw@z Wt frew FEr famar #
76 FUET &1 HET AT 2 HWT
faga=mer S7 ag-a3 AATTAT ETSA
§ § 3T A F0T T w0 T F
T 9T HIEAT 0T

MR. DEPUTY-SPEAKER: If the pub-
lic undertakings fail, it will only streng-
then the interests of the capitalists, There-
fore, the public undertakings should never
fail. It will only enrich and incieass the
capitalists amd big monopolists. So, the
public undertakings should never fail.

Y AR INT : ITHT 7Y, 719 o
faedrg ¥ @@ &, oY awE ¥ @
_tl
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——

{1 TIRTAATT MIEA! ¢ YA TATHE
qT H3F HT |

SIE CRE G L R AU L
Wt &1 WY SWE-SEE MTT AT &
g | (saawna)

SHRI RAMAVATAR®SHASTRI: They
are pursuing a faulty policy.

MR. DEPUTY-SPEAKER: He is cri-
ticising himself. Why are you worried?

SHRI RAMAVATAR SHASTRI: This
is because of the anti-workers policy acop-
ted by them.

SHR1 KRISHNA CHANDRA HAL-
DAR: Are you working for the private
capitalist or the owners of the big indus-
tries?

sl A T fow qeg @
et 2@ & a0 =T & o=
FA FT FTH HIT g, IAT 50 UE
foeemd st W 7

1 JWRHATT WEAY ST AR,
st foeaard g1 (sgamA)

ol AR O : ZFAT FE F 1T

o

@R Agd A9 g, STEU §; |

|l TEIEART AEA L AT WS
T & T W@ g (IuE)

ot a8 w7 TE : WY 2O TN
g Ag 9, mig WEr e
g ST |

T QWo T XTE ¢ 741 A
F AT AGT AT E
SHRI MOOL CHAND DAGA: It is

mentioned here.

“Of the total amount outstanding till
December-end Rs. 1,158.48 crores were
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locked up in 378 large umite which were
enjoying credit limits of more than RS.
1 crore, Rs. 202.33 crores in 1,013

medium units and Rs. 261.74 crores in

20,975 small units,”
Why is this so?

q fas afteg @ faw W )
gan faay s ¥ fog | o ¥@ fr fae
gfaza & AT § FAIGEAT § | THo
o dlo FI IH HTLOT J T A AT
1 FUT &1 AT gWr g | faw
gfaza 1 AT AG FW A § ...

q IEEAR weal o faw e
T 77 Afsm 1 g9 AuN w8 )

Wl AR A TOI ;. ATE0 FTo dYo
Argo AT A [T & IAF! ad & 9@
TITFZAFT A A FET ARG A
e & At giar g fas gftew w1
ST AT AT AT & TF I9Z H qga IS
AT HTHT FAT F | TZA ST BEAE
fafarevr g 3= Famar ot fa fas
afaza & frad g5 &7 fasr sqar
FT120 Fq19 & faq 1 717 fagr a7
3IqF M FIAZ FT AT AT fHa &
7z fyegmrd 27 w3 #1f afae
fas g amar & ar ¥agT Faa 2 fF
ZTH FHIA T ANTHT | ART SART
SATAT SITAT ATRT | FTH TET 97T L

q TA@EAR AR ¢ THAT PO
AT F... -
MR. DEPUTY-SPEAKER: Please ad-
dress the Chair.

H AR AT TOM : ATT AT ATE
q fAa®r ar=r &g 2
In thiy Report, it is said:

“The IDBI do not have any reliable

data in this regard for the totality of
the assistance rendered by a!l the term-

loan fwnancing institutions, It is disap-
pointing to the Committee that this
should be so despite the coordinating
role and the overall responsibility for
the institutional finance -assigned to
IDBL.”

A faar @ gwa giE fog g §
TAHT AT ag AT ¢ f& o7 weawe
grt 9rfed oY AR g5 & | Weieew
#r @ fFu aix for gfea®h siw
few ax SAFr @ @ fauw U | @M
™ A omam gaAr 2 foAw wdbEw
# wig 2@y | & ZEE awr @@

@I g |

“There is a pronounced regional im-
balance in the assistance rendered by the
IDBI. The Committee regret that the
share of the North Eastern region was
almost negligible and it was around 1
per cent. Under a special programme
for development of backward areas in-
troduced in 1970-71, the 1DBI sanction-
ed assistance of Rs. 1999 crores. An
analysis of assistance has indicated thut
the top 50 districts of 245 backward
districts assisted by the Bank accountcd
for the bulk of the assistance, their
share ranging from 69 per cent to 85
per cent.”

UTE , Elo a0 WTZo0 T &F o9 &
Fr TAFT FIAAT ATET ¢, UHFOT
Fr fzaoras &1 AT AOET HAGATAT
JAT 2, W1 fewaEwa &1 AT
qIAmET AT 8, 97 T # 1 @m feg

AT vE ¥ oArEd

MR. DEPUTY-SPEAKER: Y¢a may

continue your speech tomorrow.

-
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BUSINESS ADVISORY COMMITTEE

THIRTY-SEVENTH REPORT

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SRHI H.
K. L. BHAGAT): I beg to present the
Thirty-seventh Report of the Business Ad-
visory Committee.

18.00 hrs.
PAPERS LAID: ON THE TABLE—
Contd.

NoTIFicATION UNDER CUSTOMS AcCT, 1962

MR. DEPUTY-SPEAKER. Now Mr.
Pattabhi Rama Rao.

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): 1 beg to lay on

OCTOBER 19, 1982

Papers Laid 452

the Table a copy each of Notification Nos.
230/82-Customs and  231/82-Customs
(Hindi and English versions) published in
Gazette of India dated the 19th October,
1982 together with an ‘explanatory memo-
randum regarding exemption 10 edible oils
when imported as gift under an agreement
approved by Government, from the Cus-
toms Duty, Additional and Auxiliary Du-
ties, under section 159 of the Customs Act,
1962.

[Placed in Library. See No. LT-5517A/
82]

MR. DEPUTY-SPEAKER: The House
now stands adjourned, to meet agaim to-
morrow at 11 a.m,

18.01 hrs.

The Lok Sabha then adjourned till Lleven
of the Clock on Wednesday, October 20,
1982|Asvina 28, 1904 (Saka).





